COVERMMENT OF JARMMU AND KASHMIR
CIVIL SECRETARIAT LABOIR AND EMPLOYMENT DEPARTMENT

Jammo, 3 Febriary 2021

S0k 36: The Nilowing dralt rules, which ihe Goveriment of Tammia & Kaghmir proposed 0 make in exercidc of
poavers conferred by Seotions 133 and 135 of the Oceupatianal Bnfety, Heafth and Working Conditions Code, 220 (37
of 20201 veod with seefion 24 of Generul Clouses Act, 1910 of 18973 and in suprersession of the-

Lo The Jommu & Kashenic Baildipg daod Cdher Constraetion Waorkers L Regulion of Bnaployment and Condilion
of sevvices) Rules, M0

L The dommu & Knalemi Faciorics Bules: 1972

4. The Coatract Labour (Regulation & Abalition) Jommu & Kashmic Rules, 1972;

i The Inter-State Migrant Weckmen [Reguistion of Empleyment ond Conditions of Service) Jomet s
Kashmir Bules, 1984,

5. The Jammu and Kashmir Muotor Transpont woebers Bules 1577,

excepl In respest of things done or amiticd 1o be done before such supersession, are hereby roti fied as required by suh-
sectinn (1) af Section 133 end subesection (1} of secton 135, fir information of gl persmns likely o he alTecid
iherehy and nidice is herehy given thal ihe said drafi polilication will be token Into conzideraiion afler the Expiry ol 8
periel of 45 days fram the date on which the copies af the Dflelil Caette in which this nodiletion is prublishd ane

muck: uvailahbe lo the public;

Ubjecilons aml suggestions, of any, may be addressed 10 Commissioner Secretary 1o Government [abour &
Lmployment. Depoitmens, Goverament of Jammu & Kashoie, Civil Seorctarial Jummu ¢ Srinagas e-mail 10 -
teyicibddgmail com, The sbjections and suggestisns should be seat in @ proformis containing columns (i) apecifving
he name aixl ddiress of e persans and arganizations and column (i) spaci [imgg the rule or aub-rale which is praposed
to he modified and column (1) specifying the revised rubs or suh e mopased 1o be sulimiited and the reasig
therefors;

Crojectiong and suggestions, which may be meevived am iny prrsm or organtaation with respoct ts o the said drall
neeification befoee cxpiry of 3 period of 45 days, specified shove, will be comsidered by the Government of Zammy and

Knzhmir

DRAFT RULES
CHAPTER - |
PRELIMINARY

L. Sivort title, extent and commencement,-( 1] These rules may be called the Occupational Safety, Health nd
Working Comlitions (Jammu & Kashmiry Fules; 703

(2} They exiend 1o whole lerrtorial jurisdiction of Jammu & Kashmir.
{4) They shall came inta forve an the duse of their final publication in the OMicial Gasetie,

2. Definitions;
(1 Inthese ndes, unlfess the context otherwise reguires,-

il “Appeilate Officer™ menns the Officer a3 notified by the Goverament of Inmmo end Kashmir unler
soctpin=d of the code;

(i) “Code™ menny e Oocupational Safety, Mealib und Working Conditions Code, 2024

] “Bectbion™ means the Section of the Code:

dj "From" means a forma annexed & these rules;

6 “Schedule" means o dihedule annexed 1o these mlas:

- “Registering (fficer” means the reglstionng officer pppainted by the Crovemnment of Samemy asd Kashaais
Far parpose of thesa rule;,

Hl “Sogial Seourity Fund” - weing Jammu and Kashmie Social Sucwrity Fund established onder Secin
Suirily Code, 2024,

I} “Rroard” means the Jamme and Kashmis Cecupntioml, Salety sl Health A dvisory Board
exinhl shed'constituied under secilon-17 ol the cade;

il ‘Mitthongy™ means an Authotity desl grated by JTomme and & astnde Govermmient o mib seetiont 1] 61

seitjin=1 1
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il “Appallate Autherity™ monng an nutherity prescribied by the Govemment of Jamimi and Kashmle under
sub section (6) of section- | |9

kKl “Enquiry Officer” means Officer appainled by the Government of Fammu and Eashmir for holding
edpkiry under sectivn-1| | of the Code:

I “Compounding Officer” means &n officer hotified by the Government of Jammi and Kashmir under
secBon-1 14;

m)  “Chief Inspectar Cum Facilltmtr™ means Chiel Inspector Cuian Facilitatar appointed by the Government
of Jammu and Kashmir under sub section {3) of sacition-34:

n} “Inspector Cum Facilifwior® means Inspector Cum Facilitator appainted by the Government of Fasmm &t
Bashmir undsr sub saction (1) ef section-34 of the code:

(2) The: words wnd expressions used in these rules and aro not defined tharein, but ars in the Cade, shall have
respective meaning assigned to them in the Cinle,

A =1
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. In fr SOUTCEs under matloy (o clayse (x) oF su i af section
A mamber of the family having ineams upto rupess five tousand per month from all sources or any athér income
nodified by the Employess State Insurace Corporation (ESIC) for the purpose of availing medical bepefit under ths
scheme, shall be includled as depandent for the purpase of these mles,

4. Substance gr quantity of substange under chause {zb) of sub section {1} of secijon-2

For the purpose of this clause, “hazardous substance™ mesng any substance or such quantity of subsinnce as
specified by the Government of Jammy and Razhmir by way of nodification,

3. Late fee under proviso to sub section (1) of section-3

The registering Officer a3 notified by Jammu & Kashmir Govermment shall registor any cstabiishmant to which
this Code applies after expiey of perlod preseribed under this Code on payment of [ate fee at the rate of 75% per
aanum af the tolal fee to be depesited for such registration with the officer elestronically or atherudes alongwith
the prescribed fag from the fime the code g implemented,

I The emplover seeking registration for m establishment not abresdy registered shall apply before
Registering Officer, electronically in Form-T on the official Portal of Laboor Department, Government of
dammu and Kashmie (www, jkigho } by giving details abow the establishment, and uploading
dacaments related (o Reglstration of the eatablishiment, proof of Identity and address of the employen(z)
a5 specified in the Form, The Form shal] be signed digitally or in any other manner as may be regquired on

3 The following fee shall be deposited tlongwith the regisieation application electronienlly on the partnl for
the registration of establishesants: .
{a) Mo registration fee shall be charged for the establishmants il
aiready  registered under Central Labour Laws. for updation of
| information

(d Esiablishments employing 11 to 19 workers Rs, 2000

el Establishments employing 20 10 49 workers R 3000

[} j Establishimsnts emploving 50 10 99 workers Fs. 5000 N
" el Estublishments employing 104 1o 149 workers ils. 7000

L] | Estahlishments ulﬁnfﬂjehng, 15 1o 199 workers Rs, 14000
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i3,

[ () Establishments employing 208and 497 workers Rs 15000
{hy Establishments employing 500 and 999 workers Rs. 20000

I :
|| i} Establizhrments employing 10K and phave Rs. 30000

The certificate of registration shall be fssued in Farm-IT electronically Imimediately i the spolication is
caiplete in all respects but not later than seven days from the date of submission of complets appiication,
failing which such establishment shall he decmed to have beey registered and the certificata of registration
shall be nuto genernied:

Provided that in exceptional circumstances the Qovernitient of fummy and Eashmir may, for such
peried, by notification, dispense wifh resjuirament of alecionic registration, in respect of estahlishment or
class of establishment, or part or whole of Jamuma and Knshenir, nnd submiazion of application in the form
=0 provided, may be aliowad,

The eertificate of registration shall he nan-trunsferable and a copy of the certificate of registration shall be
displayed in the premises of the estnblishment at the conspicuus placa in hard copy or electronically,

The registering officer under the Cogde may direet the emplover who fails 1o comply with the ragisiremenls
af sub-rile {13, ta do so within the time elated thersin gnd sech emplayer shall, thereupon comply with the
insiructions issued by the nfficer in thiz Behalf

The employer in respect of an establislment which commences its wark in Jammu and Kashmir alrendy
reglstered under any other central Inbonr law for the time being in force shill, update the reglstration
particulars on the official Portal of Labour Department, Govermmeni of Jammu and Kashmir, within &ly
months fram the date o0 which the Coda cames infe force,

Any registeation obtalned by providing wrong information shall be lioble (o be cancellad prowided {hut
establishment has been glven an opportumity to show canse, electronically or by regislered past, as to why
the certificate of registration should noe he cancailed,

The emplayer shall quate the Reglitration Number on all documents Prepared or completed by him i
cannection with the Code or the Rules or the Rogilafions or tha Scheme, as the cage may be, and inoul

eomespondence with the office coneemed,

Any chenge in the ownership, management or any partionler fmished in Registration Form submied on
the specified porial, shall be updated an the portal by the emplayer within thirty days of suchehunge by
submitting an application online in Form-|,

Provided that no such application for cancellation of registration shall be entertined unjess the
ciopiover has furnished all statulory requins, pald all samtory dues under the Central lzbowr Codes in force

along with the application,
The registering officer shall maintain regisier of esablishment clectronically in Form-10T showing the
partleuiars of establishment in relation 1o which certiflcates of registration have haen issued by him,

The emplover shall, within thirty days of the commencamant &md completion of any work, infimate fo the
[nspector « Cum- Facilitator, having furisdiction i the area where the proposed cstablishment or as the case
may be, the work is o be executed, intimating the actual date of the commencement, completion of work
and cedsation of establishment, as he case may be, in Form-1V annexed fo these rules elecironically and
the same shall be auto-shared to BPFO and ESic

der Seclion-3
The employer aggrioved by the order of Registering Dificer, may appenl ngainst such order befora the

appetlate officer appointed by the Government of Jammu and Kushmir for Mich purpose within thirty
dnys from the dats of receipt by him of sl order, electronleally o otherwise,

Where the menmarandum of appeal is In urder, the uppellate officer shall admit the appeal, acknowledge i1
ardl mtrmnie sdmission of such nppeal, and sholl register the nppesd i aleciranic form o be kopt for (he
purposs callad the register of appeals

When the appeal his been admitted, the Appeliate Officer shall send the notics o the appeal 1o ihe

registering officer, ruainst whise order the appenl les been prefaried and the registeriig officer shnll
thereipan send the records of the case tor the: uppellate officer anilne electmnically or othepivise

k!



4. Onn receipt of the appeal, the appellute officer shall send o notice 1o the appellant to appear before him on
such date and time az may be specified i the notice for he heariig of the appeal electronically or by

registerad past,

5 [T on the date fixed for heard ng. the appellant does not appenr, {he ippetlile officer may dismiss the appeal
For default of appesrance of the appellants by sending the copy of the order i fhe applicant electronienlly
or otherwize

& Where on appenl has heen dismissad, the appaiiang may apply electronically to the appellate officer for

the restoestlon of the appeal within thirty days from the dae of reczipl of the order and if the appellata
officer I3 satisfied thot the appelinnt was prevented by sufficient cause froan appearing, the appellate

peeferred and shall be disposed of within g period of thirty days from the date of recsipt of appeal,

sl serdin of serlinn-5.

The employer of every establishment to whom these niles apply shall within thirty days of the commencement ar
cessation of eperntion, submit to the Registerlng Officer in Farm-1v, electronically or otherwiss and the notiee of
cestation of aperation shall be enclosed with a cerfifiente that the: paytient of all dues to the workers employed in
the estahlishment have been made and the premises sre kept free From starage of hazardows chemicals and

zubstances.

or clapse il s o geelinn-G

Bvery emplayer of fictory, building & ather constrirction wark and mator transpor undertakings shall arrangs 1
candugl free of cost mesdical examinntien far every warker annafly i.e. within 120 days from (he COmMMeEnciment
of every caleddar year who has cotmpleied 45 years of age. The medical exnmination shall be conducted by a
qualified medical practiticeer as per profomm i Form-y and such medical cenificte shall be submitiad to the

concemed employer ind employec,

1 The nformation to be icluded in the letter of appdintment g th form pf such letter ynder cliuse () of
A n tiam-is

No employee shall be emploved in any establishment unlass he has been fssied @ letter of appoittment in the
prescribed format as oppended to this mle:

Provided that, an emplovee wha has not been issued an eppointment leter containing the requived
particulars, shall be isaued an appointment lelter within three months of voming into force of this rule.

Formai
] Hame of employes:
(i} Father's nome:
(i} Asdhar number:
(vk  Labour ldentification Nusber (LIN) registrution number of the establishmant:
(vl Universal Account Mumber (LIAN] / Insurance Mumbier (ESIC):
(¥} Designation:
(vil)  Category ofskili:
(v} Date of jolning;
{ix) Wages, Basic Pay & Dearness Allowance:
(x) Other allowance including acesmmadition whichever isfine appiicakble:
[xi) Avenus for nchioving higher wageshigher pogitian:
{xii) Applicability of social sscurity EPFO and ESIC benefes upplicahle:
(i} Health check-up:Broad Mature of dutlas fo be performed:

Wivk  Any ather Infermation
Slgnature

Lhecupion emp ||:|:|.'Erfuwner.lngm|r.-'mmuqu.-r
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of gecli (10 & section {11).

Where ot any place i an establishment which s lactory, building & other construction work and motor
transpart undertaking, an accldent ocours which results in the denth of any person, the employer or cccupier o
manager of the establishment shall forthwith send 2 notice thereof in Focm=¥] electronically or otherwise and
Inform by telephone to the Hspector - Cum- Facilitator-or, Chief Inspector-Cum- Faeilitator and District
Magislrate, and Competent Authority as notified by the Jammu and Kaslhmir Crovernment, under Social
Securily Code, 2020 and the family membara'kin of the injured or deceasad person,

ki ¢ EemEl r sub gecti

Where at any place in an estsblishment which is lactory, building & other construction work, or motor
transport underiaking, an aceident ocours which resulls in bidily mjury by resson of which the persan injured
is prevented from working for n period of forty eight hours or more immediately foltewing the accident, he
employer or eccupier or manager of the establishiment shall forthwith send a notice in Form-Y1 within twolve
bours after the completion of forty eight hours, eleatronically or otherwise to the Inspector: Cum- Faclllistor,
Wherein sn establishment there is ooy disngerous occurrence as specified in the schedule annesed hereta,
whether chusing any bodily injury or disnbility or iet, 0 notice in Form-VT shall within twelve hours be sent
[1y:

a. The Chief Inspector-Cum- Focilitator;

b, District Magisirate;

€. The Assistant Labour Commizsiones hiving jurisdiclion;
d. The Inspector- Cum- Facilitator:

Provided that if in the case of an accident or domgerous oeeumenes, denth oceurs to iny persan
fjured by such accident or dangerous accurrence after the. notices and reports referred to In the foregoing
sub-rules have been senl, the employer or occupier ar rannger of the establishment shall foribwith sand o
notice thereof by telephene and electronically or otherwise to the authorities and persons mentionsd in sub-
Fules (1) and {2} and olso have this informatien confirmed in writing withiis 12 hours of the death,

Provided further that, if the period of disability from warking for 48 hours or more refarred to in
subrrule (2} does ned occur immediately following the accident, or the dangerous occurrence, but later, ar
ocours in more thin one spell, the report referred to shall be sent to the [nepector - Cum- Facilitator in the
prescribed form within 24 Hours following the hours when the actusl tofal petiod of disability from working
resulting from the necident or the dangerous nccurrence becomes 48 houre.

SCHEDMULE

The Following classes of dangerous occurrences, whethar ae not they ore attended by personal injury or
dizablament,nnmely:-

(i} Bursting, of any plant or pipeling or equipment eontiining petrolenm, steam, compressed aie or
other substance af & pressure greater than the atmozpheric pressure;

(i} Collapse or failure of a erane, derrick, winch, hoist or othar spplinnces used in raising or lowering
persang or goads, of #ny part thereal, or the overfuming of a crane.

{id}  Explosion, explosion due to explosives, fire, leakiige or veleass of harmifyl toxic gases, harsting out,
leakage or escape of any mollen metad, or hot liguid or Eas causing bodily injury to ony person or
dminge to any riom or place in which persons are employved;

{iv}  Explosion of a recelver or container used for the storage al pressure greater than simogpharic
pressire of any gas or gases (including nir) or any liguid or solid resulting from the compression
of gas.

(vl collapse or failure of Bifting applisnces or hoist or conveyors or other similar equipment for handiing
building or constrsction material or breakage or failare of fupe, chain of loose gears; ovenuming of
eranes used n building or other constmetion work: tnlling of ohjects from height;

{vi}  collapse of any wall, foor, gellery, ool bridge, wisiet, chim nay, wall, building or subsidence of 5ol
oF any other struclure, platform, stging, seaffoldmg oF iy means of access including formwork;
vonriet wark, excavation and oollapse of iennsmrission:

{vil}  Spillage o leaknge of hozardous substances nid darmage i thelr container
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(vili)  coflapse, capsizing, toppling or collision of transport equipment within the establishment:

(i} Eull from height of any excavation, loading or transport machinery:

(%) an instantanecas sllune of 2 pillar, part of o pdllar or sevenal pillars of ccal (e, a _bump') in
wiorking bielow ground;

(x5 arockburd in working belowground; a prematurs callapse of any part of the warking,

(afit b breakage, lracture or failure of an essential pat of any machine or apparatus wherehy the safety ofpersans
muy be endangered;

(i) = slide cousing injury to asiy person, domage to any machinery, or imermuption of nermal mining
aperations,

{xivl  faiture of dump or side in openeast working; » blowaut;

txv) o failure of any siructure or Installation whensby the safety of persons may be endangered; or sparkgenemiced
due 10 electrionl flash-over causing burn injury 10 any person;

ixvl) - major unoontralled emission of petroleum or chemical spillage;

11, The form of notice related to certnin diseases and the time within which the nofice shall be seat anf the guihority (o
shall he sen (10 & (23 af section 12,

l. A notice in the. following format shall be sent Torthwiih glectronically, to the Inspactor - Cum- Facilitater or Chief
Inspeceor - Cum- Faciltiator, by the employer or occupler or munager of an establishment in which these ocours any
diseass as notified under the Third Schedule af the Cade,

MOTICE OF DISEASE
. I of catablishnend:
i, Mature ofestablishment -
fid, Chetnils of Patlend:
{a  Mame of Patient
(B Works number of Patlent:
(cl  Addreas of Patient
[di  Precise cocupation of Paticnt:
iv.  Maure of disease From which patient is suffering:
Y. Dade of Deteclion of Disease:
vii  Detnils of Medieal Practitioner:
vii.  Has ihe case been reported b the Medical Officer:

LD
Signature of employer or Oveupier or Manager

(2} IFany gualified medienl practitioner stiénds oo a person who is or has been employed in an establishment and who is o is
believed by the qualified medical peactitioner 1o be suffering from any disease specified in the Third Schedule, the qunlified
medical prctitioner shall without delsy send a report in writing to the office of the Chief Inapector - Cum- Facilitator &
Inspector = Cum- Facilitsior siatings

(£ the nnmie and full postal address of the patient,
{ii}) the disease from which be believes the patient 10 be sulfering, and

(iii} the name and address of the establishment in which the putient is or was last employed,



13. e m
13-

of making pe 3 ey elnkze and er g5 of empl g 5 1k

IFan emploves comes o kngw about any unsafe or inben iy comdition in the establishment, he shall report 1o jhe sintploper,
health and safety representative o safety officer or agent or Melager a8 s0on as practicuble, electronicnlly or atherwise ar
hﬂltphnlaic.ajl_-,r,

4. m

I &f senilin

On reczipt of information from the empleyee relating 1o the exisience of an tmminent danger to their safety and health, the
eenployer shall take immediale sermedinl action in. thie regard, The employer, whether sdiefied or i, shall send a
Foethwith of such sctions taken, 1o the Inspectar - Cymn- Facilitaroe electranicnlly or by registersd speedpost ar felephonically

CHAPTER =y
Lheeuputionl Sufetv & Meplih

I6.,  Theny mber of members wnd their apualifieytion, under sub-seetiog (4) of seetion] T -

L The Board shall comsist of-
{8) Hon'ble Minister Labour and Employmen, Jammu and Knshinir. Chairpeseomn.
(b} Administrative Secretary, Laboir and Employment Department.., . Member (ex-officia)

(el Chairman, Jammu and Kashmis Paliutton Control Board. e Member (ex-offieln)
(d} Labour Commlssioner, Jammis and Kastmir... ... .o vveeaeMember Secretary
{el Regiomnl e G e v vas lamher

(N Director, Health Services Jamam Kaghmir ..., R S R Members

(] Twa Represaniniives el ol o S temibers

thy Two Representntives of Empleyess, ALY W fre L T hembiers

2. 'The Board My mect-8s often as recessary to discharge the fimctinns ag specified in Section 17 of the Code,

3. Resignation,-
. A member of the Board, nat belng an ex-officic member, may resign his office by o letter in writing

addressed to the Clalrperson of the Baard,

& The sent of such & member shall fall vacamt from the dade on which his resignation s accepied by the
Government of Jammuy and Knshimir, or on the expiry of thirty days from the date of receipt of the letler of
resignntion by the Governmant of Jammu and Kashmir whishever is earlier,

4. Cessatlon of méinborship.If any member of the Board, not being an ex-officio member, thils &> sitend three
consecative meetings of the Board, withoot oblaining the leave sonctionad by the Chairpersan of gueh Bogrd for
such absence, he sholl canse 1o be o member of Hoard:

Provided that the Government of Fammu and Kashmir may. if satisfied that such member was prevenied by
sufficient cayse from sltending thres corsecutive meetings, direct that such cessation shall not ke place and o
such direction being made, such membes shall sontinke 10 be o member ol Board,

3. Disgualification for membership.-A pereon shall be disquulified for being & member ol the Bosird—
(i) iThe ig of s mind and stands so declared By the compelentant oy
0 iMheis an tn=tischarged insalvent;ur

[ if he hns been convicted for an offence, having a penalry of imprisonment af three monts GO

fi. Removal from mem bership.-The Govertment of fnmmu and Kashemir oy rehove any member of the Board, i
in it opinion such member has cansed 10 represent the interes wiich he PRTPEIS o represent oo -such Bonrd:
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Provided that no such member chall he ramoved unless 4 reasanable oppartunity i given to him of miking a
repeasamintion against the proposed action under this rule

1. Travellng Allawance for mem bers.-

{1 The mravelling allowance of an offfcial member shall be governed by the rules applicable to him for Joumey
perfutitied by him oo official duties and shall be paid by the suthority paying his salury,

iy The non-official members of the Board shall be pald iravelling allowance for attending the meeting of the
Board a1 such places as per the instructions jssped by Finmmoe Department, Govermimeant of JTamma and
Kashmir from time 1o time, The amount sa paid to the non-official members shall be debited from ihe officiol
accounl of the member Seersany of the Board,

17. The manmer of congiituting a safety coimmities gnd flhe manner fud the parpose for choosing ihe representatives

umde finn of secti
{1} Every establishmen: emplaying 500 or more workers escepl for the establishment prescribed snder sub-ssction (1} of
Section 22 shall constitule o safely commities consisting of representatives of emplovers and workers.
(2} The wure of the safely commilies shall be for (hree vears, The safety commiies shall meet ai laagl once 6 tyery
(UATTEr,
(3} The representalive of the workers chall be chogan by the negistered irnde Union, In case wheve there iz no regisered
trade union the members may be chosen by the workers of the establishment.

Pecsvidded thni there shall be adoguate represertation of the women workers i the clmimitbee.

(4] Zafety Commiltes shall have the right o be adequalely wnd suitnbly [nformed of -
i.  polentinl aafely and health hazards 1o which the workers may be expased at workplace;
ik dota o aockbems e well ng dite resulting from aurveiliance of the working enviFonssent and of the health of
amployees, conducted nt such establishments,
{3) The gwner, employer, oceupier, ngent or manager shail, within n period of cne month Trom ihe dale of receipt of the
recommendations of the Satity Commitiee shall take action 1o implement there commandations

% ER-V

18. ~enilitiess e exemmpiie 4 fivns o |2 4l e ns e sub secii nf % G (1)
Fust the purpose of section 26, there shall be posted up in & conspicunus place ouside the office of every establishmend n notics
showing the weekly duy of rest. Wherg the weekly day of rest is nat the siime day for all peraons employed in the establishment,
the naice shall show the day of rest allowed 1o each relay. ar set of persons of fmdivichm).

(2) Except in the cose of worker engaged in ony work which for techaienl ressons must be carded on continoously
throughowt the day, the compensatory holidays to be aowed under sub-section (3) of section 26 of the Code shall be s
spaced that not mose than two compensatory helidays are given in anewesk,

(3} The manager of the establishment shall display, on ar hefare tha and of the manth in which holidays are lost, & notice in
respect of workers allowed compensatoey holidays during the Tallowing month and of the dates thereof, af the place at
which the notice of periods of work peescribed under section 26 is displayed. Any subsequent change [n the notice in
respect of any compensatory holiday shall be made not kess than three days in advance of the date of that haliday.

{4) Any compensatory holiday or holidays 1o which & worker s entitied shall he given to him before be is discharged ar
cisimissed and shall nat he reckoned as past of any perdnd of nofics required to be given before discharge or dismissal.

19, il m ol vy ertime *seconl pr ction 27-(1) In purssance of Secticn 27 of Cods, where
in an establishment & worker works for more than eight haurs in any day ar for mors than forgy-eight hours in any weck, as the
cuse iy be, he shall in respeat of such overtime work be entitled 1o wages at the rate of twice his ordinary rate of wages and
shall be paidl ot the end of each wage period,

€23 In caleulating overtime on any day, a fraction of an beur between 15 to 30 minmes shnfl be counted as 30 minnies and b

chse of more that 0 minutes it shall be rounded and shafl be counted 45 an hour on sctonl hasis,

(33 In calealnting the whges or earmilngs in the case of o worker pald by the month, the dnily wages shall be 1/26ih of his
monthly wages; and in the case of any other worker it shall be the daity WHfES O enrmings 83 the case may ba,



(4} the speead aver for the workers shall excead twelve Boses {5 any orve day under the Following works and ciremstances ki
factorhes and building & other construction, fnmely;
L Urgeni repairs;

i wark in the matire of preparatory o complimentary work;

Ui, work which is necessarily so intermittent that the intervals during which they do not work while an duty
ordinarily amount to moee than the intervals foe ress:

v, work which for technical reasans must be carried on eoathitiosly;
¥.  engnged In making or supplying articles of prime necessity which must be made or supplied evesyday,
vi.  engaged ina process which cannct be carred on except during fixed seasons:

vil,  engaged in n process which cannot be carred on except nt times dependent on the irregular action of nalural
farees;

viil, ohged in on engina-rooms o boiler-hoses o in attending to power-plint or tramsmission machinery;
. engaged in process on account of the break-down of mucldnery:
Koo engaged in the loading or untoading of milway wagens or lorries or irucks:

¥l exceptionn] press of work and engaged in any wark, which is notified by the Central Government/ Goversa eat
ol Jammu and Kaghmir in the Officinl Gazette as o work of national impoitance;

Pravided that ne warkes shall be allowed 1o work svertime exoeeding ane hundred twenty five hours in any quarter of
a yer

20, Circy o Peatvictio eiil in CUILH 30 The Gavernrment
ol Jammu and Kashmir may in exceptional coses ns i1 deam proper exednpl any. sstablishment or any person on doudile
employisent under this section by notificstian in official gareite assigning fuld justification of such order’ nedification.

21.  The foris und potice and manper of displny of such wotice gug the munngr in which such otice shafl be semt o the
lnspectyy acibiii mober sy b sectbon 2 of section 31 -

napeety) - Cum- F Eibi i
The notice referved to in sub-section (2) of section 31 shall be displayed al conspicuous places on a notice board or elestronic
baard and madntained in Farm-Yil and copy of such notice shall be sent o Inspector - Cum- Pacilitator elecironically or

otherwise or by registered post,
CHAPTER- ¥
ne [ (R A
22, wm il r %0 e elmnae (ol of 33~

(1} Ewvery employer shall maintnin register of workers, wages, overtime, fine, deduction for damage or lass in Ferm- VI
electranicully or ctherwlse and shall be kepl availeble ot an office or the nearest convenient buleling wighin the
precincts of the establishment;

{2) 1) in ease of mamml reglsters and other records, be legibly entered in ink In English and Hind/Urdu or the languags
tnderstiod by n majority of the persions employed;

L7} be preserved in original for & period of one calendar year sfter the date of the Inst report o entry;

Provided that when the original record iz lost or destroyed before the expiry of one vear period, 1roe eopies
thereof, iFavailable, shall be preserved for the prescribed period;

(3} ‘The record as preseribed under sub-rule (1) o sub-rule (2) shadl be praduced, elecironically or by repistered post, on
demand before the Chiel Inspector - Ciun- Facilitstor or mn Inspector - Cum- Facilinior o any person nuthorized in
that behnif by the Covernment of Tsmmu snd Kashinir.



23,

24,

2.

.

The manner nnd form Ly tices iincler el af nii-—

Every employer shall cause i display st the congpicucus place of the workplace of the establishment under his eonirol,
notice showing the nome and address of the estiblishaaent, hours of werl, wage period, date of payment of such wages,
details of socident and dangerous pecurrence in the establishment for the last five years, name and address oF the Inspector -
Cur- Facilitator baving jurisdiction fo such estoblishment gnd data of payment of unpald wages 1o such workers s English,
Hindi, or Urde or in any other afficical Language of Jamma & Kashmir as the case may be,

Hetyrw, manner  of filing  the return _pnd  peripds  of  filing  retupn i Inspector = Cum-

F flor an fiiz qeiti —

(1} Every employer of an establishenent shall sced annunlly o return relating to such establishment ia duplicate in Form-1%
b the Inapectar - Cum- Facilijstor taving jurisdiction se as bo reach lim not lodes than 1 February following the end of
each calendar year with o copy to Director Coneral, Economies & Seatlstics, Goveminent of T and Kashmir,

(2} Register of nocident and dangesous occurrences, The registers of accident nnd danuerois ocerrrences requlred by sub-
ehnuss (v) of clivse (a) of section 33 of the Code shall be malntained ina Form-X.

(3} Register of leave with wages under alamse fa) of section 33 -

(i} The owner, ngent ar marmger of every establishmens shall assinain in respect of every employes thereof 1 record of
teve with wages eloctranionlly o manually in Form-X1.

(i) The register menticned in clause {11 shall be preserved fora period of two vears after the fast ediiry i them has been
made and sholl not be destroved even afte the aupiry of that pesiod unless it hae been properly transfarred 1o the

nesw regisier.

CHAMTER — il

lnspectin: - Cwin- Facilintor pel Chibier Auri oty

Th caiin &ri ol i echir = Fa pnder pul gection (5} of section 34 — The
Chevernment of Tmmu and Kashmir may appoing an afficer not balow the rank of Labowr Commissioner as Chief Inspector -
Cum- Facilitator for the whale Territory of Jamm and Koshinis tinader he previsions of tils eode,

[he manner of tnking simples of any article or substance Bund in sy premises and sir of ilmnsphere wnder clypee
b secij SEp = An Inspector - Cum- Facilitador shall iake snmples ar substances in on establiskiment as

per the imspection scheme mandated under official partal of Iabour department after informing the employer of the
establishment, taken in the mnnner herein after providing & suffiaient sample of any substance used or fntended to be sz in

the establishment such use being —

{8) in the belief of the Inspector - Cum- Facilitator in contr vention of any of the provisions of this code or the fles made
theseunder,or

(b in the apinion of the Lnspector - Cum- Fagilitator likely e cause bodily injury to, or injury to the healils of employee in the
eathblishment

I el 1

\ || W] el smEy 8 { 14
Facililator shall, afler every Inspection, as may be deemed necessary, {sse profiililtion or improvement

| 15
(9 Encpector - Cum-

notice in the Form-X1 pointing o the non-compliance of provisions of sfety, health snd working conditions under the
Code, and rules and repylations framed therewider, 10 the emplaover o COGUPIST OF OWner or manager or their Ayl

42} An Inspector - Cuan- Facifitztor shall, of each inspection, ascertain io what extent any shortcomings notified at a previous
Inspection have been rectified and the notices previously issued have been complied with. His findings and any
shortcomings which may come to light during the inspecticn, together with any order possed by him under the Cods or
the regulations mide thereunder shall e recorded and maintained.

(1} Eligilbllsty oF the Firm:
{i} The Firm should be registered body corporate in India under appraprinte legal framework, such as Companics Aol

o LLP Act;
{iy, The Firm should be registerod in Labour Department

10
-r"



{iii). The Fiern should bave experlence and authorizstion 1o anderta ke and evaluate Bbour regulatsry
complinnes;
(iv)  The Fiem should bave Labous Low Auditor and Technical Auditer on company payradl,

{2). Eligibility of Labawr Laow mod Technienl Auditor;

(b, Eligibifity: Liboar Law Awoditor
(i) Should be having & minimum of 7 years of cxperience under Labour Law: OR
should be having o minimum of T years of experience as a begal practitfoner under Labour Law: O
Should heve served as Labour Enforcement Oflicer or abowve Far 7 years,

{hl Sheidd ot carantly be a pa-tine'full-dnss ensplayes in ooy unit'establishment in the LT of Jamma &
Eashimir or its subsidinries or branches eleewhers 10 the country.

]| Should not be of en age more than 63 vears.

[ )] Showld be medically it 1o camy out inspeciion procedurs

(i) Eligibility: Technicul Awdifor: = Should have one vear full time Diploma in industrial safery recognized by the
DBoard of Techpicnl Edweaticn or All Indiz Council of Technical Education or recagnized wniversity; and cither of the
following qunlifications:

fa).  Duegres in beanch of Chemical, Mechanionl, Elecirion or Troduction Engineering and having five vears'
cxpericics i omnufhciuring, maintenance, design, project or safely depariment in the supervisory or sbove
capacity in fachorias; (R
(h} Diplosna in branch of Chemical, Mechanical, Elecirical or Production branch Engincering and having
SEVET years experience in manufsctoring, maintenance, design, project or safely depariment in the
supervisnry or ehaove capacity in fuctorsas;, OR
leh Degree of Buchelor of Science with Physics andior Chemiziey ssd hiwing tén yesrs experiense in
mansbactsring or Safety,

(3) fent perion ander clanse (1) of sul section (1) of seciion 2

fid. The Chiel Inspector-cum-Facilitalor may recognize any person &8 "compelent pesson’ far the aren and for the penicd as
apeciled in Schedole-A,

Praviided thal the Chiel Indpector-cum-Facilitator may relox the réquiremients of qualifications in vespect of
‘competent person’ with the prior appeoval of the Governmient of Fanwn and Kashmie.

Pravicled further that the competent person recepnised under sub eule (1) shall not be above the aps of sixty-five
years amd shall be physicnlly fit for the purpess of carrying out the requisiie ests, examination and inapection.

{ii}, The Chief Inspector-cum-Fagilitator may recognise an institution of repute, having persons pessessing qualification and
experiencs ps spedified in the Schedul: B, a5 competent persen and issae a cerlificate of compedency in e favour In Form
XX,

(i} The Chief Inspector-cuni- Facilitator oo recelpt of an applicaticn in Form XY fram & person or fram an instibution i Form
AW, as the case may b, infending (o be recognized a3 & compzient person for the purpases al the Code amd the rules msde
thereumsder, shnll register such applicalion and after satislying himself as negands compatance and fcilities available at the
dispesal of the applicant may recognise the applicant as a competent persom., Such application shall be disposed of either by
issulng a centiffcate of compelency In Form XIX or by rejecting the same specifying ressens thereef, within a period af sixty
days,

(iv) The Chief Inspector-com-Facifitagor; -if he has reasen (0 believe thot 4 competent person -

(2] haas wicluted any condition stipulated in the certificate of comgstency| o
b} has carvied oisl 2 best, examination and inspeciion o has acted In a manaer Incoasistanl with the intend or
ihe purpose of the Code or the mules made thereunder, or has omitted to act as requived under the Coda or
ihe rules made thereuxder, o
[ for any other reasoa 10 be recorded in writing;
inay resike the cerlificate or compelancy afler giving on opporfimity of beipg bearing fo the compedent person,

Explanntion - For the purpese of this rele, on institution includes an organization (including Governmend, simonosmesis, co-
Operalive, coTpoTite or private),

(%) The Chiaf Inspecior-cimm-Faeilitaior may, for reasons 1o ke recorded in writing direct for the recedification of any ol the sea
ns defined in Schedule- A,



31.

32,

34,

J5.

i allernadiv

The occupler of the fuctory may luke necesvary steps for providing employment 1o the workers affected by the order of
prohibition issued by Inspector - Cum- Facilitator undee s clause (d} of clause (A) of sub section (1) of section 38 nnd 4
far ns practicable provide altermste emplayment 1o the waorkers s affectod Whera it may not bepassible for (he OCCHpler o
Previde such employaseit, he shall be responsible for making payment of salaryiwoges to the affected workers during tlse
peziod for which the prohibition arder i jn eperation,

. i 1 The madical

be m Medical Officer who poasexses any recognized medical qualification ms defined In the Mational

Medical Commission Ace, 2019 (30 aF 2009) and wha is earolled on o Indian Medical Reglster as defined in clause (e} and
an a State Medical Register as defined in elawse (1) of section 33, 36,37 and 40 of the Act,

Dhutige of Medical officer under suly poction (3] of secilon 47 —

(10 recedpt of & reference under clause (e} of sl section {2) of section 42 of the aodde, the Medical Officer shall, affer
giving prior notice regarding date, Ume and place for medical exnmination and upon examining the persca send for
such examination, prepare the ape ond filness certificate and deliver the same o the Oocupler, manajer, owner of the
establishment concerised afler rtaining a copy (licrenf,

{21 The medical officer may seek opinion of specialists ike rodislogist, dendist and orthapaedic srgeon as the case may be,
for the purpose of determination ofige.

(3} Medical Dificer ghall Gy out such sxamintion mxd furnish such report as Goverment of Tammu snd Koshmie oy

direet:

in Firel Schedule 1o 1l LCode;

€7} for medical supervision of any estublishment or class of estabitishment where cases of chropic oocupaticanl illneas have
fccurred due to prduous nature of any jircess carried on ar hazardous condition of work:

(8) in respect of any establishmeand or elass of establishment or description of establishment in which aperations invelve nny
risk of injury io the Jenll; of any pesson or elase nf persons employed therein:

i o ondenaks gccupntional health surviy for any or class of oo eslablishment, where cases of illhess have
oceurred or there is prevalence of disenses s prescribed in Thind Schedule of thecods,

b.  to assess the age and issie finess of adolescent for eanplayment in an estublishment or class of establishmend,
iblishient enpyped i il SRS orel Pl o processes oy e elgues iy ]

The Medical Officer shali perfom the examination and certification af the workers In o factory or in such ther
establishments engaged in dangerous detupation and processes as specified in seliedule-B annexed with thess mles,
rvisi or men ider el of clin ol -
The Medical Officer shall periom the exnmination and certification af Ihe workers in a factory or in such ofher
establishments where the coses of iliness haye occurred which it is reasonable (o believe are due g the nature of ooy process
carried on or other conditions of wnrk prevailing in such establishments and infiem the ocoupier, owner, Chief Ingpector -
Cun- Facilitator and the appropriate Govemmant for study and remedial mepsuras 15 Ay be required in this behalf,

ier Ish i cln se sect The Medical Officer shall perfoa the examination
and ceftification of an adelescent worker for the purpese of ascertnining his fiines of employment in & factory, motor
transport undertaking or in any cther establishments gs specified In Sclednle. B annexed with these rubes,

ﬂllé]’"l'l-:lin Vil

inl Privvisiim liitin L [T Wi

1 relating fa lai riing ha in i cnnlitlon fo be il & B &
segflon 43 The fodlowing conditions shall be msel for employment of wansen duting night or before 6.00 am, and beyoind
T.00 p.min any day, namedy:-
L the consent of woumen employ shall banken:
12 Mo wonsen shall be emplayed againat the matemity benedi; provisions baid down under ibe Social

Security Code, 2020 (34 of 2020,
12



(3 ndequmie transporation facilites shall be provided 1o women employes 1o pick-up and drop such
etnployee al ber residence:
(4 the workploes including  possage towards ervetiences  or  facilites CONCETTHRE  Tuiles,
washrooms, drinking water, eniry and exit of women ernployee should beviall-lit;
(3 the wilet, washroom and drinking facilities should be near the workplace where such women
employee arg conployed; and
(6 Provide safe, secore apd healthy working condition such that ne women amploves s
disadvantaged in connection witl her employment,
{7 incnse of below ground mine not less than 3 women employees shall be on duty o any place,
(B The provisions of the Sexunl Harasiment of Women ut workplace (Prevention, Prohibitian and
Redreasal) Act, 2003 (14 of 2013), ag applicable to the exalilishments, shall be compliedwith,
iy, The sunmer of Fegu e oyer iy penvide (e tale saf rifs und flam
The Government of Tammu and Kashmir may declare by notification the class of establlshments nnd the scheme, snd
standards for safeguarding of women in hazardons and dangesous processes.

CHAPTER —1x
Speginl Erovishm Cmtrwer Labooy, Jofer Slate [l i Woorloer & Aniilhs- Vigusil Winrhers etr,
AT, )

pispect of e ol sy

Ik the bowrs of work shall conform io e rubes made under Section 25 of the Oleeupational Sufety, Heulth and Wirking
Conditions Code, 2020 (37 of LI

2} the wages shall be paid in acooedance with the Code on Wages, 2000 (20 of 2020°.

33 if the comtract worker of the Coantracior o working of e premizes of the principal employer then it shall be fhe
reapomsi bility of the principal emplayer o provide the Boflites o amenities such as milet, washroom, drinking water,
bathing facilifies il requinad, changing roam. first nid box, Canteen and Crislve auwls

4 ol other facilities and entitlements shall be providesd by the contractor,

3)  in cast the contractor falls to moke payment of minimum wages fo the coniesct wiiker, then the Labaur
Commisstoner, Jammuy & Kashmir, Deputy Labour Comndssionerithe Assistant Labour Commissicier having
Jurisdiction, who shafl cause such pryment to be made 10 the contract workers who have not been pald aul of he
secarily deposit maintnined under this section inciuded by Invoking the bank gunmntee; and

v o0 47 - The sontracter shall ensure that-

inder ol ol sul=secthy

6)  he shall intimnte within fifteen days of the receipt of @ conttact work order sbout the derails the contract waork order
and in the manner as under this section,

Every applicstion by a contractor for the grant of a license shall be made on-line electranienlly through Official Poetal of
Labowr Department of Jamimg & Kastmir Governmen (www jklabourcom ) in Form-XI11 I the. Licensing Officer. The
Licensing Officer may issue the license o the conractor in Farm X1V electronically tenmediately, if the application is caimnplata
inall respecis but mot bater than seven days from the date of submisslon of complete application, failing which such lieense shall
be deemed 1o have baen igsusd and the licanse shall be aulo penerated:

Provided thar in exceptiors] ereumstances the Govermiment of Jammy and Kashmir iy, for sech perdod, by notification,
dispense with requiremeent of elecironic registration, in respect of any class of rontractors, for any part or whole of Jammu and
Kasheir, and submission af application in the forin so provided, =y be allowa,

39, The procedura nder sub-section (2) of secijon 48;-

I} Before a license i lssoed under Rey rule of these rules, bank guarantes for an amouat calculated at the rate of Rupees
1000 for each of the worker to be employed as contmct labour, in respect of which the npplication for license has been
made, shall be deposited by the canirnctor for fesformance of the conditions oF fhe license and complinnee with the

13




pravisions of the Code or the rules made thereunder,

21 Wherein the issued contract lioense bad expired, based on the request of the applicant, the licenzing officar may adjist
Ihe sacurity deposit in respect of his application for new license to be lssued in Form- X,

3 The fees 1o be paid for the grant of & licernse shall bhe s apeecified in thea tble below, namely:

hi] Mo license is required up to 49 contragl lzkaur [ Mil,

) 30 but does ned exceed 100 contract lbour Rs. 1000 ]
:J 101 but does ried excesd 300 contraet lnbimnar Res, 200k B
) I but does not exceed S0 contract labour Hs, 3000 =
] F01 bt nog nﬁfﬂdilg 1000 contrace b Rs. 300:

) 1008 but not exceeding SO0 contracs labour Hs, 10000 ]
m 5801 bt not exceeding 11000 contract laboor R 20000 i
hj FODOL but niot exceeding 20000 contract Iy R 30000

il 20001 and shove contract labour R 400K

411, . ol

{1} Bvery contracsor shail nppiy electronically on the Offizial Porad of Labour Deporimen Lo [klaboe pom 3 of
Jammur & Enshmir Govermment o tis licensing authoeity for renewal af the license,

(2] Every such application shall be subrmitbed or the said portal o least 30 days prior o expiry af licenas period Bl nod
befire 9 days of such explry of license.

(3} The security deposit and the fioe ehargeable for renewal of the license shall be the same pg for the grant of loense
undlar rule 36,

Provided that if the spplication for renawnl s nat recelved within the time specified in suberyle (2, an
addditionnl fee of twenty five per cent, shall be payable For such renewal,

(4] Every application for renewal, complete in all respects, shall be nnde o the partal of the Lebowr Depasiment
(v [Klahour.coin ) The renewal cerfificate shall be Ao generated and the same may be downlonded by the
applicant fhom the portal,

41, i ility of the Liar ranb-sociion ol m iz
1. The rates of wages pavahle o the wotkers by the contractor shall ot be less than the sates prescribed under fhe Code o
Wiges, 2020 and where the ries have been fixed by agreement, settlement or award, not less than the rates fiwed by such
Apreemanl or award,

4. In caso where the worker employed by the eomvactor perfarm the same or gimilar kind of work as the workes directly
employid by the principal emplayer of the establishment, the wage rales, holidays, hours of work and oher condrions of
service of the workers of the contractar shall he the sime a4 applicable to the workers directly employed by the principal
emplayer of the establishment on the sams or similar kind of work. In case of amy dispute whether the work is of similar kind,
the manes be refisrred to the Inspector - Caim- Facilittor whose decision shall be final.

Y. In other cases the wage rates, hofidays, hues of work and conditions of service of the workers of the contracior shall be sch
as specified under the Code and risles made thersunder.

4. All eontraet abour shall be made member of EPFO and ESTC sbjest to npplicahility as wisder regpeckive provisions of ihe
Code oy Secial Secprity, 200,

% The contrmclor shall notify any change in dw number of workers or conditions. of work 1o the Licensing Authory,
electronically,

14



42, The mamner of intin of wirk order nnd time- ' of secti
(1) Bvery contractor shall within fifleen days of the receipt of n contract work erder shall intimate about the contract work
order containing the details such as the name of the principal employer, nddress of the premises where work Is belng
urndertaken, date of eommencement of the aontract work, the mumber of contrsct labour emploved under that work order,
duration of wark orders,

{2} the details of work order shall be sent by the contractor or [6s authorized represenintive.

(3) The intimation shafl be sent slectronicafly on the Offfcial Portal of Labour Department of Jamomu & Kashmir Government o
e-mail of the Labour Commissioner, Jammu & Kashmir Government.

43, Th *of surapeencdin i finin () ol seciion S

I} ¥ the Licensing Authority iz satisfied that the licence has been obfained by mis-represendation or suppression of any
miberial fact or if the contractor bas filed to comply with the conditions suhject fo which Ilcence was granted or the
contractor has contravened any provision of Part. ], ChapteeXT of the Code or rules made thersunder, the Licensing
Authorily shall iasic & show causs police of 30 days 10 the contmctor electronically or otherwise, On recaipt of the
reply i any, from the coniractor within 30 days, dhe Licensing Authority shall examine the same and in cate the
licensing autharity feels that the continuation of contract busimess by the contractor is going te lead o grove harm 1o the
workers, he moy pass n Spenking Ovder recording the reasona for revoontion or suspension o otherwise and
comunuicate o the confrctor electronically. A copy of the Order shall be endorsed fo the Labour CommiiEsicner,
dnmum ond Kashmir, Depoly Labour Commissiones/Assistant Labeor Commissioner having Jueisdictbon.

(3) Ifthe contractor has not complied with the sald provisions of the code and rules made thereunder within the stiputnied tme
periodd, the Licensing Awhority shall revoke {he suspension H_.i':-'inﬂ o Speaking Ovder ar glse the suspansion may be
condimaed.

{4) I the contretor fails to conply with the directions ss m sub-rale (1), the Licensing Authosity may forlliniih pass an order of
vevacation of license, recording the ressans thereof and communicate 1o the contractor electronically or ctherwise, The topy
of the order shall b endorsed elecironically or oiherwise fo Lobowr Commizsioner, Jamewu and Kashmir, Demey Lataour
Commizsisnes’Assistanl Lahaar Conumissienar having jurisdiction as e cass moy be,

dd, il hofore which the &% shall be poisd ander swh-secti tion 55-
{11 The contractoe shall fix de wage periods in respect of which wages shall be payable and no wage period shal | excesd ons
mzath
(2} The wages of every person emiploved ns contract labour in on establishment or by a contractor shall be paid before the
expiry of seventh day afier the last day of the wige period in respect of which the wages are payahla,
(3} The wages shall be disbursed through bank fransfer or electronic mode and any ather mode prescribed under code on
wages 2020,

45. The mode of payment of wapes pnder provise to sub-section {2) of section 55- Every Confractor to whons this code

applies shall make the dishursement of wages thiough bank transfer or electronic mode and inform the principle emplover
electranically or atherwise the amount =0 paid by such mode provided that where it is not procticable to dishurse payment In the
mode specified in this mbe then the payinent shall be made in the mode other than electronic mode s prescribed under relevani
priveisions of code on wiges 2020,

46, ea From securit -If the contractor e¢ pelncipal
ampleyer does not pay the wages 1o the contracs labour emaloved by him, the Labour Commissioner, Government of Tamanu and
Kashmir or his representative or the competent offtcer as may be notified by Government of Jammu nnd Kashmir shali conduct or
cause bo conduct, an inquiry and after giving an opportunity te be beard to the contmetor sholl pess an order 10 make payment if
nny, of such wages from the amount depasited by e contractor 35 security deposit and the bills of the contracior &5 the case may
e, The contractes shall re-furnish the securily deposit within o period of 30 days or slse his Reense will be lable 1o be suspended,

47,  The form of bssuing experience certificate under sectiop 56 Every concerned contracter shall issue on demand, experience

certificate in Form-XV to the contract lubour giving details of the perod, work pesformed, experience galned in verlous Gelids
performed by such contract b,




48, The form anil_msnper o leing applicytion - If 0 question arises s 1o
whether any activity of an establishment is A core activity or ofherwisg, the aggrieved party oy make an npplication, to fhe

Commisdioner ¢ Secretary to Giovernment, Labour amd Empleymeist Department, Covernment of damma & Kashmir giving
PERSONS AfonE with supporting decuments,

49, eriod of muwking re sl the perjsid o
receiving the application under clyyse (b} of sub saction (2] of section 57, the Commissinnee / Searetary to Jovernment, Labour
=iid Employment Depertment, Government of Jammu & Kashmir shall if he deem proper, refer the application io ihe Labour
Commissioner, Government of Tanuny & Kashmir for moking such enquiry as may be required and the Labour Commissiones
shal| submiit the repory recoafrnendaton o the Commissianes/Sacretary 1o Govt Laboyr and Employment Deportmant within
thirty days foe taking appropriate Retion under these nules and the CeninissionerSecretary to Gowt, Laboor g Employment
Lepariment shall decida the matier within one month frism the date of receipt of such report / reconunendution and commumicaie
the said decision of the Government to the poties throwgh clecironically ar atherwise for implementation of the sgid erier of ihe
Covermment,

5.  Minj rvice i ' b1 -The employer shall pay o hueng sum
At on account of fare for ta & fro journey 10 nberestate migrnrit worker by drain (not less than 1T Class Bleeper) or by bus or
sy other made of passenger transport from the place of emploviment fo the Mace of residence in the home- atnle in the svend of
the following, namely;

i bie has worked for 8 periad of not less than 180 days in the coneerie| establishmeni{s) in preveding twelve months;

Provided tha the journey allewance shall be Eiven o an inier-skaie migrant worker onoe in twelve mianifs. I the
ovent of ckange of emplayer by the inter-siate migrant worker during the middle of the employment pedind and has not
availed the journey sllowance from his Previous emplayer, then on the bnsis of 3 cerdificaie to be given by inter-state migraim
workes, the employer where the inter-state migrant worker s now Wworkingand fhe such warker hag completed one hindrad
and eighty days In precediing tuelve moaths including the periad spent with fhe previous employer, than the eniployer slill
Elve joumey pllowsnee,

51, mnngr of i il il helpline wniler section 63 «A Toll-Froe b2ip-line number shall be provided by the
Lobous and Emplovment Department, Government of Inmmn & Kashinir, to addiess queries and rievences of the inter-state
il workers,

52, rov i of jmler-Staté mipriml workers rsertion &4-The Govenumen of Jammu & Kashmir
may identify the fields where studics are to be: carried out to promote safity, health and welfare of nfer-state migrant workers,
Wherever raquired the Government of Jamimn & Kashmiy may alse consult the Cendral Covermnent or expert arganizations
involved in the safety, health and welfire of lister-state migrant workees,

1 i | : e : 1 i

cer not biedow the rnk of Assistant Labour Commissioner as Authority
for the purpose of these rubes, The form of agreement fior the audio visual workers with the producer shall he given in FOR M
Xy,

54, Defails undeir clanse {vii 1 sub-sectio 0l _gection §6- The Procedure for refecance of dispute 1o the Coneiliation
Officer or an Industein] T bunal shall be in-ceafarmity with the Tndustrial Relatione Code, 2020 pad sules leaimed thereander,

55,

The Government or the Chief Inspector - Cuam. Factlitator may require fir the purposes of the Code, submission of plars of
nny Factery which was either in existence on the date of the commencement of thase Rules or whioh bad not been
constructed or extended since then, Such Plans shall be drawn 10 scals slowing: -

() the site of ihe factory nnd linmediane swrrounding including adiacent buifdings and other siruclures, Roads, dmins, erz,

() the plan, elevation and Necessary cross-sections of the factory buildings iidicating afl relevant details relating 1o natugal

lighting, ventilntion and menns of escape in cade of fire, nnd the positional ha plant and machinecy, aisles and R BT R

il

{e) such other particylurs 03 the Government ar the Chief Inspectir - Cum- Facilitator, as the case moy be, may réguire,

LG

-
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50, M Csubpuissbon of application mniler sub-goeting {2) of sectlon 75
{1} Mo building shall be constructed or ised ns factery unless plans In respect of such building nre approved by the Chief
Ingpector - Com- Facilitator,
(2) No ndditionialieration or extersion i e cxlsting factoey building shall be made unless Plans in respect of such additions,
allerntio or extensions are approved by the Chiof Inspecdor - Cum- Facilitator
(3) Application for approval of the plans shall be made electromically in Form XX along with the following plans and
decunents do the Inspector - Cime Fncilltagar of the arca: -
8] Flaw chart of the manufaztiring process giving g hriaf description of the praces in its vardaus ages;
by Sle plan drwn to scale showing the site of the fictory and immediage surroundings including adjscen| bulldings aud
otherstructures, roadls, i, et
£} The Plan, elevations nnd NECCSEATY . cross-sections drvwn. o scale showing ol relevant details relating to nabural
liglting, veatilaticn, and means of escape in case of fire, position of planit and machinery, aisles ard PRSSAZEWYS,
d}  Such other particilars ns the Inspector - Cum- Facilittor MmOy require il relation io the approval,

(#)1F the Inspectar - Cum- Faoilitasor is satisfied that the plans and documents dre in consonance willy the requiterents of tls
futes, he shall forward the plans and documents o the Chlel Inspectar - Cum. Facilitator foe approvitl, The Chiof Inspecior
= Cum- Fagilitatar afler being similarly watisfied shaoll apprave the plans;

Provided thet where the plans and documents full short of the requicements of these rules, the Tnspector - Cum-
Facilitator or the Chief Inapector - Cian- Facllitator as the case may be, may returmn the documents 40 the applicant for
miodifications and corrections ws suggested (heroln;

Provided firther that the plans shail nat be deeamied o have been submitied Il such time g they are resubimitied
duly masdified and smended

(5} The intemal height of a workroom shall be nat #ess than 4.25 m mensured from the floor laval o the [ovwest

part of the real and i ihe roaf is of corrsgaied iron which is neither coversd with tiles nor has an fnner celling of
lining of leat-resisting material with an air spoce of At lenst T0 cm, Betwes i and the corrugated ivon, the inbernn
lwight shall be not less than § oy

Provided that in the case of Building having 0 brick or concrets raol, o @ combinntion of ihe twir, the
minimum height may be 375 m ifapproved by the Chiel Inspector of Factories:

{6) There shall be provided ne all times for ench person employed In any room of a factory where mechanical ae electrical
[ronwer is used, at feast 36 squere feet (1,35 sfumre meter) of fdoor space exclusive of tlat oecupied by mschinery and a
breathings spnce of at least 500 cubic feet {14 cubic meter).

(72 The provisions of sub-rule {5) of fule 53 shail nat apply 1o rotms intended for stornpe, go downs and like pUrposes and
alsa raoms intended solely for office purposes where only clerical work s done,

{8)MNa manufactiring process shall be camied on in any building or pant of & building whether newly constrocied, re-
constructed or extended, or in any building which has heen taken into use a5 0 Bctory or part of g actory umtil o Cartificate
aof Stability in respect thereof, in Form XX1 signed by o competent person has been sept by the eecupicr or manager of the
fcbory 1o the Chief Inspector - Cum- Facilitor and accepred by hime Weithes any new plant nor machinery shall be added
to any building of a factory nor Brought [nto yse afler such acldition until a certificnte of stability In Farm XX1 signed by a
Eamplant parson in respect theeeaf has been sent by the aotupier or manager of the faclory to the Chief Inspector - Cam-
Facilitator aref accepted by hiim,

Mo person except in the case of building awned by any Government shall be nutharieed o sign n certifiente of
slabsility or to certify plans and specifications who i in the employment of the awner or builder of the budldfing in respect of
which the cerlifiente ia given.

(%) The employer seeking repistration for a tactary and grant of & licence shall apply electronically e the efficial Porial of the
Labour Department (v fidabour.com ), Gevernment of Inmmn and Kashmir by piving detaits sbout the factory as
specified in the Forme 1A, The Form shall be shpned digetally or in nny other munner as miay be reguired on the partal, The
appdicant shall be responsible for vericity of all information sihelited in tlse application,

Provided that the ocoupler of the Premiss i use as o factory on the date of commetcernent of these piles. shnll
subienit such an application withii thirty days from the commencement of these rules,

i



A reglstration certificate for & fuctory shall be granted in Furm XX by the Chief Inspector - Cum- Pacilitnioe or
oy ckbwr officer appointed s specially empowered in this behndf by the Chial Inspector - Cum- Facilitator electranignlly
immediately, il the applecation s complede in all respacts b nos later than seven dnys from the date of submission of
womplele application, failing which such license shall he deemed 4o have heen' issued and the fccase shal| be aufa

generied,

natificatlon, dispense with reqidrement of slectronic registration, in respect of a fectory or clnse of fsctories, or part of
wlherle of Iammp wnd Kashmir, and stthmisgion el application in the form 50 provided, may be aljowed,

i Every application for Fenewal, complete in al respects, shall be made on the parial of ihe Lahour Departmien|
Coww fkabour.comm) and shall be mile ool fese than gixty duys before. the dute an which the licence expires and if the
npplication is complete it all respecis, the renawal cerificate shall he g generated [n Form XX and the e My he
downloaded by dhe Applicant from the porial,

Provided that ifthe application for rencwal, complone in all respocis, is pat recelved within the (ime spesified in syl
tule (1), the Ticence glhal| he rencwed only oa payment of o fie ranly five percent In excess of the fees ardinarily payable
for the resewal of the ficenpe

(1Z) The fees for grant of licence shall be the same as fior renewal of leence for one venr and shall be as specified In the
Sehiedules mentloned bl

SCHEDBULE

rl:}mnliu- ' ' T
H,P MINIMUM NUMBER OF PERSONS EMPLOYED DURING THE YEAR

Installed | :

5000 &
20 5t} Wt | 250 S | 780 e | 2000 Sy

| I Rs Hs Rs Ra iy Rs | s Re [ Rs
ML T390 |5 950 12200 4310 | edim B510 12710 i35

| 10 Al [ dlo W0 12390 | 4380 G430 | 2500 | 12780 13580 A
5i fiD0 Al 30 (2560 [4680 | 6760 | BEep 13060 | i5ps0

100 A0 1230 [ 1650 3910 | saio |3i1p 9210 33410 [ 17910

250 | D60 280 12710 13950 | 6050 | isp 9860 | 14460 | F0ns0

00 3780 4030 4450 | 5710 T8I0 | omg 12010 | 16214 23100

LiNI 7280 7530 Y7es0  T'o2i0 | 4316 | (3455 13510 | 19910 | 30300

1500 10780 | (1030 [ 11430 | 13710 | Tasig 168910 | 19010 | 73310 | 33100

2000 14280 | 14530 14950 | 1630 |a3ig 20410 | 22510 [ 26710 | 35700
Lfl;.gfa €la0s30 |20780 | 21210 2430 | 24500 |26310 | 29760 | 33900 | aas00
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SCHERLLE

Senle of fees puyable for licensing and nnnual renpwal al licences of Electriclly Generating, Transforming or
Transamitting Factories
Mumber of Workers in Foes Pavable
Total Installed Capacity of Eleetricity Geaernting Station | be Employed PO e
1 2 3
Nae aver 1000 KW (1MW) 1 or ahove 10000
Ciwer 1000 KW budl ned onver 5000 kW {3MW) do 20 N
Lhver SO00 kW but not over 10000 kW [ 10k W i 33500 N
Over 10000 kW bt not aver 50000 kW (SO0 W) do CRET]
| Liver 30000 KW but not over GORNE KW (B0R WY do 73500
 heer 60000 kW but not over 50000 EW {(R0MW) ) da RT000
| Civer 80000 kW but not aver 10000 KW [ 100M YY) do 100000
Over 100000 kW but not over 150000 kW (150MW) o 137000
[ Crver L300 KW but not over 200000 KW (2000 W) duo 1 50004 N
Orver 200000 kW but not over 100000 kW (ID0M W) ilo 1730
Orver ID0000 kW but not over 300000 kW {5000 W do 30000
Chver SOAO00 KW but mod aver 1000000 kW CHMIIAW) dia 300000
Chvar 10DDOO0 KW hut ool over | 500000 kW 1 500N dis 400} 2t |
Choer | 50000 KW but met sver 2000000 kW [ZDHW) do SHIa00
Over 20000 W {2000 W do 667000 _

(1) Bvery Heence granted or rencwed under these rufes shall be valid far m pericd upto ten {10) years as per the request
ol the licenses and shall remain jn force il the 315t Decermber of the year for which the licence is pranted or renswed.

37, Co Faeiliti il sy

(1) Whersin any premises, separe uildings are leased 10 different ocouplers for yae as sepneabe [ctorics, the owner of the
premizes shall be responsible for i provisions and wuintenance of comman Fueilitlss amd services, such & upproach raad,

drainnge, water supply, lighting and saniiation,

1Z) Where inany premises, independent or self contalned floors or Aata are lensed ro different occupiers for e ns separale
Factaries, the owner of the premizes shall be lable as i be wese the accugier ar manger of the factory, for any confraverntion of

the provisiens afthis Code, in respect af-

(i} latrincs, wrivabs and washing facilities in so far s the maintenance of the common supply of water for these purposes is
ceistermed;

() fencing of machinery and plant helanging 1o the owner and nar specilically entrusted to the custody or use of an occupler;
(ili} safeness of wocess i the floors or Nats ind maintenance and cleanliness of stair cases and common passages:

{iv} precaistions in cases of fire;

{v) maintenance of hoists and lifts and

(¥} maintenance of any sther comimon feilities provided in ihe premises,

{3} The: Chief Irspector - Curn. Fagilitatoe sholl hive subjeet ta the coniral of the nppropriate Government, power o issue onlers
e the owner of the premises in respect of enmying aut of the provisions of seb-section (1) and (2}

(41 The previsions of sub-scetion (2 relating o the linbility of the ownerfoccupier shall apply where in any prosises
inchependent mooms with common fatrines, wrinals and washing facilities are leased 1o i et oocupier for ise 82 separate

Fhedories
Pravided that tlie swner'eceppiershall be responsible glso far supplydng with ihe requirensents relntiag to the

peoviion and mnitenasce of lntrlves, wrinls 2o washing (icilitiey
19
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(5} The (hiel' Inspector - Cum- Facilitator shall have subiject 10 the control of the approprinte tiovemment, tha pawer (o issue

orders fo the ownersisocupicr of the premises referved 1o In respect ol the carrying oul of ihe provisions of section 24 of the
cimlie,

(G} Where in any premises, portions of a room of o shed are leased o different occupiers for use ag sepnrale Tciories: the

58,

i,
v
vi,
wil,
Vil

awnerfoccupier of the premises shall be liahle for any contrvention of the provisions of —

(1) Chapter ¥ of the code, except secslon 23, sub-section (2) clanse {iin) wnd (iv),
(i} Chapter V of the code, except the List of natiers ot 5. Mo, (2% (A% (7 (15) & (16) in the Second Solisdale of the Code:
Provided in respect of the provisions ol §.MNo, (1 (4], (12} disted in the Secord Schedule of the Code, the dwnars
fiahility shafl be only irs 5o fir as such peovisions relute (o things vider his contol:
Provided further thai the occupier shall be responsible for complying with the provisions of Chapter V in respect of
plant and machivery belonging o or supplied by him,
Giii) Chageer VI ol the Code, Section 24, sub-section (1) clause (1L

(71 The Chief Inspecter - Cum- Facilitnor shall bave subject 1o the conirol of the appropriste Ciovernment, the power (o
issira orders io 1he owners of the preamises in respect of the carrying ou the provisions of clause 7 sulvseciion 1.

(8} In respect of Clawse (4) and (6) of sub-section 1, while computing for the purposes of any of the provisans of this Code,
the total number of workers employed, the whole ol the prremites shall be deemed 10 be o single factoey,

&Hh I!Hi|ﬂ spctbom 32 -

L. Dangerous manufacturlug processes or operations. The following operntions when carried on in any Ftory dre
deslared to be dangerous manufsctising processes or operafions urder Section 82 of the code:
Manufacture of acratod water ond processes incidental thersin,
Eleciralytic plating oo oxidntion of metal articles by ute of an elecirolyte containdng acids, hases or sabls of metals sugh
a3 cleamium, nickel, cadmium, zine, copper, silver or gold,
Manufacturs gnd repair of electric acermulatars.
Cilazs manufaciiire.
urinding of glazing of meisl
Manufacture s reatment of lead and certain componnds of lead
Lezreration of gas from dangerous petrolenn,
Clenning, smoothening or roughening etc. of anticles by a pet of sand, metl shol, gHt or ather shrasive propelled by o
binst of compreseed air of sleam.
Liming ancl tanning of raw hides and sking and processes incidental thereio.
Carrying on of certain processes of lead and lead materisf in Print ing Presses and Type Faundries,
Chembenl woiks,
bamalzcture of pottery and coramics
Campression of Oxygen and Hydrogen produced by the electrobyais of water
Muanipalation of stone or any other materinl camtaining fiee silicn:
Handling and processing of ashestos, manufacture of any article of ashestos and any other process of manufasihne ar
otherwise in which ashesios is sed in any form;
Handling and manipulation of corrosive subsinnces
Lise of ovens and driers in factories

wlii.  Manufacture of Manipulation of Carcinogenic intermediates:

Process exlracting vepetable oils from oif cakes in sofvent extraction plnnts.
Munufacture and monipilation of manganese and its compaaiil
Protoction wgminst hazards of poisoning arising from benzansa,

Carbon disulphide plonts.

mxiii,  Operations involving High Neise levels,
surv.  Manufacture or manipulation of dengerous pesticides.

Manufacture of Rayon by Viscose

xavic  Highly Flamumable liguids and Flammable Compressed (rases.
xxvii.  Ohperntion in foundries

4. Frohibiting or resteicting the emplovment of Fregoanl woman lo the manufaciuring proces or operation,  Every
Crecupier ar employer shall ensure 1o prohibit or resirict the empliyment of pregnnnt woamen (o baerdous snd dangeraus
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operations which expases them to serioums rsk of bedily Ijury, poisoning or discase. However, the Oocupier shall make
Ml the necessary armngemcnis for providing adequse safeguards prisr to the employment of pregrant woman in cose
they nre requird 1o work o hazprdaus Or dangerous pperntions,

1 Periidien] Medicn Exnmination,

. For the medical examination aof warkers to be carried s by the certifying ssirgeon as required by Schedule B-1 1y
Sehedibe B-XXVI, the accupier of the factory shall pay fee ot the rale of five hindred Tipees per examinntion of
each warker every fime he/she i exainiped:

iL The fees presceibed in eloyse (1) shall be exclugive of any charges for biclogical, radiological or other tests which
may have to be carried out In econnection wigh the medical examinalione Suel chorges shall be paid by the aceopier;

i, The fees o be pald for medical examination shall be poid electranically o the Chief Inspectar - Cum- Facilitator fa the
manner a8 may be prescribed by him,

4. Welfure amenities, sanllary facilitios, profoctive clathing and other RECEssIYY requirements for dangerous
operations._ The provisions spacified in the Selwdu]s B-1 o Schedule B-XX V1T shall apply to any elass or description of
fnctories whereln dangerois manufacturing processes or operntlons spesified in gach Pant of the Sehadule are cariiod o,

1. Matwithstanding anything conmained In Sehedule B-1 to Schedule B-X XYL (he Inspoctor - Cum- Facilitator may Issue
ordler in willing to the Manager or Decupier or both, directing them {o enrry such mexsyves, and within sijch lime, as may ba
spegified in such order with g view 13 remove comdiiiom dangecous to the health of the worker or fo suspend any process,
where such process constitutes i the opinicn of the Inspector « Ceme- Fucllitator Evimeant danges of poisoning or taxigity,

fi.  Any register or record of medical exnminations aml tests connected thorewith required to be careled ik, undsr any of the
Schedule Bl 1 Sehed il B-XXVIL, in respect of any worker, shull be kept readify available io the Inspector - Cum-
Facilitator anel shall be preserved 1l the expiry of o period of one yvear aflter the worker conses o be in employment of the

fnciory,

54, o A lsal Cominiities unds liom §3:
I} The Govemment of lnmmmy and Kaslusir may eomtitute a Site Appraissl Conmltiee as and when necessary consisting of!
i} The Chief Inspector of Factorles wha shall be jis Chniresan;
fi} & repressmiative of the Siate Pollution Contral Board of fhe Govenment of Tammi & Kashmir;
i) i representative of the Department of Environment of the Govemment &f Immu & Kashmir;
(15 a representative of the Local Govermment wing of the Department of Logal Government Housing and Usban
Development Department of the Government of Jamimu and Kashmir :
v} an expert in the field of accupational henlgh:
wi} A representative of the Depariment of Indusiries of the Government of Tammu and Kashmir ; and
Wil i scieatist having specialived knawledge of the haznrdous process which will be invalved i the Faciory; anx
ST any oiher person as doemed fit by the government of Jamme & Fashmir,

i Applications: for appraisal of sites in respect of the indwstrics covered under clause (28) of mib-section (1) of section

2 of the Code shall be sibmitted 1o the Chairisim of tha Sile Appraizal Comimities;
L. The application for site appaaisal along with fifteen copics thereof shull he submitted in Forim XXV, The Commitise mny
dispense with furnishing of infarmation gn any particular item in the spplication Fotm, if it considers the same to be nol
relevant to the application under consideration.
iii, Functiong of 1 [ len] Contnifles:--

(8] The Chairman shall armage (o register the applications received for appraisel of site in separate register and

neknowledae the some within a period of sven days:
(B} The Chuinman shall fix bp the mectings in such manser that al] the applications recelved and registered e

referred to the Commilitee within a period of cise momih fram the date of their receipt;
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p
i Wheraver tlye Proposed site required olesrmpee by the Ministry of Indugiries ar by the Minksiry Enviranment and
Forests of Government of India, the application far Sfie Appraisal wif] [ considensd by the S Appraiaal

6.  The manner of diseloging b ooy aecupler of a faetory ander sul-sertiag (1) (24, (S wpad { 7Y &F
{1} The oecupier af every Mclary canying on g “hozardous procese” ehall arrnge to obtaln op develap

mfemation In the farm of Materlal Safety Dy Sheat (MSDS) in respect of every hazardous subsignes o
nuberial hancled i the manufacture, fransportation and storape fn (he thotory. 11 shall he accessible upon
Fequezel do 0 worker for reforence,

(0 Every such Materiaf Safely Dvata Sheet shalf include the following information: -

g The identity used an the lalsef;

W Hamrdous ingredients of fha substnca

& Physical snd chamien] chirasterisics af ihe hazardous subsance;

il The physicnl hizards of the hazirdanys Slrstance, including the potential fisr fiye, explosion and
reactiviey;

& The healih hazards of the hazardoin subslance, including sigms and synuysoms of EXposurs and any
medical conditlons which ape Eenerally recognised g being aggravated by expisure i the
subsiance:;

- The primary rouies) of emry;

& The permissible limits of expsure proseribed o the Schedule | of the Code, and Jn respect of o
Chemizal not coversd by the safy Schedule, sy caposire limil ussd fur reeoimmended by the
manuficlirer, importer g ocupler;

i Any fenerally applicable precantions for saf handting and gse of the lnznrdays stibetance, which g
knooug, including Appropriate  hypianic Priclices, profective Measures during repaire apgd
malnlenance of cantaminned equipmem, procedures for clean-up of spills and leaks;

I Any g=nerally spplicable control mensives, sich ae Appropriate engincering eafitrofs, work practices,
of use of personal protective equipmel;

8 Emergeacy and firs aid procaduras;

I The date of preparation af the Material Safbry Dutg Sheet, or the lns change 1o ir:

| The mame, address and telephone nuimber of (e manufacturer, insporter, SCCupier or otlier

responsible parny preparityg o distributing the Materiaf Safety Data Shest, who CAN provide

additional information on the hazardous substance ang Approprinte emergency procedures, if

Iecessary,

(2) The pecupier while oblaining or daveloping a Marerial Safety Datn Sheey i respect of 8 hazardayps
substance ghall ensure that the informntion recarded Bocurntely reflects the  scientife cvidence ed in
making the Fazard determination IF he becomes newly aware of BOY significant evidence used in making
the hazard dederminmtion. If he becones newdy awars of any significant Infarmngioeg regarding the hazards
of & substance, gy WIYS to protect agalnst the hazard, this new infermation shull be added io the Material
Salety Data Sheot as soom a9 practicable,

th - Anexample of syl Material Safety Diata Shee fe Biven in the Schedule ¢,

() Labelling
Eveey container of lip zardous subsiances =hall be clearly tbellod or marked (o I:Ir.ntiry:
& the sontents of fhe GO e
b the name pnd ndddeess of the miaufAcures or insparter of Hhe hazerdeos Suhsisnge:
o the physical and bealth leaznrae: and
I The recommendad Persisiu] prolesive Pquiptsent need 1o work enfely with the huzardous substinge.
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{iii),

4)

(3). DISCLOSURE OF INFORMATION TO WORKERS

{} The sceupler of & fictory carying on a *lazandous process’ shall supply fo all workers the

fellowing information in relation m handibng of hazardous materials o substances in e minuficiure,
transporiation, storage and other processes:

(i)

k]
i)
(e}
[
[2)

i}
)
{h)
(]
i
ik}

) Requirements of Sectiona 84, 5 and 89 af the Cide;

by A fist of *hamrdous processes carried on i the finctory;

€)  Laocation and availability of all Material Safely Datn Sheets as per Rule 56;

d]  Physical and health hazards arising from the exposure to or handling of substances;

el Mensures taken by the occupler to ensure safety and control of plysical and health baynrds;

f)  Measures laken by the workers to ensure safis hnndling, storage and transporiation of hazardaus smbhsnnces:

g} Personal Protective Equipment required i be used by workers employed 1o *hazardous process’ or “dangercus

aperations';

k) Menning of various labels and markings used an the contsiners of hizardous substances us provided imder Rule 58,
[p  Signs and symploms Hiely o be manifestad b gxposire 1o hazardons substnnces and o whom 1o report;

J¥ Measures to b taken by the woekers in cose of any spillnge or leakage of o hazardous substance:
k) Rele of workers vis-i-vis the emergency plan of e factory, in particulnr the evacuaiion procedures;
I} Any ofhes information considered necessary by the pocupler to ensire snfety and health of workers,

The infarmation réuired by sib-rule (i} shall be compiled and made known 1 workers individunlly through
supply of booklets or leaflets and display of causionary notices at the workplaces. The booklets, lenflets and
the cauticaary notices displayed in the factory shall be in the langunge understood by the majarity of the
workers and also explained o them,

The Chief Inspoctor-Cum-Facililaror muy direct the aoeupier t supply firther nformation o the workers

Iecessary,

DSCLOSURE OF INFORMATION TO GCENERAL PUBLIC

The occupier of every factory carrying on o *hanrdous process” shall in consulfation with the District

Emergency Authority desipnated by the Approplale Government, take appropriste steps to inform the general
public who are likely to be In the aren which might be affected by an accident. Such Infarmition shell
inchede:

Mame of the Mctory amnd address where siluated;

Identification, by name and positien, of the person giving theinformation;

Confirmation that the feiory has apprevcal froms the Factorics Inspeciorate and Pollution Contial Buoard;

An explonation in sicmple terms of the hazardous process(es) carried on in the premises:

The common names of the hazardows substances used which could ive rise to an necident likely to affect

thean, with an indication of their principal harmiul characterlstics:

Brief description of the measures 1o be taken w minimize the sk of such an aecident in compliance with it

legal obligntions under relevant safety statutes;

Salient features of the approved disaster contral measures sdopted in the fictory;

Dictails of the faotory's emergency warning system for the Ceneral Public;

General advice on the action members of Lhe public should teke on bearing the waming;

Bricf description of armangements in the factary, ncluding linisen with the emErgency services, o deal with

foresesable accidents of such natire and to minimize their efftcsand

Dietails of where firther information can be ohtained.

(1) The nccupier shall also supply any further infarmation-

a)
b

to general public as dirccied by the Distder Emergency Airtharity o time do Eme;
to the elected representatives of the general public an 1 aest;
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(lii) The oceupier shall endeivor o enter an ngreement with the District Emergency Authority for the area,
within whase jurisdiction the factory is situsted, for the District Emergency Authority to take appropriate steps
10 infoem the geneml public outside the factory who are likely to be affected by on aceident ay reqquired in elsuse
(il

{iv} The infarmation prescribed in sub-rule (4] shall be in the regicnal lzngumge and in English or Hindi.

i3] DISCLOSURE OF INFORMATION TO THE LOCAL AUTHORITY

The occupicr of every faciory eamying on a ‘hazmrdons process shall farnish the following information in
wiriting 10 the local suthority having jurisdictiong aver the arza In which the faetory is situoted —

i the information furnished (o gesemn Public as prescribed i sib rule (4):

ii. i stmtemant of the names and quantities generilly stored or in process of hazardos suhstances inelsdled i
the list of chemleals preseribed under clases {vil and vii) of subesection (30 of SBection 1 of he
Environment (Protection) Act, 1986

6} MECLOSUTRE OF INFORMATION TO DISTRICT EMERGENDY AUTHORITY

il The aceupier of & factory enrrying on o brardous process, shall intimate the Dislrict Emerganoy Authority designated by the
Clovernment of Jammu and Kashmir, all infirmation having & bearing o1 preparation of an on-sie emergency plan and a
disaster comtrol and management plan in regpect of the factory.

i), Withod prejudice 1o the Benerality of ihis olawse, fw accupier shall furnish the Disirict Emesgendy Aulhorty the following

#) nreport an stabs relaiing 1o risk asessment and eiviranmental Fmpnct nssessment and the measures Taken
lor prevention of secidents,

by campilation of Material Data Sheets in respect of hazardous substances used, produced or siored in thefaciary,

€ a statement an sl possible sources of accidents fnvolving fire, explosion, releass oe lesshape ol toxic
substances and the plan of the premises where suel an accideni may ooour,

d) A statement on resources and facilifies availoble for dealing with an emergatay inchiling any agreemen
entered into with a neighbowring factory for nkd and nsslstance in the event of an EMmErgsncy,

&l A mup of the area showing the Approaches 1o the Tetory lecation of emergency Tacilities such as hapilals,
police, fire service,

I The oeganisation of the mnnagement and the responsibility for safery lndicaing therein the persoas

responsible for casite emergency aetion,

Crotiails relating to alertsystem,

Infarmation on aveilability of nntidates far pessoning resulting from annceidant,

Any other infarmation as may be considered rebevant by the ocoupier or asked for by the District

Emergency Authority,

=Za

(T MSCLOSURE OF INFORMATION TO THE CHIEF INSPECTOR
f). The accupier of every faclory carying on ‘harnrdous process” shall furnish, in wriling, to the Chief
Inspecior cum fcilitator & copy ofall the Infarmation furnished 10 the warkers, local authority, peneral
public and the District Emergency Autharity.

ik A copy of compilation of Maserlal Safoty Ditn Sheets in respect of hazrdous substances used, produced
o stored in the Mctory shall be fimished 1o ihe Chief Inspector, nnd the locallngpector.

Hi}. The occupier shall also furnich any other information asked for by the Chiefl Inspector from time to time
Tar the purpose of this Code and Rubes made thereunder,

(8 EMERGENCY PLAN

L. The ocoupier of o fnciory carrying on a hazardos process shall prepare a deaft on-slie emergency plan and
sulbeitit it fo the Chiof Inspestorcum Facilitntar. The Chicf Inspectorcum Facilitator may mnke such
modification in the plan as necessary, in consultation with the ceeupier and approve thesame.

A, The cecupier will submit a copy of the approved plan o the Disirict Emergency Aauthority,

i, The occupier will intimate the workees the providans of the emergency plan and hold rehearsols of thiz
plan periodically, He shall review the plan fram time to time and make necemsary changes theseln yndar
ntimation ta the Chief lnspector sum facifitator and the Dristrict Emergsney Autharity,
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. The Chael Inspector com facilitator may issue puidelines reluting 10 formulntion nf emergency pline He
may alse direct modifications of the emesgency plan [ respect of any factory as moy be necessary, from
fime ton fime

(E] PISASTER CONTROL AND MANAGEMENT FLAN

LThe ocoupier of every Factory currying on o hazrdous process shadl prepare 4 drafl disaster control and
manrgement an in respect of his fictory and submit the same to the Chief inspecior cum facilitnbor
and the District Emergeney Autlioeity,

il Tl District Emergency Authority on receipt of tha plais shall hold copseliation with e peeupier,
representatives of the Chief Inspector, the Stale Pollulion Control Board, Iocal authority as sell as
polies, health fire brigade and atler awthorities concerned and finalise the plan,

3. The District Emergency Authorily shall forward a copy of the final plan o the accupier oo all suthorities
cencerned. The occupter shall indimate the workers the contends of the plan,

iv.The oceupier in consultation with the District Emergency Authority will arrangi rehearsols of the plan at
f=ast onue o yaar.

v, The Chiel Inspectorcum facilitator may issue guldelines for formulaiton of disaster control and management
plans. The Chisf Inspector a5 well as the District Emergency Authoriiy may nfter mutueal consultalion
alse direct modifications ol the disoster control and managsment plan in respect of o fhctory as may be
tecessmry From time totliee.

{1y INFORMATION ON INDUSTRIAL WASTES

i The Information furnished under sub rules {31,05,(6) & (7) of Rule 60 shall fnclude the quantity of the solid
nnd liguid wostes generated por day, their chamsteristics and the methet of reatment such as incineration af
aolicl wastes, chemical and biolegical reatment of lguid wastes, and arvangements For tsgie finaldisposal.

i, Jshall also include information on the quality and quantity of paseous waste discharped tnigh the stacks
or ather openings, and armngements such as provision of sorubbers, ovelone separtors, eleotro-statle
preciprlators or similar such arrangements made for controlling pollution of the envi mnment.

Wi.  The occupier shall also fumish the information prescribed in the clause (i) o clause (i) to the Sdate
Pollutian Control Board.

(11} REVIEW OF THE INFORMATION FURNISHED TO WORKERS ETC.

L The ceeupier shall review once in every calendur yoar and miealify, IF necessary, the information firmished
under sub rule (3) 1o (7] of Rule 60 10 the workers, general public, local awhorty, Chief Inspector and the
Disirict Emergency Authority,

i, In the eveat of any change in the process or operations or methods of work ar when any new substance s
introduced in the process of in the evend of a serious sceldent tnking place, the information so Renished shall
be reviewed and modified to the exteninecessary.

{12} CONFIDENTIALITY OF INFORMATION

(i} The accupicr of a factory carrying on ‘hazardous process” shall disclose all information nesded for prolacting
safiety and health of the workers und the genaral public in tha neighbourhood —

8. His wiwkers
b Distriet Emerpency Authority;and
& Chief Inspactor

ns required under sub piles (33, (6) and (1) of Rule 6. If the sccupier is of the apinion that e disclasure of
detaile reganting the process ond formulations will adversely affect his businces kerests, he may make s
representation 1¢ the Chiel Inspector cum facilitstor stating the reasons for withbolding such information, The
Chiel Inspector cum facilitatar shall give an oppertunity to the occupler of being heard and pass an order on (the
represantation.

(1) An occupier aggrieved by an order of Chisf ligpecior cum Siclliaor may prefar an appeal before ihe
Government of Jamomu nnd Kaslunir within s perind of 10 days. The Jammu & Kashmiv Government shall give
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an opparumity to the ocoupier of being heard and pass an order, The order of the Government shall b final.

al) Tlse paniditisis fop nevesgilit Fihe record by e workers ander chnse L) of section §5,-

). The oceupler of evary fttory coarrying out a “hazardons proceas’ shall make accessible the henlil reconds
Iretuding te record of worker's exposue to harondos PrOCess or, a5 the anse moy be, the madical
records of any worker for his peruaad under the followlag conditiona-.

. Umee in every siv months ar immedintely nfter the medical exumination widchever is carliar
i I the factory Medical Officer or the Certifying =Surgeon s the case may be, i of the openion that the worker hac
manifested slens and symptoms of any nofifinble disense ps specified in the Third Schedile of the Code.
fit IFihe: warker leaves the armployment;
v, Ifany ene of the following autherities so direer
= the Chief mapector cum facilitator;
the Health Authority of ihe Central or Government of Tammuy and Faslmir;
the Commissioner of Woeknsen's Compansation:
the Director, Employess Sinte Insuranos Corporation (Madical Benefits);and
U Direcior General, Factory Advice Service and Labowr Institupes,

2 Acapy of the upto date health records including the recond of werker's sxpasure 6 hazardogs proces or, g2
the case iaay, the medical records shiall be supplied 10 the worker o recelpt of an application from him, X-
vy plates and other medical diagnastic reports muy alsy he tuade available for reference 1o his medical
Practiticner,

ta2),_The qunlificy

acili Tar

L) All persens wha are required io supervise the hamdling of hazasdous substanices shall possess fhe following qualifications
andexperionce;

i A degres in Chemistry ar Diploma in Chemical Engineering or Technalogy with 5 yenes experienseor

ii. A Master's Degree in Chemigtey or o Drepree in Chemical Engineering or Technology with 2 YEars experienca,
ii, The experience stipuluted nhove shall be in procoss operation and mainlenance in the Chesnjeal Inclustry,
V. The Chief Inspector - Cuim- Facilitator may require to unslerga training in Health and Safety for supervision,

21 The syllabus and duration of the sbove training and the arganisations conducting the traltiing shall be npproved by the
DOTFASLL or the appropriate Government in secordance with the guidelines iasued by the DGFASLL

1) Workers emploved in a *harardows & &' shall be medically examined by 0 quakified medieal practitioner heredn after
refiered fo as a Factory Medlon] Chficer, in the Tollowing manner;-
i.  Once bafare emiployment, to asceriain Physical fitness of the person o dg the particular job;-
o Omee in & period of 6 months, to ascertain the health st aof nll the workers in respest of occupationgl heslih
hozards to which they are exposed and in cases where in the opinion of the Factory Medical Officer it js RECEsaary
10 da 50 at a shorter interval in respect of any warkers,
Hi  The detalls of pre-cmployment and periadical medical exnmination carrisd out as oforesaid shnll be recordad in the
Health Register in the Farm KX,
2). Mo persoa shall be employed far the first time without o certificate of finess in Foro XX11 pranted by the Fast:tory
Medical Officer, IF the Fuctory Medical O fficer declares 5 persea unfit for belng employed in HIYY process covered
under sub-rule (13, aueh 4 persan shall have the right to appeal to the Irspector who shall refer the matier io rhe
Centifying Surgeon whose opinion shall ba fingl T this regard. 1F the Inspactor is also 4 Certifying Surgeon, he
miy dispose of the apnlication hetemesedf
A Any findings of the Factory Medical Oifffeer revealing amy nonoraliy or bz itnbility of any persan emmplovisd in
the process shnll immedisely be repirted bo the Cenifying Sirgeon who shall in turn, exnmine the CoHICET e
warker imd communicate his ings to the coeupder within 30 days, TFthe Certifying Surgion is of e opinion

lag
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thiat the worker 5o exnmiined is reqirived 1o be taken vy from the process. for enlth profection, he will direct ghe
acsupiet accordingly, who shall not employ the said worker {5 the fame process. However, the wirkar 5o fakes
aveay shall be provided with Altertiale placement unless fe i5 10 the apinion of the Centifving Suemens, Fully
Encapacitated [ whicl e the wirker affeciod: shyll b suitelly relabilitated,

d1 » Certifying Surpesn an his o mdion o o @ reterence from an Imspector may condugt medicsl examination of 5
worker o nscerlain the snitability of his employiment in o hazardoys PrOCEss of for ascerfaining his health antus.
The opinion of the Certlying Surgeon in such g case shall be final, The e required for this medica] examtinaican
shall be paid by the Becipier,

3L The worker tnken awny from empleyment jn Y process uader sub-rule (2) ity be employed again in the airme
process. enly after abtaining the Fiinese Certificate from the Ceriffing Swrpeon and after making entrizs o thai
effect in the Healty Register.

AL The worker reguired 1o underze medical examination imder these mfes wnd for any msedical survey conducled by ar
% behall of the Conwtrgf Government or the Sy Gevernment shall nor reflse o undergo such mediog|
CRAmIaligg.

68 The IERSUTGS v Flandy iy |!i|!_.u|'gubﬁt|lm L) ol secting 86—

1) DCCUPATIONAL HEALTH CENMTRES

In respect of aiy factory sarrying on harardons process’, there shall be provided pud maingnined in
good order an Cecipational Healtly Centre with he services and frellitios m5 per scale laid down hee
under;-

L For fciodes emploving upio 50 Wirkiry-

R The services af g Foctory Medicsl Officey on retniner-ship basls, in hia alinfe 10 be natifed by the
ocoupier, He ywill corty ot the pre-eiplovinent and Periodien] medic) axamination as sifpulased in rule
61 and rendar medion] assislance during Ay emergency,

b. A minimum of 3 PEFSONS trained in firg-aid procedures amangsl whom atleast one. shlf lways he
available during the working period;

& Adfully equipped frsi-aid hos,

i For factores cmplaying 51 io 200 workers—

8. An eccupational Henlth Centre having a room with g minimum floor nres of §5 B mm with
floors and walls made of smth and Imperviow surface aned with adequate Mumninagion and
ventilation as well as cquipment as pee the Schedule .

B A pan-time Factory Medica Officer shall be in ayeenl] charge of the Cantre wha shall vizit the
factory al least twice in o week and whose services ghall be rendily avaflahle during medical
EMErgnHcies;

€. One qualified and trafied dresser-cum-sonspaunder o duty throughout the working period:

do A lully equipped firs aid box in al] the departmeis;

fii.  For Foclares emploving above 200 warkers;

o One full-fime Fectory Medical Officar factories empleving upta 500 workers and ane more
Medical Officer for avery additionnl 1000 waekers or pari theronf:

k. An Decupational Health Centre having at leasi 2 roams anch with 0 misimum flaor arey of 15
s.metre with fAoors and walls mnde of smooth g WApervious surfice and adequate
ihmmination and ventilation as well as Cauiprnan 25 per the Sehodylg I,

€ There shall be one nurse, one drcaa:r—cmn-cnrrmundﬁ- andl o Sweaper-cum-wart oy ihraugh
out the wirking period:

d. The Occupational Health Ctilre shall e sultabily equipped i Mnnnge medical emergencies,

2). The Factory Medical Ohificer required 1o he appointed under olause (o} shall have qualificationa meluded In
Achedule to the Frdian Medical Degreas Ay of 1996 or i the Sehedules 10 the Indian Medical Councd) Apt,
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1956 and possess o Cenificate of Teaining In Industeial Health of minimum theze months diration
recognized by the Government of Inatnug and Kashmir :

Provided tlur —

A person possessing » Diplonw in Induseria] Health or equivalent shall nor s required 1o posaess the
werfificate of fraining as nforesnid;

(] The Chief Inspestar - Cum- Facilitstor may, subpect to such conditions as he may spegify, prand
exemption from the requirement of this sub-rule, if in his opinion & suitable persan possessing the
necessary qualification is not available e appoliniment;

i® Incase of n person who has been working as-a Factory Medical Officer for a period of ot less than 3
Yyears on the dnte of commenteement of tiis ru le, the Chief Inspectar - Cum- Facilititor may, suhject 1o the
candition that the suid person shall obiiin the nfaressid certificaie of tining within a pericd af thres

31 Thie zyllabus of tse sourse lending 1o the above certificate, and the argunisations conducting the Course shall
be spproved by the Directorate Cleneral of Factoey Advice Service and Labour Insthtes or tha
Govemment of Jammu and kishmir in aceordgnes with the guidelines imsued by the DGFASLI

4). Within one month of the appaintment of Factory Medical Officer, the oeeupicr of the Factary shall fumish
te the Chief Inspector - Cum- Facilitator the following particulars:

i, Mame anid dcldress of ihe FPactory Medical Officer:
iL. Chunlifcations
i, Enperience, if any,and
iv The sub-rule under which appointad,

L1 AMBULANCE vAN

(1) In any Setory careylisg on “hazardous process’, theee shall b provided and malndained In goad eaundition,
i sutably constructed ambuolzsce van eqiipped wilh flems as per sub-rule {3) and manned by & Full time
Driver- cum-Mechanic and & Helper truined fn firs| &idl, for the purpases of iransportation of serlous cases
of accidunts or sickness, The ambulance van chall not be wsed for any purpose other than the purposs
stipulated herein and will baemmdly be statiosed at or near bo the Oaeapational Health Cenere.

Provided that & factory erploying less than 200 Workers, may make aerangements for prosuring such
Facdlity at short nodice from o zarhy hospital or other places, 1o meet any emergency.,

fiy  The Ambulance should have the follovwing equipment;
Generpl
A wheeled strescher with folding nnd adjusting devices; with the head of the sireteher capable of being tilted wpward;
= Fixed soction il with EIipmenL
= Figed oxygen supply with BHIPICE;
= Pillow with case; -Sheets; - Blankess; -Towels;
* Emesis bag; - Bed pain: - Urinal: -Glass

b Safety equipment

= Flares with fife of 30 minues: - Flomdlighes;
- Flash Rihts; -Fire extinguisher dey power type;
- Insuladed gruntlets

€. Emergency Cive Equlpoent

Nesitscitailon
= Portalle siction unit; Parihle nEy@en unils:
- Bap-valve-mask, kand oparated artifigig| viniilation uni;

Pl I8
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aj.

- Aleways! -Mouth gags; - Trachesstomy adaprers;
- Short spine board; 1V, Fluids with sdministration unit:
B.P. Monometer: - Eul1|:|;-ﬂl.l:r|'|.|.1-3|_',l:||.'||:
Inamohilizxiion
= Long and short padded honrds; - Wire tndifer splints;
= Inangular bandage; - Lang and shorl apine boards
Dhressings
- Cauze pads — 47 x 4" « Universal dressing 10" x 367,
- Rall eF alaminum foils; - Soft roller basdages 6 x 5 yords; -Adhesive tape in 3 radl; -Safety pins;
- Bandnge sheets; - Burnshesd,

Paisuning
= Symup of Ipocae; - Activated Chareoal Pre pocketed In dizes; - Snake bite kit
Drimking water

Energency Modicines
= s per requirement uitder the advlce of RMedicnl Officer oyl

DECONTAMINATION FACILITIES

[ every Bactory, carying oul “hisardoms process', the Following provisions shall be imsde 1o meet CITICELENEY

fully equipped first aid box;

readily accessible means of water for washing by workers ng wall as for drenching the sledhing of workers
whis lave been contamsinated with hazardous and corrosive substance; and such means shall be gs oz the
seade showm 1n-the Table below;

TARLE
Mo Moo of persons emploved st any ilme Mo, of drenching showers
i) Upto 50 workers P
{ii) Betwezi 51 o 200 workers 2+ 1 for every addidonnd 50 oe part thereof
finiy Berween 201 10 500 workers 3+ 1 for every additional 100 or part thereal
{iv} 501 workers and abowe B+ 1 far every additional 204 or pant thereof

i,

65},

6.

a sullicient number of eve wash bottles filled with dissilled water ar suitzble liqued, kept in boxes or cupbonrds conveniently
sltuted and clearly indicated by a distinctive sign which shall he visitde at all times.

IS5UE OF GUIDELINES
For the purpose of compliasnce with the requirsiments under sub-sectians (1) () nad (7) of Section 84 or Seciion &5 of the
Code, the Chief Inspector-cums Facilitator may, If deem necessary, issue guidelines from time to time 10 the occuplers of
Factories carrying on ‘hazardous process’. Such guidelines may be hased on Mational Standnrds, Codes of Practice, or
recommendntions of Intermational Bodies such as 100 and WHO,

bomical nm




The maximan permizselbbe theeshold limits of exposire of chemicil and toxle mibstances in mamefaciuring processes
Lwhether hizardows or otherwise) in any Lactory shall be of the value indicated in the Schedule E.

Inspecior - Cum- Facilitatoy of factary and the sunngr of

Il An appenl presented under section 90 shall e with the Chief Inspector - Cuim- Facilitaior jn coses whers the arder
appealed against is an order prssed by hat alficer, with the apprapriate Government ar wiih suich nuthority as the
appeaprinte Government may appoint in ilis behall ind shall be in the form of & memorndm salimg forth
conciszly the groumds of objection fn the order ond hearing court-fees stamp in sccordance with Article 11 of
Schedule 11 to the Couri-fees Act, 1870, and thal] be accompanied by w copy of the order appenlad ngainst

). O recelpe af the memarandum of appesl, the appeliate nuthewity shall, if it thinks it or if the appellant kas requestad
that the appeal should be beard with the aid of asseasos, onll upem the body dectired under subi-rule {3y in he
represcnlative of the indesdry concermed, 1o Appoint an assessor within a period of 14 days. If gn assessor 3
nominated by such body, the appellsie authority shall appoint & second assesear itzelf, It shafl then fix & date for
the hearing of the appeal and shall give dus notice of such date 1o the appellent and io the Irepector - Cuam-
Facilitator whoes arder is appealed dgaimd, nnd shall epll upsn the two assessors in aAppEar vpon such dote 6o assis
ier the Ienring of the appenl,

A). The appeliant chall stote [n the memarandun preseted tinder sub-rule (1) whether he is 0 member of pne or mare of
the following bodies, The bady empowered 1o uppoint the assessor shall-

67).

i) if the appellant is a member of one of such badies, be that bady;

i8], if he ks a member of two such badies, be the body which the appeliant desived should nppodil such agzassor
and

Hi), 1 the appellang |z ot o member of any of the aforesald bodies or i he does not slale in the memomndom
which of mich bodies he desives should appeint the assessor, be the body which the sppeliant authority
considers a5 the best fittad 1o reprasent the industry eoncerned,

L A L
4. An assessor appointed In sccordance with the provistons of sub-rules 2 amd 3 shall receiva, Tor the bearing of ihe
appenl, 8 fes 10 be fixed by the appeflate audhority, subject 16 2 maximum of Rs....._..... per dica;, He shall alsn

receive (he astunl travelling expenses. The fost and travelling expenses shall be paid 1o the nasessars by
appropriste Covernment, but where assessors have heen appointed at the request of the appellant and the appeal
has been decided wholly or portly ngainst him fhe appediate authority may direct that the fees and trvelling
expenses of the assessors shall be paid in whale ar in parl by the appedtant.

f). defined fo lud [tiam i O ar i FTILH % I sub-seetion {1} ol sectiog 91 -
1) The following persons shall be deemed 1o hafd pesitions of supervision or mannaement:-
i} ull persans specified in the Schedule F: and
i). any othier person whe, in the apinionof the Inspector - Cum- Faciliator, holds a position of SUpsrvision o management
s given in Schedule G
(2] All timekeepers employed in n fuctory within the menning of sub-section (1} of section 2 shall be deamed to be
employed in a confidential position in the Gactory.
i) emipiinms under cliuse (h) of clin ol section 91- Adult workess engnged in fictories specified in cobumin 2

afthe Schedule G on the work specified in column 3 of the said schedule shall he exempted fram the provisions of (e sections
specified in the column 4 subject 1 the eonclitiong, iFany, specified in cofumn 5 of the siid sahadile.

CHAFTER - X
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E¥ilences and Mysealficg

i) Manper of holding en uniler sy h-g i sectfon 11]-

The Guvernment of Fammu & Kashmir may by notifieation i the official gazetle appoint any garetted officer nat
below the rank of Assistang Labosr Commistlaner having jurisdiction far holding enquiry and Imposing penalty in such
IHANNEF @5 WAy be preseribed by the Contral Government under this secrion,

Ty

I aguiry Officer, muy appeal agninst snch order before the appeliate affjcer
appointed by the Government of Tarmm und Kaalimir for sugh purpose within thirty days fram the daie ol receipd by
Wim. of such order, electronically nr stherwisg alongwith fee @ 25% of pemally inposed to be depasited in the
official sccount of the Appellate Authority electronically or offierwise.,

2. Where the memerandum of uppeal is in order, the appellaie muthorlty shall ndmie the appenl, scknowledge 11 and
mtimate admission of guch appenl, nnd shall register the appeal in electronic farm 1o be kept for the purpese called
the register of appeals.

3. When the sppeal has boen admitted, the appeliate authority shall send the potice of the appen o tha encuiry ufficer,
Against whoss arder gl appeal has been preferred and the enguiry officer shall thereupon send the records of the
ease to the appellate autharity onlimeelectronically ar atlserwisa,

4. U raceipt of the appenl, the appellnte nutharity shall sspd § notice to the appeliant 1o appenr before lim on such
dlute and time as ray be specificd in the natice for the heariing pf il appenl eloctronically or by reglsieredpost.

5 If on the date fixed for hearing, the appellant does not appear, the dppellaie authority may dismiss the Bppidal for
default of nppearince of {he nppellanes by sending the copy of the ardar to dhe applicantelectranically or atherwise,

o, Where an appeal hus Been dismissed, the appeflant may apply electronically (o the nppellate mahority for te
resiorafion of the appeal within thirty deye from the dale of recedpt of the arder and if the appeliate aufherity js
anfighied that the appellan was prevented by sufficient cause from appearing, the appeline antheity shall resgnpe
theappen] sabject o opets #f dhe discretion of e athority.

1. The order of the Appelinte Autharity shall be communicated electronically ar by registered past ta the appellant and
capy thereol shall be sent o (he registering officer against whose ordee the: appeal has been preferred ang shall be
dispesed of within a period of thirty diys from the dife of receipt ofappenl,

Manmer of gempoynding wnidey sub-section (4§} of gection [14 -
(1} The afficer notified by the Govermment of Jammy and Kashmir for the purpases of compoimding of offerices under duth-

segtion (1) of section 114 shall issue electranically or otherwise, o tompounding notice for the offences which are
compoundable imder sul-section {10 of sectian 114,

{2) The person o noticed may apply o the officer electranically or otherwise and deposit the entife crmpaunding amount
by clectronic rmnefir or atherwise, within thirty days of the receipd of the notice,

{3y The Compounding COfficer shal) IS5UE ) composition cerficats within bwenty days of receipy of the composition GATTRITET
to such persen from whom sueh amaunt has been received in satisfiction of the cornposition notice,

{3) Mo prosecution shall be instituted withou Eving an apporiunity 1o the emplayer o comply with mich provisions
suhjected o provise of sub-section (1) of Section 110 and compiunding as under Section 114,

mﬂ"l'lili - X1
Scinl Secy ity Fund

X Drihe rees of funid ooiler 00 {2) of yectiog 1 15-The Jammu and Eonshimir Govermient may byt ficntion
mike separate niles for generalg other sources of Tampmwg & kassfimdi Social Steurity Fiiiio s ider
(1} The Registration / Benewnl fees colleciey fiam the establizhme s uirder fhis code and any - other lalsour low enueted by

the siate legislniune
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@) The exhaust deaught nppliance shall be so cangricted, srrnged and mainiained a5 to prevent the wvIpSir ar spray enlering
Inter amy room or place in which wark is carriced on,
4. Frohibition relnfing to women and young persmns - Mo women, adolascent or ehild shall e empleyed or permitted (o work &
& bath
4. Fluir of worlirooms - The flooe of every workroom containing a bath shall be impervious 1o water, The Noor shall be
maintained in good and level condition and shall b washed dow ne beast once a day.
3, Prodective devices -

L. The oeeupler shall provide and maintsin jn good and clean conditbon the following articles of protective devices for the
e of all persons employed on any process at which they are linble 19 come In comact with liquid from o batl and such
devices shall be waen by the persons concerned

n)  waterproof aprons and bibs: and

b} Bor persons actually warking nf o Bath, looss fitting rubber gloves and rubber leiss ar ailser wileepraal footwesr, and

chemical popgles,

[} The pocupier shall provide and malntain fir the use af all persons employed sullable pocomaxsdation for the siorage and
drying of protective devices

&, Yater focilities -
I There shall be provided and malitained in gaod repairs for the use of all persans emplayed in alectralytic process and

processes ncidentl o jt-

ai o warh place undler cover, with either-

L a frough with a smooth impervious surface filled with o wasts pipe , and of sufficient length 10 allow at feast 60 cms for
every S5 persons employed at any one time, ansd having & constant supply of water from taps or pets ahove the trough a
intervals ofnot more than 60 ems, or

i, &t beast ome wash hasis far every five such persons employed ne any one time, filfed with & waste pipe and having a
constant supply of water Lid on,

b) o safficient sty of clean tovels ranewed daily, v soap o ather suitable cleandng araterial.

1L, i ndditicn to the facility in sub-parngmph 1, an approved type emergency shower with aye foontain chall be provided
and malntained in good warking order. Wihenaver HeCEREsry, in order to ensure continious wiler supply, storage tank of
500 ltres capacity shall be provided as & eource of elenn witer for CIMETEency s,
7. Caufionary placard - A eautionary plocard in the form specified below and printed in the langunge of the mujority of the
workers employed shall be affixed in a prominent place in the factory where it enn be easily and conveniently rend by the
workers;

CAUTIONARY MOTICE
Electralytic Platiig
1. Chemicals handled (0 this piant are cprrosive mnd PoHsanOEs,
4. Smoking, shewing tobacca, eating food or drinking, in this are is prohibited. No food stfT or deink shall be browght in this

Arca,

Same of theae chemicals may he ohsoded through the skin and may canse poisaning.

A good wash shall be taken before mesls,

Protective devices supplied shall be used while working In this area.

Spillage of the chemicals on any par of the by or on the floor shall be immediately washed away with wader.

All warkers shatl report for the prescribed medical tests regularly io protect thedr cwvn healih,

Medical facilitios and records of sxaminations nnd tess,- {£) The ocoupier of every factory in which electrolytle processes

ong canved on shall -

a)  emgloy & qualified medical practithones for medical surveillance of the workers emploved thereln whose appolntment shal|
be subject 10 the approval of the Chief Inspector cum fcilitator:

bl Provide 1o the said medical practitioner all the neceszary fagilities for the purpose refirred 10 1o cluse {a): &

¢} muintin & sufficient supply of suitable hoeler aream, olotment and impermesble water proof plester in o separate hox
reaclily accessible to the warkers ad used solely fir the purpase of keeping thess substances. In case oynnides are used in ihe
Bath, the box shall alse contain an emergency eyanide kit,

€2 The medical practitioner shall examine all workers before they are employed in elecirofylic provesses. Such exnmination in
enge of chrame plating shall includes inspection of haads, forenms mned nose uad will be carried oul ance af least inevery
lerinight

o e s
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The record of the sxaminations referred t sub-paragraph (2) shall be maintained in g sepnrls reglsier appeoved by Chief

Inspector cum ciliintor whicl shal] be kept readily available for ispection by the Inspectarcum facilitslar

Medical examination by tsa Cerlifying Surpson —
Evory worker emploved in the slectralytic processes shall be examinad by o Certifiing Surgeon before hig fiese
emnpleyment. Such examination slal| inchsde X-ray of the chest and -

In exee of chramium plating include examination for nasa) septum pesformtion and test for chromdum |n urine;

im casa of nickel platiing, test for picke| in using: gnd

I case of cadminm plating, test for cadmium in wrine and -2 aderaghebulin In wrine.
Mo worker shall b employed in any elecirolytic process unless centified fit for spch empleyment by the Certifylag
Surgean,

¥ean excepl in cese of the workers eanployed in cadimium, chromiem and nickel plating processes for whom this
exnmiriation shall be caried our once in every six months. Such reexamination shall, whensver the Certifying Surgeon
considers appropriate, include tests ns specificd under silbs-prragraph (1) excluding the Xeray of the chest which shall not
be required normally 10 be enrrled e garlier fhen oncs i chree YOS

The certifing surgenn afier examining o worker, shall fssue 3 Certificnte of Fitness in Form X X101 Tha record of
examinion and re-examinations carried ouitshall be kept i the custody of the mannger of the foctory. The recard of
ench examdnntion carried oul under sub-paragraphs (1) and (11 including the nature and the resilts of the tests, shall alin
be entered by -the Certifying Surgeon in o healih register in Fann XXy,

The certificate of fitness and the healif register shall be kept readily availnble for ispection by the Inspectar cum
facilitaor.

IF &t nay time ihe Certifying Sirgoan is of the oplian that o worker is 5o longar it for employment In (he clectralytic
processes on the ground tuat continymnce therein would lvolve danger ta the healih of fhe warker, he shall make &
vecord of his findings in the snid certificate and the health register, The entry of his findings in those documents shauld
alsa includs the periad for which be considers. that the snid person is undit for wark in the said pracesses. The persan
declared unfit in such circamsinnces shall be provided with nftemate placement Goility unless he is fully incspacitated

Ma persan who hias bee found unfit o wirk ns sald in sub-paragraph (V) shall be re-cnnployed o perithed o work in
the snidl processes unbess ihe Certifying Surgoon after fursher exammation, again certifies him fit for emplayiment In
lhese processes,

Schelule B-11H

Mannfactiure and repair & elecivic scciumnlater
Savings - This schedule shall o apply to the mannfacture or repair of electric accummlntors or parts therenf not conmining
lesd or any compound of fead; o 1o the repair ¢ the premiscs, of any accunulatar forming part of a stationgsy batteey,
Deefinitions - For the purposes of this schedale -
“Lend process™ means the melting of lead of any malerial containing lend, casting, pasting, lead burning, or any ather work,
meluding trimming, ar any ather abrading or cutting of pastec] plates, involving the use, movement or manipilation of or
enndact with, iy oodde of fend:
“manipulation of raw oxide of lend" mesps any lead process involving any manipulation o movement of raw drides wf lead
oiher than it canveyance i 4 receptacle or by means of an implement from one aperation fo anather;
Prahibition relating to women gnd FRUBE persany - No women or young person shal| be employed or permitted to work o
any lead piocess or In amny raam in which the mankpalation of raw oxide of lead or pasling is carried o,
Separation of certain processes - Eqch oF fhe fallowing processes shall he carried on in such a manner and under such
conditions as io secure effeciyal separalion from one nnather | and from other PrOCEREES 1
manipwation of raw oxide of fend;
pasting,
drying of pasted plates:
tormatiom with lzad fuming (Uackinginecessarily carried on In coanectica thereswith : pnd
melting down of pasted plates,
Alr gpuee - In FYery ream [ which & lend process is candad on, there sholl be at least 14,2 cubic meters of &ir space for cach
pesson empldyed thersin, and in comipiting this e space no height over 3,65 metars shall be iakaty bt aceomi
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6. Yemtilation « Every workroom shall be provided with inlets and outlols of acequinte: sire as 10 seeure and mainkzin efficien
venlilntion in nll parts of the ram.

7. Distance between warkers in pasting room - In every pasting room the dislance between the centre af the working position
of any paster and that of the paster woitklng nearest to hirm shall not be less than 1,5 Ieters,

8 Floor of workrooms -

I The Aoor of every room in which fead process b earried o shall be -

a} of cement or simikar moterlal so a3 1o be smacth and Impervio to wataer:

b} maintained in sound condition: and

€} hept fres from materiafs, plant, or other obstruciions bk required for, or produced in, the process anricd o in the room,

[1. In all such rooms other than grid casting shops the floor shall be cheansoed duily after bating thoroughly spesyed with

water ot o timae when mo other work s being earvicd on in il roan.

. In grid casting shops the Noor shall be eleansed daily,

V. Without prejudice to the requirements of sub-paragrapha (1), {11} and {11, where munipulation of raw oxide af lead ar

pasting is carried on, the fioor shall also be -

&) kept constantly moist while work is being done;

b} pravided with suitabile and adequate armnpemeands for drainsge; al

c] Thoroughly washed dai ly by mesns of hose pipe.,

9. Work-benches - The work-benchies ot which any lead process is carvied on diall-

i} have 2 smonih surfsee and be maintnined in soursd conditian:

b} be kept free from all nuteriats or plant neos requised for, or produced in, the pracess carried out there at; aod all sueh work-
benches other than those in grid ensling shops shall be cleaned daily either afier being tharoughly damped or by means of
suclion cleaning apparaies at the time when no other wark heing carried on there at: and all soch work-benches in grid
cnsting shops shall be cleaned daily; and every work-bench used for pasting shal)-

i be covered throughaor with sheer lead and aflser impervimes material;

ii be pravided with rzized edpes;

i, bat beepdt constantly muise while pasting being casried o

10, Exhaust deanght- The following pravisions shall net be carried on withiont the use oF an effichent exhas drmaiglsiz-
2} Melting of lead or material eonfmining lead.
b} Manipulation of raw oxide of kead unless dome in a0 enclosed apparatus so as 1o prevend the cscape of dust into work-
T,
cl Pasting.
d} Trimming, brushing, filing or any cther abmding or cuttivg o pastied plates giving rlse 1o dust,
8} Lead burning odher than-

i “tacking™ in the formation roem,

18 Chemical burning for making of lead linings for cell cames necessarily carded on in such a manner that the application of
efficient exhauight is impracticable, Such exhaust draught shall be affected by mechanical mens aid shall operate on e
dust of fume given off as nearly s miy be ot the point af reason s0 a5 to prevent jt entering the nir of any roarm in which
pezion's wanks,

1. Fumes and passes from mehing pots — The products of comsustion produces inthe heating of any melting pot shall not be

aliow 1o escrpe into a room in which pessons work |

12, Containers for dross — A suitable receplacls with tightly fitting cover shall be provided and used for dross as it is removed

from every melting pot. Such receptscie shall be kept covered while in the wark room except when dross Is being deposited
therein,

13. Container for lead wastc — A suitable receptacte chall be pronaded [n every work roam in which ald plates and wasts

neateral which may give rise o shall be deposited,

4. Tacks and shelves drying room — a} The racks and shelves providad in any drylng room shall ot be mare than 2.4 m from

the flaor 2 not more than &9 cm in width:

Prowvided that ns regards racks o1 shelves sel or draven. fecen both sides the 1ol width shall nat exceed |24 cm
k) Such racks and shalves shall be clagned anly afier being tharsughly dnmped unless s efficlent suction ¢leaning
apparatus is used for this purpose,

I3, Pratective clothing-

. Protective clathing shall be Provided and maintained in good conditisn for all porson employed in-

a)  Manipulation of raw oxide of lead:

B Pasting:

c] The formation roam;

el steich cloibing shall b wormn ny the persen concemed,

A



M. The pratective clothing shall congist of i waler-praaf apron and water-proof footwear: and alsa gs required porsons employed

e, Mess room - There shall he provided and maintnined for the use of all persons emploved in o lesd process and FErimEning o

17 Clheal room- there shall bo pravided and mointnined Tor e use of ol persons employed in a lesd process-
%) a cloak reom for elothing put-off during warking hours with poegIElE arrangements for drying the chathes, If wel, Such
pccommodalion shall be separate from mess o0,
by separmie and suitabls wrangements for the stompe of projective elothing provided as per sub-rube {15}
18, Washing facilltles -
I, There shall ba provided and malataied is 3 cleanly state anct in good repale for the wse of ol persans employed in o bead
process -
a)  n wash place with either —
i A tragh with o smooth impervious suefice fitted with & wasie pipe withaut pliig, and of silTicient lengtt oo allow at
feast &0 centimedres for every five such persons employid al oy one time, and having & constant supply of water fom
taps ar jets above the trough at intervals of pot mere than 60 centimetres: or

il it densl one wash basin for every five such persons employed at nny ome Hing, fitled with a waste pipe and plug apl
having a adequnte supply of witer laid an

iii. 2 sufficient supply of clean fowels made of suifahle malerials renewad dily, which supply in case of pasters and
person emgdoyed in manipulation of rw exide of lead shall include o soparnte marked towel for ench worker: and

i, & sufficient supply of soap or other sultahis clemnsing material end of nall broghas.

lead or pasling is carvied on i required by natice in writing from the Chief Tnspector cum fmeilitaior,
19. Wime allowed for washing - Before each menl nnd tiefore the end of the dny's work, af least fen minutes, in sdditian ta the
regulnr meal times, ehall be allowed e washing 10 each person employed in the manipubation of rmw axide of bend o i

Fravicled that if these Is be cne hnsin oF 60 centimaters of tromgh for each sich person, this pargraph shall ot
apply,
Ak Fucibities for bathing- sufficien batl sceommodation 1o the satisfaction of the UChiel Inspectar cum Facilitator ghall be
provided to all the porsons engaged in maniputation of rmw oxide of lead or in pasting and a sufficent Supply of soap end
clean tawels

Il. Foods, drinks ete. prohibited in work-roams- so foad, dink, pan @nd supani or tobacco shall be consamed or brouglyt by
any worker into any work-roem in which any lead process 14 anrried on,

22, Medical Gacilities mad records of medical exsmination and fests -
L. The oceupier of every Factory in which mamsfacture and repiir of electric sccumulaturs is carried an &hall -
a}  Employ a qualified medical prectiticner for medical surveillance of the wiorkers employed there in whase cigloyment shall

B P
Il The revard of medical examinations and appropriste test enrried out by the said miedieal practitioner shall be maintnined in a
separale register ppproved by the chief inspector and such register shall be kept readily svailable for inspection by the

23 Medieal examination by the Certi Mying Surgenn —

i Every worker emploved In a lead processes shall be examined by a Cortitying Surpeon within 15 days of his first
ampioyment Such eamination shall inclicle test for lead in e and blood, ALA in urine, emoglobin conteat,
stippling of cells and steaciness lesy, Mo worker shall be aflowed to work aftar 15 duys of his first employment in the
Tactory unless certified i1 for such emplayment by the Certifying Surgeon,

i, Every warker emploved b the sald processes ahall be re-expmined by 8 Certifying Swrpeon at least once in every 3
calendar months and such re-exsmination shall, wherever the Cenlifying Surpeon considers appropeinte, inchide tests
specifiad in sub-paragraph ().

il The Certifying Surgenn afier examining o worker shall fssue a Certificate of Fiiness in Form X%111, The meoand of
examimsion and re-examinations carried out shall be entered in the Cenificate and the Cortificato shall be kept in the
cusdody of the mannger af the factary, The record of each examinmtion carried out under subparagraphs (1) and (17},
miclading the nature und the results of the © its. sliall alao be emered by the Centifying Surgeon in o henlth register In
Foem XXV
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Tha Certificate of Fitness and the lealih register shnll be kept readily availuble fiar inspection by the Inspector.

FTal nny time the Certifylng Surgeon is of the opinion it 8 worker is b tonger fit for employment In the said processes
o the greund that contimunnce therein would imvalve special danger to the heslth of the worker he shnll make record of
his: findings in the caid certificate and the healih Tegister. The entry of his findings in those documents should alsa
nchicle the period for which be considers that the spid persan is uifit for work in the siid processes.

Mo persan who has been found unfit i work s said in =ub-paragraph (V) shall be reemplayed or permitted fo wark i
thes zaid processes unless the Certifying Surgeon, after flarther examination, ngain certifies him fit for employment In
thise processes.

Behedule -1V
ety Mumisfarinee

Definitions - For the purpose of this schadule =

) “efficient exhausi draughi® menns loonfised veatilation effecied by mechanienl means for the remaval of gas, vapour,
dust ar fumes so as 1o provent them (as far as prmcticable mnder the atnasphisric canditions usually prevailing) from
#scaping into the air of any place in which wark s carried on, Mo draight shall be deemed efficient which Fails 1o
remene smoke generated s the point where such gas, vapour, fime, or dust originate;

b} “lead compound™ means any comgpound of lead other tan galens which, when treated in he minnner deseribed below,
yields 1o an agueows solution of hydrachioric acid o quantity soluble lesd compound exvesding, when caleulnted as fead
monoxide, five percent of the dry wedght of the periion 1zken nnnlysis,

The method of trestment shall be as fol lows:-

A weighed quantity of the material which haz béen drigd ai 100 degrees centigrade: and Ehoroughly muxed shall be
continuously shaken for one hour af the eommon Tempermture with 1,0ODR fimes ils weight of an squenes solution of
fpdrochloric scid containing 025 per cent iy weight of hydrogen chloride, This salution shall thereafter he altewed jo
stancl for ome hour and e Aliered. The lead sali contnined In the clear Ftirnee shall then be prec pitsted s head sul phids

and weighed as learl sulphsts,
Exhaust dranght - The following procesies shall not be earmied on except under an effclent ex hausi draughd or such other
eonditions as may be approved by the Clief Inspector cum Facilitntar -
the mixing of mw matesials o Form g “Batar';
the dry grinding, glazing and podishing of gless or any priicle of gloss,
all processis wy whicls hydrofluoric acid femes oF amimsizal vapoure are given off:
all progeases in the making of fimnce moulds or “pats” including the grinding & crushing of used “pods"; and
All processes involving the use af o dry lead componnd.
Probibition relating to women and young person - Mo woman ar young person shall be emphsyed or permitied 10 work in
arty of the aperations specified in purageAph 2 or at ony place whers such aperations are carried (N
Floor and work-benches - The Hoor and woek-benches o every room in which a dry compound of kead Is manipulsted or in
which any process is carried on giving ofF silica dust sl be kept moist and shall congdy with the following requiremsnts 1-
The flonr shall bo -
af rement or similar material o s to be smoath and impervioes to water;
mnintained in soud condition; and
eleansed datly aficr being tharoughly spread with water at a time when ng odher work ig being carried on the room: and
Flee work-beweles st -
have a stooth surfice and be maistained in somd caadition,
cleansed daily either afler heing tharoughly damped ar by means of 2 sustion cleaning apparatus &l 4 Hme when no other
work is being earried an therear.
Lize of hydroflusric acid - The following provisions shall npply to roome in wihich Blags is treated with hydrofluoric acid -
there shall be infets and oullets efadequnic s 5o ns to secire md maingain efficient ventilation in all pans of the ronm;
the flecr shall be cavered with gutta-percha and he tight and shall slope gently down 1o 3 eovered dlraimg
the workplaces shall be 5o enclosed in Projecting hoods that openings required for the bringing in the abjectd 1o be freafecd
shall be as amall ax practicable: and
The efficiert exhaust dravght shall be g0 contrived that the gases are exhausted downwards,
Storage and transpert of hydrofluoric ned - Hydroflisoric acid shall not be stored ar transparted except in cvlindars ar
neceptaches made of land or rulsher,
Blow pipes - Every glass blower shill be provided with o separate blow pipe bearing the disdnguishing mark of the person o
whom it is ssued and sultable feitities shadl be readily nvailnble tn every glass blower for sterilising his blow pipe.
Fond, drinks, ete,, prohibited In workrooms - Mo Ihed, drink, pan-and supari ar twhaceo ghall be brought into or consisned
by any worker in any room or workplace whersir uny process specified In paragraph 7 (s cartied o
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Protective elothing - The occupier shall provide, maintain in gaod rapair und keep in a clean condition far the e of sl
persons employed in ihe processes specified in parngraph 2 suigahie proteciive clothing, footwenr and gopgles acenrding io
the nature of the work and such chathing, footwear, ete: shall be wirh by fhe persons concemed.

Washing fucilitios - There shall be provided ond maminined in o cleanly state and in good repair for the wse of all parsnns

emplayed in the processes spegified in parngraph 2

0 wash place with eilher —

i. a trovgh with o smsoth impervious surface fitied with 8 waste pipe, withaut plug, and of sufficiens length 1o allow
of 4t lenst 60 centimetres for every five such persons employed at amny ane time, and having & constant aupply of
waber from taps o jets nhove the traugh af intervals of not more than 60 cenlimeties; or

fi. al least one wash basin for every five such persons employed at any ane time, ftted with o wasste pipe and plug and
baving an adequate supply of water lid on o always rendily availadle;

& sidficient supply of elean towels mads of suritable mnterial renewed doily with sufficiant supply of spap ar other suitahle

cleansing malerinl and of naj) brushes; and

n sufficient number of stand pipes with tapa the number and location of wiich shall be to the satistaction of the Chicf

Inspecioroum fcilithier,

Medical facilities and vecord of exitminntions and tesy —
The occupier of overy factary in which glass mansifscuring processes are carried o, shal] -
ny employ o qualified medical praclitioner for medical surveillinee of the workers emplayed therein whose appeintment
* shall be subject io the ipproval of the Chief Inspector cum Facilitator: and
Bl Provide to the said medical pracéitioner all ihe necessary fgilities for ihe purpose referred to in clause {a),
The records of medical exuminations arsl npproprisle tess carded aut by the ssid medical penctitioner chall be
mailzined in 4 separate registar approved by the Chief Inspectar cum facilitator, which shall e kept readily availalile
fior inspection by the Inspector curmn faei o
Medical Exnmination by Certlfving Surgenn -
Every worker employed in progesses specifled in parageaph 2 shall be examined by the Certifying Surgecn within 15 dlays
of his firet emplovivient. Such examinntion shall inchude pulmonary fonction fests s in suspecied cases chost Xoray as
well as tests: for head and urine. Mo worker shall be allowed 1o work aflar 5 days of first employment in the factory unleacs
cetified for such enployment by the Cerlifylng Surgapn
Every worker emploved in the id procezses shill be re-exnmined by the Certifying Surgeon at lenst osce in every iwelve
calendar months, Such re-examination shall, wherever the Certifying Surgeon conelders opproprists, nclide sesis- as
specified in sub-paragraph (1),
The Cesiifying Surgeon afier cxamining a worker, shall lssue & Cerificate of Fitness in Form XX111. The record of
examination and re-exanination carried oot shall be cntered in the Contificate and the Certificate shall be kept in the
cugtedy of the manager of the factory. The record of each examination cerrled ool undsr subparagraph {1} and (11,
including the antare and the resulis of the tests, shall alsc be endered by the Certifying Surgeon in a health register in Farm
NEIN
The Certificate of Fitness and the health register shall be kept readily available for inspection by the Inspectar,
IFat any tine the Cenifying Surgeon is of the opinion that a worker is o lenger fit for ervployment in the aaid processes o
the ground that cantinunnce therein would Involve “pecial danger 1o the health of worker, he shall make o recerd of his
findinga in the said certificate and e health register, The entry of his findings in those documents should also inchide fhe
period for which he considers that the said persan s unfit for work in the said processes, The person so suspended from the
proceas shall be provided with aliemate placement facillifes unless be s fully incapacitated In the oplnion of the Certificlng
Surgeon, inwhich the perion affected dhall he sultably rahabilfiated.
Mo persan wha has been found unfit to wark a5 snid in sub-paragraph (V) shall b re-employed o permitted to work in the
said processes unless the Certifying Surgean | after further examinnticn, again cerifics him fir for empleyment in thoss
processes.
Exvraption- If the Chief Inspector cur Facilitator is satisfied in respect of any factory or any class of process that, owing 1o
the specinl methods of work or the special conditions In a factory or atheerwisz, any of the requirements of this Schedule
Ban be suapended or relaxed withom danger to the persons employed therein, or that the application of this schedule e any
part thereal'is for any reason impracticable, he may be cerfificate in weitlnr autharize such suspension or relaxation as may
be indicated in the certificate for such period and on such conditions &8 he may think fit

Svhedule -V
Crrinatieng or phazime of inetuls and Frocerney fnolderiol (horeto
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Exception, -

Mothing i this schedule shall apply o any factory i which caly repairs ure enrried on axcept any part hereof in which one

armore persons are wholly or mainly empboyed in the grinding or glaxing of mednls,

Mothing in this schedule excep paragraph 4 shall apply to any grinding or glazing of metals carried on imtermittently and gt

which no person s employved for more than 12 hoiss in sy week

Definitions - For he puamoses of this schad il -

“primdstone” means 8 grindstope composed of nutwrsl or manifactured sandstone but does not mclide & metal wheel ar

cylinder into which blecks oF naturnl o ma mufactured sandstene ane fitted:

“abrazive wheel™ mea 5 wheal maraiinctured of banded emery or simikar abmaive;

“prinding” means the abrasion, by gid ol mechanical power, of meta, by mesns of a grindstote or abrasive whesl;

“glnzing™ means the abrading, polishing or finishing, by aid of mechanical power, of melal, by awans of any wheel, buff,

mep of similar appliance to which any abrading or polishing substance is atinched or applisd;

“racing” menns the tuening up, CullEng o dressing of a revalving grindstone before it i brought inio use fir the fiost time:

“hacking' means the chippiig of the surface ofn prindsone by a hack or similar tool; and

“roalding™ means the dressing of the surface of g revelving grindsione by the application of o rod, bar ar srip ol mefnl 1o such

surfiice.

Equipment for remaoval of dust - Mo rueing, dey grinding or glnzing shall be performed withom —

8} & haod of ether applinnce so constructed, arranped, placed ond maintgined os substantially to intercept the dust thrown
off;

b = duo of adequate siee, nir ight and e arrngd ns to be enpahle of carrying away the dust, which duct shall be kept free
from obsiruction and shall be peavided with praper means of access for inepection and cleaning. aixl where practicable,
with a comnection at the end remote from the tan 1o enable the Inspector io abiach therots any Inslrument necessary for
ascertnining the preasure of adr in the wid duce; nod

&) i fan or oiher sfficient means of peeducing a dresught sufficient fo extract the dus| ;

Provided that the Chief Tnspectar cum facilitator may sccept any other appliance that is, in his oplnlon, ns el
for the inderception, removal al disposal of dust throvm off ns o bood, duer and far would be,

Restriction an smployment on grinding operations - Mot more than one person shall at any time pecform the aciual

process of grinding or glazing wpon 4 grindstone, abrasive wheel or glasi ng applianoe @

Provided that this perngraph shall not prokibit the smployment of persons w assist |n the manipulation of heavy or
bulky urticles at any such urindstone, abrasive wheel or plazing applinnce,

Glazing - Glazing or other processes, EXCEpS processes Incldental i wet grinding upan & arindstone shall not be carried an in

firty Faoin in which wet grinding upen o grindstone is dong,

Hacking ond rodding - Hawking or rodding shall not be done imbess during the process either an adequnie supply of water is

Inid on al the upper surfice of the Erindsiene or adequate appliances for the intercepion of dust are provided in accardince

with the requirements of paragraph 3.

Examination of dust equipment —

All equipment for the extraction or suppression of dust shall a2 least ence in every six months be exomined and tesied by
Lompetent person, and any defecs disclosed by such examination and test shall be rectified as soon ns practicable,

Medienl facifitles and reeard of exmminntions amd (et —
The cecupier of every factory in which arinding or glazing of metals are carrisd out, shall -

employ & qualifed medical practitioner for medical surveillance of the warkers emplayed therein whose appeintinent shall ke

subject to the approval of the Chiel Tnspectar cum ficifitator; pnd

Provide o the said medical practitioner all the necessary fucilities for the purpose referred 1o in clayse {n).

The record of medical examinations and apprapriote tests carried cut by the sald medical practilionsr shall be malniained
i & separate register approved by the: Chief Inspectarcum facllitiar, which shal] b=z kept readily available for inspection
By the: Inspectorcum facilitates,

Medienl examinntion by the Certifylng Surpeon —

I every worker emploved in grinding or glazing of metal and processes incidental theralo shal] ke examined by a
Certifying Surgeon within 14 chitys of his first employment, Such examinmion chall inchde pulmonary function tests
ind in suspected cases chost K-tays. Mo worker shall be allowed to wark afisr 15 days af his first employment in the
factory unless certified fit for sucl employiient by the Certifying Surgeon.

I Every worker employed in the said processes shall be re-examined by g Certifying Surgean af least aace in every 12
calendar manths, Such re-examlnation shall, whersyer the Certilying Surgeon consfders appropriate, include fests g
specified in sub-paragraph (1),

Il The Certifying Surgeon after cxamining A worker shall issue n Certificate of Fitness in Forrm XX The record of
exnmination and re-examinations caried out shall be entered in the Cerificsle and the Cerificate slsall he kepl in
e custoddy of the manager of ihe Miclory. The recard of sach exwnination casried out under sub-paragraphs (T) and
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(T3, ineluding the nnture and the resulis of the tesls, shall also be entered by e Cerlifylng Sueeson in a healih
register in Form XY,

v The Cestificnte of Fitness and the health register shall be kept rendily available far Inspection by the Inapactor,

W IFal any time the Cenifylng Surgeon is of the apinica that a warker s no longer it for emplayment in the said
processes on the foand that continsance therein would valve special danger 1o the health of the werker be shall
make record of his findings in the said cerfificate andl the health register. The entry aof his findings 51 those
documents should also mcbude 1he periad for which be congiders that the said pecsan s wnfit for work in the sadd
processes, The person 3o suspended from the process shall be provided with alterate placement facilities unkess he
i5 fully Incapaciisted in the apinian of the Certifying Surgenn, in which case the prérsion affected shall be suitably
rehabililmed,

W Mo person who hos been Tound unfil o waek as snid in sub-paragraph (V) sholl be re-employed or permdited io wark
in {he said processes unless the Certifying Surgeon, after further examination, again certifies hm fit for employment
in thase procedsas,

- Exemplion « The Chiel Inspector cum fazilitator may by ceriffcale in writing, subject to such conditions ns he n@y specify

therein, relax or suspend amy of the provisions of this schedule in respect of any factory i owlng to ihe special methads of
work or stherwise smch relaxation or suspedision s praciicoble withous danper o the hanlih or safely of the persons

emplayed,

Selpdule AV

Mirfiretivee wd Sty o beweal wneeld cevinii i ol o vl
Definltkoas - For this purpose of this schedule -
“heacl compoind™ means any compound of lead ciher flan andena which, when trented i the manner deseribed bedow, yiclds
o am aquecus solution of lydrochloeie ncid, a quantity of soluble |esd compouid exceeding, when calculated as land
axmoxide, five per cent of the "dry weight” of the portion taken for onalysis, In the cass of paivs and similer products and
other miktures containing oil or fit the “dry wedght” means the dey weight of the materig) reminining sfler the substince bus
heen thoranghly mived gad irented with suilalde sodvants 1o romove oil, fals, vamish or ather medin
Plee maethrod of trentment xilf be e o~
A weighed quantity of the mnteelal which has boen dried sl 100 degres camligrade and thoroughly mixed shall be
contlinuously shaken for sne howr, at the comman tempenifore with 1,000 times B weight of an aquecus sclution of
hydrachluoric acid containing 0,25 per cent by weight of hydrogen chiaride. This salution shall therealler be allowed 10 stand
for ane Biosir and then filtered. The lead sals contained in the clear Alirate shal! then precipitate as lead sulphate and weighod

ns lead sulphate;

“efficient exhaust draught™ means localised ventilation effected by mechanical means for the nenoval of grs, vapour, dust or
flumes so as 1o prevent them (s far a5 practicable wnder the nimosplerio conmditions usumlly prevailing) Frem eacagng into fhe
air of any plce in which week is carried on, Mo draught shall be deemed efficiant which Fails to remove smoke genarated at
the point where such gas, vapour, furme, or dusis originate,

Application - This schedule shall Bpply to all facteries or parts of factories in which any of the following operations are
carried o -

work it n furmaice where the reduction or treatment of zine or lead ores (5 curried on |

the manipulation, trestment or redpction of ashes contnining lesd, the desilvesing af lzad or the mefting of serap lead or zine:
the niznufacture of selder ar allays contzining more than ten percent of lend:

the manufecture of any oxide, earbonale, sulphate, chromate, ncetate, vitrate or silicate of [zud:

the handling or mixing of leacd latrm-prhy

any other apermion involving the use of a lead coampouid; and

The cleaning of workrooms where any of the aperations nforesaid nre carded an,

Prohibition relating to womn nnd YOURE persons - Mo women or young person shall be emplayed o permitted to work s
any of the aperstions specified in paragmaph |,

Requirements to be ohserved - Mo person shall be emploved or permitied 1 wark i any piocess involving the use of lead
camgounds 1T the process is such that diest or furme from o lead compound is produced therein, or fie persons empd oo
thereln sre liable to be splasted with any lend compound in the course of their employment unless the provisions of
pagagraphs 5 to 13 are oomplied with,
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Exhaust deanght - Where dust, fume, pas or vipour is produced in the process, provision shiall be made far remaving them
by mbeunes of an efficient exhaust drnglt to contrive as i apemEts on the dust, furme, pas or vapoor as elosely & possible 1o
il point of origin
Medical lacilities and record of exanting tions and tests —
The nccupler of every factory in which grineling or glaziing of metals are cnrried o, shall -
empley o qualified medical practiioner for medical survaillance of te workers engploved therels whose appointment shall be
subject to the approval of the Chief Inspeeter cum facilitater: and
Provide to the said medicnl practitioner all the necessary fheiities for the purpose referred 1o In clause (a).
The record of medical examisations and apprapriate tests earried oul by the sald medical pracitianes shall be mafniained
inf separate repister approved by the Chief Inspector cum fcilitator, which shall be kept readily available for inspeciion
by the Inspector cum facilitator.

Medicnl examination by the Certifying Surgeon —

b every worker emploved shall be cxamined by 8 Certifving Surgeon within 15 daya of his first employment. Such
axzmimation shall include pulmonary finction 1es2s ond in uspected cnses obest X-rays. Mo warker shall be allawe
i work afier 15 days of his first employment in the factory unless certified fit for such eeployment by the
Certifying Surgenn,

I Every worker emploved in il saidd processes shall be re-examined by a Certifying Surgeon st least once in every 3
calendar menths, Such re-examination shall. wherever the Certifying Surgeon considers approprinte, inchsde tests as
specified in sub-poragrph {T).

I, The Certilying Surgean nfter axamining o warker, shall lssue 1 Certificate of Filness in Form XX The recornd of
examination and re-examinations anrvied out sholl be entered i the Certificate nnd the Certificate shall ba kept in
the custody of the nanager af the fictory, The record of cach examinution cariesd out wider subparagrophs (1) and
(). inclucling the nature ond the results of he tests, ghall alsa be ertered by the Ceclifying Surgeon in o health
remister in Foen XXV

Iv, The Certifiente of Fitness and the health register shall ha kept readily nvnilsble for inspection by the Imspesdor e
facil itater,
¥, IFat any time the Cenifylng Surgeon is of the epinicn that & worker s no longer it for etplovmant in the said

processes on the ground tha continnnnce therein would Tnvelve special dunger 1o the health of the worker he shall
ke record of his findings in the said contificnte and the health register. The entry of his findings in those
documents shoald alse include the period for which ke considers that the said premn is uidie for work In the ssid
processes. The person so suspended from the process shall he provided with alternate placement facilitles unless he
i fully Incapacitated in the apinion of the Cerlifving Sergeon, In which case the person affected shall be suitably
rehabilitated,

VI, Mo person who has been found unfit to woek o5 said i sich-paragraph (5) shall be re-emplayed or pesmitted to wark
in the said precesses unfess the Certifying Surgeon, after ferthes exAmInALicn, ausin certifles him it for employment
In those processes,

Food, drinks, ete. prohibited i werkroom - Mo food, drink, pan and supad or tobaces shall be brought Inks ar consumed

by any worker in any worker In any workroom in which the process s carried on and no person shall resain in any such

rocun curing intervals for meals or rest,

Frotective clothing - Suitable protective overalls and head coverage shall be provided, maintnined &ne kept clean by ihe

oceupier and such overnlls and head eoverings shall be worn by the persons emplayed,

Clennkiness of workrooms, fools, ¢ic. - The rooms in which the petsons are emploved and gl tools and apparatis used by

theny shnll be kept in o clean siie.

Washing fucilities —

L The cecupier shall provide and maintain for the use ol all persons emploved suirable vashing facifities consisting of

a trough with o smooth impervious surface fitled with § wase pipe, without plug, and of sufficient length to allow of af least
twa feal for every five such persans employved nt any ane time, and having n constart supply of water from fapa o jers above
e trowgh af intervals of not mece than 60 centimenes,

AL least one wash-hasin for every ten persons employed st any one time, fred with 3 wasts pepe and plug and having o
conslant supply of cleast water; together with, in efther case, n sufficient supply of nall brishes, soap or ather sultabla
cleansing material and clean rowels.

IL The Bacilities 5o provided shall be placed under the oha rge-of a responzible persan and shall be kept cleai

+ Muss room or canteen - The occupier shall peovide st maintalis for the use of thepersons employed guitable and adequaie

arrnngements for aking their meols. The armnpemants shall consfst al the use of n room separate. from any workroosm which
sholl ba fiernishesd with sufffclenr tables gnd b whes, sl tnless n canteen serving hod neaks is provided, ndequate menns of
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warming the food, The room shall be sdequately ventiluied by the circulation of fresh ale, shall be placed undar the charpe of
wrespansible petson and chall be kept clepn,

. Clonk ronm - The sccupier shall provide and mplntaln for the vse of persons employed, safable pecommaodation for alodhing

nit waorm durding working loars, and foe the drying of wei clothing,

Lxemption - Where the Chief Inspector cum facilitnéor i satis fied that all or any of the provislans of this schedule are not
nezessdry for the profection of the persans employed, he may by cartificas in wriling exempt any esory fioo all o any of
such providons, subject o such conditions as he may specify,

Sehedule B-v1I
(remeraring peirol pas from Mniperous pefrolenm

Probibitlon relaiing to women and FYOUNE persony = No woran or vousg person shall be employed or permitted to work In
r shall be allowed 1o eiter any bulldiog in which the generation of gas from dangeroas petroleum is carrled on,

Flame fraps - The plant for generation of gas from dangeroe petroleum and asseciated piping and fitings shall be fitted
with at least two efficient flame traps so designed and maininined as 1o prevend a flach back from any burmer to the plng. Ong
of these traps shall be fined as close to he plant & possible. The plant and all pipes and vadves shall be instllad and
mabatained froo form |eaks.

Generating building or roam - All plants for genertion of gas from dangeross petroleuin erected after the coming inlo
force of the provisions specified in this schedule, shall he eroctod chitside the Factory bullding proper in.a seporate well
ventilnted building (heecinafler referred toas “peneriting beilding™), In the case of such plants erecied befire the SOMming, infa
faree of the provisions specified in this schedule, there shall be ey dlirect commumdcation betwesn the roai whers such plamts
are erected (hereinaftor referred o as “the peneraling raom™) aid the remainder of the Tattory building. So far as pescticahble,
all such gesarating rooms shall be constricted of fire-registing nastarials.

Fire extinguishers - An afficient means of extingulshing peiral res shall be maintnined in an ensily sccessible position near
the plant for genertion of gas fiom dangerous Peoizislenm

Flamt tis be ppproved by Chiel Inspector — Petrol gas shall not be msmelactured except in & pland for generaling pas, ihe
design and construction of which has been approved by the Chief Iispecior cum ficilimior,

Escipe of dangerous petralenm - Fifocive steps. shall be tnken to prevent dangerous pelradenm from escaping into sy
dram o Bewer,

Frohibdtion celating fo smoking - Ne person shall smake ar carry matches, fiee or naked light or other nseans of prodsing &
naked light or spark in the generation raom or building or in the vicinity thereof and a warning setice in the language
tnderstood by the majority of the workers shal] be pested in the factory prohibitlag smoking sisd the carrying af mntches, fire
o taked lght or other means of produciing & naked light or spark it such roam or building.

Access to dangerous petralenm or conlminer - Mo sisuthorized person shall have access to any dangerows petroleam or to
i vessel contelning or having actually contnined dangeroes petrolem,

Elecivie fitlimgs - All clectric fittings shal) be of fameproof construction and all electric conductors shall ejther be enclosed
in metal conduits or be lead-sheathed.

Construetion of daors - All doors in the generating room or budlding shall be constructed to open outwards or fo slide nd
i door shall be locked or ohstriscted ar fastened in 4 such a manner that it cannot be easily and immediatsly apened from the
inside while gas is belng generated and any persen is working in the generting mom ar building.

Repair of comtainers- Mo vessel that has montained datgerans petraleum shall be repaired in a penerating room or building
and no repairs (o any such vessel shall be midecoken wiless live steam has been blown into the vessel and untl the interior [x
thoreughly steamed out or ather equally effeciive sleps have heen tnken to endure thet 11 has been rendered fres from

dangerons petroleiss or inflammable VIGUL

Schedale B-VI11

Cleaning or smoothlng, roughening, eic, of articles, By  fed af saned, imetnd shot, or geit, or ofher abrasive propelled by o Wi of

l.
1)

CORRfrEed miE oF 2feim
{aiing Regivlodioms)

Defimitions - For the purposes of this schedule -
“blasting” mewns cleaning, smoothing, roughening, or reioving of ooy pan of the surface of nay article by the use of an
sbrasive of a jet of sand, metnl shot, or grit o other material, peopelled by a blest of compressed oir o staam ;
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“blasting enclosure” monng a chamber, barred, cahinet or any olher enclosure designed for the performance of blastinge
therain;

“asting chamber means o blusting encloswe In whick ANy person may eater a1 anoy- times in comnestion with any wark or
olherwlss; and

“cleaning of castings" where done ag an naichenignl ae sipplementsl pracess in comnection with the mnking of metal castings,
means the freeing of the casting from idherant sand or ather substance and includes the removal of cores and the gaimml
smaothening of & casting, bt does not include the fles rreatrem,

Prohibition of sand blnsting - Sand or any other substance crmtaiting five silica shall nog be mtroduced 65 an abrgive inin
way blasting apparatus and shall not be ysed for blasting ;

Pravided that this clunse shall come intn Force two yenrs after jhe coming i speration of this sehedule,
Provided further that no waman ar young person sholl be employed ar permitted to work m iy aperation of sand

blasting,

Precautions in conncetlion with blasting aperntions —

Blasting shall not be dops EXCept in o blasting: enclosuse and no vork other than blasting ond any work imimediatealy
incidental thereto and clearing and repairing of the enclosyrs inoluding the plane and nppliances situnied thereln, shall be kel
closad and alr light while blusting is being done therei,

Maluteropes el Blaiting snclovnre: Blasting eoclosure gl alvnys be maindained |n pood eondition and effectve MEasdres
shall be iaken 1o prevent dust escaping from such enclosure, and from Apparaiis comocted therewith, into the air of any
FEagan,

Provision of sepuratiug appraratus: There shall be provided and mininfained for and in connection with cvery Musting
ehclosura, efficlent apparaties for scparnting, so far as practicable, abrasive which has been iwsed for biasting and which s o
be used again as an abrasive, from dust or purtichas of nlher materials artging from blnsting: and oo such alvasive shall he
Introduced into any blasting apparatus and used for blesting untll it has been so separied |

Provided that this elnuse chall pot ApplY, excepd in the cse of blasting chambers, 1 binsting enclosures construcied

or installed before the coming into force of this schedule, if the Chief Inspector oum Facifitator is of opinion that it is not
Freasonably practicable 1o provide such separnting apparstis,

Provlsien of vemilatiag plase: Thure sholl be: provided and maintnined in connection with every blasting enclosire efficient
venliluttng plant to exiract, by sxhas draught effected by mechanical medans, dist produced in the enclosure, The tlursi
exivacted and removed shall be dispossd of by such methad and i such manner that it shall not escape intc the air of any
roomL and every ather fillaring or settling device sitwated i n room in which persons arg amplayed, ather thin persons
attesiding o such hag or ober fileering dr scitling device, shall he somplotely separted from he general nir of that raom in
nn enclasure vendilatad to the apen air,

Operation of vewttlating plant: The ventilating plant provided for the purpose of subparagraph (d) shall he kepl in
continuous speration whensver the blasting enclosuse is in use whether o nct blasting is actually taking place thergin, and in
the cass of g Blasting clamber, it shall be in opcration even when any person is inside the chamber foe the purpase of
cleaning.

Inspection pnd exn mination —

Every blasting enclasure shall be specially Inspocted by a campelent pecson at lesst gnee i every week In which it ig
used for blasting. Every blasting enclasure, the dpparaius connecled therewith aned the ventilating plant shall he
theraughly examined and in the cnge of ventilating plang, tested by & competent person & lenst anes in every monh,

shall be immediately reparted by dhe persap carrying out the inspection, EXIMILRtion oF st o the OLCApier, mengper o
other appropriate person and withau prejudice 1o the foregoing requirerents of this schedule, shall be removed withsm
aviriclnbla delny,

Provision of protective helmets, gaunilets and oveialls -

[

I,

There ghall be provided and nanidained for the use of oll persons who are emiployved in o binsting chamiber, whather
In blasting or in any woek connected therewith or in cleaning such a chamber, protective helinets of o type approved
by o cettificnte of the Chief Inspector cum Facilitator; nd every such person shall wear the belmet provided for this
use whilst he is in the chamber and shalj ot reaive it until he b owtside the chnmiber.

Ench prodective halnset shall vty u distinguishing mark indicating the parson by wham it & intendad 1o be teed and
ta poriom shll be allowed or required to wear # belmet not carrying his mark ap g helmet which has bean worn by
andather person and has not since been thareughly disinfcted,

Fach protective helmel when in imse shill be supplied with clean and o imreasonably cold nir ut @ mie of oot less
170 litres per minute,
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I, Subtable gauntlets and overlls shafl be provided fir the wse of all persons wihike perfirming blasting gr Esiziing 1
blasting, and every such pesson shall while so engnged, wear the gamtlet and overs|| provvicied,

Precautions In conneclion with cleaning wod otber work -

[, Whre any person is engaged ipon elensing of any blasting apparans or blasting enclosure ar of any apparatus or
ventiling plam connected therewith o the surroimdings thereof or upon any other work in canneetion with any
blasting ngparabis or blasting anclosure ar wiily HY Ipparatus or ventilating plang connected therewith so it be 1s
expased o the fisk of inhaling dust which hos arisen from Blasting, all peacticable measures shall be token 1o previeal
suclh inhalation,

[L, In connection with any eleaning operatlon refarred o in paragraph 5. and with the removal of dust From fillering or
settling devices all practicable mensures shall he taken to dispose of the dust in such 1 manner that it clocs neat ender
the: wir of nny roorm. Vacoum cleaners shal| be provided mnd used whersver practicable for such cheaning operationa,

Storuge secommodation for protective wear - Adequate and suitable starage accommodation far the helmets, pauntlees pnd
owerlls required (o be provided by paragraph 5 chall be provided oside aml somveniently near 1o every blwsting enclosure
ad such sccommodatian shall be kept clean. Helmets, pauntlets and overalls when not in actusl use shall be kepi In this
aceommadition,
Muintenunce and clenming of proteclive wear - Al helmets, guanthers, overnlle and other protective devices ar alothings
providhed and worn for the pumpnses of this schiedule, shall be kept in good conditicn and so far as is reasonnbly practicalsls
shall be cleaned on every weekday in which they are wed. Wheare dist arising from the cleaning of such pretective lothing
of devices is likely to be inhaled, all practicable mensures shall be taken io prevent such inhalation. Vacuum clenners shall
wherever practicable, be used for revwrvang, dust fraem such clothing and compietzed air sholl pot be sed for remsing diest
from any clithing,

Muintomanee of vacuum clea ming plint - Vacuum cleaning plant used for the purpose of this schedule shall be proparly

maintained.

Restrictions in emplwment of YORRIE e S0 -

. Ma person under 18 years of age shall be empleyed in blasthig or asslsting at blasting or in any blasting chamber or
In the cleaning of any blasting apporatus or ony blasting enclosure o any apparatus or ventiluting plant cormected
theeewith or be employed on malntenmnce sr repair work ot such apparatus, enclosure o plamt.

1. Mo person wncler |8 yenrs of age shall be emplayed 1o work regudarly within twenly feet of any blasting enclogure
unless the enclosure is in a roam and he js outelde thal room where he s effectivily separated From any st coming
from the enclosire.

Power (o oxempt or rolnx

If the Chief Inspector cum faclliior is satisfiod that in any factor o ny class of factory, the use of sand or other
substance containing free silica ps an abirmsive in bingting i necessiry for o partioular manufaciure or process {oiber then
the process incidenial or supplermanial Eo making of metal castings) and that the manufasture of process cangal be
carried on without the use of such nhrasive or that owing 1o the speclsl conditions ar special method of wark or
atherwise any requirement of this Schedule Ran b= relaxed withoi cilangering the health of the parsans aimployed or
that application of any sl requirernents is for any reason impracticable or inappropriate, be may, with the préviogs
sanction of the JEK Govesrment, by an order In writing exempt the said faciory or class of factory from such provisions
af this schedule, to such an extern and subject to such conditions and for sech perlod me may be specified in the said
orbar,

Whese an exemption has been gramted undee sub-paragraph (1), & copy of the order shal] be dhisplayed ot 0 potice board at
n prominent place at the main entrance or eotrances fo the Tactory and also af the place where fhe blasting is carried on,

. Medical faeilitios and recoreds of examinmtions and fests —

I The oocupler of every factary 1o which the Schedule applies, shall .

ernploy & qualified medical practitioner for medicnl survelllance of the workers employed therein whoss emplzyinani shall be
subiect 1o the approval of the Chief Inspector of Factarles; nnd

Provide to the eald medical practitioner all the necessary facilities for the purpose referred 16 in clause i,

i, The record of medical examinations and appropriate tests carried cut by the said medical practitioner shall be

tor inspection by the Inspector,

Medical examination by the Certifying Surgean —

1. Every vearker emploved in any of the processes to which this schéedule shall be expmnined by a Centifying Surgeon
within 13 days-of his firs employmend. Such examination shall fnelgds pulmonary functicn tests aod et Xeravs,
Mo worker shall be allowed 1o work afler |4 days of his first esployment i ihe factory unless centified fit Tor such
emplayent by the Certifying Surgeon,
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IL Every worker employed in the suid processes shall he re-exnimined by & Cerlifying Surgeon st least ance in overy 12
ealendar motiths and sueh re-examination shinfl, wherever the Certifying Surgeon considers appropriate, incleds
pulmonary Ranction fest and chest X-ray o in eviry thres years,

. The Cartifying Surgeon after examining a worker shall fssue o Cenificate of Flmess in Form XYL The record of
exnrmination and re-examinations carried out shall be entered in the Certificale and the Certificate shall be kept In
e custady of the manager of the fartary. The record of ench examinntion carriest oul under sib-paragraphs (1) aml
(1}, inaluding the nature and the resbts of the tests, shall aise be entered by the Certifving Surgecn in a healil
register in Form XX1Y

V. The Centificate of Filness and the health register shall e kept readily available for inspection by the Taspector cum
facilitalor.

W, IF &t any time the Certifying Surgeon is of the apinicn that n worker s no longer fit for emplsyoment in the 3ald
processes an the geound that continnance thersin would fnvolve apecial danger to the health of the worker he shall
make recond of his findingsln the said cerificate snd the health register. The entry of his findings in fose
decuments shauld also include the period for which he considers that the said person is unfit for work in the said
processes. The pesson so suspended from the process shall be peovided with aliernate placement facilitles unless be
iz fully incapocisated in the apinion of e Centifying Surgeon, In which casa the persat ntfected shall be suimbly
refiabilitnted,

Vi. Mo person who has been found wifit to work as ssid i sub-paragraph (V) shall be re-emplayed or permitted bo vwork
i the: soid processes imless the Certifying Surgeon, nfter flartler ex aminntion, again certifies him fit for empleyment

i those processes.
Sehudule B-IY

Liming and sinning of raw hides and skins awd provexses hicldeutel thereio

Caubionary nolices —

I Cauticiiety notices as o antheax i the form specificd by the Chief Inspector o facilitstor shall be alfixed in
prominent positions in the factory where they may he crsily and conveniently read by the persons eimployed.

I A capy of a warning nofice na o anthmx in the form specified by the Chief Inspectar cumn facilitator shall be given
o ench person conploved when he s engaged, and subsequently it still emploved, an the firs duy of each calendar
YL

i, Cautiomary notices ns to the effects of chrome on the skin shall be affived in prominent pasition in eviery fciory In
which chrome selutions are used and such notices shall be so ploced s o be easily and conveniently read by the
persons employed.
Matices shall be affixed In prominent placsss in the factory stating the position of the firstaid box or cuphanrd aisd
il nnme of the person in charge of sush box ar cupboard.

W IFany persan employed in the factary is illiderste, effective steps shall be taken to explain carefiilly 10 such [IHerate
persan the contents of the notice specified i sub-paragraphs {13, (11) and (VT and if chrome solutions are used in he
factory, the contents of the notice specified in sub-paragraph (111,

Protective elathing - The cecupier shall provide and maintain in good condition the Following articles of protestive dathing

waterpraofl [ootwear leg coverings, aprons nnd gloves for persons employed in processes involving centact with chrome
soludions, including the preparation of such solistions:
gloves and boats for persons employed i [ime yard;
prolective fFoatwenr, aprons and gloves for persons employed in processes involving the handling of hides and skins, oiher
than in processes specified in subpuragraphs {a) and () above :

Provided that the gloves, aprons, leg cavenings or boots may be of robber or leather, but fhe Blowes and boats to b
provided under sub-paragraphs {a) and (b) shall be of rubber.

Provided Rurther that the gloves may not be provided to persens fleshing by haned or employed in processes in which
tsere is na risk of contact with lime, sadium sulphide or oiher cnustic lguor
Washing facilities, mess room and cloakroom - There shall he provided and maintained in & clean state and in goocd repade
for the use ofall persons smplayed -
a frough with o smoath impervious surface fitled with 2 wasie pipe, without plug, and of sufficient length & allow of af least
&l centimelies for every five such persens emplayed at any one time, ond having & constant supply of water from taps or jeds
nbove the trough at intervala of ned more than 60 coditlmerres; op
al loast on wash-busin for every ten such persons empoyed ot any ome time, fited with & wasie pipe and plug ond having a
constam supply of clean water; together witl, Io cither case, u sufficient supply of nail braghes, soap or oter suitnble
cheanging mnterinl and chedn tnwels:

48



hi

iii.

<)

=

2]
el

d)

iL

2 suitable mess roorm, adeguate for tie numbser remuimng on the premises during the meal bervals, which shall be fiandshed

with sufficient tables and benches aisd adequite means for warming food and for boiling water, The mess roam shall -

be separute from any poam or shed in which hides or shing are stored, treated or mnnipalnied:
ke separate fiom the cloakroon; and
be placed] under the charge af responaible person; and

e occupler shall provide nnd maintaln for use of all persony emiployed suliable pecammodation for clothing pud off duelng

working hours and snother secommodition far protective clothing and also adequate arrangements for ifrying up the clothing

i both the cages, it wel. The #ccommodalion s provided shall b kept clean at all tines ond placed under the charge of 5

regponzible jserson,

Fuasel, drinks, vic. prahibited in workrooms - Mo food, drink, pan and supari or fobscco shall be braught Inta or censumed

by any worker in any workroom or shed in which hides or skins are stored, treased or ennipulated,

Medical Tcilitles and record of examinntions and tests -

The occuples of every factory in which the schedule appliey, shal| -

employ a quolified medical practitioner for medical surveillnnce of the workers employed thevein whaose emplayment shafl be

subfect to the approval of the Chief lngpector of Factories:

Provide 10 the said medical practitioner alf the hecessary Gacilities for the purpose referred 1o in clsuse fap

arrange for inspection of the hands of al| the pezsans keeping in contact with chromiun substances to be e hwice o week;

ned

Provide msd maintnin and supply suitable sintment and plaster in & box readily aceessible to the workers and solely used for

the purpage of keeping the ointment and the plester,

The recerds of medical examinations and appropriate fests carried out by the said medical practitioner shall be malntained in

& sEpariie register approved by the Chief Inspoctar cum facititator, which shall be kept rendily available for Inspestion by the

Inspectar cum faeilitainr

Medical Examination by Certi fring Swrgeon -

li BEvery worker employed in shall be sxamined by o Certifying Surgean within 15 days-of his firit employment, Such
examimation shall nelode Mo worker shall be adfoveed o work aftar 15 days of his first employment in the tacioey
unless ceriifled fit for such emplovment by the Certifying Surgeon,

il Every worker emplaved in the sjd processes shall be re-examined by the Certifyving Surgeon al lenst once in BVary
twelve calendar months, Such re-exnmsination shall, whesever the Cerlifying Surgeon congidoers appropeiade, inclicde
ests s specified In ssbporageaph (11

(. The Cortifving Swergeon afier examining a worker shall issuea Corlificnts ol Fitreess In Form X X101, The record of
examination and re-examination carred out shall be entered in the Certificate and the Certificate shall be kept In the
custody of the manager of the fictory, The recard of exch examination carried owl under sub-paragraph (T) and (11),
including the mature and the results of the teats, shall also be entered by e Certifying Surgeon in o healeh repister in
Form XXV,

. The Cerlificate of Fitness snd the healih register shall be kept rendily available for inspection by the Inspeciorcum
feilitntor.

W If ot any time the Certifying Surgeoa is of the opinion that & werker is nd konger fir for employment in the said
processes on the pround that continugnes thersin woaild involve apecial danger to the healih of fhe worker, he shall
make & recond of his findings i the snid cerfificate and the bealth register, The entry of his findings in those
documients showd also include the petiod for which he conaiders that the said persan is uifit for work in the said
proceases. The person so suspended from the process shall be provided with aliernate placement facilities unlogs he
s Tully Incapncitated in the apinion of the Centifying Surgeon, In which can the person affected shall be suitably
rehabilitated,

Wi Mo pesson wha has been found unfit o work s said i suh-parngraph (V) abave shall be re-emploved or permiiied
1o wark in the suid processas unless the Certifying Swurgeon, after further sxaminntion. again certifies Mm it for
employment in those processes,

Seheduly B-%
Carrying on of cerénin provesses of fead aied fegd maesterial {n Prindng presses and twre foumdrles

Duflnitions - For the purpase of this sohediile -

a) “kend materinl™ means material conilalning mot less than [Bve por cemt of lead.
b} “lead process™ menng —

L the melting of lead ar any Bead materal far rating and mechanical somposing:
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i ke rechsrgmg of machines with yged leswd mateelnl:

bit, - amy ciher wodk including reimoval of dross fiom melting pots and clenning of plungers: and

iv. Manipilation, movement or other treatment of lend material

€} “officient exhaus #rught™ mseans localised ventilation effected by hend o mechnnicnl emeans for the removal of gas,
vapour, dusl or fumes 5o ns (o prevent them fean escaping indo the s of any place in which work i carried an, Mo
draught shall be desmed efficient which fils i remove smoke genesated m rles point where such gas, vapour, fume, o
dist ariginage

Exhaust drnwghi -
Moae of the follewing processes shgli be carned on except vith an efficient exhnust draught anless carried on in such &
HZnmner 4% 0. prevenl free socape of a5, vapauwr, fsmez or dust inlo any place in which work fs corried on, ar unlhess
anmied on In electrically hented ang thermaatatically contralled mefting pots:-
melting lead materin] ar slugs; wnd
Heating lesd material so rhar vapour containing lead ie aiven off
Provided thet ihe afioresald processes may be carried on without efficici exhaust draught if they are carrled on g
fuch o manner &5 (0 prevent free escaps of gas, vapour, thime ar dust into any place in which work is being dane or i camiad
on in electrically-heated and thermostatieally controlled melting pors.
Such exhaust dvaught shall be effected by mechanical menns and so contrived as o bperate on the dust, fume, pas or
vapour given aff s olosely an Mmay be at lts point of origin,
Prahibition relafing (o women snd young persces, - No woman op young person shall he emplayed or perniited 1o work
in amy lesd process,
Sepnration of certain processec~ Each of the following pracesses sholl be carvied on in such a munper s weder sgel
conditions as to secure effeciun separation from ane ancther aiid frogm any other processes ;.
ielling of lead or any bead imaterial;
casting of lead fngots: ansd
Mechanical composing
Contatner for dross - A suitable receplache with tighely fitting cover ghall bepeovided and userd for dross 5 it is removed
from oviery melting pol, Such receplacle shall be kepr covesad while i the workroom nenr the machine sxeepl when (he
dross is being deposijed therein,
Floor of workroom - The flonr ol every workroom whers lead Process i earried on shall be -
of cement or similar materinl so ag t0 be smooth and impervioes 1o wiler;
mnindained fi sognd condition; pnd
Shall be cleansed throughoul daily afier being thoroughly damped with water a1 8 time when no other work B beiing caried
i et the place,
Meas room - There shall ke Provided snd maintined far the use of all persons employed in g fead Irocess and remsining on
the premises during the muenl intervals, a suitable messroom which shall be fiumished with sufficient tables and beehes,
Washing facilities —
There chall be provided and mmaimtalned in o cleanly state and b good repair for the use af plf persong emploved i a lead
process —
& wash place with either -
A Iraugh with a smoath impervieus surpce fitted with a waste pipe without plug, and of sufficient length 1o allow ng Jeas
60 centimetres for every five such perstng employed al any one time, and havl M4 conslant supply of water from taps or
et gbove the trough a1 indervale of not more (hai 6 centimetres: or
at least one wash basin for every five such peraons employed at any one time, fined with o waste pipe and plig and
having & adequate supply of water ludd cins or alwsvy readily avaiiabla; and
a sufficient supply of clean towals made of subtable materials renewed daily, with n suffisien supply of soap or other suitabls
ceansing material,
Medical fncilities and record of examination and tests:-
Thet accupier of every faciory to which this Schedule applies, shall-
amploy a qualifted medical practitioner for medical surveillance of the workers employed therein whoss employment ghol| ha
subject to the approval of e Chicl Inspectar of Factorias; and
Frovide 10 the snid msedical practiticmer all thg necessary fucllifies for the Purposs referred to in clansa {al.
The record of medical sxaminations nnd appropringe tesrs carvied oud by the said mediang pragtitiones shall be maintained in o
separate reglater npproved by the Chlar Inapector of Factories, which shall be kept rendily available for insaceting by thee
Inspeacior.
Medical exnmination by Certifying Surgeon —
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Every worker employed In o lead processes shall he extmined by o Cerlfying Surgeon within 15 days of his first
empioyment. Such examination shall include tests fisr lead in urine and bload. ALA in urine, hoemeplobln content, atippiing
of cells and steadiness les. Mo worker shall be allowed 1o work after 15 days of his first employiment in the factory unless
cerlifled fit for such employment by fhe Certifying Surgean

Every worker emgloyed in the said processas shafl be re-examined by o Cerifying Surgeon al least once iy overy six ealendar
madhs, Such re-examinnfion shall, wherever the Cartifying Surgeon considers appropriste, include tests as apecefied i sul-
pammgraph (1

The Certifying Surgean afler examining a worker, shall issue o Centificate of Fiiness in Form XX, The record of
exuimination and re-examinations carried out shall be entersd in the Cerlificate and the Centificate sholl be kept in the cushdy
of the manager of the factory. The recond of each examindion carried out under subparagraphs (1) and (10, mcluding the
nEbure aned the results of the tests, shull slio be spiered by the Certifying Surgeon in n bealth register in Fornn XX [V

The Cenificate of Fitness and the health register shall be kept readily svailable for inspection by the Inspectar cum facilitator.
I at any time certifiing surgesn is of the apidol that a worker [s no longer fit for employment in the said process on the
ground that continuance therein would Involve special danger to the health of the. worker he shall make a record of his
findmgs in the sald Certificate and the health regisier. The entry of his findings in thess docoments should olso include the
pegiod for which he considers that the said persan is unfit for wark in the snid processes. The person so suspended from the
process shull be provided with aliemale placement facilities unless he is fully incapacitated in the opinion of te Certifying
Surgenn, in which case the person affected shall be suitmbly ralabilitngedd.

Mo person who has been found unfit o work as sadd in sub-partagraph (V) above shall be re-emploved or permittad to work in
the sald processes unless the Certifying Surpeon, after further cxnminntion, again certifies him fit for employment in those
[TOCESEEE

Food, drimks, ete. prohibited ln workrooms - No foad, drink, pan end supari or tobaceo shall be consumed ar Brought by
Hry wirkes into any workroom in which any lend process i caried on,

The oceupicr <hall provide 1o all persons employed b lend process two fill sleeve overall every vear, arange for their
weekly washing and maintain these in good condition. The person emploved in such a proeess sholl wear ihese averall whila
engaged insuch wark.

Exemption - Where the Chiaf Inspector cum focilitator is satisfied that nll ar any of the provisions of this schedule are not
necessary for the protection of persons emploved, he ey by cerificate in writing exempt aiy factory fom all or amy such
provisions subject 1o sich coadifions as he may spectfy herein. Such cerificaie iy alb any time he revoksd by the Chiel
Inspectoreum fciifstar

Sehed IE=-X1

Mannfaeiure of pottery

Savimgs:- These provisiens shall st apply to fuctory in which any of the fallowing articles, but no ather potiery , are made:
a]  Unglazed or salt glaeed bricks and tiles: and

b} Aschilectural ferrs-cotta made from plastioe clay and eliber unglazed or glazed with a leadless glare only.

Definitions - For the purposes of this schedule -

“pottery™ includes earthenware, steneware, parcelnin, china tiles, and any other articles macde Fom such alay ar from n
mixture containing clay and edher materlals such a5 quartz, flint, feldspar, and gypsum;

“elficient exhaust drglt™ means Incalised ventifation effected by mechanical ar ether means for removal of dust or fume 50
% 10 prevent It from cseaping into air of any placa in which work is enrried on, Mo drought shall be deemed efficient which
fails to remave effectively dust or fume generated af the point where dust or fume originates;

“Fetiling™ Inclicles scalloping, towing, sand papering, sand sticking, brushing ar any other process of cleaning of potterywars
mn which dust is given ofl;

“leadicss glare"meana & ghize which dees med contoin more than one per cent of fix dry weight, of a lead compound
caleulated ns lesd monoxicle;

“low sodubility glaze™ means a glaze which does nol yield to dilute hydrochionic aeid more than five per cent of its dry
weight, of 8 soluble lead compours! calcalated a% lead monoxide when determined In the manner described below -

A weighed quantity of the material which has been dried ot 100 deprees centigmde and thoroughly mixed shall be
eontincously shaken for one haur nt the common temperature with 1M fimes @5 weight of an squeaus solution of
hydrochloric acid containing 0.25 per cent by weight of hydrogen chloride. This solution shall therenfier be allowed to stand
for coe hour and than filtered. The lead salt contained By the clear Thirate shall then be precipitsted os lead sulphide and
weighed ais lend aulphide:
sound or powderest flint or quanz” does not include futural sands: aid
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“potter’s shop inchedes all places where poltesy is formed by pressing o by any othier process and all places wlsere dhaping
fettling or other treatment of pottery articles prior to placing for the biscuit fire is camied on,
Eficient exhaust deaughi - The following processes shall not be carried on withaut the use of nn afficiant exlaist drmughs -
all processes invelving ihe manipalation or use of & dry and un fritted lead compaund;
felllimg operations of any kind, whether an greenware or biscuit, provided that this shall not apply to the wet fetfing, and 1o
the occasional finishing of pottery artickas without the sid of meclanieal poswer;
sifting of clny dust or any other material for making tiles or other artiches or other articles by pressure, except whers —
his 35 done in an machine so enchosed as o effectually prevent the esoape of dust; o

the meteral 1o be shifted is 30 damp that no dust eon be givea off:
pressing of tiles from clay dust, an exhaust opening being connected with each prass, and peessing from clay dust of artiales
ofher than tiles, unless the mnterial I3 g0 demp that ne dust s given off;
fettling of tiles made from clay dust by pressure, except where the fetiling i= done wholly on, or with, damp material, ond
fettling of other articies made from clay dust, unless the materind is so dumg that ne dust is given off:
process of laading nnd unloading of saggars where handHig and manipulation of ground and powdered flint, dunrte, nluminia
ar othies materinds are invalved:
brughing of easthenwnre hiscult, wiless the process is carded on in o room provided with efficient general mechanical
ventifation o¢ edher ventilalion which is cerified by the bspector of Factories as adequate having regard fo abl the
circumatances of the case;
fetling of biscuitware which has been fired in powdered flint or quartz exeepl where this i dose in machines so enclozsed as
i0 effectually prevent the escape of dust:
where cleaning after the application of glaze by dipping or ciber process;
enshing and dry grinding of matesfals for poitery bodies and saggars, unless carried on in mashines so enclosed s fia
effectively prevent the escape of dust or 15 20 damp that ne dust can be given off:
sieving o manipulation of powdered Nint, martz, clay grog pr mixiuee of these materials unloss it is g6 damp that no dust ean
be given off, grinding of tiles on u powes driven wheel unless an afficient water spray is used on the whel:
fiftihg and conveying of materinls by elevators and conveyors unless they are effectively enclored and so arranged as 1o
preveat escape of dust into the sir 1o or sear o any plnee in which pefsans are employed;
preparation of weighing out of flew material, lawning of dey colours, eolour dusting ared coloer blowing;
meuld making antess the bins or similer receptacies used for halding plaster of parie are peovided with suitable covers: and
ranipulation of calcined material unless the material has been made and reraing so wet that no dust is given off,
Sepurntion of processes - Each of the following processes shall be carried on in seeh o manner and under sueh coaditions s
b secure effectun separation from one another, and fram ofher wet processes:-
erughing and dey grinding or sieving of matedals, feniling, pressing of tiles, drying of clay and gresmware, loading and
inloading of samaars; il
all procosses involving the wse of o dry lead compound,
Prohibition om use of glaze - Mo glaze which is not o leadbess glaze or @ low solubility plaze shall be ysexd in a factory in
which podtery s manufaciured,
Prohibitlon relating to women and yourg persons.- No worman or young perzon shall be employed or permitted to wark i
any of the operations specified in parzgraph 4, or ot any place where such operations are carried on.,
Provision of sereen to potter®s wheel - The potter's wheel (Jolly and Jigmer) shall be provided with soreens or so
canstructed as to prevent clay serapdngs being thrown off bevond the wheel,
Control of dust during cheaning —

All practical messures shall be taken by damping or otherwise 1o prevent dust anizing during cleaning of foors,

Dinmp saw-dust or other suitible matoriad shall be used to render the moist method effective in preventing dust rising inta

the air during the clesning process which shall be carried out after work has censed.
Floor of cerinln workrooms - The floors of poiter's shops, slip houses, dipping houses and ware cleaning sooms shall be
biard, smaoth and impervicas sid shall be thoroughly cleaned daily by an sdult male using & moist method,

0. Proteclive equipmant -

The occupier shall provide and maintin suitable overalls and hand coverings for all persons employed [n process
included under paragraph 3.

The cccupier shall provide and maintain suitable aprons of 8 of & waterproof or similar material, which easi be spanged
daily, for the use of the dippers, dippers assistints, throwers, jolly workers, casters, moubd makers and fifter press and
pug mill workars.

Aprors peovided in pursuance of paragraph 10{1T) shall be thoroughly cleansd daily by the wesrers by spanging of other
wet process. All avernllz and head coverings shall be washed, cleaned ond mended 6t leas once & week, and this
washing. cleaning ar mending shall be provided for by the aceupier

¥

k5



I,

I,

iy
i

ii
i)
13

I5.

)
b}

1&,
a)

b)
1.

[

M person shall be allowed to wark in #mpLying sicks of dust materials, weighing o and mixing of dusty mmaterials ajxd
charging of ball mills and pluisgers withou wearing a sultable anc efffcient duse resplraior.
Washing facilliies -
The occupier shall provide pnd meaintnin, in & clean state ond in pood vepair for the use o all persons canploved In any of
the processes specified in paragraph 3 -
d wash ploce tnder cover, with either —
0 treugh with o smoath imperviois surfuce Titgec with n waste pipe without Plug, and of sufficient lenath to allow of at
least 60 cemtimetres for every five such persony employed 8t any ave time, and having a constant supply of clean water
from tps o jets above the traugl at inervals of et mone than 60 cemimedras; as
at lemst one tap ar stand pipe for every five such persans employed ot any one time, and having o constant supply of
elean water, the tap or stand pipe being spaced not les than |20 centimetres apart;
it sufficient supply of clean 1owels made of suitable materipls changed daily, with o sufficient supply of soap and il
brushes,
Time allowed For washing - Refore ench menl nod befire the end of the day's wark, ai least ten minules, in nddition o the
regilar meal tmes, shall be nilswed fir washing 1o esch persnn emiployed in any of the processes mentioned in paragrmph 3,
Meess iiom -
There shall be provided and maintained for uie of gl persans eemaining within the premises during the rest inlervals, o

a sufficient number of akles and chaira ar benches with hock resl;
urrangements for washing tlengils;
adagimte means for warntng foad: and
adequnte quantity of drinking water.
Thee room shall be adequadely venrilied by the ciroulation of fresh alr and Plaved undsr the charge of a regponsible
pezson and shll be kepi chean,

+ Food, delnks, ete. prohibited In workrooms - Na fopd, drink. P aid supsn or tobacca shall be browght intn, or consumed

by amy worker In sy workmom i which any of the processes mentioned jn paragraph 3 are carrted on and no person shall
setsnin i any such room during intervals for meals ar rest,

Cloakrooms efe - There shyll be provided and naintined for the use of nll persons emplaved in any of de IFOoEsses:
mentinned in parngregh 3,

a elonkraom for clothing put off during working hours and such dceammadation shal] pe seporate from any mees room; and
Sepanite and suitable armmgoments for the storape of profective equipment provided under paragraph 10,

Medical fecilities and records of examinntions nnd fests -
The oceupier of every factary in which mianufacture of poltery is carried an, shall -

employ a qualified medical practitioner for medical survaillance of the warkers employed thersin whase enplovment shall be

subpect to ihe approval of te Chiel Tnspector of Factories; and

mraviche to the said medical practitioner sf| the nevessary facilities for fla purpose referved o in clanse {a),
The record of medical exnminations and appropriate tests earvied oot by the said medical proctitioner shall be maaintained
In separate reglster approved by the Chief Inspector of Factories, which shall be kept readily available for inspestion by
the Inspector.

Medical examination by Cortifyving Surgean -
Every workes employed in any process mentioned under paragraph 3, shall be examined by a Certifiing Surgeon within
I5 days of his fira employment. Such examinstion shall inchwde teds for lead in urie and blosd, ALA jn Lring,
hemoplobin comen, stippling of ¢ells and, Mo worker shall be mlavved to work after 15 days of his first employmeni in

The Cenifying Surgeon niter examining » worker, shall jsaue g Cortificate of Fitness in Form NENL The recard of
examination and re-examinations cared out shall be entered In the Certifjeste and the Cortificate shall be kept in the
cistody of the manager of the fuctory, The vecord of ench examinntion casried oul under Sath-puragraphs (I) and (1),
Inchuding the nature and the resulis of the tests, shall also be enjered by the Certifying Surgean in n healih regisier i
Form XX1V,

The Certificate of Fitnoss and the healil reglster shill be kept rendily availahle fog uespection by the [nspecior,




v IF et amy time the Certifybng Surgeon is of the opinion fhit 8 worker is no longer fit for employment in the said process
a the ground that continunnce therein would involve specinl danger 1o the health of the worker he shall make 8 secard
of his findings in the said Certificale and the health register, The enlry of his fndings in these documsents should plso
inchude the period far which he considers that the said person is unfit for work in the said processes. The parson 5o
suspeieded fiom the process shall be provided with altemate placement ficilites unless he fully is incapacitated in the
opitlon of the Certifying Surgeon, in which ease the person affected shall be suitably relualbilie)

Wi, Mo persan whio his been foumd unfit to work 2= said in sub-parngraph

YL Abeve shall be re-employed o permitied to wark in the said processes unless e Cerlifving Surpeon, wfies fsiher
exaniination, ngain certifies leim 6t for emaloyment in those processes,

18. Applications - These provisions shall not apply 1o # factory in which any of the following arficles, but no athar pottery, arc
pigle -

al  ungloesd orsalt glozed brecks and tik=s; and

B} Architeciuryl terra-cotta msde from plastic clay and either unglazed or glazed with o leadless glaze only

19. Ezemption - IF in regpect of any fictory the Clial Inspector of Factories is safisficd that all or any of the provisiom of this
schedule are nat necessary for the protection of the persons employed in such factory, he may by o certificate in writing exemp
such factory from all or wy of auch provisions, subject to siech conditions a& he miny specify thersin. Such certificate may at any
time be revoked by the Chief Inspector eum Focilittor without nssigning any reasans,

Scheduole B-X11
Chennicnl Works

FART |
. Application - This schedule shall apply 1@ all manuficture and processes incidental thereto carried on in chemical works.

2. Definitions - For the purpose of this schedule —

) “chamical warks” means any factory er such pars of any factory as are [isted In appendixs A" oihis schedule:

b} “efficient exhaust dravght” means localised ventilation effectd by mechanical or odbier memns for the removal of pas, vapour,
flamne or du to prevent it from escaping into the air of any place in which work 18 carried an;

€)  “bleaching powder™ means the hleashing powder commonly called chiloride of N

dy “chlorate” means chiorate or perchlomie;

e} “enustic” means hydroxide of pelessive or sdinm;

fi “cheome process™ means the manufacture of chromate or bichromate of potessium . or sodivn, OT the manipulation,
movement o other treatment of these substznces:

£} “gitra or amino process” means the manfactuee of nders or aming derivatives of phenol and of benzane or {5 homelogues,
and the making of explosives with the use of any of these substances;

h) - the term “permil to work® system means the compliance with the proceduses lakd down under para 20 af Pari [;

i} “oxde substances” means all those suhstances which when they enter into the human hody, through inhalmion or ingestion or
absorptian through skin, in sulficiens quantitics cause famlity or exen serious afMiction of healih, or chranic harmful effects
on the health of persons exposed o it due to jts inherent chemiaal or biclogical effects. In respect of subslances whose TLY
ig specified in Rule 64, excoeding the concentration specified therein would make the sybsipnce o)

1y Memergency™ means a situation ar condition leading to n circumatance or set of chreumsiances in which fhere is danger 1 the
Hte or heafih of persons ar which could result in big fire or explesion or pollution to the work and eutside enviranment,
aifesting the workers or neighbourhood in a seraus manner, demanding immedinte action:

ki “dangerous chemical reactions™ mieans high speed reactions, nunaway renctions, delayed reactions, eic, and nre characierised
by evolution of lirge quantitics of heat, imense release of toxic or lammable gases or vapours, sudden pressure build-up elg.:

I3 “manipulaton” means mixing, blending, filing, emptying, grinding, sieving, drying, packing, sweeping, handling, wsing,
ei.;

m) “approved perscenl protective equipment” means flems of personal protective equi pment conforming 10 the relevant 5]
specifications or in the absence of it, personal protective equipment approved by the Chief Inspector czie facilimter:

n} “approprinic personal profective equipment” mesns that when the protective squipment is used by the worker, he shall have
na risk to his life or health or body; and

B} “eonfined space™ means any space by reason of is construction ns well a5 ln relation to the nature of the work carried therein
and where hazards 1o the persons entering inba or working inside exlst o are likely 10 develop dusing working,

PART 1l CGonersl Reguiremeniy
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Homseheoping -
Any spillage of materials shall be cleaned up before further processing.
Floges, platforms, snirways, passages and gnngways shall be freo of aniy ohstnastions.
There shall be provided easy means of necess 1o all parts of the parts of the plant to facilitate cleaning,

lmproger use of chemicals-chemicals or solveigs or empty contalners containing chemicals or solvents shall be permitted to

be used by workers for nny purpose ather than in the processes for which they are zupplied,

Prohibition on the use of food, ete. - Mo faad, drink, Lesbacee, pan or any edibibe ilem shall be siored ar beabed or comsuned

an or near eny part of the pland or equipriveni.

Cantionnry Motices and Instruetions -

Cauticnary notlces in a language snderstoad by the majarity of warkers shall be pramdnently displayed in all haznsdous
nrens drowing the atbention of all workers about the hisirds to lealih, hozards mvalving fire and explasion and any oiher
hazard swch a8 consequances of testing of moterial or substances sed in the process o using any canlaminnded contniser
far drinking or eating, to which the workess' anention should be drawn for ensuring their safety and health,

In addifion io the shove cauticnary aotice, orrangement shall be mude 1o insirict and educate all the workers including
Hiterate workers about the hazards in the process including the specific hazards 1o which they may be expased to, in the
noanal course of their work. Such instrectlons and education sheuld also deal with the hazards Ivalves) im omensborised
and unsafe peactiees including the propentics of substanoes wsed o the process under normal conditons as well as
abnerial corditions and the precaions 10 be observed agains each wid every hazerd, Further, an undertaking from the
workers shall be obtained within | month of their employment and for old workers emploved, wiihin sne micath af
coming inde operstion of the rules; o the effect that they have read the contents of the coutionary notices and
instructions, vnderstond them and wouki abide by them. The training amd instrictons to all workers snd all supervisory
personnel shall include the significance of different types of symbals and coloes used an the kabsls stick or prinded on
the various types of comalners and pipe lines.

Evaluatlon and provision of safeguarnds before the commencement of process -

I Before commensing any process or any experimental work, or fny new manufactisne covered under Appendix "A',
the occupier shall iake all possible steps to ascertain definitely all the hazards involved both froen the actual
apataticis nnd the chemical reactions Including the dangercus chemicnl resctions. The propedies of tha mw
materiids used, the fnal products 1o ba made und any by-products derived during manuficiure, shall be conefilly
sticlied and provisions shall be made for dealing with iy hozrds including effects on workers, which mny aeeur
during manmfaciime.

I Inforasstion in writing giving details of the process, its hazards and the steps daken o proposed 1o be taken from ihe
design stage 1o disposal stage for ensuring the safioly as i sish-parn {1} above should be sent 1o the Chief Inspector at
the earliest but In na case less than 15 days before commencing manufhcire, handling, or storage of any of items
coverad under Appendin "A", whether on experimental basis, or as pilot plant or as driad prodaiciion, of as |arps scale
manifaciure.

I The design, construction, installaon, opersion, mabisenance and disposal of the baildings, plant and Facilities shall
take into comsdderation effective saleguards againgt all the snfety and health hazards so evaluniad,

I, The requirements under the sub-Para (1) 1o ([0} shall not act in lhew of or in deragaticdi Lo, any ather provisions
eontained s any Act poverning the work,

Awothorized enfry - Authorized persans only sholl be permitted 0 enter any section of the fictory or plant where any

dangerous operations or processes are being carried on or where dangerous chemical reactions are taking place or where

hazardous chemicals are stored.

Examination of instruments and safety devices -

All Irstruments and safery devicoss used in the process shall be tested before tking into wse and after CETYIng Out any
repale 1o them and examined onee in a month, by a compelent person, Kecowds of such testa and examinations shall be
mneained in & roglsier,

All instruments and safety devices used in the process shall be operated daily or as ofien as it fs ngcessaTy, 40 @nEnre e
effective and efficient working atall tmes.

Electrical installations - All electrienl installations used i the process covered in Appendix "A' &hall be of an appropriate

trpe o cnsure safely spminst the heard prevalent 1o that mres such ns suitnbility agained dust, dampness, comosion,

Hammability and explosivity ete. and shall confinm to the relevant 151 specifications govemning their constructbon and uss for

that area.

Handling and storage of chemicals -

The oontiiners for handling and storage of chemicals shall be of nilequate strengih taking ino congideration the
hazardows nature of the contemnts. They ghall afso ba provided with adequate labelling nnd colear cacling srmmagemenis io
enable identification of the containers und ihpir contents Indicating the hazardd and sfe hondling methods pnd shall
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contorm 1o the respective 181 standords, The Instnmtions given in the lnbel shall be strlcgly adhered te, Damaged
comtaivers ghall be hendled anly under sipervidon of o knowledgeahle and responsible person and spiltage shall be
rendered innocuoms in o safe mnner ISIng Approprize means,

. The urrangements for 1he storage of chemicals including charging of chemicals i reaclion vesssls and contninees shall
be stch as 1o prevent any risk of fire ar explision or formatlon of texie eoncentrntion af substances above the limits
specified in Mule b,

M. Without prejudice 10 the panerality of the requirements in syl Parg () above, the armngemdils shall have soitabls
venitilation facilities and shall enable the mnimenancs of safe lovels in vissely sl contalness. Such nrrangements shall

%

al  Storage of chemienls snd intermmedinge prodhucts, which are highly unstalle o reactive or axplosive, shall be Hnjjed
o the guantitles required for twe months A

by Whenever the quantities laid down in the above clause (4) are o be exceeded, the permission af the Chief Inspector
e facilitator shall be obtained.

¢ Notwithstanding anything contained in clnuse {a} and {b) above, the Chief Inspeetor cum Eseilimiar may direes any
Inctory carrying out processes coverad i Appendiy "A' 1o further limit the sorage of hizardous substamees 1o
quantities less than two momhs an considerstinns of safety.

d) Standby srmngerents equsl to the bigpost contalner shall alwayvs be mailable io trunsfer the toxic sihstanses
quickly inig the standly slarage Tacility 1T any defect devedops in aey of the contniner resulting in the releass of
toxie subsnnces

¥, Any storage facility constructed using non-metallic materal such as Fibreplass Relnforced Plastios (FEF), all glnss
vessels edo., shall have adequate strength to withatsid the stress, if any, exerted by the contents and shall he properiy
anahared, Working pintforms, aecess ladders, pipelines ale imed in such stompe fhcility shall not have Ny support
okt the structure of the sforage fecility and shall bp independently supported.

1k Facility for isolation - The pland and equipment shall be so constriciad and mamtnined a5 1o enoble guick isolation of plam

fcilitle; shall be checked for its effictiveness oice in o month,

I Persinal protective eipuipmeni -

L Al workers exposed 1o the hazards in the Processes covered by this Schedule shall be provided with approprale and
appraved type of persanal pratective equipment. Such squipment shall be in g clean, sterile and hygienic condition
bedfore jssue.

Il The occupler shall arange o inform, ediecate and supervise all the workers in the use of personal protective
eqaipment while carying aut the jobs,

. As regheds any doubt regarding the Approprinteness of any personal protective equipment, the decision of the Chijef
Inspectereum facilitntor will be final,

12, Alarm Systems -

I Suitable and effeclive alarm aystems wiving audible and visille indications, shall be instalied at the control room as well
as in all steategic ocations where process control arrangemenls are available so as to enahle corrective sction o be tnken
hefore the operational parameters exceed he predetermined sl lovels or lesd 1o conditions senducive for an outhreak
of fire or explosion to oceur, Sich slam systems shall be checked daily and tested overy month af keast once to ensure
s performamee efficiency al all times,

I, The Chief Inspecter curn Facilitasor miy direct sach system to be installed in cases af plants or processes where tnde
mnterials nre being used and spillage or leakage of which may eause wide sprend polsoning in or around the plant,

3. Control of escape of substances luto the work atmmsphers -

L Effective nrrangements such a3, enclosise, or by pass, or efficient exhauel drught, maintanance of negative pressure
eie, shall be provided in all plams, comniners, vessels, sewers, drains, foes, ducts, culverts, and buricd pipes -and
equipment, to conral the escape and spread or substances which are likely to give rise to fire or explogid or tokic
hazards during normal working and in the event of accidest or CITEIEEnCY,

I, In the event of the failure of the arangemanls for control resulting in the escape of substances i the wark atmosphers
fmmedfiate sieps shall be taken to control the process in such & manner, thai fuirther escape is brought down to tho safie
level,

i, the substances that would have eacaped itlo the work aimosphers hefare taking immodinte steps as requined in sub-Parn
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Control of dangerons chemicul resctiong - Suitable provision, such as atematic and ar remole control arrangements, shall
b mpde. for contredling the effects of ‘dangerous chemical renctions’. In the event of filure of control AmAngeniends
sunmatic oeding or blanketing or other effective arcszements shall come into opersion.
Tesling, examination and repair of plant & equipment -

All parts of plant, equipment and machinery used in the process which in the likely event of their filure ey glve rise fo

befare the test s carvied o, each vessel shall be thoroughly cleaned and expmined exteenally, and as far as practicable,
interanlly wlso for surfhes defects, corrosion and forcign matiors. During ihe proecess of clesning and remewnl of sludpe, Ir
any, ell due precoutions shall be taken ngalne fire ar explosion, if such studge is of pympheric sature or containg
spoataneously combustible chemicals:
&% 3001 as the lest is completed, the veasel shall be thorowsghly drled inteenally and shall be alenrly stamped with the marks
and figures indicating the persan by whoin testing has boen done, and the date of tes; ad
any vesszl which fails 10 pass the test o which for nny ather reasan is Bamnd 1o be unsafe fior =2 shall ba destroved ar
rendevad unuzable under intimation 1o the Chief Inspector cum fagilialor,
All paris of plane, equipment, machinesy which is the likely svent of failure may give rise bo an emerpent sitution shl|
be exaimined ance i o month by the cormpetent persor
Records of testing and examingtion referred o in paragraphs (1) and {1} shall be maintalned s long as that part of the
plaet, equipment and machinery e fn use,
All repair work including alteration, modification and addition 1o be cauried oul 10 the pland, equipment arid minchisery
shall be done undear the supervizion of n reaponsible person who shall evolve a procedure in ensure aafedy nnd health of

tarough & “Permit to work system’,
Staging -
All staging that is erected for the purpose of malntenines work or repir wark or for work connected with ailry into
confived spaces and wed n the procosses included in Appendix ‘A°, shall be stabie, rigid and constructed sat of
suhstantisl matartal of ndequate rengih. Such staging shall confm 1o the respeative Indinn Standard specificalions.
Slaging shall not be erected ove; any closed or open vessel unlesa the vessed i so constructed and ventilaied in provent
exposure of persons working on the stages,
All the staging constructed for the purpose of this Para shall have appropriate access which mre sufe and shall be fittad
witli proper lond rails to height of one metre and tne Board
Seating Arrangements - The seabing arsangements provided for the opesaling pecsonnel working in processes covened in
Appendix "A" shall be focated In a safe manper as ko prevent the gk of exposuee (o toxie, ammable anl pxplosive
substances evolved inthe work emvironment in the cowse of manufacture or repilr or maintenance, elther due to fiilure of
plant and equipiment or due to the substances whick are uider pressure, cscaping into the afreasphere.
Entry imto or work In confined Spraces -
The occupler of every factory o which the provisiens of this schedule upply, shall ensure the oldervance of the
fallowing precawtions before permitting any persan to enter o work inslde the confined spnces -
ufentify all confined spaces and the &ture of hazands that are encoumntered in such spaces, normally or abnormally, mnd
arrnge o develop the most appropriate safegunnds for ensuring the safety and health of persons emlering indo or workiig
mslde, the confined spaces;
reguliie the entry or work fnside the confinad spaces through a “permit 1 work system® which should Enelude the safeguards
80 developed as required under sub-clagse [ay nhove:
befiore testing the confined space for entry inte e work, the Place shall be rendeced safo by witshing or cleaning with

Shall arrange (o carry 0w such tests pe gre necessary fos the purpess by a competen person nnd ansure that the confiped
space is safe for the parsons to enter or work. Such testing shall be carried out as often & 4% necessary during the course of
work 1o ensure its continued snfidy;

shall arrange fo educate and train the persannel who wanild be reguired to work in confined spaces ahout the hazards fmvglved
i the work. He shall also weep In repdiness the approprisle and approved personal protective equipment bz lmding
Arrangements for, rescue resurection and first nid, and shull armnge supervision of the waork at all times by u resposaible and
knowledgenble persan,

L ar



The manager shall maintain a log of all entry into or work in, confined spaces and such record shall contain the defails of
perions assigned for te wark, the locstion of the work and such other details that would hive a bearing on the log book
0 maintained shall be retnined as long as the concerned workers are in service and produces 1o the Inspectar when

degnnrdied,

[ Maintesanco work efe -
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c)
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All the work connected with the malnlenaace of planis and equipment including cleaning of emply containers which
harve held hazardous substunces used in the processes covered in this Schodule, shall be carried oot under “permit o
wark system’ employing trained persommel and wnder the supervision of responsible person, having  knowledpe of the
hezards and precautions required to deal with (bem.
Maintenince work shall be carried oul in such & mariser that then: 5 no risk to persona in the wicinity or (0 pessons who
pass by, If necessary, the place of such work shall be cordoned off or the presence of unconnected persons effsctively
cantrsed,
Pormit to work system - The permit to work system shall inter-alin include the observance of the fallowlng precaustions
while carying oul any specifies work to be subjecied o e pernil @ work systerm -
ol work subject 1o the permit to wark system shall be canded out under the supervision of a knowledgeable and respansilile
peraoi;
all parts of plant o nochinery or eguipment on which penmli o work system i carried o, sholl reminin iselated from other
parts throughout the period of permit to work and the place of work including the parts of plani, machinery shall be rendered
sxle by claaning, purging, washing, i,
all work subject to the parmdt 10 work system: shall have predetermined work procedures which integrate safety with the
work, Such procedures shall be reviewed whenever any clange eocurs fn material or equipment so that continued safety Is
enisured:
persons who are assigned 1o carry oul the pennit to work system shall be physically fir i all respects wking into
eonsiderstion the demands and noture, of the work before entering info the confined space, Such person shall be adequately
informi about the eomeet work procedires. as well as the peecautions (o be shaerved while carrying ot the permit 1o worlk
Sy abom;
Adequate rescue arrangements wherever considercd necessary and adeguate first aid, rescue and resurrestion arongements
sholl be avaitable in goad working condition neor the place of work while careying out the penmit 1a work system, for e in
BIEFIETY
apprapriate and approved persoml protective equipment shull be vsed while gasrying out the *permit to work system’;
afier completion of wark subject to the “permit 10 work system® the pesson: responsible shall remove oll the equipment and
toals and restore to the ariginnl condition so as to prevent any danger while corrying out regulnr progess,

. Bafely sampling persannel = The ocoupier shall ensure the safety of persans assigned for collecting samples by instructing

thern on the safe pracedures. Such persoanct shall be pravided with proper and npproved personnl protective equipment, i

requirail,

Ventilution - Adequate ventilstion arrangements shall be provided and maintnined ot all times in the procesa area whirs
dangeraus or toxic or finmmable or explosive substances could be evalved. These amangements shall ensure that
concenirations, which are either harmful or could result in explosion, are not permitied to be built up in the work

en¥irommesl

I3 Procedurves for mecting cmergencies -

Vi

The occupier of every factory carrying out the works covered in Appendix "A', shall arvange to kentify oll types of
possible emergencics hat could ocour in the processes during the courss of work or while comrying ot maintenance
work or repair work, The emergenaies so identified chall be revicwed every year,

The occupier shall formulate o detoiled plan o meet oll such identified emergencies including arrangements for
summoning outside help for resone and fire fighting nresngements for moking availnhle urgent medical facilities.

The occupier shall send the list of emergencies and the detsils of procedures and plans formulsted 1o meet the
emerpencies, to the Chief Inspector of Factories.

The ocoapler shall armnie to instnll distinctive and recognizable warning arrangemenis to caution all persons inside the
plant g well as the neighbowring community, IF neceasary, to enablie evacuation of persons snd o enable the ohservence
of emergency procedures by the persons who are assigned emergency duties. All concerned must be well informed about
the waming armangements und their meaning, The arrangements must be checked for its effectiveness every month.
Alternate power supply armangemants shall be made and interlocked with the nomal power supply svelem so as o
enaure constant supply of power 1o the facilitics and cquipment meant for compliancs witl requirements of Parngraphs
I, TH 12, 13, 14, 18, 22, and this parageaph of Pars 1, Port 177, Port IV and Part ¥ of this Schedule,

The sccupier shall arrangs {0 suspend the findher process work in a place where emergency |3 established pnd- sholl
frthwith evacuate all persons in that oren except workers who hive been stsimed emergeicy dufiss,

]
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VI All the employees of the faciory shall he tralned about the action o b taken by them Including evacusfica procedures
tiring emergencics.

VIIL Al emergency procedures must be relicarsed avery three months arsd deficiencies, if any, in the achisvement of the
ohjectives shall suitably be corresied,

X, The eecupiar shall armangs to have ten percent of the workers trained in the use of First Aid Fire Fighting oppliunces and
in the rendering of speci fic hnzards of the paricilar process,

X The aceplar ahall furnish immediately on request he specific chamical identity of the hazardous dubatance ti the
treating physician where the information is needed to pelminister proper emergency of first-gid frestnsent o exposed
pressons

24, Duwger doo (o efflets -
§ Adequnte precautions shall be taken o prevent the mixing of eMuents from different processes and operstions which

mny cange daEerous or poisonols gases o be eviilved.
I, Effluents which contain o give rise in the presence of other effluents 10 poiscmaus gases shall be provided with
independant drainage systems (o ensure fhit they may be tmpped and rendered safi

PART I
Fire and Explosbon Risks

Seairees of lgnition including lighting irstallation.-
[ Mo internal combustion engine and no alectric mator or other electrical equipment, and fittings and fixtures capable of
penerating sparks ar ollicrwise causing combuslion or any ather souree of tunitlon or pny naked Hght shall be installed ar
permitied ta b in the process aren where there coukd be fire and explosion hazards.

L. hot extiaust pipes shall be installed owside a building and other hod pipes or hal sur face or surfaces |kely 1o hecoma lot
shall be sultably profected.

. The classification of work areas fn feems of iis hazard potential and the selection of elecirical cquipment or other
ecquiipmient that could constitute a source of igailion shall be in accordanoe with the respective Indian Standard.

IV, Where & Nammable atmosphere may be prevalent or could oeeor, the soles of foctwear wom by waorkess shall have no
metal on them, and the wheels of trucks or cenveyors shall be comductive type

W, All toals and appliances used for work in this'area ahall be of non-apadking type,

VI Smoking in peocess arens where there nre risks of fire and explosion shall be prohibited, and winming ivdices in fhe

languags undarstaad by majority of workers shall be posted in the fuciory prohibiting smoking into specified areas.

Rintic Meetrieliy -

Il All machinery and plant, particularly, pipe lines and belt drives, on which siatic charigs iz likely 1o socumulate, shall be
effectively earthed, Receptacles for faimunnable liquids shall have metallic connections (o the earthed supply tanks to
prevent sintic sparking. Where necessary, humidily shall be regulnted.

It Mobile tanker wagons shall be earthed during filling and discharge, and precautions shall be taken to ensure that earthing
& effeciive before such filling or discharge fnke place.

Lightming protection - Lightening profection arraigement shall b flited where necessary, and shall be maintined,

Process heafing - The method of providing bent for & process likely to result in fire and explosian shall be as snfis as possible

and where the use of naked fame is nooessary, the plant shall be 20 constrycted as to prevent any escaping flammable gas,

wapur, or dost coming into contnet with the Rame, ar exhoust gases, or otler sources likely 1o cause ignition, Wherever possibla,
the leating arrangement shall be automatically contrefied ala pre-determined temperature below the danjer lemperature.,

Lenknge of Aammnble yguids -

L Pravision shall be made to confing by means of huid walls, dykes, sumps etc. Possible leakages fram sfornge vessels
containing fammable lquids.

I, Wasle maerial in contact with fammoble substances shall ba disposed off sultably under the supervision of
knowledgeable and responsible persom.

110, Adeguate and suitable five-fighting appliances chall be [ngtalled in the vicinity of such vessels.

Safety valves - Every still and every closed vesscl which gos is evalved or into which gas s prssed, and in which the pressure is

linble to rise shave the atmaspheric prassurs, shall hove atached o it & pressure gauge, amd o proper safely valve or ather equally

afficient meas 1o relieve the pressure, These appliances shall be maditained in geod cendition.

lustallation of pipe line ete - All pipelines carrying flammabie or explosive substances shall he protected from mechamical

dumtage and shall be examined by a responsible person once o week to detect any deterioration or defiecis, or acourmulation of

flammable or explosive substanees, and record kept of any defiects found and repairs mace.

Flire figh g systems -
1 Every factery employing 300 or more petsons and canying out processes listed i Appendix A% shall provide -
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Trained amd responsible flre fighting squad so as o effectively handle the fire fighting and life saving equipment in the event
af five or other emergency. Number of perscas in this squad will necessarily depend upon the size of risk involved, but i no
cose shall be fess than 8 such tralved pesons o be svailable ot any time. The squad shall consist of wateh & ward personnel,
fire pump mian end departmental supervisors and operators trained in the operation of fire & emErEency services
saquid beaders shall preferably be fratned in 2 recognized govermment ingtitution and their uszfulness enhanced by providing
residunce on the premuiscs.
Squad persannel shall be provided with clothing and equipment insloding hetrmets, hoots and helis.
A mnusler roll showing the duties sfiocated to each member of the squad shall bo prepared and enpies supplied to cach
leader a5 well us displayed in prominent places sa as to be casily available for reference in case of emergenay,
The pump mun shall be thoroughly conversin with the loeation of all applinnces. He shall be responsible  far
mantiining |l fire fighting equipment in proper working order. Any defiect coming to his notice shall be inunadiately be
broughi to the notlce of squad lender,
As for 18 is practicable, the fire pump room and the main gata(s) of the faciory be connected to all mamificiuring or
storing arens through tedephone imerlined and pliced in 2 convenient location nesr such areas.

PART K
izl of Toxic Snbstanees

I, Leakage-

1

I

1,

IL

1L

All plants shall be so designed and consimcted & 1o prevent the escape of Woxic substance. Where necessary, separate
buildings; rooms, or protective structures shall be used for the dongerous stages of the process and buildings shall be so
designed as to loanlize any ¢scape of towic substances.,
Cateh pits, bund walls, dykes, or oiher suitable safeguards shall be provided fo resirict the serious effects of such
leakages. Catch pits shall be placed below joiis in pipelines where there 13 clanper invalved to malnienmmee and other
warkers from such leakage.
Draimage - Adequate drainage shall be provided and shall lead 1o collection taks speeifically provided For this purpose
wheredn daletesions material shall be newtralised, teated or otherwiss rendered safe before it i discharged int public draing
DT SEAWETS.
Caovering of vessols -
Every fined vessel or siruciure containing any toxic substance arnd not so covered as 10 eliminate afl reasonable fsk of
accidentnl contact af any partion of the body of a worker, shall be so constructed 25 to avojd physical contscl
Such vesscl shall, unless its edge is at least 90 centimetres sbove the adjoining ground ar platform, b securely fenced 10
a height of of least W centimetres above such ndjoining groand or platform
Where such vessels adjein and the space between them, clear of any surrounding brick or other woek is either less than
45 centimetres in width or ia 45 or more centimetres in width, but is not securely Tenced on bath sides 10 a eight of @l
least 0 centimeires, secure barriers shall be so placed 2% 1o prevent passage between them ;
Provided that sub-paragesph (1) of this paragraph shall not apply to -
&) saturators wsed in the manufaciure of sulpbats of ammenia; and
b} That part of the sides of brine evaparating pans which require rking, drawing or filling,

4. Continons exhaost nreengement -

1L

Any process evolving foxic vapour, gas, fume and subatance shall have efficient continuous exhaust draught. Such
arrangement shall be inicriocked in the process control wherever possible.
In the event of failure of continues exhaust armngement means shall be provided to antomatically stop the process,

S Waork Bench - All the work benches used In the processes involving the manipulation of toxic substances shall be praded
property and shall be made of smooth impervioas surfiee which shall be washed daily afler the completion of waork.

1.

6. Waste dispasal -

There shall be provided o soitabie recepiacle made of non-absorbable maderial with a tighily fitting cover For depositing
waste material soiled with toxic substances and the contents of such receptacle shall be destroyed by burnlag or using
atleer suitable methods under the supervision of a resparsibile person,

During the course of manufscture, whenever any batoh or intermediate prodists having todcity (8 relecked on
cofsiderntions of quality, sufficient precautions shall be taken 10 render them innccuous or otherwise treat them o

inactivabe them, bofore disposal,
The emply contsiners of toxic subitances shall be cleaned thoroughly before disposal under the supervision of o

respionsible person

PART
Specinl Proviskas
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Hpc-nill pr:liliinnu [ Milro or Aming Processes -

IL,

11,

v,

W,

Unles the l;r_','nnllll,r:ﬂ[ intro ot amene sebslances or any al di= [iql.lul' ts broken oF ugilutu:] i o |.'l.2l|!||.|.'l|.-t:|.¢|}' g bosed
process 5085 not to give rise o dust or fume, such process shall be carmied on ander an efficient exhaust draught o by
ndopding any cther suitnble means in such o manner 05 4 prevent the escape of dust or fume in the working atmosphere.
Mo part of the plant or equipment o implements which was in contact with nitro ar amino compounds shall be repalned,
aof handled unkess they have been emptied and thoraughly cieaned and decontnmsinated.

Filling of containers with nitro or amins compounds shall be done only by using o suitable scoop o avoid physieal
contned anid e drying of the containers in ihe stove shall be done in sach a manner that the hod and contamipated nr
Fresin e stove 5 ol deswn o the work room.

Proceswes nveldng e steaming bt or arourd any wossal containdng niro or smdno comgounds or s mw materials
shall b carried oul m sush o manner that the steam or vapour B effectively preveated to be Blown back into the werking
Al pliere,

Sarimble antidofes such as nwthylens blue injections shotl always be available at desipnated places of work for ess
disring emergency lnvolving the pelscning witl nitre or amine comgounds.

Special precautions for “chrome processes -

1L

v,

Chitnding and gleving of raw oaterdals in chronse processes shall be carvied en in such 8 monner and under such
coislition a5 0 secore effective separation from any other processes and under am efffcient exhaust drasght.

There shall be washing foilities located very near 1o ploces whers wet chrome processes such os leaching, scldiffeation,
sulphate settling, evapomtion, crystallisation, centrifugntion or packing are cneried ow, o enable guick washing of
affected parts of body with minning water.

Weekly inspection af hand and feet of all persens employad n chrome provess shall be done by a qualified nurse and
record of such inspecdions shall be mpintained in 2 form approved by the Chief Inspector of Faclariss,

There ahall be ulvways available i designated places of work suifable oinfrient such as glycarine, vassling, eie. amd water
proaf plaster in & separste box readily pooessible o the workars so a5 10 profect agoinst perforation of nasal sepim.

Spectal precautions for processes carried owt in all glass vessels -

Processes end chemical resctions sach as mambactuce of vingl chlonde, bameyl chloride vie. which ane required 0 be
carried oyt in nll gloss vessels shall have syilable means Jike subsianital wive mesh covering fo protect persons working
nearhy in the event of breakage of plass vessel,

Any salllege or cmission of vapouwr fiom the all glnes vessel due o breakage, shall be immediaely Inuclivaed o
renideced Ennocuaus by snitable means swch as dilution with water or suitnble salvents 30 03 to avoid the risks of fira or
explosion or heahh lseands

Special precantions for provesses involving chlorte manufucture -

IL

I
v,

Crystallisption, grinding or ppeking of chlorade shall pet be done 0o place used For any other purpose and such ploces
shall hawve hord, grmesath and impervioos surface made of non-combustible material. The place shall be thoroeghly
clenned daily.

The personal protective equipment likes ovemll, elg, provided for the chiorate workers shall not be taken from the place
of work amd they shall be dhoroughly cleansd daily,

Adequate quantity of water shall be aveilable near the ploce of chilorse process for use durieg fre omesgency.

Wooden vessels shall not be psed for the erpstallisution of chlorate or to contain erystallised groind chiorate.

E-_|1-¢¢lul‘ precoutions e the wse of plaot asd equipment made from reinlorced plastics -

WL

WI.

Alplant and squipment shall confoem fo appropriate Indian or any other Matignn] Standard,

Care shall be taken during storape, transport, handling and installation of plint and equipment o avoid sccidental
darmsage,

All plant nnd equiposent shall be installed in such o woy a3 b ensire that londs are distributed as intended in design or as
per the recommendaficns of the msnufacture.

All pipe wark shall be snpported so that totsl loads local to the branches an the vessel or tank do not exceed their design
values

After erection all plant and equipment shall be subjecied 1o & pressure test followed by a thorough expmination by o
compesent person. The test ond examinnizn shall be ax per relevant Standard. A certificate of test and examination by o
competant person shall be abtained and kept available ot sile.

Al plant and equipmenst shall be subjected o periodionl test nnd examination and record maintained as per Faragrapgh 13
in Parl Il of this Schedule.

Plant and equipment during their use shall sof be subjected o over Alling or over laading beyond ried capacity.
FPART VI
Mleclioal F-tn|:u|.r|.'m|:'|:llj
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Decomtaminafion facilities - In 2] places where toxic substances are used in processey listed in Appendix ‘A’ the fallowing
provisions chall be made o meet an émergency:

i) fully equipped first ndd hoxe
B) readily accessible menns of drenching with waler persons, parts of body of persons, wnd clothing of persons who have been
eontaminated with such toxic and corrosive substances, and such msenns shall be a3 shown in the Table bebow -
Mo af persons Mo of deenching sliowers
emiployed ot sy tine slunwrers
Ulpoe 50 persons z
Between 51 o 14 3
101 w200 Y- 1 for every 30 pessoiis thereafler
20H to 00 F+ 1 for every 100 porsons therenfies
401 and above T+ 1 for every 200 persons therenfier
el a sufficient nuimber of eve wash bottles filled with distilled water or suitable liquid, kept in boxes or cupbourds conveniantly

'}

i)

ifi

i
i)

situnted and clearly indicated by a distinctive sign which shall be visible 01 all times.
Ccenpationnl health centre - In all the factories carrying oul processes. covesed in Appendix " A” there shall be provided amd
maintained in good order an occupatienal health centre with facilities as por scale lnid dovwn hersunder
Far factories employing upio workers —
the services of n qualified medionl practiticner hereinnfer known as Faclory Medical Officer, available on » retainership
basia, m his notified clinic near o the factory for seeking medical help during emergency. He will alse carry out the pre-
emnployment and periodical medical examinations as stipulated in poragraph 4 of (his Part
A minimum of five persans trained in first aid procedunes, nmiagst whom ot feast oneé shall always be available during the
warking pericd.
A fully equipped firstaid box,
i Fcrbaries cmployiog 51 io 200 workers -
The accupatiaanl health centre shall have o mom having & minlmem foor area of 15 s, with Moors ad walls made of
smerath, hard und impervious surface amd shall be adequately ilheminated, ventilated asd esquiprped.
A part-time Factory Medicsl Officer will be in over all chirge of the Cenire wha shall visit the factory minimum twice inn
week aid whise services shall be readily avnilable during emergencies.
There shall ke one qualified and tealned dresser-cum-compomder on duty throughaut the warking period,
A fully equipped first aid hax.
For factoties employing nbove 200 warkers —
There shall be one full-time Faciory Medical Officer for factorics emnplaying uptn 500 workers and one more medical officer
far every 1000 workers o part thereof,
The occupntional health centre in this case shall have a misimuim of 2 rooms sach having a minimum floor area of 15 sgum
with floors and walls made of smooth, bard and impervicus surfice and shall be acdequately illuminated, ventilated and
us
There shall ke one teained nurse, one dresser-cum-compounder and one sweaper-cum-ward boy throughout the working
persod. :
The Cecupational Health Centre in this case shall be suliably equipped to manage medical EMEr e s
Ambulance von -
In every factory canying oul processes covered in Appendix A", there shall be provided end mnintained in good
condition, a suitably constructes and fully equipped ambulance van s per Appendix *C* manned by a full-time driver.
cum mechanic and & belper, trained in Arst ald for the purposes of iransporation of serlous cases of scciderts or slekness
ndess arrangements for procaring swech facility at short netice during emergencice have been mode with the nearhy
haspital or other places. The ambulance van shall not be used for any purpase ofther than e purpese stipolaied hesein
and will nlways be available near the Qecipational Health Centra.
The relnxation 1o procurs Ambolance Van from neartey places provided for in sub-para (1) sbove will not be applicable
b factovies employing more than 500 workers.
Medieal examination -
Workers employed in processes covered in Appendie "A" shall be meclically exomined by 1 Factory Medical Offcer ki
ihe fallowing manner -
Unce before smployment, io ascerfain physical suitability of the person (vdo the parifcalar jih,
Oree in o period of 6 months, o ascerain the benlih st of ihe wockes, and
The details of pre-employment ard periedical medical examinations corfied out as aforessid shall be recorded in the
pressribad form
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Any finding of the Factory Medicn] Officer revealing any abnormality or unsuitsbility of any person employved i the
process shall immediately be reported to the Certifying Surgeon who shall in s, examine the conaersed warkers and
cammunizate his findings within 30 daya. 1T ihe Cerifyving Surgeon is of the opinion that the person so examined is
recuired 1o be suspended from ibe process foe heafth protection he will direct the Gocupier accardingly, who shall not
amploy the said worker in the same process. However, (he parson so suspended from the process shall be provided with
altermnte placement facilitics unless he s fully incapacitmed in the opinion of the Certifying Surgeon, in which case the
person affected shinll be auitalily pehabiliated

Provided that ihe Certifying Surgeon an his own may expmine any ofher worker whom he feels nocessary 1o be
exumined for ascertaining the suitability of his employment in the process covered in Appendix *A" or for azcertmining
the iwealih status of any olber worker and his opinien shull be final.
Mo persen sholl be pevdy appointed withowt the Certificate of Fitness granted by the Factory Medical Officer. [F the
Factory Medical Dfficer declares a person unfit for being appointed 1o work in the process covered in Appendix “A®,
such person shall bave o right of appeal 1o the Certilying Surgeon, whase opinion shall be fnal in this regand.
The werker suspended from the process owing io the cirsumstances covered in sub-pom (23 shall ke employed ngaiis in
the same process only affer obaining the Finess Certificate from the Cectifying Surgeon and after making entries to thal
effect in the henlth register,

PART VI
Aldltbodial Wellnre Amonities

'Wiﬂhing Fucilities =

There shall be provided and mainteined in every fastory for the wse of all the workers s for washing, at (he rate of one
every 13 persons including liquid seap in a contriner with tilfing armongements and nail brushes or other suitable means
for effective cleaning. Such facilities skall be conveniently sccessible and shall be kepd in & elean and hygienic
combitio,

[T waghing fucilities as reguired above oré provided for womes, such facilities shall be separate for them and adequate

privacy af all imes shall be ensured in=och facilitics.

Mess rodim Gaeilifies -

The accupier of oll the factories camrying out procosses covered In Appendix *A° and employing 50 workers or more,
slaall provide for all the waorkers working in o shift moss room feeilities which are well ventilated snd provided with
tnbles and sitting facilities along with ihe provizion of edd end bygienic drinking waier faoilitics.

Buch fucilities shall include suitable armnpements for cleaing and washing and shall be maintained in # clean nnd
hygienio cond ition.

Clenkroom facklities -

The gccupier of every factory carying ol any process covered [n Appendix "A" shall provide for all the workers
emplayed in the process cloak room ficilitics with lockérs. Bach worker sholl be provided with two lockers, one for
work clathing and another separately for personal clathing and the lockers should be such as to enable il keeping of the
clothing in & hangisg position,

Thie closk room: fecilitics provided in pursiance of seb-pam (1) shall be located as far as possible near 1o the facilities
provided for washing in pursaance of parm 100, 1F it is mot possible o bocate the washing Fecilities the cloakroom
facilivies shall have adequate and suitnble arangements for cleaning & washing.

Special hathing Fucilifies -

The accapier of any fciory carrying owt the process covered under Appendix 'B* shall provide special bathing Facilities
foe all the workers employed and such facilities sholl be peovided at the rate of 1 for 25 workers and part thereof, and
shall b= maintained in a clean and Bygienic condiiion,

The ocoupier shall insist all the workers employed In the processes covered in Appendix 'B* 1o take bath afier the
completion of the day™s or shift work using the bathing facilities so provided and shall akso effectively prevent such of
those workers tuking bath In any place oder than the bathing fecilities.

Motwithstanding anyiling contained in sub-parn {1} above, the Chief Inspector may require in writing the eccuplier of any
factory carrying oul sy other process for which his opinion hathing facilitics are cssential from the healith point of view,
la peovide spacial bathing facilities,

FART VI

Duthes of workors -

Every worker cmployed in the processes coversd in Appendis A% and Appendin *B" shall not make safely deviee of
appliaisce or iy guarding or fencing arrangement, inoperdive or defective and shall report the defectlve condition of the
aforesall arvangemenis-as aoon s e s aware of any sach defect,




1

Before commencing uny work, ull workess enmployed in processes covered in Appendix *A° shall check their workplace
as wall ns the machinery, equipment or applionce wied in the processes ood report ary  molsfunction or defect
immedisicly 1o the supervisor or any responsible person of the management,

]l All workers shall co-operate i all respects with the management while camrying out any work or ny emergency duty

assigned to them in pussuance of this schedule and slall always wse all the personnl pretective equipment fzzusd 1o them
i & caredul manner.

V. All workesa employed in the processes covered in Appendix *A” or Appendix “B* shall not smoke [0 the process e or

sterage srea. IF special Gacilities are provided by the monagement only such facilities shoold be used,

¥, All workers employed in the processes covered in Appenclis “A' shall not remain n unauthorised place or earmy
unautharised work or improvise any arrangement of adopd shast out method or misuse any of the Tacilities provided in
pursuance of the Schedule, in such o manner os o case risk o themselves as wedl as or to others employisd.
{4 Thu workers shall not refuse undergoing medical examinntion as required under these rles.
PART IX
Restrictions on the employment of young persons vader 18 yenrs of age and women
l. The Chief Inspecior of Factories may by sn order in writing, restrict or prohibit the employment of wonsen and young
persans under the age of 18, in any o e procsises covered i Appendix ' A" of this schedule on consdderations of health il
gafiety of women nod young persons,
2. Such porsons wha ane restricted or prohibited from warking In the process due 1o the srder issied in pursuance of sub-parn

il

e}
d)

E)
f
B

§ 1) above shall be provided with altemate wark which i oot detrimentnl to thedr health or safety,

FPART X
Exenipliong

Pawer of exemptlan - The State Government or sabject to the control of the State Government the Chief Ingpector may
exempt from the compliance with ony of the requiremients of this Schedule partly or fully, any factory sorying out processes
covered in Appendix "A, iFi1 is clearly and satisfactorily established by the secupler that the complinnee with any of the
requirement 15 oot necessory b ensure the safely amd bealth of persons emploved suitable and effective alternote
arrangements ore available to any of the requirements covered inihis schadule,

Appendix "A°
AAiry warks o that paoet of works  wliiclk —

the manufscture, manipulation o recovery of any of the following is carmied on :-

sodium, potassium, iron, pluminies, cobalt, nicksl, copper, ameale, antimeny, chromivm, zing, seleniom, mognesium,
cadmivm, mercury, beryllium and their organic and inorganic salte; alloys, oxldes and hydroxides:

ammants, smmaminm hydmxide pnd salis of gmmonivm:

the organic or inorganic compounds of sulphurous, sulphuric. nirde, nitows, hydrochlorie, hydroflseric, hydriodic, hydo
sulphurte, hydrobromie, horic

cynnogen compaunds, apanids compeunds, cyanaie congouds;

phaspharous and ite compounds ather than oregano plosphorus insecthoides,

chlarine

hydrogen sulphide is evolved by the decompesition of metallic sulphides, o hydrogen sulphids is wsed in the produstion of
such aulghides;

Heaching povwder is manufactured or chloring gas is produced in chior-abkali plams;

gas Lar or coal tar or bibewen or shale il asphalt or sy residee of such furis distilled or is used in any process of chemicals
runmifacturs;

tar based synthatic coleuring motbers or their intermedistes are produced;

ritric acid s weed in the manafciore of nitre compounds;

explosives are prchuiced with the use of witro coampaunds;
aliphatic ar aromatic compoursds or their metallic and moa-metallie deelvatives of substituted demwatives, suich ns chlosnloom,

cthylene glycol, formaldelyde, beneyle chionde, phenel, methyl ethyl keytone peroxide, cobalt carbomyl, tungsten corbide ete,
arg manufactured gr pecoversd,

.-'i.Hhrrlr.'ﬁ'l. i
El'.l'\.ll'l'l":TJ.I'I'J.l'lu' .'i'jrécl'ul' Hdlrimgy Accompnwinfion v pursnegee of Pore 8 of Part FV
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Mitrg or amido processes

All chrome processes

Processes of distilling gas or coal 1ar or processes of chemical manufaciure in whieh for s used

T'mms:::dilnml'riug manufacture, manipulation, handling or recovery of eyanogens compound, cyanide compound, cyanate
compol

Processes lnvolving manufaciure of bleaching powder srproduction of chlorine Ens in cdidoralinli planis

Munufacture, mandpulation or recovery of mickel and its compounds

All processes imvalving the mamefacture, manipulation or recewery of aliplatic or aromatic compounds or thelr derivatives or
substitured derivatives.

Appenglly "
Anbwlance should ke the folfowing SRR

Creneral »

An wheeled siretcher with falding and adjusting devices: Head of the sireicher must be capable of being Ut upward;
Fixed zuctbon unit with equipmeait;
Fiwed oxygen supply with equipment;
Pilloww with case;

Slueeis;

Blankcta;

Trowels;

Emesis baog

Bed pen,

Llrinnl;

Cikass

Safety equipment :

Flases vith fife of 30 minutes
Flood lights:

FEnsh fights;

Fire extinguisher dry powder type;
Insulated gavnlets.

Emergency care equipment ;-
Rexurgitaiion

Portable suction unit;

Portable oxygen unif;
Bag-valve-mask, hand operated artificial ventilatien wnit;
Airwnya,;

Muoiith gags;

Teacheostomy ndopters;

Shoit spine hanrd;

.Y, Fluids with achmindstrotion unit
B.P. mandsieter;

Cigryr;

Stethoscope

I i blivarion

L
L]
L]

Long & shori padded boards:
Wire ladder splints;
Triengular banclage;

Long & slart spine honrds.

Diresaings :

Gaies pads - 4™ x 4"
Lindversal diessdng 100 5 346"
Roll of ahiminiem fails;



Sofi roller bandayes 6™ % 4 vl
Adhesive tape in 3% roll;

Snfety pins,;

Bandnge sheeots;

Bairni £hesi,

Poisoning ;

Hyrup of Ipecnc; (Pra packeted in doses)

= Activated chareoal;

& Snake bite Kity

o Dirinking witer

Hmergene)r Medictne:
= As per requirement {under ibie advice of Medical (ificer anly)
ael =X
Meipalation of stone or auy ether sateciol cERimREg free silion

b Applieation - This schedude shall apply o all Moiores or parts of fctardes in which ninipulation of stone or any other

fatlerial comlpining free silica iz carried on,

2. Defimitions- For the purposs of this Schedube -

8l “manipulation” mesns erushing, beasking, chipping dressing, grinding, sieving, mixing, grading or handling of stone ar any

other material containing free silica or any other operation involving such stone or mtarial:

b) “Stoneor any other material containing free silica™ means o stone ar uniy oiher solid materlal containing not less than 5% by

weight of frea slica,

d. Precautions in munipulation- Mo manipalation ehall be carried out in & factory or part of a fackery unless one or more of the

lrlbewing meeasures, nemely -

a}  damiping the stone or other muterial being processed,

bl providing water spray,

a)  emciosing the process,

d}  isolating the process, and

eh  providing localised exhaust ventilation ere adopted so as in effectively control the dust in any plice i the faxtory where any

person is employed, at & level equul 1o or balow the mmsdmm permissiblo level for silica dust ps laid down in Tnhle 2
nppetded to Rule 64,

Provided that such mensures as abave siid are not necessary [F the process or operation itselFis such that the lavel of
dust ereated and prevailing does not exceed the permissible level referrad o,

4. Madntennnce of Mogrs-

I All floors o places where flne dust is likely to settle on and wheseon any person has fo work or pass alall be of
impervicus materinl and maindnined in such condition that they can be thoroughly cleaned by o moist method or any
athier methwd which would prevent dust being alrbarne in the process of clenning.

[] The surface of every floor of every work rosm or place where any work is carried on or where any pereon las 1o piss
during the course of his work, sholl be cleansed of dust once a2 least during each shift after being spraved with water ar
by any other suitabde method so as to pravent dust being aichorne in the process of cleaning.

8 Frohibition relating yousg persons- No young person shall be employed or permdited to wark in any of the operations

itvalving manipulation or at any place where such opertions are carried out

B Meddienl Eacliltles and records of examinations and tests -

L The accupier of every factory to which the schedule applies, shall —

a) employ a qualified medical practitiones for medical surveillance of the workers employed thercin whose employment shall be

subject to the approval of the Chief Inspectar of Factories; and

L) provide 1o the said medical practitioner all the necessary facilities for the purpose referred fo in clausedr),

IL The recoed af medioal examinations and appropriaic tests carried out by the sabd needical praciitioner shall be maintained
i separats register npproved by the Chisef Inspector of Faciories, which shall be kept readily available for inspection by
the Inspectae,

7. Medical examinatlon by Certifying Surgesn -

Every worker emplayed in the processes specified in parsgespls 1, shall be examined by & Centifiving Surgeon within 15
duys of his first enployment. Such medicn] exomination shall inchude pulmenary funetion test and chest X-Ray —
Fosterior Amerior (PA) view to be compared with standard 11.0 FEadiopraphs on Peeamoconieaie. Mo worker shall e
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allowed 10 work after 15 days of his first employment In the factory unleas: centified it for such employment by the
Certifying Surgeon,
Every worker employed in the said peoceases shall be re-seamined by Centifying Surgeon at least onee in every twelve
moathe. Such re-examimation shall, wherever the Certifying Surgean considers appropriste, include all the fests as
spiecified in sub-paragraph (1} except chest X-ray which will be carried cut at lsast once jn 3 veare, which hall be read
by & radiokogist specialized in the fickd of reading TLO Radiographs on Preumoconiosis,
The Cenifying Surgeon afler examining w worker, shall issue 0 Certificate of Filness in Foam KA. The receed of
examitiadion and re-examinations carvied oot shall he entered in the Certificate and the Certificate skall he kept in the
custody of the nanager of the fictary, The record of each examination earried oul under sub-pargraphs (1) and (1),
including the nature and the results of the testa, shall also be entesed by the Certifying Surgean in a health register in
Form XXV,
The Centificate of Fitness and the bealth register shall be kept readily availihle for inspecticn by the Inspecior.
It at any time the Certifying Surgeon is of the opladon that & worker Is o Tonger fit for eimployment inthe said process
on the ground that contimiance tharein would invelve spectal donpger o the health of the workar be shall make o reeord
of his findings in the mid Certificate and the health register, The entry of his findings in these documents should also
includs the pericd for which he considers thar the said persen is unfit for work in the said processes. The person e
suspended from the process shall be provided with alisrnaste placement Tacilities unbeas e fally is incapacitated in the
opinion of the Cerifying Surgeon, in which case the person afficted shall be silinbly rehabilitated.
Mo person whiv has been Found undlt @9 work as safd in sub-parmgraph (V) above shall be re-employed or permitled o
work in the gaid processes unless the Cerlifving Surgeon, after further examination, agaln certifies him fit for
emiployment in those processes
Wark place/ Environment Moaitoring: The ocoupier 1o ensure wark place/ environmeni moniioring o be performed
to determine magnitude of exposure’ concentration t evaluare enginsering controls, selecting respiratory protectinn,
wark peactloes and the poed for medical. surveillance.

1} Exposure! concentradion measuremeats should be made in the employes’s actual breathing mone,

) Total sanspling time shall be 2t least 7 lours,

©) Work places Environment Monitoring shall be repeated quarierly

A} The report of dist sampling by occupier shall be made svailable t the pahilic

TralalagfAwnreness: Warckers shall be trained in the foflowing:-
{a} Health effects of free sffoa dust exposure,

(b} Operations and eaterial that produce free sificn dust hazards.

ic) Engineering controls and work practice comrals that reduce dust coreentration
(d} The importance of good housekeeping and aleanliness.

{e} Proper uss of personal protective equlpment such s resplrarees elao.

{1 Personnl hygiene practices to reduce LRposLIe,

Exemptions - If in respect of any factery, the Chiel Inspectar is satisfied that owing 1o the exceplional elrcumstances ar In
frequency of the processes or for any ather reason, all or any of the provisions of this schedule is not necessary for protection
of the workers in the factory, the Cliefl Inspector may by o certificate in writing, which he my in his discrelion revoke at any
time, exetmpt such factory from all or any of such provisions subject to such conditions, if nny, 28 he may specify thereir,

sehielnbe B-

Hunditng wwd processing af Arbesios, manufactiore of any article af Asbestes asd oy wtfrer process of mmgfactiee or otfenidye

1,
)

)
&)
i}

&)

for wilddedy Axbertow is uxed (5w form,

Application - This schedule shall apply to all faciories or parts of factories in which nny of the Tollowing processes is carried
o -
breaking, crushing, disintegraiing, opening, grinding, mixing or sieving of asbestos amd umy other processes dnvolvimg
handling amd manipulation of achestng incidental thereto;
ll processes in the manufactire of ashestos textites including preparatory and finishing processes;
mitking of insulation slabs or sections, composed wholly ar partly of nsbestos, and processes inaidental iherelo;
making or repairing of insulfating mntiresses, composed whally ar parily of asbestios, aml processes. incidemtial theretn:
mahufucdure of nshestoy cardboand and paper;
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munnufaciure of ashesios cemenl goads;

application of ashestes by spray ot

sawing, grinding, tuening, abrucling and polisldng in dry state of anticles composed wholly or parily of asbesos:

chonning of any room, veasel, chamber, fixture ar appliance for the collaction of nebestos duat; and

Any other processes in which ashestos dust is given off into the work environmend.

Definition - Far tho puepose of this Schedule -

“ushestos™ means any fibrows silicate mineral and any admistere containing actionlite, amasite, enthophytlite, dheysatile,
erocidolite, tretselite or any mixture thereof, whether crude, erushed or apened;

“nsbestos textiles™ means yarn or eloth composed of nshestos or asbestos mixed with any other maienal;

“approved” means approved for the time being in writing by the Chlef Inspectnr:

“hreathing apporsus™ neans a helmes or Face piece with necessary conneetion by means of which a person using it breathes
wir Free from dast, or any ather approved apparius;

"Efficient exbaust desught” menns a localised ventilation by mechankcal mesns for the removal of disst 80 ds 1o preseit dos
from escaping into alr of any place in which work is carried o Mo draught shull be deermed 1o be efficient which fils 10
control dust produced sl the point wheee such dust originnies;

“preparing” means crushing, disintegrating, and any sther processes In o incideninl to the epening of ashestos;

“Protective clothing” mesns overalls and head covering, which (in either case} will when wom exchide asbestos dust.

2-A Demalifion of plants or structures -

a)
i

il
Tie,

h)
)
d]
e}

b
&)

ki)
.

1.

v,

i

Ma person shall carry out any demelition of plants or strctures containing fiiable ashestos insulation material and removal of
asbestos from bublding or struciures in which asbestas is fiable 1o become air-barne, unless he s recognized ond duly
empawered by the Cliel Inspector of Factories as gualified to enery out such work o nccordonce with the provisions of this
Acheduls,
Tools nad cquipment - Any wals or equipment nsed in processes o which this sehedule npplies shall be such that they do
not crente ashestos dust alove the permissible limit or are equipped with cffficient exlaus drnughd.
Exhnust draught -
A efficient exhausd draught shall be provided and mainénined o comeol dust Fom the following processes. nnd
machines :
minnaiicture sl conveyiing machinery nnmely -
preparing, grincing, or dry miking machines:
cardinge, card waste ansl ring spinning machine and lopms;
machines or other plant ted with asbestos;
machines used for the sawing, prinding, twening, drilling, abrading or polishing; in the dry state, of articles compased
wholly or parily af ashastos;
cleaning, and grinding of the cylinders or cther parts of a carding machine;
chambers, hoppers or other structures into which loose asbestos is delivered or passes:
work-benches for asbestos waste sorting ar for other manipulation or asbestos by hand:
workplaces at which the filling or emptying of sacks, skips or other portable coatainers, weighing or ofher process incidental
thereto which iz effected by hand, is carried on;
sack cleaning maclines;
mixing and blanding of ashestos by hand; and
any ather process in which dust is given off into the wark enviranment,
Exhmzst ventilation equipiment peovided in accordance with sub-paragraph (1) shall, while any work of muintenamss or
repair fo the mochinery, apparatus or other plast or equipment in connection with which it fs provided is being carriod
on, be kepl i use se @ to prodsce in exhanst deanght which prevents the entry of nshestos dust into the air of &y work

placa,
Arangenends shall be made to prevent asbestos dust discharged from exhaust apparatus being drawn into the air of mny

wirkmom,
The nshestos bearing dust removed from any workroom by the exhiaust system shnll be eollected in suitable racepticles
or filver bags which shall be isolated from all work arcas

Testing and examination of ventiluting systems -
Al ventitating systems used for the purpose of extracting or suppressing dust as required by this schedule shall be
examined and inspected once every week by o responsible person. It shall be tharoughly sxamined and tsted by a
copelent person ence in every period of 12 months, Any defecis found by such exsminntions or test shall be rectified
farhwith.
A regliler contnining particulars of such examination and tests and the state of the plant and the repairs or altematians (if
aey) found 10 be necessary shall be kept and sholl be availoble for inspection by am Inspactor,

o GE
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Segregation in cnse of certaln process - Mixing or blending of asbestos by the hand, or making or repalelag of insulating
malresses composed wholly or partly of asbestos shall not ke carrled on In any room in which any other week is done,
Storpge and distribution of loose ashestos —All loose asbesins shall while net In use be kept In suitsble closed receptactes
which prevent the cscape of asbestos dust threrefiom and such asbestos shall not be distribiged [n the fictory except in such
recepiocles or in tedally enclosed system of conveyance,
Ashestos sachs
Al eacks used s recepincles for the purpose of transport of asbestos within the factory shall be construcied of
impermeabls materials and shall be kept inogoosd repair,
A-sack which has contained asbestos shaill not be cleaned by hand heating but by a machine, complying with paragraph
4,
Muintenance of Moors wed workplaces -
In every room In which any of the requirements of this schedule upply —
a) the floors, work-benches; madidnery and plnt shall be kept in n clean stsle and free from ashestos debris amd
suitahie arrangements shall be made for the storage of nsbesios not immedintely required For use; and
) the fleors shall be kept free fom any materials, plant or other anticles not immediately required for the woark
ckrtied o in the room, which would eorstruct the proper cleaning of the floor.
Ihe clearing as mentioned in sub-rule {1} shall so for ag is practicable, as carried out by means of vicuim cleming
equipment 8o designed and constructed and so wsed that ashestas dust peither eecapes nor i discharged into the air of
any work place,
When llse cleaning is done by any methed cther than st mentioned in sub paragraph (11}, the persons doing cleaning
work and any other person employed in that room ahall be provided with respiratory profective squipmend and profective
cinthing.
The vacuim cleaing equipment used in accordance with provisions of subparageaph (11}, shall be properly maintained
ancl nfter each cleaning opertion, its surfaces kept in o clenn state nnd free frons asbesios waste and dust,
Asbestos wasle shall et be permitted 1o remain on the Noors or ather surfices at the work place ot the end of the
working shift &nd shall be irmnsferred without delay o suflable receptacies, Any spillage of asbestos waste OECUETINg
during the coutse of the work at any time shall be resaved and transferred o the receptacles mainiained for the purpase
withowl delay,
Breathing apparntus and protective clothing -
An approved brembing npparatus and protective clothing shall b provided and moistained in good conditioas for use of
BV PECNIN Empli,'l-}':d -
in chambers conlaining loose asbesios;
I cleaning, dust sestling or filtering chambers of appamius;
in cleaning the cylinders, including the defer cylinders, or ather parts of a carding machine by means of hand-sirikes:
in filling, beating , or levelling in the manufacture or repair of ingulsting mattresses: and
in any ather operation or circumstances m which if is impracticalle to adom technicnl means o contral asbestas dust in the
waork environment within the pennissible mit
Suitable accommodation in conveniently accessible position shall be provided for the we of persons when putting on or
taking off breathing apparitus sid protective clothing provided in accordance with this rule and for the storage of sich
npparstus and clotlking when nat in uss;
Adl breathing apporatus and protective clothing Washing s in uze shall be stored in the acceminodation provided in
accordance with sub-rile {IT) nbowe,
All protective clothing in uss shall be de-disted under an efficient cxhaust drauglt oc by vacuum cleaning snd shall be
washed sl suitable intervals. The cleanlng schedule and procedure should be such ns 1o ensuwrs the officiency in
protective the wearer,
All breathing apparatas shall be cleaned and disinfected ai sitable intervals and thoraughly inspected ance svery month
by a responsible person.
A record of the cleaning and mnimenance and of the condition of the beeathing apparatis skall he maintained in &
register provided for that purpose which shall be readily available for tapection by an Inspector.
Bo person shall be employed to perform any work specified in sub-paragraph () for which breathing spparatis is
necessary o be provided under that sub-paragraph unless he has been fully instructed in the proper use of that

Eqjuipmenl.

V1L ™o brenthing apparatus provided in pursuance of sub-paragroph {1} which has been woen by o persan shall be worn by

anoeher person unless it has been thoroughly cleaned mnd disinfectied since lad being wormn and the person has been fully
instriscled in the proper wie of that equipment.
Separate necommodstion for personal elothing - A sepansts sceommuodation shall be provided [ a convenbently nocoessihble
position for afl persons employed in operation to which this schedute applies for storing of personnl clothing. Tids should be
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separabed fram the aceonmodition provided wisder sub-parigraph (1) of paragrph 10 to prevent cortamination of personal
clothing,
Washing and bathing facilities -

Theve shall be peavided and maintained In o clean date and in good repair for the use of all workers emploved in tha

processes covered by the schedule, adequase washing and bathing plases having o constant supply of water under cover

at the rate of ane such place for every 15 persons enployed,

The washing plsces shall have standpipes place at intervis of not less thon one mefre,

Mol less thon one holf of the total pumlser of wishing places slall b provided with bathrosins,

Sulficient supply of clenn towels made of suitahle material shall be provided:

Pravided that such fowels shall be supplied individunily for each worker if so orderad by the Inspector,

Sulficient supply of scap and nail brushes ghall be privided,
Mess room -

There shall be provided and mninadned for the e of all worker emplayed in the fictory eovered by ihis schedule,

remaining an the premises during the rest intervals, a suitable meas room which shall be fisrnished with;-

a) sufficlent tnbles and benches with back rest, and
b} adeguale means for searming focsd,

The mess room shall be ploced under thse charge of & responsible person and shall be kept clean,
Prohibition of cnaployment of young persang = Mo young pesson shall e emploved in any of the process covered by tis
sohedule.
Prohibition relating to smokding - Mo persca shall smoke in iny aren wherd processes covered by this schedule are carried
an, A natice in the languapge understoad by majority of the warkers shall be posted in the plant prohibiting smoking at such
freas.

« Cautionnry notices -

Cautionary notlces in the form specified i (he appendix shalk be displayed o the approsches and along the periosgtar of

every achedng processing area do warn ol persons regarding -

hazards eo health from ashestos dust,

nesd B e nppropriste protective Euipment,

Frohibitton of entry to unnuthorised persons, o autharisad persons but witloul protective equipment.

Such natices shall be in the nnguage understood by the majority ofthie workers,

Alr wonitoring - Ta ensurs the effectivencss of ihe conirol imeasures, manitering of asbesios fibre i ale shall be carried ou

once ad least in every shift and the record of the results so obtained skall e enterest in a register specinlly maintained for the

pilr s

Medical facitities and records of medieal examinations and tests —
The oecupier of every fuctory or part of the factory to which the schedule applicd, shall-

emplay & qualilied medical praceitioner for medical surveillinee of the workers coverad by this schedule whoss employment

shiall be subject to the approval of the Chief Inspector of Factories;

Provide to the said medical peactitioner all the necessary factlities for the purpose referred o in clouse ().
The recond of medical examinations and appropristed tests carrled ous by the said medieal practiticner shall be
maintained in n separate register approved by the Chief Inspector of Factories, which shall be kept readily available for
mspeciion by the Inspeciors,

Medical examination by Certilying Surgeon -
Ewery warker employed in the processes specified in parngragh 1 shall be examined by a Cenifying Eurgean  within
13 days of his first employment. Such cxamination shall include palmonary function test and chest X Ray - Posterlor
Anderior (PA) view to be compared with standard [LO Radiographs on Preumocaniosis, Mo waorker shall be allowed ta
work afier 15 days of his first emplayment in the ficiory imiess certified fit for such emplayvment by the Cartifying
Surgecn,
Every worker emploved in the proces referred 10 sub-parngmph (I} shall be re-examined by a Certifving Surgeon ol
least once in every twelve calendsr months. Such exwminstion chall, wherever the Cerlifying Surgeon considers
appeoprinte, mclude all the tests speeified in sub-paragraph (1) except chest X-ray which shall ba read by a radiclogist
specinlizedtrined in the figld of reading [LO Radiographs on Prevmoconiosis which will be carried out once in 3 yenrs.
The Certifying Surgeon afier examining a worker shall lssue a Certificate of Fitness in Form XX111, The record of
examination and re-exmninations carried o shall be emtered in the certificate and the certificate shall be kapt [n dse
custody of the manager of the factory. The record of esch examination carmied oul under sub-paragraphs (1) and {11},
meluding the nature ond the resulte of the tests, dall abso be entered by the Cortifying Surgeon in o healil register i
Formy 551
The certifients of Fitness and the health register shall be kept readily availahle for lnspection by the Inspecior,
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IF azany time the Certifying Surgson is of the apinion thel o warker i po fonger Tt for employisen in the ssid processes
o the ground thad continuance therein would Livabye specinl danger to the health of the worker, he shall make a record
of his finclings in the sald sertificate and the health register, The entry of his findings in those documents should also
inglude the period for which he considers that the said persm s unfit e work in the soid processes, The JeTSOn &0
suapended from the process shall be provided with alternate placement facilities unless he is fully incapscitated in the
opinion of the Certifying Surgean, in which case the person affected shall be suitably rehabilfinied,

Ma parson who has been Tound unfit to work g aid in sub-pazagraph (V) shall be re-smployed o permitted to work iy
the suid processes unless the Centifying Surgeon, after fumure examination, agaln certifies him fit for employment in

these peroscessas,

20, Exemptions - [f in respece of any factory, the Chiel Inspectar iz satdsfied that owing to the exceptional circumstances o

21,

intrequency of the processes or for any other resson, all or any of the provisions of this schedule is not necessary for
protection of the workers In the faclory, the Chief Inspector may by o cerlificate in writing, which he may a4 his discretton
revoke Ot any time, exempt such factory from all or any of such provislons subject to such conditions, if any, as he may

specify thergiin

Fictorial cautionary motice -

| Asbesdossbestos dust which is used, handled or manipulated in this faclory is a very hazardous 1o health,
2. Prolonged exposure to ashestos dust may lead to serious disenses lke lung fibrosis (Asbestosiz) and lung

CRNCET,

1, Entry is prohibited without protective squipment,

4. Wesr the Protective Equipments 1o safegunrd your healih,

2. Mo food stufts or drinks shall be brought into this area

6. Smoking, eating food or drinking and clsewing tobaces In this ares s prchiilfbec,

T Serupulows aleantiness shall be malnialaed in this ares,

B, Dry sweeping in this aren s prohibited. Any spillage of ashestos shall be clesned by wicuuim cleaning only.
9. A sack or container cotaminnted with asbestos shall not be clenned by bnnd and is to be disposed off by an

dppraprinte method.

[0 All protective equipments and elothing shall be fe-dusted ty vacuuin eleaning and sioved in nn appropriate place

provided foe the pumpnsa,

|1. Bntry of unauthorized persons or authorized persons without proper protestive oguipmeantd is prohibited,
L. Report for the prescribed medical exsiminntions and tests regulardy fo protect vour own health,
13. Report tn your doctar immediately if you suffer from persisient beenthlessness, chest fighiness, or cough,

i)

b)

Schirdule §-XV
Handling or munipuiation of corrosive snbsamces

Definitions - For the parposes of this schedule -

“corrosive opesation™ menns an operition of mansfactiing, storng, handling processing, packing, or using ey corrosive
substanee in & factery; and

“earmosive substance” includes sulphuric acld, nitric acid, lydrochloric acid, hydrofluorlc seid, carbolic acid, phosphoric
acid, fiquid chlorine, liquid bromine, nmmonla, sodivm hydroxide and potassinm hydroside and a mixture thereaf, and any
ather substance which the Stale Government by motification in the Official Gazelte specify to be contoslve substuncs.
Flooring - The foor of every workraom of a factory i which corrosive operation is earried on ghall be made of impervians,
eorrosian and fire reaistance malerial and shall be so construcled a5 to prévent collectinon of any corresive substamce, The
surfiace of such fooring shall be smooth and eleaned a3 oflen as necessary ad muintained in o sound condition.

Frofective equipment-

the aecipier shall provide for the use of all persans employed in auy corrosive opesation suitohle protective wear for lends
nndl feet, suitnhle aprons, face shiclds, clemical safety gopgles, and resplrators, The edjuipment shall be maintained in goad
arder and sholl be kept in clean and hygienic condithon by suitably ireating to get eid of the ill effects of my absorbed
chemicals and by disinficting, The occupier shafl also provide suitable protective creame and ather prepamationg wherever
necessary.

The Protective equipment and preparations provided shall be used by the persons eaployed in any coerasive opération,
Water facilities - Where any corrosive operation is carried on. there dhall ba pravided as close to the place of such operatian
as possibile, 0 source of clean water al 3 heigly of 210 centimetres from pipe of 1.25 centimetres dinmeter and fitted with a
quick acting valve so that in case of injory o the warker by muy earrosive substisce, the injured part can be thorcughly
Moaded with water, Whenevar necasinry, in arder i ensure continuous waler supply, n siompe tank having n minknem

T1




lengtly, breadih and height of 210 centimetres, 120 centimeires and 60 centimetres respeitively or such dimensions as are
appeoved by the chief inspector shall provided s the source af clean watee.

Cnafionary motice - A cautipnary notice in ihe fallawing form and prinied in the longunge which majority of the workers
employed understand, shall be disptayed prominently close 1o the place whees 4 corrosive aperation is carrsed out and wiiere
any of the operation mentioned in clauge 2 ghove is carried out gad where it can be easily and conveniently read by the
workers. I any worker g illiterate, effective steps shall bBe taken 1o explain carefilly o him the contents of the nolics 5o
displayed.

CAUTTIONARY NOTICE
DANGER

Corosive substances cause savers hums and vapours thereof may be extremely hazsrdons. In case of cantaot, immedintely Nood the
part affected with plenty of water for ot lexst 15 minutes,

Gt medical attention guickly.

G
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Franspor —

I F Conrosive substanees shall pel bz filled, moved or carried excep in contniness or through pipes and when they are 1o
be imnsporied in containers, they shall be placed in crates of sound construction and of sufficiend strengih,

I A container with o capacity of 1 1.3 litres or more-of & corrosive substance shall be placed in o receptacle or cmte
and then carried by minre than ome person af a height befow the wnist line unless o suitable nibbes wheeled truck Iy
used for the purpase,

I, Canininess for comosive substinces shall b plainly labelled.

[revices for banclling corrosive -

I Takting, fifiing of pumping armngemens shall be used for emplying jors, carboys and othir containess of eomosives.

IL Carrosive substance shall mot be handled by base hads but by mens of 3 sultable seoop ar ofher device,

Crpening of valves - Valves fitled to contalners holding o corrasive substance shall be opencd with preat care: [Mhey do we

wark Freely, they slsall pot be flaresd open, They shall be opened by o worker suitihly trained for the purpose,

Cleaning tniles, stills, e, —

L In clesning oul or rerving residues from stills or other large chambers used for holding any corrosive subisianes,
sultable implements made of wood or other material shafl be used to prevent production ol amseniurcttad hydrogen
(arsin].

11, Wlenever it Is necessary for the purpose of cleandng o other maintenance werk for adly warker to enler chamber,
tank, vat, pit er ather confled space wiwere o cormsive substnee had been stored, all possible precautions resquiresd
urier section 13 of the Code shall be taken 1o ensure the worker's s fety,

[, Whearever possible, before repairs are undertaken 1n any part of equipment in which » corosive subsiance was
handled, suzh equipment or part thersof shall be freed of any ndhering cormosive substance by adapting suitable
methads.

Storape —

L Cormosive substances shall nol be slored In the spme room with other ghemicals, such as lurpenting, carhides,
metallic powders wiel combustible malerials, the accidenin] mixing with which may cause a renehon which is eitler
viclent or gives rise 1o toxic fismes nnd gases,

IL. Pumping or fitling everhead tariks, receptacles, vats or other containers for atoaing corrosive substances shall be so
arranged that there is no possibility of any corrosive substance overflowing and enuzing infeny to any person,

M. Every container having a capacity of iwenty litres or more and every plpeline, valve, and fitting used for storing or
carTying corresive subatances chall be thorcughly examined every year for finding o afy defeets, and defocls sn
fiund ot shall be removed forthwith, A register shall ba maintained of every such exarnination imeife amad shall be
produced before the Inspector whenever required.

- Fire extlnguichers nnd fire fighting equipment - An adequate number of suitsble types of fire exiinguishers or other spored,

shnll be provided, Such extinguishers or othar eduipment shall be regulurly tested and refilled, Clear ixdrctions s i how
the cxtinguishers or other equipment should be wsed, printed in the langunge which majority of the workess employed
understind, sholl be affixed near each extinguisher or sdhar equipment,

Exemption - If In respec of any factory on application made by the mannges, the Chicf Inspector is satisfied that awing 1o
the exceptionnl circumsiamces, ar the infrequency of the process or for any othir reason to be recorded By him in writing, al|
ar any of the previsions of this schedule are not tecessory for the protection of the persons emplayed therein, he iy by a




certificade in writing, which he may ot any trme revake, exempt the factory from such of the provigions end subject to such
conditions as he may specify (herein,

Sehednle B:X VI

Priessing of cashewnun

| Application, - This schedule shall apgly to all factories in which roasting, sarubbing and shelling of cashewnuls or extrieting ofl
frovm cashewnuis or cashewnut dhells are carrlad an,

2. Prahilbition of emplayment of women and ¥oung persons- Mo woman o young person shall be emplayed in amy of the processes
specified in paragraph 1 except in shelling of roasted cashewnule

1. Protective clotdng and equigenent - The oecupicr shall provide amd maistain for the use of all persons emploved in roasting and
scrubtiing of cashewmnids op extracting ofl Form caslewnnts or cashewnut ehalls.

(@) suilable rubbice cr washable lendher gloves:

(b} suitable type of impervious aproms witl sheeves to cover hody dovwn 10 knees and shoulders; and

Qﬂ siitable type footwear 1o afford protection o feet and legs agminst cashewnut ofl; and for the workess ermployed i coshewins
shelling, either-

(d) a protactive olntment containing 10% of shellag, 5% afalcahol, 10% of sodium perbarate, 5% of carhital and 20% tale; or

(&) sullicient quantity of kaolin and cocams oll; and

(Th any other material or equipment - which the Clief Inspecior of Factaries may deem to be ecessary for the pratsction of the
wirkers,

4. Use of protective chothing and equipment.- Every person emplayed in processes specified in paragrmph | shall make wse af
protective elathing and equipment supplied and arrangemerds shall be made by the occupier to supervise the use, maintenance ond
cleanliness,

. DHgposal of shells, nshes, or ail of cashewnut.- (1) shells, ashes or oil of cashewnut dhall nol be stared in any form in which
workers are employed and shall be removed a1 lopst twice o diy o any pit or enclosed place in the crse shells and ashes nnd 1o closed
condainers Lept in n separnte room in the cige of ofl,

(2} Mo worker shall be allowsd to hindle shells or of of cashewnuts without using the protective clothing ar equipment provided
under paragraph 3 shove,

4. Flooes of workrooms.- The floar of every workroom in which processes specified in purageaph | are carded on, shall be of & lsard
mafarinl so s 0o be smooth and impervious and of even surdfice ad sholl be clesned dnily, and spillage of any cashewnt ofl in any
workroom shall be washed with soap and clenned imimediately,

T, Seating accommodation - Workers engaged In shelling of enshewmuts shall be provided witl adenuate seald or work benches which
shall be clenned daily,

V. Mess soom - (1) There shall be provided and mainiained far the use of all persen employed in processes spezified in parngraph 1, a
sulable restroom fumished with snfficient tnbles and chirs o beiches.

(2) Separate lockers shall be provided where food, ete. shall be storsd by waorkers befors i is consumed in the restroom,

§. Food, drinks, elc. prohibited in workrooms,.- Mo foad, drink, pan, supor] er tohacos shall be brought or consumed by any woeker in
airy room in which processes specified in paragraph 2 are carvied out and o person shall semain in any such room during intervals for
prsanks or pesd,

2, Washing facilities.- Where roasting, scrubbing and shelling of cashewsuds o exteacting oil from cashewnul or cashewms shells is
wirvied o, there shall be provided ard maindzined in o clean state and good repale wash ing facilities, with & sufficicar supply of soap,
coconut oil, nuil brashes and towels at the scale of one tap or stand pipe for every 10 workers, and the faps-ar sland pipes shal] b
spaced not kess than 1.2 meters apart.

I Time allowed for washing: - Before each meal and befoee the end of the day's work, at lenst ten minutes, in addition to the regular
meal times, shall be allowed for washing, to each person emploved in precesses specified in paragraph 1,

L1, Smoke or gas produced by rometing cashewnuts - Where sinoke or g i3 produced in the operation of roasting, provision shall be
mude for removing the smoke ar ges through a chimney of sulficient height and capacity or by such cther arangements as may be
necessary o prevent the gas or smoks escaping inte the air or any place in which workers are employed,

1L, Slarage of protective equipment.- A suitable room or g Pestion of the factery suitably partitioned off, shall be provided exchesively
for the stoeage of all the profective ecjuipment supplied to the workers and pe such eqquipment shall be stored In any place ather ihon
the rocun or places so provided,

13, Medical Fxcilities and records of examinations and tass,- (1] The e<eupier of every factory 1o which this schedule applies, shall-
{a) employ & qualified medical practitioner for medicsl surveillance of the workers employad therein whise employment shll he
stibject to the approval of the Chief Tnapecior of Factorles; and

(b} provide to the medical practitioner all the necessary facilitics far the purpose referred to in clise (a).

£2) The amid medicnd praciitioner slall inspect dafly (he hands msd fest of all the persons employed in the processes specified in

paragraph i,



of cases of deemaditis.

14, Medical exmmination by Cestifying Swrpoon- (1) Every worker employed in the processes specified in paragraph 1 shall he
examined by 0 Contifying Surgeon within 15 days of his first etmployment, Such cxaminations shall include skin test for dermatitis and
no warkes shall be allowed to work after 15 days ofhis firg eiploymiend n the fictory unless certi fied il for such amnployment by the
Certifring Surgeon,

(3) The Centifying Surpeon niter exarnining A warker, shall issue & Cortificate of Filmees In Farm X X111

The receed of examinition and re-examinations aareecd out shall be ontered in the Certificate amd rhe

Certificate shall be kept in the custady of U manager of the factory. The recard of each examination carried oul wisler sub-pargragh
(1) and (2}, including the natore aid the resulis of Hiese lests, shall gl be entered by the Cerfifying Surgeon in o haalth register in
Farm XX1v

(1) The Cenlificate of Fimess and the lealih register shal | he loepi readily available for inspection by the Inspecior,

(5 I 0t any time the Cortifving Sirgean is of e opnion that o worker is no lenger fil for employinent In the said processes on e
gronend that cominuanee thevein would nvelve gpecial danger fo the healil of (he worker, he sholl make s record of his findings In the
said cerfificate and il heplih register. The entry of his findings in those docaments should also ichide the period for which he
consicers that the waid person is wnfit o wink i the snid pracess shall he provided with alternais placement facilities unbess he is Tully
incapacitated in the cpinion of the Certifying Surgeon, in which case the person affected shall be suitably refbilimed

(6} No person who has been found unfit 1o wark w5 sald in sub-pamgraph (3] shall he re-cimployed or permitted to work in the said
Processes unless the Centifying Surgeon, aftor further examinuiion, ngain ceclifics him fit for emplayment in those processes,

15 Exemption - The Chief Inspectar of Factories fay grant exemptions from the operation of any of thess whers

he ic sntksfied that their obhservance fs nof mecessary for safemunrding the henbih of the workess.

Sehechile B-Xv1)
Compression of axygen and Ievdragen prodisced by elecirofyiie of siker,

L. Locathon of electralyte plant - The room in which electrolysis plant is installed shall be separate fham the plant for soring
anid compressing the oxygen nnd bydrogen and alao the electre deneralor oop
2, Testing of purity —
L The purity of axygen and hydrogen shall tested by & compedent person at lenst once in every shifl & the following
st
a) in the electrelysis room;
b) atthe gns hobder infer: and
c) ot the suction and of the COMpréssor,
I The purity figures shall be entered i g regrsier and signed by the persons CRrTYIn oul Sucl pest;
Provided, however, that if the elecirolysis plant s fitted with sutomatic recorder of purily of axygan and
Isydragen with alarm lights, it shall be sufficient If she purity of gnses is teated at the suction and of the cormpressor
anly.
1. Restrietion as ta the compresshon - The axygen and hydiogen Enzes shall not be comprasssd if thair purity as determinped
under paragraph 2 above falls below 98% st any iiine,
4. Limit switeh for gas bolder - The hell af any gas holder ghall nat be permitted 1o B0 within the 30 centimetres of B4 lowest
position when empty #nd a limit switch shal| belitied to the gas holder in such & manser s 1o swilch off the compressor

CAIESE VACLILIm

6. Purity of enustic sodn - The water and caustic soda used for moking lye shail be charmieally pure within pharmocewtical
Iimnita.

T Precautions sgninst veversil of polarity - Electricsl connections at the electolyser cells and a1 the electric EeEneraton
terminals sholl be so comtmered ag i peechde the posibility of wrong connestiong brading 4o dhe reversal of pelarity und in
gidition an amomatic device sholl be provided to oot off power in the everst of reversal of poladly swingd 1o wWrahy
comnectians either al the swiich board ar 5t the eleciric pEnerater ferminnls

.M
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Colaaring of gas pipes - Oxygen and hydrogen gas pipes shall be painted with distingurshing colours and in the avent of
lsakage ut the joins of the hydrogen pms pipe, the pipe after reconnection shall be puried of all air befove drawing in
hedrogan gas.

Use of fameproof fittings - All slectrical wiring snd apparatus in the eleciradyser room shall be of fameproof construction
or etckised m fnmeproof fittings and no naked light or Aame shall be allowed to be faken either in the electrolyser room or
where compression and filling of the gnses is carried on &nd such waming nofices ghal | be exhibited in prominen places.
Prohibition of hot work - Mo part of the electrolyser plant and the gas holdess and conpressor shall be subjected 10 welding,
beazing, soldering or cutting untl] steps have been tnken to remave any explosive substance from that part and rensder the part
sufie for such operations s aftes the completion of such operations ne explosive subsance shall be allowsd (o enter that part
undil the metnl has cooled sufficiently to prevent risk of explosion,

. Repair, etr, to be done ander supervision - Mo work or operations, repair or mainiensnce shall be underiaken axcept undar

the direct supervision of a person wha, by his training, experience and knowledge of the necessary precautions against risk of
explosion i competent to supervise sugh work, Mo electric generator afier cregtion or repairs shall be swilched onfthe
electrolysers unless the same s certified by the competent persons under whose direet SUpErvESion erectisn oF repairs rs
crried on to be in & safe condition and the terminals have beei checked for the polarity as required by paragraph 7

Checking of plant - Every part of the electralysis plant and the gas halders and compressor shall have s regular schedile of
cverhsul sl checking ond overy defect noticed shall be rectified fartbwith.

Sehulnle B-XVI1
Process of extracling oils wnd fay from vegetables and amimal sowrces In solvest extraction plants

Definitions - For the purposas of thes selsedule -
Ysalvent extraction plant™ meais a plant in which the process of extracting oils and fits from vagalable and animal soorces
by use of solvents is enrried oo,
“solvent™ means an flammable Egitld such as pentone, bexane and hoptane use for the recovery of vegetable oils;
“Nameprood enclosurs" a5 applied o electrical machinery or apparatis means an enclosore it will withsiand, when covers
ar gther socess doars ate properly secured, an internal explosion of the flammable gas or vapour which may enter or which
may originale inside the enclosure withowd suffesing damage and without communicating Inermal inflammngion {or
explosion) io the external Bammable pas or vopour;
“eompedent persen” For the purpose of this schedule shall be af least n member of the Instiution of Enginesrs { India) or an
Associate Member of the said Tnstitution with 10 years experience in o responsible position as may be npproved by the Chief
Inspector cum Facilitator;

Provided that a graduate in mechanical engineering or chemical technology with specialised knowledge of eils and
fats and with 4 minimum experience of § years in a solvent extraction plant shall also be considersd to the a competent

PR,
Provided turther that the State Goverminent may aecept any other qualifications if in its opinion they are equivalent

ton the: quinlifications aforessld.

Location nnd layout -

L Mo solvent extraction plat shall be permitted 10 be constrocted or extended 1o within o distance of 3 meters from
the nearest residentind locality,

I A 1.5 meter high continuaus wire fencing shall be provided sround the selvent! extraction plant upto & minimuwn
diztanse of 15 meters from the plani,

i, N person shall be allowed to caery any matches or on open flame or fire inside the aren round by the fencing,

. Boiler houses and other buildings where open fame processes are carried on shall be looxted of least 30 metees
away from the solvent extmotion plant; If god owns and preparsiory processes are af o distance of less than 30
metres from the selvent extmation plant, these shall be ot least 15 meters distamt from the plant, nod 0 contineous
barrier wall of nan-combnstible material 1.5 meters high shall be erected ot o disiance of not less then 15 meters
fromi the solvent extraction plant so thal it extends fo ot least 30 meters of vapour iravel around its ends from the
prlamt 1o the possible soorces of gnltion,

Electrical installntion: —
I Al elecirical motors and wiring and other electrical equipment installéd or housed insolvent extraction plant shall he

of fnmepepaf congiriction,

™
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] All metal paris of the plint and budlding ncluding various tanks and contniners where solvents are stored or are
prescitl aisd all parts of electrical equipment aot required to be energlsad shall by properly bended together wd
annnected to earth so a5 16 avaed pocidental rise in the elecirical poential of such paris above the earth poiential

Restriciion on smoking - Smoking shall strictly prohibited within 15 meters distance from solvent sxtraction plant. For this

purpnss, Mo smoking” sings shall be permancitly displayved i the area,

Precautions wgainst friction —

1 All tonls and equipment including ladders, chains and other lifting tackle required to be wsed In selvent extraction
plant shall be of nonsparking fype.

. Ma machinery or equipment in any solvent sxtraction plant shadl be belt driven, unless the belt used {5 of ssch a ype
thait it does not pesmit acoumulation of static electricity to o dangerous Jevel,

T Mo persen shall be allowed 1o enter and work in the solvent extraction plant if wearing clothes made of nylon or
such ather fibre that can genersle slatic electrioal charge, or wearing footwear which is Hkely to cause sporks by
[riction.

Fire lighting spparies —

I Adequate number of portable fire extinguishers suitable for vse against Mammable liquid fires shall be provided in
the 2odvent extrnction plani

] A automagic water spray sprinkler system ononowed pipe or open-hend dehupe system with suffielent supply of
storage waler shall be provided over solvent extraction plant and throughout the building housing such plant.

Precautions against pawer filure - Pravision shall be made for the autcmatic cutting off of steam in the event of pawer

failure and also for emergency averhead watersupply for feeding wader by gravity 1o condensers which shall come into play

automatically with the power Giilune.

Magnethe Separators - il coke sholl be fed to the extractor by a conveyer through & hopper and n magnetic separaior shafl

be provided o remove any pieces of iron during pressure in the evant of fire,

Venting -

L. Teanhs containing solvents shall be protected wilh emergency venting o relleve excessive intermal pressuce in the
event of M.

i1 All emergency reliel vents shall terminate af keast & meters above the pround and be so loeated that vapoiurs will nol

re-gnter the building in which solveist extesetion plant is Ioeated,
Waste water « Process waste water shall e passed through a flash evapomior to remove any solveit befoce it is discharged
Infer o saimip which should be located within the feneed ares but not closer than 8 meters 19 the fenco.
Ventilation - The solvent extraction plant shall be well ventilated and if the plant s housed in 8 boilding the building shali
be: provided with meelsanieal ventilntion with provision for a1 less six nir chanpes per o,

Huusekesping -

L Solvents shull nat be stored in an area covered by solvent extraction plant except in small quantities which shall be
stored i approved salety cons.

i, Wiste materials such as ofly rags, other wastes and nbsorbents used to wipe of T solvent and paints and olls shall be

depasited in approved comainees and removed from the premises at least ance a day,

in. Space within the solven! extruction plant and within 15 meters from the plant shall be kept free form any
comhustible materials and any spills of edl ar solvent, shall be cleaned up lmmecdintely,

Exnmination and repairs -

L The selvent exmmction plant shall be examined by the competent pesson 1o determine any weakness or corrogion and
wear once incevery |2 months, Report of such examication shall be supplied to the [nspector with his chservadion as
to whether or mod the plant is in safie candition to wark,

. Mo repairs shall be carried out to the machinery ar plant except under the direct supervision of the competent
parac.

11, Facility shall be provided for purging the plant wiih ineri gas or stenm before opening for cleaning or repairs and
before introducing solvent after repoirs,

Operating personmel - The speration of the plant and irachinery in the solvent ‘extraction plans shall be dn fthe charge of such

duly gualifiec and trained persons as are certified by the competent person to be fit for the purpose and no other persoa shall

be allowed to operate the plant mnd mackinery.

Employment of women and young persons - Mo wiman or young person shail be empboyed in the selvent extraction planlL,

Vipour detection - A suitable type of lameproot and portable combustible gas indicator shall be provided and maintnined

in good working order and & schecule of routine sampling of atmosphera ai various locotions as approved by the chief

inspector shall be deavioud and entered in 8 register maminived for the purpose

Exemption « IT in respect of any factory, the Chief Inspector eum Facilitatar is satishied that owing o the exceptional

circumatnnces of infrequency ol the processes or for any other reasan, ol or any of ihe provisions of this schedule B not

necessary for the protection of the workess in the fisstory, the Chief [nspector cum Facllitator mny by a certificaie in wriling

Th
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(which he my in his discretion revike a1 wny tine) exempt such fnciory from all or any of sach provisions subject to
eanditions, iTany, as he may Epeeify tlarein

Schelyle B-XIX
Muawiifucture or mianipriation of margancse wd ity ORI

Deofinitions - For the purposes of this sehedubs -
“manganese process’ means processing, manfaciure or manipulations af mangonese oe any ore or Ay miskure contnining
TN friesie

“lirst employment™ means firs emplayment in vy Manganese process and includes alu re-employment in any manganese

pracess followed any cessation of employment far continaos period of 3 calendar msnihs,

“manipulntions™ memns mixing. hlending, filling, emptying, prinding, sieving, drylng. packing, swesping, or olthérwiss

haicliing of manganese, or mixfire coninining manprenese: aml

“efficient exhaust ventilation" means localised ventilnfion effsoted by mechanioal mes for the removal of dust or fume or

at ils source of origlt 40 ns to prevend it fron escaging into the aimosphere of any place whers any woek is carried on, Mo

druught shall be deemed to be efficient which fuils to remove the dist or fume or mist af the point where {1 iy peneratied aod

Enils fo prevent it from cscaping inte and spreading into the atmosphere of 0 waork place.

Applcation - This schedube shall apply to every etory in which or m any past of which ALY MANEARSED Process 15 camied

€1,

Exemption - If in respect of any factory, the Chief Inspectr cum fcilitator & saisfied tha owing fo any exceptional

circumstaness, or infroquency of the process, or for any olher reqason, application of all or any of the provigions of this

sehedule s oot necessary for the protection of the persons emmployed in auch Mctory, he may by 2o onder in writing which he
may at his discretion revoke, exempl such factary from all or atty of the provisions on mich conditions and for such perind as
her gy specify in the said order,

Isolation of o process - Every manganese process whicl iy give rise to dust, vapor or mist containing manganese, shall

be carvied on in & totally enclosed system or otherwise effectively isolated from other processes so that other plants and

processes anid odher parts of the factory and persons employed oo ctber procesies muy not be alficted bor thie same,

Ventilation of process - Mo process in which aty cust, vapour or mist containing mangmess i generated, shall be casried

aiil @xcepl under an efficient exhaist ventilntion which shal] ba applied as neir w0 the poinl of generation a3 practicable.

Medieal mellities nnd records of examinations and tests -

L The occupier of every factory to which this schedube applies, shall-

ernpley & qualified medical practitionsr for medical serveillance of the workers empboyied thereln whose emplovrment shall

be subject to the approval of the Chief Ispector of Fastories; and

Provide (o the medical pracutioner all fhe necessary fucilities for the purpose referred o in clawse (a),

IL, The record of medical expminations and appropriate teels carrled out by the said medical practitioser sholl ba
mnintained in a scparate, register agproved by the Chicf Inspector cum facilitator, which shall be kept readily
available for mspeclion by the Ispectorcam fcifitear,

Medical examination by certifying Surgesn —

I Every worker emgloyed in mny manganese ocess shall be medically examined by & Cerdifying Surgeon within 15
days of his first employment. Such examinations shall include tests for detection of serum ealeium, serum phosphate
and manganese in blood and urine and also include steadlness teses and oiher neuro-muscular coordination tests. No
worker shall be allowed fo wark nfier 15 days of hiz first employment in (he factiony unless coriified for suely
ernpayment by the Certifying Surpaon.

Il Every worker employed in a mangancie process shatl be re-exnmined by & Certifying Surgeon at least once in every
three calendar months and such examination shall, wherever the Cerlifying Surgeon considers appropriate, include
all the tesis o sub-paragraph (1,

IIL The Certifying Surpeen afler exnmining a worker shodl issue o Certificate of Fitness in Form KXI. The record of
exnmination and re-examinations carred out shall be entered in fhe Certificate und the Certificale shall be kept in
the custody of the manager of the factory. The record of each examinntion carried out ander sub=paragraph {1 and
(11}, meluding the nature and ihe results of fhis test, shall alin be entered by the cortifying Surgecn in o health
register in Fonm XX1V,

I, The Certificate of Filness and the health register shall be kept readily wvailable for inspection by he Inspectarcuim
fhailitntor.

Y. Ifat any time the Certifving Surgeon is of the apinion that o worker is o longer Gt for ertiployment in the smid
processes on the ground thit contimmnce terein would invalve sprcial danger to the lealih of the workier, he shall
make o record of his findings in the sgid certificale amd the healih reglster. The entry of hit findings In thase
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deciments should also indluds the period far whicl be considers dat the said person s unllt b woek in the said
pracess shall be provided with altermate placement facilitees unless he is fully incopueitated in the opinion of the
Certifying Surgeon, in which case the person affected shall be suitably relahilisted.

W Mo peeson whe his beeo found anfit to work as sald in sob-paragraph (5} shall be re-emplayed oF permitied to wark
in the sajd processes uinless the Cerfifying Surgeon, after firther examination, gmin centifies him fit for enplovinea
liv tete processes.

Personul profective eqalpment —

I The oceupier of the ficlory shall peovide ad mointain in good and clean condition suitable overalls and hesd
coverings fiw all persons emploved I any manganese process and such everalls and head coverings shall be worn
by the persons while working on & manganese process,

I The cocupier of the fuctory shall provide suitable respiratory predective squipmant fior ise by woeks in emergency lo
prevent inhalation of dusts, fimes or miste Sufficierd number of complete sets of such equipment shall nlways be
kepe near the work place and the same shall be propedy mainmined and kept always in o condition o be wsed
readily,

. The occapier shall provide and maintam for tie use of all persons employed, suitable accommodation for the storage
and make adequale arrangemenis for clenning smd makntenance iF persaaal protective e prnanl,

Frohibition refating to women and young persons - Mo women or young persoins shall be emploved or permitted 1o work

in any meaigiiese process,

- Foad, drinks, etc, prohibited in the work rooms - Mo food, deink, pan and supari o tobacea shall be allowed & he hroaghi

inte ar consimed by any worker in any workroom in which any munganese process is carried on,
Muss room - There shall be pravided nnd malniained for the use of the petsons employed in o manganese process a metnhie
mess roam which shall be furnished with sufficient tobles and benches and adequute meand for warming of food. The mess
raom shail be placed under the charge of o responsible person ond skl be kept clean,
Washlng facilities - There shall be provided and mainuined in & clean sinte and in good candition, for the wse of persors
employved on mangangse process —
Aownsh ploce under cover, with elther —
m trough with a smonh impervious surfice fitted with 2 wasie pryee without plig, and of sufficient keoggh to nilow at least
60 centimedres for every ton such persons employed af any cne time, and having n constant supply of water from taps or
Jots above the trosgh at intervals of not more than 60 centimetres;
at least on wagh bagin for every five such persons employed At awy one time, fitted with @ waste pipe and plug and
having a constont supply water; and
Sufficient supply of soap ar other surtuble cleaning muterial nnd nail brushes and chean towels,
Cloakroom - If the Chief Inspectorcum feilitator sa requires there shall be provided and maintained for the use of persons
empleyed in manganese process o ¢loakroom for clothing put off during working hoars with sdequate armngements for
drying the clething.

- Cantionary placard nnd instroctions - Cautionary notices in the form specified in appendix and printed in the language of

the mujority of the workers and employed, shall be affixed in prominent places in the fctory where they can be easily and
conveniently read by the workers and srungement shall be made by the oocupier to instruct pedodically all workers
emplayed in @ manganese process regarding the health hazards connected with thelr duties and the best preventive measares
and methads o prodect themselves. The notices <hall always he maintained o o legible conditica.

APPEMDILX
CAUTIONARY NOTICE

Manganese and Manganese Compounds

B Loy

Dust free nnd mists of nanganese and ite compounds are toxic when inhaled or when ingested,

Do st eonsume food ar drink near the work place,

T'ake a good wash before tking menls.

Keep the working srea clean,

Use the prodective clothing ond equipineid provided,

When required to work in situations where dusts, fumes or mists ure likely o be jnhnled, use resplrtiory protective
equiptent provided for the purpose.

IF you get severe head-nches, prolonged sleeplessness or shnormal sensaticnaon the body, repen o the manager who would
mnke arrangements for your examination and trentment,

Manufivctird ar manipalation g dyngerons pesioides
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Applicarion - This schedule shall apply In respect of all factories or aary ot therenf fn which the provess of monnfactre
nr manipniation af dusgerosy pestlfoide bereinaffer refereed to as tiee safd riammifacturng process fy cordled o
Definitions - For the pirpase of 1his Part -

“dangerows pesticldes™ mennd any product propased or used for controlling, destroying o repelling any pest ar for
preventing growth ar miti gatingeffects of such growth including any of #ts formulations which is considersd toxic under and
Bs covered by the Insecticides Act, 1968 nod the rules mide there witcler and any oiher praduoet, s iy be notificd fram tins
Iy fime by ihe Siade Government;

“manipulation” ncludes mixing, Wending, formalating, filling, emptying, packing or atherwise handling;

“efficient exhaust drught™ means localissd mechanics! ventilation o renervnl of smoke, mes vapour, dust, fome pr mist su
ag to preven thear from escaplng o the air of any work mom in which waoek is carried on, Mo exhawst dranght shall be
consilered efficient 111t fils 1o remove smoke generated at the point where such s, furng, dust, vapour or mist originates
frim the process,

Instruction to workers - Every worker an hig first employment shall be fully inswucted on the properties including
dangerous properties of the chemicals handled in the said mnnuficiuring precess and the hozaeds involved, The employecs
shall nlso be ingrocted in the measwres o be fsken 1w denl with any emergency. Such mstructions shall be repented
periodically,

Coulionnry notice and placards - Coutionary notices and placards In the farm apecified in nppendix o this schedile and
prisited in the language of the majerlty of the workers shall be displayed in all work places in which said manufacturing
process 15 carried on 5o that they can be ensily and conveniently rend by the workers, Armngements shall be made by the
aecupier and the mamager of the factory 10 periodically instruct the workers reparding the health hazards arsing io in the sadd
manufachuring process and methods of profection. Such notices shall iselude briaf instructions regarding the periodical
clinboal tests reculred to be underiaken for projecting bealth of the workers.

Prolibition relatlisg ta employment of women or young persany - Mo woman or young person shall be emploved or
permitted 1o work i any room In which the sald manificturing process is camried on or in any rooen i which dangeroas

pesticide is stored,

Forodl, dirinks, and simoking prohibition -

I Ma faod, drink, tabacen, pan or supari shall be brought into or corsmed by any warker in ony workrom in which
the snid manufaciuring process s carried oul.

1. Smoking ahall ke prohibited n any workroam In which the satd mnnufnciuring process is canled ou

Protective clothing and protective equipment -
L Protective clothing consisting of long pants and shins o overalls with long sleeves and hend coverings shall be
provided for all workers employed in the said manufacturing process.
1,
2)  Profective equipment consisting of rubber gloves, gum boots, rubber aprons, chemical safety poagles and
respiraters shall be provided for all workers employed i the said manuficluring procass,
)  Ciloves, boots, aprons shall be made from spnithetic rubber where a pesicids contains oil,
11, Protective clothing and equipment shall be worm by the workers supplied with such clodhing and equipment,
. Pratective clothing and equipinent shall he washed daily from inslde and outside if the woekers leanelle pesticides
containing nicotine or phosphoraus and shall be washed frequently il handling other pesticides.

Y. Predective clehing and equipment shall be mabrialned in good condition,
Floors and work-benches —
L Flogra In every workroom where dangerons pesticides ane manigilated shall be of cement or sthor impervious

muterial giving & smoath surfnce,
il Floors shall be maintalned in good repair, provided with adequate slope eading fo a drain and theroughly washed
once a day with the hose pipe,
Iir. Work-benches where dangesous pesticides are manipulnted shall be made of smeoth, non-absorbing material
prefecably stainless steel and shall be cleaned al least once ilnily.
Bpilinge wnd wiste —
I a dungerous pesticide during its manipolation splashes or apills oa the work-bench, Aoor or on the prodective clothing
worn by a workee, immediale action shall be taken foe throaigh decontaminntion of such areas or articles,
Cloth, rags, paper or ofher materinl sooked or soiled with o dangerous pesticide sholl be deposited in n suitable
receplacle with tight fitting cover. Contaminated waste shall ha destrayed by burning ot least ance i week,
Suitable deactivating sgents, where available, shall be kept in n readily sccessible plnce for use whils attendieg to a
apillape.
Easy means of sceess shall b provided to nll partd of the plant for clesstng, mpintennnce and rEpaiTs
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10, Empty containers used for dangerous pestieides - Contalners weed for dangerows pesticides shall ba ihoroughly cleansd of
their contents and treated with an tnactivating ageni before being discasded or destroyed.

1. Masienl handling -
. A clangevous pesticide shall not be reguived or ollowed o be ianipnlated by hand excent by means of o long

Fsiareed lied BEGD
I, [rirect cantact of any part of the body with a dangerauws pesticide during i manipulation shall be svaided.
L Ventilution —
. It every workraom or ares where s changeroais pesticide = munipidated, adequare ventitation shall be provided s all
times by the clrcubation of fresh air.
L Unlezs the process is completely enclosed, the fillawing operationg during mandpulation of'a dangerous pesticide shall

ot be mnclertsken withoul an efficiet exhaust draught ;-
a} emplying a coniainer hofding a dangerots pesticide;
by blending a dungeraus pesticlde;
€] preparing a liquid or powder Formalation cannining o dangeroms pesticide; and
d}  Claiging or filling & dingerous pesticide ints o coneniner, tank hopper ar machine or small gieed contsiners,
i1l In the event of a faitwre of the exhaus draght provided on the above operation, the said operntions shall be stopped

forthwith,
13 Timee allowed Tor washing -
L. Before cach meal and before the end of he day's work of beast ten minules in nddition ta the regulnr rest interveal
shall be alloswed far washing 1o each worher engaged in the mandpilation of dangerous pesticide.
. Every worker engaged in the manipalation of dangerous pesticides shall lave o thoveugh wash before consmming

any food and also at the end of ile dav's wark,
4. Washing and bathing fucilithes —
I There shall be provided and mointnined in o cleas sate and In good repair for the use of all workess emplayed in the
factory where the sabd manufacturing process is carriesd on, adequate washing and bathing places buwving i eonstand
sepply of water under cover ot the mte of ane such place for every § persons employed.

I, The washing places shall have standpipes placed at inervnds of nat fess b one meder,
i, Mot less thin one half of the fotal member of washing places shall be provided with batkrooms,
v, Sufficient supply of clean towels mads of suitable matesial shall be provided:

Provided thal such 1awels shall be supplied Individually for each worker B s ordered by the Inspasior,

W, Sufficient supply of sonp and nail baishes shall be provided,

I5 Cloakrooin - Thene sholl be provided and mnirtained for the use of all workersenployed in the factory where the siid
manufiictuting process is coarried an -

a) & cloakroom for clothing put off during working howrs with sdequite arrangements fior deying clothing, If wet; and

b} separate amd suitable armngements for the starage of profective clothing provided under paragraph 7,

Ia. Mess ronm -

I, There shall be provided and maintained for the wse of all workers employed in the factory in which the said
maHBcturing process is curied on and remaining on the premises during the pest intervals, suitable mess roam
which shall be fumished with -

o} sufficient tables wnd benches with back resd, ind
By Adequate means for warming food,

L, The mess room shall be placed under the charps of resmgible person nmd shal| be kept alemn,

17. Mamipulstion not be ancdertalen - Manufacture o mnnipaition of & pesticides shall not be undertsken in any factory
wnless a cerli ficate regarding its dangeraus nnture or siherwise is obtained From the Chief Inspector cum Failfiaior
18, Muedical fcilities nnd records ol examingtiong and tesis -

L The occupier of every factory to which this schedule applies, shall -

8] employ a qualified medical practitioner for madical surveillance of the workess employed therein whose employment shall
be subject 10 the approval of the Chief Inspector of Factories: and
bl Provide o 1he medical pesctitioner all ihe necessary ficilities for the purposs refierred to in clyse (i),

L. The record of such exominations carrad auf by Lhe medical prectitioner shall be muintained in o Reparite, roglster

approved by the Chiel Inspector of Factories, which shall be: kept readily available for inspection by the Inspector,
19. Madical examination by cerlilying Surgenn —

I Every worker employed in the provesses specified 1o paragraph | shall bo exnmined by 0 Certifying Surgean within
15 duys of his first employment, Such examinations in respect of Halogenated Peaticides, shall include tasts for
determination of chemical in bioed and in fol tisaues, E.B.G. abrommalities and memory testa. In respect of organic
phosphate: compounds, such examinntians shall Include tests fir depression of cholinesterasa [ plasmis amf red
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blood cells, Mo worker shall be allowed 1o work after 15 days of his firsi employment in the fatory nless certified
fit for such employment by the Coitifying Surgean,

IL. Every workes empleyed in the sald process shall be re-examined by o Certifying Swrgeon af least once in every six
calendor months, Such expminatian shall, wherever the Cettifying Surgeon considers dippropriate, inchude the fesis
specified in sub-pasagraph {11 Furihes every worker employed in the said processes shall gisa be examined once in
every three montle by (he Taclory medienl offizer,

1T, The Cortifving Surgeon afber extimining n worker, sholl issue o Cerlfeate of Fitneas in Form XXIIL The record of
examination and re-examinations carried out shall he entered in the Certificiie and the Certificate shall he kep in
the custiddy of the manager of the factory. The recosd of each exsmination carried oul under subparagraph (1) and
(IR including the nature and fhe results of (liess test, shall also be entered by the cerlifying Surgeon in g healih
register in Form XX,

Y The Certiffeate of Fitness and the health registet skall bo kept rendily availabdi for inspection by the Inspectas,

. IF st any time the Certifying Surgeon Is of the opinion that & warker is oo lonyger fit Tor employment in the said
pracesees on the growmd that continuance therein would invelve speciil danger ko the healih of the worker, he hall
meke n vecord of his findings in the said certificate and the health register. The coiry of his findings in those
documents should als include the periad for which he considers thne the zald persan is unfil o work in the said
process shall be provided with alieraate placement faciliiies unbess he is fully incapacitted In the apinion of the
Contifying Surgeon, in which case the persan affected shall ba suitnbly rehabiliated.

VI, Ne person wha has been found enfit to work ns sald in stb-paragraph (V) shall be re-employed ce permmifhed to work
in the aid processes unless the Certifiying Surgeon, after Frther examinstion, again cerifies him i for employme
in thiss proceses,

Exemption = IF in regpect of any foctory the Chief Inspector cum Facilitasor is satisfied that owing to the exceptionat

tircumatences or the infrequency of the said manufaciuring process ar for any oiher reason which shall record [n wriling all

or any of the provisions of this Parl ore no tiecassary for the protection of workers emplayed in the factary, he may by a

certificate in writing exempt such factery, from all or any of the provisions on such condition as be miny specify therein

APPENDIX
CAUTIONARY NOTICE

Imsectivides and pesticides

Chemicals handled in this plant nee poEsonnies substpnces,

amaking, eating food o drinking, chewing tobaceo In this area i prohibited. Mo food swff or drink skall be browshit in this
NFG.

Some of these chemicals miny be absorbed through skin and ey couse poisoning,

A o wash shall be taken before meals.

A goad both shall be taken nt the end of thix shifi.
Frotective clathing and equipment supplied shall be used while working in this aren,

Congniners of pesticides shall nat be used for keeping food stuffs,
Spillage of the chemicals o -any part of the body or an the floor or workbench slal be Bnmedintely washed away witly
water,

Clothing contuminated sue to splnshing shall be removed Inwedistaly,

Serupulous cleanliness shall be maintained in this are

Dras 1t handle pesticides with bare hands, (e scoopd provided with handle,

In case of sicknesa like pnusea, wvamiting, giddiness, the monager should he infesmed who will malks RECEESArY AITAngemients
fot treatmend.

All woarkers shall report for fhe prescrived medioal tests regulnrly fo probect thelr awn healih,

Schediile B-X X

Maunfacture, handilng and it bevpene aind sbstaces caunfaining bertene

Application - This schedule 13 mude to provide protection aprinst hezends of poizoning from benzens amd shall apply In
respedt of factories or parts therenfin which benzene of sulbstances containing benzene are manufsctured, handled o used,
Dwefimitions - For the purpese of this schedule -

“substances containing benzens™ megng subsiances whesein benzene content exceads | par cent by wolume;

“substitiie™ means o chemicnl which is harmbass o beiss harnitul than benrens snd enn be used in place of bernrene:
“enclased system™ maans o svstem which vl not pllow esenpe of beizene vapours to the workers aimesphere: and
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“efficieal exhast deaughe™ means bocalised vemiilzsd efficied by miechinnical menns for the removal of pases, vopours and

dusts of fiemes 5o a3 io prevent them from escaping into the air of mny workroao. Mo dratight shall be desmed 10 be efficien

ifit Tails to remove smoke genersted at the point where such pases, vapours, fumes or dusts originate

Prohititiom mnd sulsfitu tioa -
Benzene and subsiances contnining berene shall not be used as solvent or diluten unless the process in which it is used
ia enrvied on i an enclosed system or unless the process is cafried on iin manner which is considaned cqually safe os if it
were enrried out in an enclosed manner. Llse of benzens and substinces containing benzenc is prohibited in the following
processes |

minnufcture of varmishes, patnts mnd thirmers; ansd

Cleaning anct degreasing operations.
Where suitable substinnes are nvtiilable, thy shall be used fnstead of herzene o suhstances cominining bangens. Tiis
provisaen, however, shall ot apply o the processes specified in Appendix A,
The Chief Inspector may, subjec! to confirmation by the State Government, permit exeanptions from the percentape laid
down in sub-paragraph 28} and plse from the provisions of sub-pamgraph (11} of this parngroph femporanly andar
conditiens and within limits of time to be determingd afiar consultntion with the employers and warkers concerned

Frotection agninst instullntion -
The pracess involving the use of benzene or suhstanees contabiting benzene shall be as fir as procticable be carded aul in
in englozod dysiem,

Where, however, it is not practleahle to CArry ol e procass oo erchise| systean, the workroom in shich benzens o
sibstances containing benzenc are ussd shall be cquipped with an efficient exhaust draught or oilser menns for e
resovil of benzene vapours to prevent their eseape inlo the als of the werkroom so that the concemralan of bemseane in
the air does not exceed 10 paits per million by volume or 30 milligrams fer eubicmeter
Air analysis for the measarement of concentrtion of benzene vapours in sirshall be carried out every & hours or @ such
Inlervals a¢ may be directed by the Chict bispector af places where process invelving use of benzene Is carried on and
the resubt of such analysis shall be recorded i register specially maintained for this purpess, 17 the concenirmtion of
benzene vapours in air as measired by air analysis, exceads 10 parts pes million by volume or 3 milligrams per
cubicmeter, the Manager shall Forthwith repart the comsermtion 1o the Chiaf Inspector stafing the reasons for such
increase.

Workers who for specinl reasons are likely 1o be exposed o concentration of borzens in the air of the workroom
exceeding the maximum referned 1o iy subparspraph (1) shall be peovided with suliahie respleators or face mosks. The
Hurmtion af such expesure shall be lmited as fir posgilsla,

Messinres mpnlust skin contact -

Workers who are likely 14 come in contact with liquid benzene or liquid substances containing benzeane sluall b
provided with suitable ploves, aprong, haots and where hecessary vapous tight chemical gogoles, made of materlal nil
affected by benzens or its vapours.

The protective wear referred (o in sub-paragraph (1} shall be maintained in good condition and inspected regularly,

Frohibitlon relating to employment of women and young persons - Mo wornan op ¥oung person shall be emploved o
permiitted to work in sy worktoom invalving sxpasure to benzene or substances containing benzene.
Lalrelling - Every container holding benzene gr substances containing benzene shall have the woed “Benzene” and approved
danger symbals clearly vigible an it and shall also display informetion op bereene conlent, warning about toxicity and
verning about infailibility of the chemibeal,
Tmproper wse of benzone-
The use of benzene substances containing benzene by workers for clenning thedr hands or their wark clothing shall be
reohibited,

Warkees shall be instructed on dhe possible dengers arising from such misyse.

Frohibition of consuming food, ete. o workrooms - Mo warker shall be allowed to store or consume food ar drink in ke
workmom in which benzene or whstances containing benzene ore manufactured, handled or used. Srmoking and chewing
tobacco or pan shall be prohibited in such wiorkrooims,

Instructlons us regards risks - Every worker an Ids first employment shall be fully instructed on the propenies of bengene
or subslances cantaining benzene which he bas to handle and of the dangers Involved, Workers ahall also be instructed an the
measiures (o be taken o deal with o an EENCrgEncy,

 Cautionary notices - Cautionary nedices [n the form specified in Appendix B and printed in the Innguage ensily read and

understood by the majoelty of the workers shall be displayed b prominent plices in the warkrooms where benzens or
subistances contnining banzene are v, hardled gr psed,

Washing facitities, clookroom and mess room - In factories in which benzene or substasces coidnining benzese are
manufactured, handled or used, the nccapler shall provide sad mnistain io o clens dade and o good repalr -




al  washing facilities under cover, of the standard of at least one fop Far every 1) persons hirvinig constant supply of water with
soafy, atid a clean towel provided individunlly 1o each worker iF 50 ordered by the nspector;

k) clonkroom with lockers for each warker, having two compsitments - ane for street-clothing and one for work-clothing: and

€)@ mess room fumished with tables and benches with menns for warming fond, provided that where o conteen or other propes
arrangements exist for the workers o take their meals, the requirements of mess mom shall be dispensed with.

13. Medienl facilities and records of examinndions and tests -

I, T aceopicr of every Fctory to which this schedule applies, shall-

al  employ a qualified medical practitioner for medical surveillince of the workers empbayed therein whose employment shall
be subject fo the approval of the Chief Inspector of Factories; and

by Provide to the medical practitioner all the necessary fucilities for the purpose referred o in clause {a).

Ir, The record of auch examinations carried oaf by the medical practitioner shall be maintained In a sEpArNiE, regisler

Approved by the Cldef Inspector of Factories, which shall be kept readily available foe isgpection by the Inspector,

14, Medical exnmination by Certifying Surgeon -

1, Every warker employed in the processes specified in paregeaph | shall be examined by o Centifylog Surpeon within 15
days of his first employment. Such examinations shall include skin test for dermatitis and no worker shall be allowed 1o
work afier 13 days of his first employment in the fictory unless certified fit for guch employment by the Certifying

Sl Een,

. Bvery worker employed in o manganese process shall be re-examined by o Certilylng Surgeon at least once in every 12
manths and swech examination shall, wherever the Certifying Surgeon considers appropriate, Include all the tests in
subparagragh (1),

M. The Certifying Surgeon afler examining & warker, shll isswse 5 Cerlificate af Fitness i Foem XX T record of

exuminuticn and re-examinations caried out shall be entered in the Certificate wnd the Cerlificate shail ba kapt in the
custody of the manger of the factory, The record of cach examination carried o under subeparagraph (1) asd {113,
including the nature and the results of this test, shall also be entersd by the Certifying Surgean in o health regisier in

o KXW,
[, The Certificate of Fitness and the health register shall be kept readily available for inspection by the Inspecior
L IFar any time the Cerlllying Surgeon is of the opinion that a worker is no bonger fit for employment in the snid processes

o the grownd that contimuance therein would Involve special danger to the health of the worker, e shall make 8 record
af his findings in the sald certificate and the health register, The oty of s findings in those docunents shaald aloe
include the period for which be considers that the said persan is infit 1o work in the said process shall be provided with
alterrate placement facilities unless be is flly ineapacitated in the opinton of the Certifying Surgeon | in which case ihe
persoa affected shall be suitably rehabilitated,

VI, Mo person who has been found unflt to wark as sald in sub-parngraph (5] shall be re-emploved or permitted to work in
the said processes unbess the Centifylng Surgeon, afler further exnrmination, again certifies him fit for emplayment in
those processes,

APPENINX-A

I, produciion of benzene
I process whers benzene is used for chemical synthesis
3. mstar spirits (used as fissl)
APFPENDIX-B
[SEE PARAGRAPI 11 OF THIS SCHEDLULE]
CAUTIONARY NOTIHCE
Berzene end subatences comtalming benzene
I, Hazavds:
n)  Benzde and substances contnining benzene are harmill.
bl Prolonged or repented hresthing of benzens vapours iy result in scige or chronic poizoning,
€} Benzene can iz be absorbed through skin which mtay couss skin or other disenses.
2. Preventive meaiires.
2] Avoid bresthing of benzene vapours.
b Avoid prolonged or repeated contact of berene with the skin,
£} Remwrvo benzene soaked or wed clothing promptly,
d) I any time you are exposed o high eoncentration of bezene vapours and exhibit simis and symptoms such ss dizziness,
difliculty in breathing, axcessive excitation and lasing of consciousness, Immediately inform your fisctory manager,
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Keep all the contnivers of benzene closed

Hanclle, wse and process boreens and substances containing benzene carefully m order to prevent Hieir spilloge on (oor,

Maintaln g houwsskeeping.

Mrimeciive g

Lise reapiratory protective equipment in plices whess benzene vapours are present in bigh concentsation,

In emergency, e self generating exypen nssk or oxygen or nir cylinder masks,

Wear hand gloves, aprons, goggles and gum baots 1o svaid contact of henzene with your skin and body parts.

Fllrat-ald wecrires inoave of avote henzene padsonling -

af  Renove the clothing immediately if it is wetted with benzeng,

b} If liquid benzene enters eyes, Mush thoraughly for at lenst 13 minutes with clean running water and immesdintely secure
medical atiention,

e} Incase of ununal exposure to beeese vapour, enll n physicion immedintely. Ungll e arrives, do the ollowing -
IT the expased person is copscious -

Pl hiim to feesh adre indpen.

Lay chown without 8 pilkow and Keep o quiet and warm
If fhe exposed person is uncansaiaus -

Lay him dawn preferably on the left side witl the beud [ow,

Remove any fakse tecth, chewing gum, tobaces or other foreign objectwhizh may be in his mouth,

Peoviche i artificial respiration in case difficully is being experienced inbreathing.

In case af shollow breathing or cyanosis (hlueness of dkin, Hps, ears finger mail beds), he should be provided with medical

oxygen of oxygen catbondioxide misture I nesded, ba should be given adificin] respiration, Owyeen shoold be

sdministened by a trnined person anly

schedule B-XX1]
Mannfuciurng process or aperation in corbon diviiphide plarty

Application - This schedule shall apply to all elecirie fumages in which carbon sulphide Is geremted wnd all other plants
where carbon disulphide ofter generatian, 15 condunsed, refined nnd stored, This sctiedule is in addiion 1o and et o
decagution af any of the provisiens af the Codes and Rules mnde there under,
Constructban, Instaitation sod operntion-
The tuildings in which electric formaces are installed and carbon disulphide after generation is condensed and refined
shll be segrecated from othee parts of the faciory and shall be of open type to ensure optimum ventifation znd the plant
layout shall be such that only & minimem mumber of woekers ase exposed to the risk of any fire or explosion sl any one
fime,
Every efcetric furnace and every plant in which carbon disulphide ks condensed, refined and stored with all their fittings
and attachsmeats shall be of good construction, sound material and of adequate sirength to sustain the inernmal pressure to
which thefurnace or the plant may be subjected to and shall be so designed that carbon disulphide liguid and gas are in
closed systern during their rormal working,
The alectric furnuce supporis shall be firmly gouted abowt 60 centimeires inconerete or by other effective menns,
Every electric furnsce shall be installed and operated according te manufacturess® instructions and these instructions
hall be clearly imparied o the personnel in charge of construction and operation,
The insanictions reganding observance of correct furnace lemperature, sulphur dose, admissible current ar power
consumiplion and periodical checking of charcval level shall be strictly complied with
Electrodes -
Where upper ring electrodes made of steel are used in the electric furnace, they shall be of seamless tube construction
and shall have srongement for belng connected o conling water sysiem through & siphon bullt ln the elecirodes o
thraaigh n positive pressare wates-pamp.
The anungement for cooling waler refrred to in sub-pamgraph (1) shall be connected with automatic alarm system
which wiil sctuate In the evend of intermuption of cooling water in the slecirodes and give visible and audible alasm
shgnals in the contred room mnd simultancously stop power siupply for the furnace operation and to stop the further supply
of water. The alarm system and the actuating device ghall be checked every day.
Chaorveonl level indicator and vibrator — Means sholl be provided on each electeic furnace for indicating the corregt level of
charcoal in the furnace ond vibeating the charcaal, This mean shall employed offen as necessary to maintain correct charge
and level of charcogl.
Charcoal separaior - A& cyclane type of chircoal separstor shall be Mited on the ofT fake pipe betwean the electrio farmaca
ared sulphur soparator to prevent entry of picces of chavcoal 1o e condensers amd piping,
Rupture discs amd salety seal -
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Al bensl lwo ruplime dises of adequale size which shall blow aff al i pressure bwice the mns mimm npernting pressure
shiil be provided on esch firrece and shall either he mousded directly on the op of the firace or each throwggh an
independent pipe as cloce A5 padsible fo the furnace.
A safety water sead shal! be provided and tapped lroem a patd between (he chareog] separator and the sulphur separator,
Fyromeler and mpnometers -
Each electric firnace shafl be fiied with adequate number of pyrometers o give an indicatios of ihe femperiture s
comrectly as reasonably practicable ar various puints in the fimace, The dials fur reading the wmperatures shal] be
tocated in the comtrol roam.
Manamelers or any ather suitable devices shall be provided for indicating prassure
In the off take plipe before nnd afler the stlpliar separator; mid
In primary and secondary condensaiy,
Chieck vilves - Al pipang carrying earbon disulphice shall be fitted with choek vnlves ot sullable positions 2 ng 1o prevet
gas from Mowing back ino any electric firnace in the avem of s shait derwn,
Inspection nnd maintenance of electrie firmaces -
Every clectric furnace shall be inspecied interrmlly by 0 competent perani.
4)  Before being placed in servics afisr inatallafion:
b)  Before being placed in service after recunstruction or repairs: and
) Periodically every Limne the firmace s opened for cléaning or de- or far replacing eleciradies,
When an electric furnace is shut down for cleaning or de..
The brick Hning shall be checked for continuity aid any part found defective remnved;
Aller rermaval of any part of the limiisy reforred 1o () the condltion of the shall thall he closely inspected: and
Any plates formsing shall found comoced 10 the cxtent that safety of the furngce i endatgered sholl ba replacad
Malnlennnce of recomls - The following hourly records shall I miimealmed i g log baalk,
Manameter readings ai the points specified in sub-paragsagsh 2
Uins temperature indicated by prrameters and all ather vital points near ihe slphier separmber and primary and secandary
corfaisers;
Water temperature and flow of water through the siphan in the clecirodes; and
Primury and secondary villages and current sl CREIEY o med
Elecirical apparatis, wirlng and fNitings - All buildings in which cosbon disufphide id refined or stared shall be providerd
with elecirical dpparatus, wirlng and fitings which ehall afford ndequate pratection from fire and explosion.
Prohibition relntlng to smok Ing - ™o person shall sriake o carry matches, fire or naked lght or atler means of produciig n
naked light e spark fn buildings in which carbon disulphicle i refined o soved, and & notice in the langunge undersiond by 3
majority of the warkers shall e posted in the plant prohibiting smoking and camying of natches, fire or noked lght o other
means of producing naked lght or spark into sueh rooins,
Menns of escape - Adequite means of escape shnll e provided ond maintzined 1o anghle PEISOAE B0 mive to 4 safe place as
quickly as possible in case of an mcrgency. AL least two independent staircases of ndequate width shall be provided in every
buiflding housing the fiumaces gt reasoisble infervals at apposite ends, These shall alwsys be kept clear af al] obsructions e
&0 designed 10 afford ensy passas,
Warnings in easo of fire - Thers shall be ateqguala nerangements for iving warnings in case of fice or explosion which shal]
operate on electrically and in case of faflure of eleciricity by some mechanical megns,
Fire-fighting euipment -
Adequate number of suitable fire extinguishers or other fire-fghting equipment shall be kept in conslant readiness for
dealing with risks involved and depending on the amownt and natyre of materdals stored,
Clear instructions as to how the extinguishers or other equiptent should be wsed printed in the language which the
majosity of the workers empleyed understand, shall be afTiwed e each extinguisher ar othar sruiipment and the persopmnel
irained in their nse

« Bulk Sulphur -

Optent or semi-eniclased spaces for storige of bulk sulphur shall be sited with dia regard to the dangers which Y arige
from sparks given off by nearby Incomatives, eic,, axd preeautions shall be laken 1o ses ihar flames, smwoking and
mintches and other sources of fgnition di Bel come in contnct with the clouds of dust arising during handling of bulk
sielphr

All enclosures for bulk sulphur shafl be of norecombustible canstruction, adequately vontilntad and 5o designed as 1o
provide s mindawm of ledges on which dust may lodge.

The bulk sulphur In the enclastires shyll be Batled in such a manger a5 1 minimisa the formation of dist clods and o
Aome, smaking and matelses or ather sources of ignition shall be empboyed during handling and lwi=sparking ook shalf
b used whenever sulphisr is shovalled ar olherwise removed by hand,
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Mo regairs invelving flames, heat or use of hand or power ole shall be made in the enclosure where bulk sulphur s
sinred,
Lhqeld sulphur - Open Aames, eleciric sporks and niher sources of ignition, Including smoking and matchos, shall be
excluded from the vieinity of molten sulphor,
Training and supervision -
All eleciric fermaces and all planis in which carbon disulphide 15 condensed, refined or stored shall ba under AbkeCfEls
superyision at all times while the furnaces and plani are i1 eperation,
Warkers in charge of operation and maimtenance of eloctrie fwmaces and the plants shall be properly qualified and

adequately trined.

. Washing faeilities -

The occupier shall provide and maintsin inoa clesn siate and in good repair, for the use of all persons employed wach
place under cover with a1 least one tap or stancl-pipe, having @ constnnt supply of clean water fir every five such persons,
the taps or stand-pipes being spaced not less than 120 centimeires npart with n sufficient supply of soap amd clean towels,
provided that towels shall be sipplied individually to each warker if 5o ordered by the Inspecior.
All the workers employed in the sulphur storge, handling and malting sperations shadl be provided with & nail beush,
Personal profective equipment -

Suitnble poggles and protective clothing consisting of overalls withow packets, ploves nnd foot-wear shall be proided
for the wse of operatives -

Al when operating valves or eocks comtralling fiids ete.,

by drawing off o molien sul phur from sulphar pots:

) handling charcoal or sulphur,
Suitable respirslory proteciive equipment shall be provided and stored tn the appropriate place for use during abaormal
canditions or in an emergency,
Arrangemends sholl be made for proper and efficient cleaning ofall such profective sguipmen,

+ Clonkrooms - There shall be provided sid maintnined for the use of all persons emploved in the pracesses o zuiinble

cloakroom for clothing pet ofT during waork hotirs and & suitable pluce separate from the cloakieom for the storame or overalls
of working clothes, The necommeodation so provided shnll be placed in the charge of 0 responsible person and shall be kepi
claan,

Unnuthorized persons - Only maintenance and repalr personng], parstns direatly comnected with the plant opesation and
tharse sccompanied by authorized persons shall be admvitted i the prlant,

Selednle B-XX11E
Murnufoctnee o smanipdeiion af carcimpgenic dye fnformaniates

Application « The schedule shall apply in respect of oll fictorics or any part thereef where processes in which the process of
matufacturing or manipulution of o carsinogenic Dye Imtermediates {here in referred to a3 tbe said manufscturing processes)
is carried on.

Provided thot Paragraphs 25 and 26 shall ply o the 3 proces involving manuficturing, manipulaton of
campounds mentioned in Appendix B { hes in refomred to a4 the snid matufacturing processes H)

FART-I1

Do fimbtbon -

1} Foe the purpose of this schedule 4 nitra or amine compounds means & nitrated or aminated eompound of aromatic
hydrocarhans mentioned i Appendis A or B atsched there 1o,

bl “Approved "means approved by Chief Inspectar cum Facilitatos,

€} “Efficient exhaust draught™ means localised ventilation effected by mechanical means for the removal of gas, Vipaur,
dust or fime so @ 1o prevent them from escaplng into the air of any place In which work i3 carried on. Mo drasight, shall
be deemed to be efficient which fails to remove smoke generated &t the point where sush gns, vapour, fimpe o dist
ariginates; and

d) - Manipulation shall include mixing, blending, flling, emptying, grinding, sieving, drying, packing, sweeping. handling,
using or chemicnl processing of o niire-aming compoimg.

€l “Alr line respirator” means & helmet or face piece with necessary conneclions by mesns of which n pesson using it in a
paisancus or ivitatant ntmosphere breathes crdinary air or any siritable apparatis approved In writing by Chiaf Inspector
cum fasilitntor,

Cautiomry placards - Cautionary placards in the form specified in appendix aitached to this schedule and prinited [n the

language of the majority of the workers employed in the said prooesses shall be affised in prominent places frequented by
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them in the factery, where the placards can be conveniently read, Armngements shill be made by the mannger to insiruci
pericdically all such workers vegarding the precantions cantained In the cationury placords,

Prohibition relating to employment of women and young persons - No woman or young person shall be emploved or
permitied to work o any rooim in whicls the spid processes aré corried o,

Air space- in every roam in which the snid manufsctoring proceds is carried on theve shall af least |3 cubic-meters of alr
space excluding any space occupled by machinery squipments or any other article for each person emgloved there in and in
womputing this air space no height over 4.25 meters sholl be taken io séeaurnt.

KMieient exhanghi draught- unless the snid process is completely enclosed so ms 60 not 10 give rise to dust o fume it shall
nit be carried on whhou the use of an efficient cxhaught dringght when a nltro oa sming compound;

1 introduiced imio a tank, hopper, machine, or contniner or Blled fmo cartriclpe;nr

Is ground, crushed, mixed, sigved, or blended,

Flotrs of workroom - The floor of every workroom in which the said peacesses are carried on shall be

Setinoth and impervious bo water provided dhot asphalt e tar shall nat be used in the comipastiion of the foor,

haintained [n 4 state of good repalr,

With o mitsble slope for easy dradning and provided with gutters and

Thoroughly washed dnily with the deain water bedng bad into a sewer through aclosed channel,

Work benches- work benches on which a nltro o aminn compound is manipulated shall-
Have n smooth imperviows surfice prefershly of stalnbess steel; and

Be vashed daily with hose-pipe o cleaned by means of suction cleaning apparatus at the time when A ather work ia carried
g there af,

Waste digposal -
There shall be provided a suitable receptacle mide of non-ubsorbable muterial with o tightly fitting cover for depositing

waste material like cloth paper ar oiher matezial 2oiled with a nitre ar amine cormpond,
Such receptacle shall be desiroyed by burning or using other suftable methads under the supervision of o responsible
peTson,
Disposal of empty contniners - Empty containers used for holding cempaimnds included under Appendix A shall be
harughly eleaned of their contents and treated with an imactivating agent befone being discarded,
Decomtamina thon al Pits, Tanks ete.-
Betiore a warker enters a pit.tank kettle or any ather canfined space which contains & nitra ar amino copmpaund it shall by
tharoughly washed and cleaned.
No pant of the plant which containg nitre or amine compounds shill he repired or opened fir vepales imiess it fins been
emptied of such campounds and thoaroughly cleaned & decontaminated,
Records of such Iresiments sholl Be maintnined i o refister approved by the Chicl Tnspecior and ihe ragister shall be miade
available for inspection when reqoired by Inspecior,
Marual hondling - Controlled substances ghall not be allowed to be mixed, filled, emptied ar handled except by means of a
scoap with a handie. Such scoop shall be thoroughly cleancd daily
Protective wears- the cecupier shall provide, maintain clean and in good condifion protective clothing and oiher equipments
s specified in the table below:-

TARLE
Frocess Protective clothing and other equipments

For manipulation of compounds Mentioned in Appendiv-A

(A} Long trousers srd shirts or overalls with full sleaves and hend coverings, The shitt or averall shall caver the

mack cormeisly; and

(B) rubber land ploves, nibber aprons, nibber gum boots and akdiae

Far manipulation of compounds Mentioned In Appendiz-B

[A) White clean clodhing mentioned in {A) as above in addition to white clean shirts,

Singlat and pratective equipments as memioned in (B) abave

(B} White long sleeve npron

Br
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Instruetions regarding risk - Every worker on his frs empleyiment in the said processes shall be filly instrucled on the
praperties af the 10xic chemienls b which he i3 likely o be exposed o, of the dongers involved and the precautions to be
faken. Workers shall also be instructed on the messures 1o be teken 1o deal with AN EmErEeny.
Medical focilitics and records of examinntions amd tesls -
the nccupier ol every factory 1o which this scheduls applies, shall -
emnploy o qualified medical prmatitioner fir medics! survedtlance of the wirkers emploved therein wliase employiment shall be
subjeet to the approval of the Chisf Inspecior cum facilitsor; and
Provide 10 the nwdical practitioner all the recessary facilities for the parpose referred to i eliuse (&),
The record of such examinations carried out by the medicn] practitiomer shall be maintained In o sepamse, reglsier
approved by the Chief Inspector cum Facifitntor, which shall be kept readily available for nspection by the
Inspectoscum Encilitntor,
Mailical examination by ceriifying Surgeon -
ewery worker employed in the processes specified in paragraph | shall be examined by o Certifying Surpeon within 15
diys of his first employment. Such examdnations shall include skin test for dermnlitis and no wirker shall be allowed o
work afier 15 days of his first employment in the factory unless certified Rt for such employment by the Certifying
Burgeoit
Bvery worker employed in a manganese process shall be ne-examined by a Certifylng Surgeon at least ance in every
three ealendar months and such exomination shall, wherever the Cantifying Surgeon eonsiders appropelate, include oll
the tests in sub-pargraph {1},
The Certifying Surgeon afier exomining & worker sholl [ssue a Certifleate of Fiiness In Form XXIE The record of
examination amd re-cxaminations carried me shall be entered in the Certifioate wnd the Certificats shall be kept in the
custady of the manger of the factory. The record of each examination earried out under sub-paragraph (F) and (10,
melading the nafure and the results of dis tes, shgll alss be entered by the Certifying Surgeon in & health register in
Fuiim XXV,
The Certi flzate of Finess and the health regisier shall be kept rendily availahle for inspection by tho Inspecior,
IF At any time (he Ceriifying Surgeon is of the oplnien that a worker i3 no lomger fit for caployment in the said
procesics an the ground that continuance thersin would imolve specal danger o the henlth of the worker, lie shall
mike & recard of his findings in the sakl cerlifoate and the health register, The entry of his findings in thase documens
should alsa inchude the parod for which he considers that the said person is unfit t work in the sald procsss ghall be
provided with alternate placement fcilities urless he is fully incapacitated in the opinion of the Centifying Swgeen | in
which case the person affecied shall e sultably rehabiliated,
Mo person who has been found unfit to wark s sald in sub=paragriph (5) shall be re-employed or permitied 1o work in
the said processes unless the Centifiing Strgeon | after further examination, again certifies him i for emplovmani in
those processes,
Washing nnd bathing fcilitics -
The fellowing washing and bathing facilitics shall be pravided and maintained in a clean state &nd in good repalr for the
use of all workers emplayed in the said processes -
a wash place under cover having constant supply of witer and provided with clesn towels, soap and nail brushes and with at
keast ene stand pipe for every five such workers:
# percent of the stand plpes provided under elnuse (a) shall be located in bathrooms where both hot and cold water shall be
made avalluble during the working hours of the fictory and for one hour thareafler;
The washing and bathing facilitics shall be in close proximity of the area lsising the said processes:
Clean towels shall be provided individually so cach worker: and
in additien to the taps meationed under ek (2), one stand pipe, in which warm water is made available, shall be provided
on esch Mo,
Arrangement shall be made to wash factory unifeems and ofber woek clathes everyday,
Washing andl bathing-
a) ol the warkers employed in the said manfenicing process shall earsfially wash their hnnds and faces befarg taking foad
or lenving factocy,
b) Bmh register- the workers employed in the said manutciuring process shall ke bath ar fctory premisss and will enier
their names in the bath regi<er 2= token ol having done so.
Food, drinks, ete, prohibited in workeoom - Ne worker shall consuime foad, drink, pan, supari or lobaceo or shall dmake in
any workroam in whicl the snid processes are carvled an and no warker shall remadn in any such room during intervals for
meals o rest,
Cloakroam - There shall be provided and matitained in 4 cleon state and in good rapair for the use of the workers empleye
i dhe suid processes
i chankraoem with teckers hivving twe Eamguirineents - one foe sireet clothes and the ather for work ol oties, and
; &4
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A place separte from the lecker room and the messroom, for the storage of prodective cquipment provided under paragraph 7.

The nccommodation so provided shall be under the care of a responsible person and shall s kept clean.

Mess room - There shall be provided and maintained for the use of workers employed in the said processes whi remain on

the premises during the meal intervals, a mess mom which shall be furnisbed with tuhles and benches and provided with

suitable menns For warming food, The mess room shall be placed under the charge of o responsible person aisd shall be kept

edean,

Time allowed for washing - Before ench meal and the erd of the day at least 10 minutes addition to the regular inerval shall

b allowed For washing to each person who s been employed in the sald process,

D ying stoves-

a) every drying stove shall be efficiently ventilated to the cut side air in sueh a minmer that hot pir from siove shall not be
dravwm imba Ay waork Foom.

B} Mo persan shall enter into stove to remeve the contents until s free surcent of adr his been passed through by mechankeal
i,

Moai-sparking tools- non sparking tools shall be pravided for the purpose of cleaning or repoiring machinery o or operating

any process where vapoisrs of betasmphthyl nmine nre evolved.

Testing of ntmasphere- Amines in the atmnsphers of the work raaem where the manuficturing process is caried an shall be

estimated onee in every week and recards of such estimations shall be made availuble when required by an Inspectoream

{acilidubor,

PART-IT
18, Separation of process: the said manufscturlng process "B shall be carded on o roons which shall not communicsta wiih

£43
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the arher rooms éxcept throurh a passage open entirely 1o amside atmosphare.

Limitation of exposare-
8) no worker under the age of 40 years sholl be engagad In the fhetory for the said rmanuficiuring process *B for the first

time nfter the. date on which these rules come into force.
b} before the end of the day i least one hour shall be allowed for bathing to each person who is employed in the said
manaficturing process B including the time allowed under paragmph 22,

Exemptions - [ in respect of any factary, the Chiefl Inspecior is satisfied thot owing to the exceptional clrcunstances or
infrequency of the processes or for any other reason, all or any of the pravisions of this schedule is not vecessary for the
profestion of the workers in the factory, the Chief Inspecior may be a certificna in writing {which he may in his discretion
revoke nt any fime), exempt such factory from all or any of such peovisions subject to such conditions, if any. as he may

spexify therein,

APPENDIX-A
|SEE FARAGRAPH 2, 10, 13)

The benzenes, Toubenes, Xylenes, having undergone nitration once or several times { niro, dinitro and triniro benzene and its
hominlogues) amd chlorinated compounds, naphalenes, hiving indergone nitration cnce ar severnl limes, anilines and lis hsmologues(
ohsline, Xlidine, cuminided aniziding, phenctiding ond their chlodnsied nitmted and alkylaled compoandsi dimethylailine,

tabieylendiamine, toludine pheaylydeazing, whiylhydrzine)

I—l—

APPEMDIX-B

[SEE PARAGHRAPH 2 & 13|
o Adphomaphtiylomine
2, Beisnaphthylamine
3. Henzidine and its salis
4. [Dianisidine
5. Toludine
. [Hehlombeisrichine

APPENINX —
CAUTIONARY PEACARIVNOTICE
Carcliogendc dpe lnfermedintes

Mirerand aming compounds are arsmatle hydro earbons are dangeroie In this factory you hive 1o handle them carefufly.
Allitena of protective weir provided should be @ s ol o dafeguand o healih,
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Muaintain cleanliness ot all times Before meals wash hands and feet . A huth before leaving the factory is essential leking care
to weash the hands well,

If any chemicals falls on your body wash it off immediately with soag and water, Change clothing af onee IFsnap with s
eynoticnitroming compoand comtact the appointed docior immedintely.

Do not handie any nitro or pmino compounds bare hand .Use a loag handle OO

Aveid adeoholic drinks a3 these can cause risk of poisioning .

In case of iliness contact the factory manager and the appoimed doctar

Dan't chew, eat, drink or smoke in the wirk roonm or with soiled hands Keep food and drinks away from te work place

[T you work with betannphthylamine or benzeding or its snl nlphanapthalymine or dinnisidinse :-

Remember the serlous effects will follow atter a number of vear if great care is net taken to observe abselule clennliness of
biody | close , missiomry and tools

At meeal time wash face and hands twico with scap and water 10 remove all chemicals; wear a g sbeeve alenn apron while
enting

Befire keaving the fhctory toke a bath ising soap and waler twice ofler thlz put on your home clathes

Schedule B-X X1V
perarions Tnvodilng bigh aoive fevels
Application - This schedule shall apply to all operations in any manufacturing process having higl nsise level,
Definitions - For the purpose of this schedule -
"HNoise™ means any wiwanded soumd,

"High noise level” means any noise level measured on the A-weighted scale is ©0 dB or shove.

"Desibel" means ane-tenth af “Bed” which is the findamental division of a logarithmic seale used to express the ratio of 1we
specified or inplied quantities, the number of “Bels™ denoting soch a mtio being s logarithin fo the base the of 18 of this
ratic; The seise level for the seund pressure level) 6 comresponds 1o a reference prossure of 20 % 10 powar{-56) Mewton per
square meler ar 00002 dyies per square centimetre which s the threshald of hearing, that Is, the lowest sound prossure level
receasary e produce the sensation of hearing in average healthy lzsteners, The decibel in sbbrevinied form s dB.

"Frequency™ Is the mie of pressure variations expressed in cyeles per second or hertz,

"dBA" refiers 10 sound level in decibels ns measured on a sousd level meter operating on the MA-weighting net woark with
slow meter respense,

"A-welghting™ mesins making graded sdjistments in the intensities of soud of vaclous frequencies for the purpase of noiss
measurement, so that the sound pressure level measured by an indriment reflects the actual respanse of the human ear to the
skl measired,

Frotection agninst noise —

In every factory, sultable, a suitable engincering comrel or sdministrative measures shall be taken to eisire, 30 fir as is
reagonably practicable, that no worker i exposed to sound levels exceeding the maximum permissible moise EXPOSLTE
levels spesified in Tables | and 2.

Tubie 1

Permisaible exposare in cases of continicus nolse
Toatal time of expasare (continuoes dBA
Sound pressure bevell i or & per day, in hoars
numbser of shor ferm exposuanes)

300
402
4 b5
5497
2100
| L
I 103
¥ 107
]

Li 115

Motes: |. Mo exposure in excess of 115 dBA s o be permitted.

Z. For any period of expasure filling in between any fignre nnd the next higher or
lawer figure ns indicated in column 1, the permissible sound pressure leved is (o
be desermined by extrapolation on 8 proportionnie basis.
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Table 2
Permissible exposure levels of impabsive o mpoet noise
Peok aound pressure level in JB Permitted number of impulses or impsct per day
Tably R Cak
135 315
130 1,6
125 3160
120 10,004

Mo pxposure in excess of 140 dB peak sound pressure Bevel is permitted

For any penk sound pressure level falling in between any fgure and the next higher or lower figure as indicated in column 1,
the permitted mumber of impulses or impacts per day i 10 be deermined by extragolation on o progortionate basis,

Fest the purposes of this schedule, if the variations in the noise level invelve maximum o intervals of ane sseond or less, the
noise is fo be considered ag a confinuous one and the criteria wiven in Tabls 1 would apply. In odher cases, the noise is io b
eangidered ns impulsive or impact noise and ihe criterla given in Toble 2 would npply,

When the daily exposure is composed of two or more periods of noise exposure nf different levels their camibined effect
should be considered, rather than the individunl effect of each, The mixed exposure should be considered fo exceed the Hemit
value if thse sum of the fractions CUT1 + C2T2 +.......... Cn/Th exceads nnity, - Whare the CI, C2 oto; indicate the total
time of actual exposure ot o specified noise level and T1, T2, ete. denole the time of exposire of less than 90 dBA may be
ignored in thw above caleulntion.

Where it Is not possible to reduce the nokie exposure to the levels specified in Point {13 of the Note by rensonably practicable
engineering cantrel or administiative mensures, the noise exposisre shill be reduced to e gresiest extent feasible by such
vontrol maeasures, and each woeker so exposed ghall be provided with sstnble sor proteslons so es to reduwce the exposine o
noise b the levels speified in Paint 1) of the MNote,

Where the ear pratectors provided in sccordance with sub-paragraph (2) end worn by a worker cannot stil] attenuste the noise
reaching fear his ear, as determdned by subirasting the attenuation valus in dBA of the ear protectors concernesd fom 1he
measured sound pressure bevel, (o bevel permissible under Table | or Table 2 & the anse may be, the noise exposure period
shall be suitnbly reduced to corespard o the permilssible noise exposaces specified in point {1 of the Note.

In all cases where the previdling sound levels exceed the permissibla levels specified in poiist (1} of the Wate there shall ba
aclministered an effective hearing conservation programme which shall include among other hearing conservation meisures,
pre-employment andk periodical andibory surveys conducted on workers exposed to noise exceeding ibe permissible levels,
and rehabilitation of such workers either by reducing the exposure to the noise levels or by transferring theen to places whese
noise levals are relatively less o by any other suitable means.
Every worker employed in arcas where the noiss exceeds the maxinum parmissible exposure levels specified in poind (1) of
the Mote shall be subjected 1o any suditory examination by a Cerilying Surgeon within 14 days of his first employment and
thereafier, shall ke re-examined at least onee n every 12 monthe. Such initial and periodical examinntions shall inclide tests
which the Cerfifying Sargeon may consider appropriate and shall include determination of iclitory thresholds for pure tones
af 125, 250, 500, 1000, 2000, 4000 and 8000 cvches per second,

si-heilole IE-X%%

Manufactore of Royon by viscose process
Defimitions - For e purpose of this Pari -
“approved"” means approved for the time belng in writing by the Chief [nspecinr;
“breathing appasalus” menns a helmet or face picce with necessary connections by means of which the person using it in 2
poisancus, asphyxiating or imitant aimesphens breathes unpoliuted air; or any other approved apparatus;
“chum'” menns the vessel in which alkali cellulose palp is trented with carbon disulplilde;
“thanping” means transfer of celluloss xanthate from a dry churm to n dissolver; '
“eflicient exhaws: draughi™ means localised ventilation by mechanical means for the removal of any gas or vapoyr, 50 8s to
prevent it [fom cacaping indo the oir of any place in which wok g carried on, Mo drnught shall be deamed fo he efficient if it
fails to control effectively any gas or vapous gencrated ot the point where sisch gas or fume originates:
“fume process™ means any process in which carbon disulphide or hydrogen sulphide is produced, wed or given off;
“life belt™ means o belt made of leather or ather suitable material which con be securely fstensd round the body with =
suitable length of mpe attnched is i, each of which ks sufficlently sirong 1o sustuin the welght of 0 man;
“protect]ve equipment” means apron, geggles, face shiekds, foolwenr, gloves and overalls made of sufiable materials.
Ventilatinn -
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In &l workrooms where a fume process B camied on, adequate ventitation by natural or mechanicn] means shall be
provided 5o ps to condmol, in association with other control measses, the concentration of Garbon-di-sulphide and
hydrogen sulphide o he abr of every work enviropnment within the permissible limits.
Motwithstunding the requirements in sub-pacageaph (1) on efficient exhonzst drmught shall be provided and moistadaed o
conlred he concentration of carbonsdisadphide and hydrogen sulphide in (he air af the follewing Focations -

durnping boppers of dry churns;

spinning machines;

i roliers and cutters weed in steple fibre spinning;

aydro-exiraciers for yarn cakes;

aflar ireatiieil pracase; and

spln baihs.
Iis 5o far as the spinning rmchines and trio mllers and cuttors wsed in staple fGilre spliiming ane concermed, they shall be,
for the purpose of emsuring the effectiveness of the exhaust draft 1o be provided as required In subepanagraph (1],
oielosed as fully as practicable and provided with suitnble sbuiters in sections te enabbe the requined operations o be
carred oul witloul giving rise toamdue quantities of corben-di-dulphide escaping to the work ervironment.
Mo dry chum shall be opened after completion of reaction withoul initially exiausting the residunl vapours of carbonedi-
sirlphide by operation of a switable and =fficient orangement for exhosting the vapours which shall be continued 10 he
operated a5 long as the clurn is kept ogened.
Whenever nny veatilation appasatus normally required Far the purpose of meeting the requirements in sub-paragraphs
(0% {00y oo (1Y) is ineffective, fails, or i stopped for any purpose whatsoever, ol persons shall be required o leave
the work arens where the oquipment or precesaes specified in the above sid sub-pamgraphs are in vse, a5 s00n as
possible, and in pny case wod [mter e 15 mdmges afler such on acomrence,

All ventifating systems provided for the porposes a5 required in subparagraphs (013, (00} and (%) slall be examined and
inspecied once every week by a responsible person. It shall be thoroaughly exominad and tested by o competenl poraon Goce
I every period of 12 months. Any delocts found by siech cxnminofions or test shall be rectified frthwith
Aregister containing porticulars of such examinations and tests, and ihe sinte of the systems and the repsirs or alterations (iF
sy} foumid 1o b noceszary shall be kepl and shall be availnble for mspection by an Inspectos,
Waste from spinning machines- Waste yam from the spinning machines shall be deposited [n suitable containers provided
with cloge fitting covers. Such waste shaoll ba disposed off &5 quickly as possibls afler decomaminalion,
Lining of dry churms - The inside surface of all dry chums sholl be coated with a norsticky paiat 3o that celludoss 2antlape
will notstick tothe surface of the charn, Such coating shall be maintained in good condition.
Alr momitaring -
To ensure the effectiveness of the coniral measures, monitoring of earbon.dislphide and hydrogen sulphide in air shall
be carried out onee affeast in every shift and the recont of the resulis s abtained sholl be entered in o reglster specially
maintzined For the purposes.
Far the purpose of the requirement in sub-paragraph (1), indanianecus gas detector ubes shall nol be used. Samples
ghall be cellected over durstion of nod less than 10 mimstes and aondyzed by an approved method. The locations where
suich monitoring is 4o be done shall be as directed by the Inspecter,
[f the concentration of ¢iiber corbon disulphide or hydrogen sulphide exceeds the permissible limits for sach vapour or
gas s laid down in Kide 66, sultable sleps shall be taken for controlling the concentrations in alr of such contaminants.
A report of such cecurances shall be sent ta the Chiel Inspector Forthwitle
Prohibitlon (0 remain s fume process room = Mo persen during his intervals for meal, oe rest ghall rermin In any roam
wharein fume process 5 enrried an,
Prohibitioe relaling to employment of young persons = Wo young person shall be emploved or permiited o work noany
fume process ar in apy room in which any. such process is carried o,
Protective equipaen] —
the oceupier shall provide and malntakn In good conditien protective equipment s specified in the Teblz for use of
persng cmployed m the processes referred (o therein

Tablo
Process Profective cguipment
Thamping Civerafls, fmce-shietds, gloves and footwear
— all mde of suitable naateral
Spinning Suitabbe aprons, oloves and fooiwear
Pricess Inwelving o Sultibly gloves and Foodwens

fkely to involve
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comlaet with viscose

anluticn.

Handling ol siilplis Buitahle chemical popples

Any other procass Protective equipinent s may be ditecie:d
invalving comninc by the Chief inspector by anorder in writing
with hazardous

chemienls

A sultable room, rooms or lockers shall be provided exclusively for the storage of all pratective equipment supplied o
workers and no such equipment shall be stored at any place other than the room, rooms or lockers so provided.

Breathing appo rafus —
I Thers slall be provides in every factory whers fume process s carded on, sufficient supply of -

a}  hresthing apparnis,

bl axypen and o suilable opplisnces for lis administrmdion, and

¢} i belis
1.

a) The breathing apparatus and other applinnces refesred 1o in subparagraph (£} shall be maintained goacl gondition and

kept in appropeiate locations s as to be readily availoble,
by The breathing appamius and other applisnces referred ot (a) nnd (b) of sub-parngraph (1} shal| ba cleaned and dizinfested
at suitable istervals and thoroghly inspected once every manth by o responsible person,

€] A record of the maintenance of the condition of the brenthing apparatus and other applinnces referred 10 in sub-

paragraph (1) shall be entered in o register provided for that purpose which shall bo readily available fir inspection by sn
lispecior.

1L Sufficient number of workers sholl be irained and peciodically refruined In e ose of breathing appsrains aird
administering nrtificial reapieation so that ol least 2 such troined persons would be available during all e working
hiowrs i esch roon b which fume process is Girried oo,

. Brenthing apparatis shall be kept properly labeled in elean, dry, light-proof cabinets and if linhie to be affected by
fiirmes, ganll be protecied by placing them in switnble containers,

v, Ma person shall be employed o perferm any work for which breathing npparatus s necessary 1o be provided wndes
sub-paregraph { 11 unbess he has been fully instructed in the: proper use of that equipment.

V. Mo breathing apparatuis provided In pursuance of sub-paragraph (1) which has been worn by a perscn shall be worn
by anollier person shall be worn by ancther person unless It ks beon thoroughly clesned and disinfected since Tast
heing worn and the person has been filly nstructed in the proper use of that equipment,

Iy, Electric fittings - All electric fittings in any room in which carbon-di-sulpaide i3 produced, used or given off o is likely 1o
be given aff into the work enviroament, other than # spinning room, shall be of fame-proof construction and all eleeeric
conductors shall either be enclosed inmetnl conduits or be lead-shwathed,

11, Frohibition relating to smoking, eic, - No person shall sivoke or cay madches, fire o naked light ar athes means i
producing a naked light or spark in a reom in which fume process is carried on, A wcdiee b the lnnguapge uwndersiood by the
rmajerity of the workers shall be posied o prominent locations in the plant prohibating smoking and carrying of matches, fire
ar naked light or other means of producing naked light or spark nto such rooms,

Provided that fire, naked light or other means of producing a naked light of spark may be carried on in such ropm
oty when required for the purposes of the process itself ender the direction of n responsible person.

12, Washing and hathing fucilities —

L There shall be provided and maintained in a eloan stnte and in gouod repalr for the use of il warkers employed and
in the processes covered by the schedule, adequate washing and bathing places having » constant supply of water
under cover at the rale of cae such place for every 25 persons employer,

. The washing ploces shall have standpipes placed at intervals of not bess than one meter.

|18 Mot less than ane half of the teeal number of washing places: chall be provided with bathtooms.

. Sufficient supply of clean owels mude of suiiable materinl shall be provided.

Pravided that such towels shall be supplied Individunlly for each workes if so ordered by the [nspector.

W, Sufficient supply of soap nnd nndl brushes shall be provided,

13, Rest Heom -

L A reest voomm shall be provided for the workers engnged in doffing operafions of filamend yar spinning process,

I Such rest room shal] be provided with fresh alr supply and adequate sealing armngement,

14, Cautionnry notice and instruetions —

L the follewing cantionary notice shall b prominently displaved In each fume process ecarm.
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Carbon disulphide (CS2) and Hydrogen Sulphide (25 which mwmy be present In this room ere hazardous 1o bealtli.
Fellew safely Listruciions,

Lise protective equipment and breathing apportus as and when required.

Smoking is stnctly prohibited in this area,”

This matice shall be in o langunge understoad by the mnjority of the workers and splayed where it can be emsdly and
conveniently read. [Fany worker is illiteraie, effective stepe chall be isken to explain carelully to him the contents of the notice so

displnyed

15
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I, Arcangements shall be made to instruct each worker employed in any room in which a fume process is carmed on
regarding the health lazards conpected with their work and the preventive mensures and methads o prodect
themsebves. Such istructions shall be given on bis first employment and repented periodically,

Iir. Stmple and special Instrnictions shall be framed to ensure that effective mensurcs will be carried oul in case of
emergeEnay invelving asenpe of carbondi- sulphide and hydrogen sulphide. Those instructions shall be displayed in
the concerned mreas sk workers shall be instructed and trained in the setions to be faken (o suh emergencies,

Medical facilities and recorils of cxnminations sad tesis -

L The aceupier of every faclory 1o which this schedule applics, shall-

employ o qualiffied medical practitioner for medival surveillance of the workers employed thersin whase employment shall

be subject to the approval of the Chief Inspecior of Faciories; and

Provide in the said medical practitioner all the necessary facilities for the purpose refered at (o),

il The record of such examinations caried out by the median! proctitioner shall be maimtained in s saparale, register
upproved by the Chiel Inspector of Fociories, which shall he kept readily available for inspection by the Inspecior

Muedical exnmination by certilying Surgeon -

L Every worker employed I the processes specifed In pasagraph | shall be examined by A Cetifying Surgecn within
days of his first employment. Such examinations shall include skin test for dermutitis and bo worker shall be
allowid to work after 15 days of his first empboymsent in the factory wnless certified fit for such employment by the
Certifying Sungeon,

Il Every worker employed in o manganese process shall be re-exnmined by a Certifying Surgean at Jeast once in every
three calendar months and such examination shall, wherever the Certifying Surgenn considers sppropriote, inelude
all the: tests in sub-paragraph (1],

[ The Cerlifying Surgeon afler examinlng & worker shall issue & Certlficate of Fimess in Form XX The record of
exnimination an re-exsminstions carried eait shall be enteresd in the Centificate and the Certificate shall be kept in
the custody of the manger of the fictory, The record of each examination carded aut Ender sub-paragraph (1) and
(M} Including the nature and the results of thesa teat, shall also be entered by the Certifying Surgean in a healih
reglster in Form XXIV,

V. The Certificate of Fitness and the health reglster shall be kept readily avaifuble for mspection by e Inspecior.

L If at any fime the Centifying Surgeon is of the apinion that o worker is no longer fit for cmployeent in the sid
precesses on the ground that continunnce theseln would involve special danges 1o the heabth of the worker, he shsll
make 8 record of his findings in the said certificate and the health register. The entry of his findings in those
documents should also inchade the perlod for which he considers that the said person is unfit to work in the said
process shll be provided with alternate placement facilifies ualess he s fully incapacitsted in the epinion of the
Certifying Surgean , in which case the person nffected shall be sultably rehabifitated.

W, Mo person who has been faund unfit 19 work as said in sub-paragraph (V) shall be re-emplaved or permatted o work
in the sald precesses unbess the Certifying Surgeon, afier further examination, again certifies him fit for employinent
i flaed processes,

Exemptions - TF in respect of any factory, the Chief Ingpector is satisfied dheat awing 1o the exceptional circumstances or

infrequency of the processes o for any other ressan, all or any of the provisions of this schedule is nol necessary for the

protection of the workers In the lsctory, the Chief Inspector may be o certificate in writing which he may In his discretion
roviole ot any time, excinpl such factory from all or any of such provisions subject 1o sich eonditions, i any, & be mny

specify therein,

Schedule M-XXV]
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fighiy Flammuable Liguide and Fliamooble Compressed Gutes

Application - These schedule will be applicable 1o all factorles where highly Rammable liouids o Bammable yompressed
ases are nanufotured, stored, handled or used,
Defimition - For the purpose of this schedile -
“highly farmable limid™ means any Hguid inchiding its sohsion, smalsion or suspension which when teged in 8 mannes
specificd by sections 14 and 15 of the Petraleum Ace, 1934, (30 of 1934) gives off flammnohls vapours al a fempamiure less
than 32 degree ligrade;
“Aammable compressed gns” meais Nammable compressed gas s defined fn section 2 of the Static and Mobile Pressure
Veascls (Unfired) Rules 1981 framed under the Explosive Act, 1884,
Stornge -
Every flanumuabde liguid or animable compressed gas used in every factory shall be stored in suilable fixed storage tank,
of In sisltable closed vessel located in o safe position wnder the ground, in the open of in a stove room of adequats fire
resiztam construciion
Except as necessary for wse, operation or mainlenance, every vessel or tank which contains of had contnined highly
Nammable lquid or flanumable compressed gas shall be slways kept closed and all reascmnably peecticahle seps shall be
taken b comtain or immediately drain off 10 3 suftable comainer any spill or lesk that MY BCCAr.
Every cotalner, vessel, tank, eylindes, or store room used far storing highly Nammable lipwid o Mamimable compressed
gas shall be cleardy and in bald letiers morked “Danger-Highly Flammable Liguid® or =Mnnger-Flammable
Compressed Gns",
lnclosed Systems for Conveying Highly Flamwmble Ligulds - Wherever it is reasonsbly practicable, highly fammible
liquids shiall be conveyed within a factory in eelly enclosed systems consisting of pipe lines, pumps and similar applinnces
from the gtarape tank or vessel to ibe point of use. Such enclased systems shall be so designed, installed, apermted and
maintaited as o avoid leaknge or the i of spilling.
Preventing Formation of Flammahle Mixture with Alr - Wherever there i o poasibility for leakape or spill of highly
flammable liquid oc Memmable compressed gns from any equipment, pipe line, valve, joind or other part of A system, all
practicoble mensures shall be tnken 10 costadn, drain off or dilute such spills or leakage as to prevent formation of Mammahle
inixiure with air.
Preventhon of lgnition - In every mom, work place or other location where highly Nammable liguid or Aammable
combustible gas iz dared, conveyed, handled or used or where there is danger of fire o explosion from acewmulation of
highly flanunable liquid or flammable compressed gas in alr, all practienble measires shall be fuken 1o exclude the Baurces. of
igniticn. Such precations shall inelude the follawing:
All elecirical apparatus shall either be excluded from the area of risk or they shall be of such conatructian and so installed
anel mwirgnined as 1o prevent the danger of their being a source of ignition:
Effective measures shall be adopied for prevention of sccumulation of siatic charges to 4 dangerous extent;
no parsoa shall wear or be aflowed to wear any foot wesr kaving fron or stee] nails or any olher exposed ferrous moterials
which is likely o caies sparks by friction;
Smoking, lighting or corrying of matches, Hghters or smoking materinls shall be prahiibited;
Transmizsion belts with iron fastenars shall not be used: and
all other precautions, ns are reasombly practicable, shall be taken 10 prevent Initiation af ignition fren all other possible
sources such as apen flames, frictional sporks, overheated surfaces of machinesy or plant, chemical or physical-chemical
reaction aml mdinnk heat.
Frohibition of smoking - Mo person shall smoke in any place where highly flammable liguid o7 flammehle compressed pas
is preseait in circumstances that smoking would give a risk of life. The occupler shall ke ol practicable measuras v ensure
campliance with this requirement including display of & bald notice indicating prohibition of smoking nt every place where
this requirement applies.
lFire Fighting - In cvery factory where highly fnmmabie liguid o fammable coimpressad wag s mamfactured, sored,
handbed or wsed, approprinte and adequaie means of fighting & Tire shall be provided. The adequacy and suitability of such
mieans which expression includes the fixed and portable fire extinguishing systems, extlnguishing material, procadures gl
the process of fire fighting, shall be to the standards and levels prescribed by the Indian Stanclurds applicable.
Exemptions - IF in respect of any factory, the Chiell Irspector is satisfied 1t owing io ihe exceplional clroumsisnces or
infrequency of the processes or for any other reasen, oll or mny of the provisions of this schedule s not necessary for the
protection af the workers in the faciory, the Chiof [nspector may be & certificue in wrifing which he may & bis discretion
revike nt any time, excenpd such factory from all or any of such provisions subjedt to such conditions, if any, as he may

specify therzin,
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s B-XXVIE
prraiions fa Foundries

Appllcation = Provisions of this Schedule shall apply 10 all paris of factories where any of the following operations or
processes re carried on
the production of from costings or, s the case mny be, steel castings by cesting in moulds made of sand, loam, moulding
composition or other mixture of materdals, or by shall moulding, or by centrifigal costing and any process incidental to such
peocctEon;
the produstion of non-ferrous castings by casting metal in moulds made of sand, boam , metal, moulding compasition or
ather material or mixtare of materials, or by shall mouldings, die-casting {inchuding presssire die custing), centrifugal casting
ar continuous casting and ony process incidental o wich prodiction; and
the melting and casting of non-ferrons metal for the production of ingots, billets, slabs or other similar prodocts, and the
airlpping therssf,
Ban shall mot ppply with respect fo -
Any process with respect to the smelting and manufneture of bend and the Eleotric Acoumulators;
Any process for the purposs of & printing works; o
Any amelting process in which metal 18 abeained by n reducing opemtion or any peocess [nchdental (o such opsrtion; or
The produsction of steel in the form ol ingets; or
Any process in the course of the manufaetune of solder or any process incidental 1o such manufBeaune o
the smeling and easting of leud or any lead-besed alloy for the production of ingots, billets, slabs or other similar products
or the stripping therend, or any process incldental 1o such melting, cnsting or siripping.
Definltion - For the purpose of this Schedule-
“approved respirator’ means a respimior of a type appeaved by the Chief Inspector oum Facilitator,
Peupala of fernace” inchedes n receiver nssooisted thevewith;
*dressing or fetling opemtions” includes stripping and cther removal of adherent sand, cores, rinners, risers, flash and other
sueplue metal from a casting and the production of rexsonably clean and smooth surface, bul does not inchsde;
i The remaval of metal from 2 casting when performed incidentally in connection with the machining or nssembling
of castings after they have besn dressed or Fetilled, o
il Any operation which is knock-oul operntion within the menning of this schedide;
"foumdry™ means those parts of a factory in which the production of fron or steel or non-fermus castings (sot being the
production of pig iren or the praduction of steel in the farm of ingate) is corried on by casting in moelds made of sand, loam,
moulding compiagition o other mixture of materials, or by shell moulding or by centrifugal easting in metal mouids lined
with sand, or die casting Including pressure die casting, sogether with any part of the factory in which any of the following
processes ore carried on as incidenial processes in connection with and in course of, such production, namely, the preparation
and preparation of moulds and eores, knock oat operations and dressing or fettling operatiens;
“knock-out operations™ means all medhods of removing costings from meulds and the Tollowing operations, when clone in
aormestion thesewith, namely, stripping, coring-outasd the removal of runners and risers;
"nouring aishe™ means an aisle leading from a main gangway or directly from a cupols or furnace 1o where metal is poured
inbe moukds,
Probibltkon of use of certain nenterdals as parting materials -
A material shall pot be used as a parting material 111 is a meterial containing compounds of silicon caleulated as silic
t the extent more than 5 percent by weight of the dry material :
Provided that this probibiticn shall not prevent the fallowing being used ae a parting material if the materlal does not
condain on admixbere of any other silica -
Zircomium silicate [Zircom)
Caleired china clay
Calcined aluiiinous freclay
Sillimanite
Crleined or Fsed sluming
Dilivine
Matursl s
[ham or other matier deposited from o fediling or Besting process shall oot be wsed 85 a parting material or as a

congiiuent o a parting materjal
Arrangement and storage - For the pusposes of promaoting cafety and cleantiness in workrooms the fallowing requirements

whall be ohserved:-
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maalding boxes, loam plodes, (zdles, patterns, pattorn plates, frames, boards, box weights, aod orher beavy articles shall be
a0 arranged and placsd as W emable werk o be caried on without unnecessery risk;
Suitable and conveniently accessible racks, bing, or ailer receptacles shall be provdded and vsed for the siomge of other gear
el onls;
Whers there is hulk siorage of sind, Tiel, meial scrap or other materials orresidues, siitable bins, bunkers or ather receptacies
shall be provided for the purpose of @ich storage.
Coanstructlon of Moars -

Fioars of indoor workploces in which the processes ae carried on, otlier than parts which ars of sand; shall have been

sirfice of hord material,
Mo part of the floor of any such indoor werkplace shall be of sand except where this is necessary by reason of the waork

oz,
Al parts of the surface of the floor of any stich indeor workplace which are of sand shall, sz for a5 practicable, be
raaintained in an even and firm condition
Cleanlimess of indver workplaces.-
All secessible parts of the walls of every indoor workplace in which the processes are carvled on amd of everyihing
affined io those wall shall be effeciively cleaned by 2 smnlnble mehod & height of nod less than 4.2 meires from the
flaor 81 lerst cnce in every period of fourteen months, A& record of tho carsying oul of every such effective cleaning in
pursemnce of this paragraph inchuding the date (which shall be not less han five months nor mare than nine months afler
Tk Tast immediately preceding washing, cleaning or other treatimant.
Effective clenning by & suiteble method sholl be corviéd ot at Jeast once every working day of all scceseibbe parts of the
floor ¢f every indoor workplace in which the processes are carried on, olber than parts which arg of sund; and the paris
which are of sand sholl Kesp iy good order,
Mimnual opera thons nyvolviog molben metal -
Thene shall be provided and properly maintained for all persans employed on mamial eperations Iavalving moltes metal
with whicly they are leable 10 be spinshed, a working space far that opesation -
Which ls adequate for the safe perfeemnnce of the serk nnd
Which, so far a5 repsonpbly practicable, is kepl free fom chstruction®
Any operiation involving the carrying by homd of a container bolding modten msotal shall be performed on a floor all parts
of which where nny person walks while engnged in the operafion shall be on the same level:
Provided thad, where necessary to enable fhe opzrdien 1o be performed without undue risk, nothing in this
parngraph shall prevent the sceasional of exceptional use of a working space on & different level from the flooe, balng a
space provided with a saf nyeans of access from the floor for any person while engaged in the aperaticn.
Gangwiys and pruring aisles -

In every workroom to whicl this paragraph applies constructed, recorstructed or comverted for use as such after the

miaking of this Schedule and, 2o fr as reasonably proctizable, in every other workroom o which this Paragraph applies,

snffickent and-elearly defined maly ganpway shall be provided and properly mninfained which -
sholl hove an even surfsce of hard materal and shall, in padizular, pet be of sand or have oo them more sand thaa i
necessary 1o avaid risk of Hying metal frane accidental spillage;
shalll be kept, so far as reasonably practicalde, free From ohstruction,
I ot wsed for canrying malten metal, shall be ot keast 520 millimetres in width;
il used (oo cacrying molten metal shall be -

Where trnsck fadles are used exclusively, ot Jeast 600 millimetres wider than the oversll widih ofihe ladle;

Where hand shanks are carried by not maore than tao men, of least 920 millimetres in widtl;

Where hand shanks are eareied by more than two men, l lesst 1.2 matiers in width; and

Where ised for simultaneous travel in both directions by men carving hand shanks, of least 1,8 metres in width,

In wodkroom to which this Paragrmph applies constructed, reconstrected or comverted for ues &s such after the making of

this Schedule, sufficient and cleardy defined pearing aiskes shall be provided ard propedy maintgined which -
sluall ave an even susfies of bard material pnd shall, in particular, nol be sand or have on them more sand than is necessary
i avidd risk of flying metal from necidental spillaje;
Shall ke kept 5o far a3 reasonnbly practicabls free from obsirucisen;
if molten metal s carried in bhand Iadles or bulk ladles by not more than two men per indbe; shall be af least 460 millimetres
wide, but where nny moulds alotgside the aisle are more than 510 millimetres above the foor of te adshe, the aisie ghali be
nat Tess than GO0 millimetres wide;
if meolten metal is corvied in kand Indles or bull ladies by mose than two men per ladle; sholl be ot Jeast 760 millimetres wide;
i ol metal i carmied in Grane, :m|||,'._'u ar tnsck ladles, shall be of & width slemmte for the siifa p:r['-bu'rnﬁm‘.'e of the wark,
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Requirements of sub-parngrapd (1) and (10) slall ool apply 10 any workmoom gepart of o workroom if, by reasen of the
nature of the work done thersin, the Baor of tid workroon or, a2 the case moy b, thot part of o workroom has 10 be of
=g,
B dkis puragraph “workroom fo which this parsgraph applies” means a part of & ferrous ar son-farrows foandry it which
maplter metal i transported or used, and & workoeen Go wlich this porsgeapl agglies shall be doemed B Uie purposes of
this parograph to have been consiructed, recenstricied or converted for e as such after ihe making of this sebedule i
the consmicticn, recorstruction or conversion therset was begun after the making of this schedule,
Work near capolns and Fernnces = Mo person shall carry out any work within o distanee of 4 metres from & vertical lneg
perssing) through the delivery end of pny spoid of 8 cupola or fumace, being a spoad wsed for delivering molien metal, or
within o destnnee of 2.4 metres from a vertical line pasalng theougl the nesrest part of any ladle which is in position of the
end of such o spoul, excepd, in gither case, whera it ks pecessary for e propes use of maintenance oF p cupola or furnoce ihot
swork shouwld be carried ot within that distaies of that vwork i being sarried cud at such & time and wndar such canditions thni
there is no danger o the person carrying i1 out friom molen metal which s Being obtaloed Gom the cupola or fisnace o i 0
i Ikl in [msilir.l'l. it the end of the s
Crast and fumes.-
Open coal, coke or wood fires sholl rod be wsmed for heating or drying ladles frside o workroom wnlezs sdeguanie
measires org then (o prevent, so far as practicable, fuives o eber bnpurities from entecing ndo or remainimg in the
atmosphere of the workroom,
Mo open coal, coke or swoed fires shnll be used for drying moulds except in circumstances in which the use of such fires
is nnpvirdnble
Miould stoves, core stowves nnd mmnenling furnnees shall be so designed eonstructed, madtained and weeked oz 1o presonl,
g0 for ns peactbcnble, offensive or injuriouas fames foom enteragg Bndo any workeoom during any period when o person is
emploved therain.
All knock-oul operations shall be cared o -
in & separate part of fousdny swiably partitdoned off, baing & coom or part G which, 50 far as reasomably prscicable,
affective and suitabiles focal exhaust ventilatron and a hagh Sandord of gereral ventilabon ane provided; or
in an area oF s foundry T which, so fhir sy resonnbly praciicable, sfMective and sudiable local exlensl vemilaiion is
pravided, or where compliance with thiz requirement I notl reasenally pracifeable, n high standord of geasm] ventllation s
oy bdiad,
All dressing or fettling operations shall be carried ot -
It @ separate rodm or in o separate part of foundry suitably pordifionsd off; or
Inan area of the foundry =1 apar for the purpese; and shall, so fir as reasonnbly practicable, be carried out with effective
and smtable local exhaust vensilation or other equally effective menns of suppressing dusl, operating as near as possible 1o
the peint of origin of the dost,

 Maintenanes and sxamination of exhaust plast -

All ventilagion plant wsed for the purpese of extraciing. suppreasing or centrolling dose or fueeses shall be propecdy
mainlained.
Al wentilating plant wed for the purpioss of extracting, suppressing or controlling dost o0 femes shall be axamined and
inspected once every week by a responsible person. [t shall be thoroughly examined and tested by & compedent person al
least once o every such examination and test shall be entered in an approved register which shall be available for
inspection by an Tnspecior, Any defect found an any such examinniion and carrying out the exsmination wid jest o the
occupier o manager of the factory,
Mrodective oqulpment -
The cosupiar shall provide and maimlain protective equipmant specified for the prabection of warkers,
suitable pioves to ather protection for the hands for searkers engaged Bn handling any hot mateclal Bkely o cause damaps to
the kards by burn, scald, o scar, or in handling plg iron, sough castings or atber artlcles lkely to canse damage 10 the hands
by el or abrasion,
Eppt‘ﬁvad rﬂil‘:.ll:rnt for werkers L'.ln-yi.nH aul amy npuruli.q:nx |.'r\v=a|J:1|:|‘I i hove dogt corcentrdicn which cannot he dlgpﬂlﬂj
gquickly and effectively by the existing ventilofion nrrangements.
Mo respirater provided for the purposss mentionsd in 1 {b) hos b2en worn by 0 person shall be wom by anather person iF
it bins not since been thoroughly cleamed and disinfecied,

Fersans who forany of their time -
wiork at @ spout of or attend to, a copela or furmace dn sech clrecamstances that matemn] thare fom may come inle contast

with the body, being materiol at such o enaperatiure thal fis comact with the body would cause o bam; or
Ard engaged in, or in assisting with, the powrlng of maklen meial; or
cirry by hand or move by manial power any ladle or mould contnining molien metal; or

na
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arc engiged in knocking-ou operations invelving material a1 such o temperature that its contact with the body would cae o
burn;
Shall be provided with suitable footwear and giters which worn by them prevent, se fir &5 reasonnbly praciicabile, rsk of
burns to his feet and ankles,
Where appropriale, suilable screens shull be provided for protection agnins fying maderials (including splashes of
moltern metal and sparks and chips thrown of i the course af &y process),
The aceupier sholl provide and maintain sultable accommodation for the sorage and make adequate armngements for
cleaning and maintaining of the protective equipment supplicd in pursipnce of (his parzgraph,
Every parson shall make full and proper use of the equipment peovided for his prodeciion i pursuance of sub-parngruph
{13 anel {1%} aned shall without delay repest io the secupier, manager, or acher nppropriste persan any defeet in, or less of,
tlee sArma,

Washing wnd hathing facililics -
There shall be provided and maintpined incloan state Gnd good repair for the use of all workers employed in the foundry

A wash place under cover with gither «
a trough with lmpervious surface filted with 0 waste pipe without pleg, and of sufficient length to allow ol Jeast 60
centimetees for every 10 such perssons employed at any one time and hisving a constant supply of clean water fram tps
oF Jels above the trough at intervals of et more than 60 centimetres o
it lenet one tap or stand pipe for every 10 such persong employed &t any ane time, and kaving o constant supply of clean
water, the lap or stand pipe being spoced not less than 1.2 medres oparl; ancl

Peod less than ome half of the total number of washing places provided af (a) shall be in foem of bath rooms,

A suMicieat supply of clean towels made of suiinble mazerial changed daily, with sufficient supply of nail brashas and soap.
The facilities pravided for the purposes of sub-parmgmph (1) shail be placed in charge of o responsible person or persons
and saintained (o elean and orderly condition,

Disposal of drass and skimming - Dross and skimming removed from molten metal or tuken from a fumace shall be placed

farthwith in suitable receptncles.

Disposnl of waste - Approprinie measures shall be taken for the disposal of all waste producis from shell moulding
{including waste bumt sand) as svon as reascaably prociicablz alfer the castings have been knncked-out.

Miterinl and equipment ki ont of doors - All materinl and equipment left out of doars (ingluding materinl, and equipimesit
a0 lelt only temporanily or ocensionally) shall be o armnged and placed s 1o avoid uninecessary risk, Thers shall be safs
means of aocess to all sueh material and equipment und, so fie as reasonably practicable, such access shall be by roadways or
pathways which shall be praperly maintained, Such roadwiys ar pathways shall lave a firm end even surface and shall, so fir
as reesonnbly practicable be kept free from obstruction.

- Medical facilities smd records of examinations and tosts —

I, The eccupier of every factory to which this Schedule applies, shall-

emplay a qualified medical practitioner for medical surveillance of the workers employed Hwerein whose employment shall

be suhject ta thie appeoval of the Chief Inspector cum ficilitator: and

Provide te the medical practitioner nll the necessary fiscilities for the purpose referred (o at {al,

i The record of such examinations carried ot by the medical practitioner shall be mainiained in a separite, register
approved by the Clief Inspector cum facilitalor, which shall be kept readily available for mspection by the
Inspectorenm fcllitatar:

Medical examination by certifylng Surgenn —

I every worker employed in the processes specified in paraaraph | shall be examined by @ Certifying Surgaon within
|3 days of his first employment, Such examinations shall inelude skin test for dermatitiz and noe worker shafl he
allowed w0 work afier 15 days of his first ermployment in the Fctory unless certified fit for such emplayment by the

Carlifying Surgeon,

Il Every worker emgloyed in n manganese pracess shall be re-examined by a Certifying Surgeon al lesst once in Bvery
12 months and such examination shall, wherever the Centifiring Surgeon cansiders epprogriate, Inchide nll the teals
in subparagraph {[)

. The Centifying Surgeon afler exnmining a worker, shall issue 8 Cenificate of Fitness in Form X311, Tha tecord of
exumination and re-examinntions cared ot shall be entered in (he Certificats and the Cerlificate shall be kept in
the custody of the manger of the factacy. The record of each examinntion carried out under sub-paragraph (1) and
(1) including 1he nature and the results of these test, shall slso be entered by the Certifving Surgeon i a healh
register in Form X X1y,

I, The Cermificate of Fitness and the benlth regisier shall be ke readily availabla for imspectiod by the Inspector.,

¥ il any thme the Certifying Surgeon is of the opinion that o worker is no lenger it for employment In the gaid
processes on the ground thad continunnce thesetn would invalve special danger 1o the healih of e worker, he: shall
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make a record of his findings in the said cerificnie and the henlth register, The entry of his findings 0 those
documents showld slso inclide the period for which be considers that the said person is unfit o swerk:in the said
process shafl be provider) with aliernate placement fasilities unless he {5 fully incapacitated In ta opinion of the
Certifying Surgean | in which case the person affected shall be suitably rehabilitated.

W1, o person whio hos been faund unfi b work ag sald In sub-pasagiapl () shall be re-employed or parmibied to wark
in the eaid processes unless the Certifving Surgeon, afler further examination, again certlfies him 61 for employment
in thoso processes.

19, Exempiions - If in respect of sny fctory, the Chicel Inspecior is sotisfied that owing o the exceplional circumsianess or
infrequency of the processes or for any other reascn, all or any of the provisions of this Part i3 nol necessary for the
protection of the workers in the factory, the Chiel ITnspector may be p certificate in writing which be may in his discretion
ravake ol any time, exempt such factory from all or any of such provisions subject o sich conditiang, iF any, us he may
apecify therain,

SCHEDULE €

{4ee sulh rale 2 ol rule )

Pmizrinl Safely Data Sheet

SAMPLE MOTHIL

SECTHIN S - WATHERLAL JDENTHEIC A TION AN LIS

haterial
Tame/Tdentifier
i fchumers Name Suppliar's Morme
Strect Addieas Birest Addrass
City Stabe ity Glale
Pretal Code Postal Code
Emergency Telephons Ma. Emerjpanay Telephane P,
Chemical Hame | Chamical [denlity
Trade ®uame and
Prodper Live
Syninyrms

EECTION I — HAZARDOLS INGREDIENTS OF MATERIAL

Harzardons Ingredizni Approximate C.AR ar LI} 50 [Specify | LOC 50 {Specify
Concenfrafion % | UMMumbers: | Species andRowe) | Species and Route)

1040




SECTION I - PHYSICAL DATA FOR MATERIAL

ﬁ"l.urn'ml Siale

Cudour and Apperance | Cdoar Threshold (p.p.m) Bpecific Ciravity
=(3ns — Liguid -- Salid
Vapour Pressure Vapor denzity 'E-.-;p:ur.uinn Rate Bailing Freezing
{Adr=1] point (0C) | (0l
E&Tuhilﬂ:.- in water (20°C) pH Drensity {gml ) Coefficient of water £ ail
distribution

RECTION IV - FIRE AND EXPLOSION HAZARD 01 MATERIAL

Flammuability
Yes M IF yes, under whatcomditions
Means of Extinction
Special Procedunes
Finsh Poimt (*C) Upper Explosdon Lower BExplosion
and Method Limit (% by Volmme) Lamit (% by Volume)
Anti-ignition TDWG Flammability Hamrdous Combustion
Temperatire (") Classification Products
Explasion Data-Sensitivity Somsitivity to Static

Chemibcal Impnct

Dischage

SECTION ¥ - REACTIVITY DATA

tl]'l'_tll'lll.'lll Eiﬁlh[ﬁ"
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e Mo,

IF no, wnder whasconditions

Incompatibility 1o other substances

Yeg Mo,

[ ves, which anes

Reactivity and under what conditions

Hazardous Decomposition Produscts

Margrinl

Maeme f Identlfler

SECTION ¥ - TOXICOLOGICAL PROPERTIES DF MATERIAIL

Koute of Entry

------ —=Skinceatact e SRIA B SEIPAION -—mreaansee Eva Contact
sense— [ il lnfion Acute === lnhalption Chrania —— -~ —— Ingestion

Effects of Acute Expaswrs to Materinl

Effects of Chronic Exposurne to Materisl

Expasura Irriteney of
Limitjs]  Materal
Sensitizatioaia
Corcinagenicily, Reproductive
Mngerial Effects, Termtogenicity,
Mulzpenicity
Synergistic Malerials

SECTHIN VI - PREVENTIVE MEASLIRES

Feesonnl Protective Equipment

Gloves{specify]  Respiratory(specify) Eyes(specify)

Foolwear(specily)  Clohingfapecity} Cither(zpeciiy) a

Engincering Coatrols (e g, ventlation, enciosed prooess, ele. )
Plense specify

2 1



Leak and Spill Procedires

Whsle Dispasal

Handling Frocedires and Hiuipmeat

Blerage Requlrements

Spechal ahipping Tnfomation

SECTION VI - FIRST Al MEASURE

First Al Mezame

Bources used

Addfonal nforanon

—_—

SECTIHN 1IN FREPARATION DATE OF M.5.IE,

Prepared by {Group, Department, obz, X Plone Mo, jDate

NOTES:
1. CAS or UN Number — Chemical Abstract Service or United Nations (LN Number,
2. L[S0 - Lethal Dosa - S0% (LDSE - Specify species androute).
3 LC S0~ Lathal Concenitration — 50% (L5 - Specify species andrauite),
L TDG Flansmabifing — Traispoii of
ERangermed sy [y kAR Y Clasificn oy by
Ulnited Nathis,

SCHEDULE D

fsee ke i)

Eqiipmenis fop Oeenupationn! Wealil Centre it Faciories

A glazed sink with hot anl cold wiiteralwiays

A table with a soath top at least 180 cm « 10 em,

Means for gteritizing instruenents

Azough

Two buckets or contriners with close fittinglids

A ktile nod spiclt stove or other syisble tearis of boilingwater
Drie bottle of spiritue ammaniag aranaticns | 20m)]

il
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Twa medium siaesponpes
Two “kidney 'trays
Four cakes of wilel, preferably antlzepticenap
Ty ghass umblers und twa wineglasses
Two clindcal therinometers
Twis lea spoons
Two gradunted {124 mi) mesuringglnsses
Chve wash bottle (10040 cc) fir washingeyes
Oine bodtle (one Hire) corbelie lotion 1 0.
Threezlsairs
Oineucrseen
e electric handieroh
An ncequnte supply of wtanustexied
Corasnine liguid (6G0mi)
Tableds - antihistaminic, atispasmnmsdic [25ench)
Syringes with needles — 2cc, 5 o and 10ce
Twa needle alders, big and simall sutiwing needless andmnterinls
Surring needies andimntesials
Omne dissectingforceps
Cme dressing forceps
Clikesenlpels
Cnestethoscope
Rubber handage - pressurchandages
Oixygen eylinder with irecessaryaiinchments
e Flood Pressureapparatys
O PalellarHamimer
One Peak-Mow meter for hing fimetionmeasurement
O stomach whashset
Any other equipment recommarnded by the Factary Medical Officer according to specific need relating 1o
mnnufacisingproces
I acldition-
For factivles employing 51 o 200 workers-
Four plain wooden splimts S0 mm x | M0mm EGTI
Four plain waoden splints 330 mm x 75mm x6mm
Two plain wooden splints 250 mm X S0mmm x 1 2imm
Cing pair ary
Injections — morphin, pethidine, alreaine, adrenaline, coramine, siovacans [Beach)
OIne surgical sciszars
Fer factorics employing above 200 workers—
Eight plvity wooden splines $00 mio % |0 whimuti
Elght plain woaden splints 350 mm x Thmm xfman
Fouar plain wooden splings 250 mm % $0emm 1 2mm
Two pairs arieryforceps
Injections — morphia, pedhidine, atronine, adrenaline, coraming, novacan {Xaach)
Dae surgical scissors

JANCE VAN

in any Factory carrying on *hazardous process’, there shall be provided and mafiined fn goeod condiion,

=tally constructed ambuilance vag equipped with Hems as per sub-rle (2} ared manned by g fll dme
Diriver- cum-Mochanic aixd o | lelper trined in firse aid, for the purpases of tmnsporiation of seriotis chses of
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accidents or sickness. The ambulance van shail td be used for any pumposs ather than the purpose stipulaged
herein and will normally be stationed 1 ar nedr lohe Chocupationnl HealthCentre,

Frovided thd o factony employing less than 200 workers, may make armngements for pracining such
facility ot shoet notice from a nearby hospital or athar plnces, o meed any LRy,

BI) The Ambulance should have (e followingequipmed:

i, Lremerual

L A wheeled stretcher with Tobding asid ndjusting devices; with the head of the siretches
cagable of being tilied upward;
il Fixed suction unit withequepment;
iif,  Fived oxymen sttply withequipemeni;
v, Plllow with case; -Shests: - Blankets; ~Towely;
¥, Emesis bag; - Bed pan: - Urinnl; -Cilass

b Sufety eguipngnt

L Flares with life of 30 minutes: - Floodlighis;
i Flash Hghts; -Fire extinguisher iy powertype;
i Insulatedgauntters

v Emergamey e Equi i

(i Resuseitution
= Portable suction mit; Portahie Ny iremmiis;
Bag-valve-mask, hand operited artificial von| ilnEbonunit;
© Alrwnys; -Mouth gags; - Tracheestomy adapters:
- Bhort spine board; 1Y, Flulds with aclministrationunit;
- B.P, Manometey: - Camn-Slethozeape

(i) linmohilizsiing
- Long amd shont padded boards: - Wire laddersplints;
- Triangular bandage; - Lang and short spinshonrds
{iv} Deessings
= Uinuze pads — 4" x 47 - Universal dressing 107 s34,
- Roll of alumdnum foils: - Saft reller bandages 6" x 5 yards; -Adhasive tape in 3° roll; -Safelypin;
= Bandage sheats; - Bumsheer,

(v Falsiiaing
= Syrup of Ipecne; - Activited Chare il Pra packeled in dozes: - Snoke hitekii;

= Drinking water

ivilEmergency Mediclnes
< A& per requirement (under the sdvice of Medical Dfficeranly)

DECONTAMINATION FACILITIES

In every factory, carrying aut *hazardoys Process’, the following provisions shall be made to ITREE BIVIET pemcy

v, fully equipped first aidba;
v.  readily nocessible mesng of wader far washing by workers a5 well as for drencliing the clothing of workers
who knve been contaminated with hiea s wne] corrasive substance; npnd such mesns shall he ns per the

actbe shown in the Tablebelow
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Mo, of persons emiploved ptanytime Mo, of drenching showers

it Upee SOworkers 2
i Belween 51 w0200workers 2+ 1 for every additional 50 or paritherenf.
fiil

&+ 1 far every additional 100 or part thereaf,
Betwien 208 e SO0 pnkiires



{wl  S01 waorkersandabowe B 1 for every additional 200 or parithereaf,

¥l o snlMigient number of eyve wash battles iled with clesgillex] warter or aultalile liquid, kept in boxes o cupboards
conveniently situnted and clearly indicated by a distinctive sign which shall be visible at all Hmes.

SCHEDULE [;

(5ee rule 66)

I Definitiond.- for the purpese of this schedule-

ta) “mgim3" means milligroms of o substances per cabie metee ofii:

(&) “mappem™ means million partiches of o substance per cubic mstre ofair;

L&: “ppm™ means pars of vapour or gas per millian parts of air by volume ni 25 diegrees centigrade and 760 mm of
IMETC Iy preEErD;

" Time weighted nvernge conceatralion” means the averge concemnilion of a substance in the air at any work
location in o factory compuited from evalistion of adecuante number of air samples taken at that lncation, spread over
the entire shift on any day, nfter giving weightage o the durafion for which esch such snmple is colbected and the
concentration prevailing at the time of taking thesample.

Time weighted avernge  OT) +CTe* CLT,
cancentration b S e
T*Ts  +ovunTn
Where C; represents the cancentrtion of the substance for duration T [in hcaes);
Cy represents the concentration of the substance for duration T, (in hours); and

€y represents the concentration of the substince for duration T, [im hours)

(2] *“Work location™ means o location in o fnciory at which s worker works or moy be soquired ko work at any lime
during ary shift on anyday

2, Limits of concentration of substances nt werk locafion- {11 The time weighted avernge concentration of any
substance listed in table | or 2 of the schedule, ot uny wark Incation in & fastory during any shift on ny day ghall
nol exceed the fimit ef the permigsiblo time weighted average concentration specified in respoct of thatsubstance:

Provided that in the cass of p substance mentiosed in Table | in respect of whicl a limle in ferms of sho
feem maximum concentration = mdicated, the concentration of such & substarce iy exceed the peridssible limit of
the time weighled average concentration for the substnce for shor pericds not exceeding |5 minutes ot a time,
subiect iothe condition thit-

{n} such periods during which the concentration excesds the prescribed time weighted average concendraiion are
resiricied o pot more than 4 pershifi;

(bl the tese interval between any two such perdods of higher exposure shall not be less than 60 minses;and

{c} &t vo me the concentration of the substance in the air shall excesd the limit of short tenm A iEnum

conoznlration,
(2} In the case of any substance given in Table 3, the concentration of the substanee gt ony wark losation ina fciory

AL amy time during any duy shall not excesd the limit of exposure for that substance specified In themhis,

{3) In the cases where the word “skin™ has been indicsted AgAinst cortain substance mentioned in Tables | and 3,
approprigte meesures sholl be taken lo prevent absarption throsgh cutaneous routes particularly =kin, micms
mermbranes, and eyes as the limits specified In these Tahles are for conditions where the exposure is only through
resperatoriract,
(4] (a) In case | the air ot any work [ocation contalng a mixture of such sbstanges inenticned in Table 1.2 or 3,
wiich have similar toxic properties, the time weighted concendration of ench of thege substances durlng the shift
shoald be such that when these fime weighted conceniration dividesd by the respeclive penmissible Ume weighted
Average concentration specified in the above mentioned whles, and the fiactions obtuined are sdded together, the
tatal shall not exceed llllll}'.
e Gyt Ot ) sl not exceed unley L] L3

La

Where C) (C; .......... G, aret the time weighted concentration of toxic substances 1,2,.........and 1 respeciively,
detzrmined after measurement at wark location:
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v Ly L orooen Ly, A the permissible fime weighted average concentration of the ol substances 1,2, ..gad n

respectively,
(b [ case the air at any work location contuins i mixtuee of substances, mentioned in Table 1,23 mnd these do not

have similar toxic properties, then the Gime weighted concentration af each af hese substances shall not exceed the
permissible time weighted avernge cénceiration specified in the above mentioned tobles, for that particular

gsudiatania,

(¢} The requircrient in clauses {a) and (b) shall be in addition 1o the requirements In paragraphs 2 (1) and2(2).

1. Snmpling and evalumdion procedures.-

(1) Motwithstancling provisions in any other paragraphs, the sampling and evaluation procedures 1o be adopted for

checking complinnce with the pravisions in the schecule shall be as per stnndord procedures in vogue from lime to
Hme

{2} Notwithstanding the provisions in parsgraph 5, the fol lowing conditions regarding the sumpling and svaluation
procedures rdevant 1o checking complinnes with the provisions in the schedule areapecified.

(&) For desermination of the number of parthcles per cubic meire in Bem | (i 1) En Table 2, samples are do be
eollecied by standard or midget impinger and the counts musle by lighi-fizldrechnigue,

{b) The percentage of quartz in the 3 Formlas ghven in item 1{a}i} of Toble 2 is to be determiingd from akr borne
enmples

{e} For detenmination of number of fibres as specified i iiem 2{n} of Table 1, the membeane filter method af 4310 x
magnificaticn (4mm objective) with phose contrast illumination shoaild besised.

i) Both for determination of conceniration and peresitage of quarte for wse of the formul given in fbeim ik N2}
ofTabbe2 fhefractionpassingthronghasize-selectorwiththe foflowi mgcharacteristicsshould anlybecomsidered,

Aepgdynamicdiameter Percentagzallowed
{umiiclensitysphere) bysize-selector
2.0 a0l
2.5 gl
3.5 50
50 25
1.0 i

4, Power to require assessment of concentration of substances.~ 1 JAn Inspectar may, by an order in writing, direcs
tlse oocupier or manager of a faclory to get pefisre any specified date, the ssessment of the tine weight=d average
concentration &t any work location of any of the substances menticned in Tabbe 1,2 or 3 earrledot.

{2) The results of such assessment as well vs the method followed for air snmpling and analysis for such nssesment
shall be sent to the Inspector within 3 days from the date of completion of such nssessment and 2120 8 record of the
sume kepd rendily nvailable for inspection by an Inspectar.

5. Exemplion.- If in respect of any factory or a part of a factory, the Chief Inspestor Is satistied that, by virtue of the
pattern of working time of the workers af differert work locstions or an aceount of ather circamsiances, no worker is
exposed, in the air at the work loeatiens, 1o syhstance af substances specified in Tablea 1,2 or 3 to such an exient
ns i likely ta be injurious 1o his health, he (the Chisl Irspecior} may by an order in writing, exempt the Bctory ar 8
part of the Factory from the requirements in paragraph 2, subject to such conditions, if any, s he may spedify
therein.

TABLE |

Bubsinces Fermiss{ble Tiits plexposin ==

Time-awedghited Short-term maximum

AvisdaE concendrition conceration

ppin mgim T mgfm
Acetic acid 1n 23 15 ET)
Acrelein N 025 0.3 .8
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Aldrin-skin 0:2% - 0.73
Ammmin 5 1% a5 s
Aniline-skin 2 1a 5 0
AniskBine (o-pokzonersi-=kin o1 0.5 =
Arsgide & compotnds (28] - 0.2
Benmens [ 30 - -
Bromine i1 0.7 i |
2 Butanzne Htel;hyll,:!|1_-,r| Kabone— MEK 2 £ 1] EE85
n-Ruiyl ncetite 150 710 200 D50
seftert, Bulyl nootats 20 B30 230 1190
Crdmium-dust ard salts (s Cad) . (.45 - 2
Calcium Dxide - 2 - -
Carbwryl (Sovin) . 3 - 1]
Carbofuran (Furadan) . 0.1 . -
Carbon disulphide-skin 2 il 30 on
Carbon monoxids in %5 400 44ih
Carbon tetrachlonde-skin 10 G5 0 130
Substances Permissible lHimits ofgxposureg

Time=weighted Shert-termmnximum

Everige Shmcenlraton colsentration

ppm madm ppen e
Carbonyl elilorids (Phosgena) 01 0.4 - .
Chilordane-skin - (L5 - 3
Chicrobenzese (mono chloro- benzene) 75 50 - -
Chiorine | k! 3 C|
bis-Chlorowethylather 0,001 - . =
Chronic acid andchromates (as Cr) . {05 £ =
Chramiuny, S2l-Chromic,
Chromous salts {as Cr) . i =
Copper fume - .z -
Cotlon dust, mw . 1,2 - ki
Creaol, all isomers-=kin 5 42 - -
Cyanides, (as CM)-skin = 5 -~ =
Cranopen 14 20 - =
DDT { Dichlarsdiphenyl-trichlore-sthans) - | . 3
Memetoi-gkin .ol R 01,03 Q.3
Dinzlon-skin - il - 1.3
Dibugyl phiholate - 5 . 10
Dichlorves {DOYPRskiin i1 I .3 E|
Dieldrin-skin - .25 - 0.7s
Dimtrobenzene {all Eonwers)
skin kLS | L1 3
Dinftrotoloene-skin = i3 - 5
Diphenayl n.2 l.5 0.4 4
Elazul fian (Thiadan}-skin - i1 . 0z
Efdrin=skin - i.1 - .3
Ethyl acetats 400 1000 e s
Eihyl alcobol 1oon 1800 - s
Elbyl arming 10 18 .
Flanrdes (as F) - i) - -
Flourine i 2 z ]
Hydragen Cyanide-skin ] L 15 16
Hydrogen sulfide 1] 15 15 ar
Iron oxide finme (Fe20d as Fel - k] - 10

535 12% 035

[saamiy] acetate n

ple.)



by | aloohnl FE 3 125 450

Lsorbyisty Ealehal A0 I 500 74 228
Lead, inarg, fumes amd dusts (s Ph) - 0.4% - 045
Lindane-zkin - .5 - 1.5
Mala thicn-skin - H . =
Munganese fiome Cas bl . | - i
heraury (s Hg) = s - LES
Meroury {nlkyl compounds)-skin {ns Hg) 0,001 ol 0043 .03
Substinces Permissi bie lomils cdexposure

Tiierse-weighted Bhart-termmnximam

Averageconcentratian eonceniration

ppam mgm PR m'm’
Muthyl alcohol {methonod) skin MKl 260 250 3l
Methyl cellomaive-skin
{2-methoxy ethanal} 2% En 35 120
Mty seabiinyl ketone-skin 160 410 b 51
Maphihnlene I Sl 15 T
Mlckal carbony] (a5 i) LR 0,35 - -
hitric awid 2 § 4 ko
Mitrig: gxide 25 30 a5 45
Mibrobeieene-skin i b | ki
Ol midgl-miness| . 5 - {i]
PFarathlon-skin - ol - 0.3
Mheael-skin ] 19 4] 38
Phorate {Thimet}2km . a5 - e
Phpsgene | Carbonyl chbaricle) 0l 0.4 - =
Phasphine (i 2| 0.4 i 1
Plusphorous {yellow) - 0.1 0.3
Phasplwreus penlachloride = | - 3
Phaspharous trichloride (L3 3 s -
Picric acid-skin - .l = 0.3
Pyridine 5 15 14t an
Silans (ailicon tetrnhydride) 0.5 ny i 1.5
Styrene, monwmer (pheny |-alhy lene) 14K 420 123 525
Sulphiur diseglde 5 13 - -
Sulphisrie neid - I - -
Tolwzne {olsal)skin I0D 3Ts 30 Sall
O-Tolwdine 3 22 i 44
Trichkorosthylens (1] 535 1500 Bk
Vinyl chloride 5 10 . 2
VWelding Mumes (NOC - ] - -
Xylene (o-m-isomers)-skin 100 435 150 G35

TABLE 2
Suhsiance Permmiagible time weighted avemgeconcentration
I. Siliea
(B} Crslfine
(i) Cuaree ikl mppem
(17 in e ol dusi eount - 6 Do 10
|:2] It asfregpirahlbialust ia
ey " ngfm’
¥ respirahle querz + 2
{3 [n fermse of Indol dosi;
o

oy . 110
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(i) Crislobalite Hndf the lirits given ogainstquartz
(1) Tridymie Hulf the limits given ngninstquartz
{iv} Silicafused Sorme it as for quortz
(%] Tripali Samie limin a2 in @amuka in item?
given agninst quertz
() Anrphous ThSmppom

1, Silicate having less than % lree silion byweight
{a} Ashestos (fibees lomger thand misrons)

2 hibrescabiccendnmmelne:

(b} Mlicn T03mpporn
() MineenlWaoolflhee 10 mgfm’
() Porlite 1060 mppom
{2} Ponlandoomest FOGmppom
(F) Soapetone Tl Smapgpcm
(g} Talefnonobostifiorm) Thimppam
(h) Tale{fibrous) Ramie limat as forashestos
(1) Tronwalite Sarme Iimit ns frrnshestos
A Craldust

(1} For nirborae dust having less than 5 %silicon

dioxidebywalpht (2ma'm3

(2) Far airbaene dusd having over #asilicondioxide + B Bimift as preseribedby

Faemuila in item {2) against quartz

FABLE 3
Bubisdancs Permissible limit ¢lexposure
ppm iz
Adetic anhydride 3 20
0-Dichlorobenzene bl ann
Formaldehyde 2 |
Hydragen Chlarde & ?
Mangasese & compounds (as M) - 5
Mitrogen dioxide 5 9
Milrgglyoerin-skin 02 2
Patassium hydroxide . .
Sodiwm hydroxiba - 3
2,445 - Trinkirctoluene {THT) - 05
SCHEDULE I
(See rule GE)

1, Manapers

2, Assisiant monngers

1, Engineers

4, Foremen

3. Weaving maslers ond spinning masiers in lexiile
mills.
6. Hend electricians

- —

H..

Persens defined to hold confidential positions-All tmekeepers emploved s fctory shinl! be deemed to be

ermployed ina confidential position in the fctory.

T
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* List ta be maintained of persons halding confidentinl
shewing the rames and desigriati

apphicd shall be raindnined in every fectory

v Exemption of certsln aduli wirkers.-
hereeo amncsed on the work specified in
seclions specified in the column 4 subject to the eonditions, if any,

[esition ar
ons of &1l persang to whaim the

elumin 3 of the said sche

position of supervision of management.-A fial
provisiens of sul-section (1) of section 91 have been

Adult workers engagad i factores specified in column 2 of ihe scheduls
dule shall be exemptad from the provisions of the
spocified in column 5 of the said schedole,

SCHEDE
B [T
Section of
the code
o il Matare of
] Class af Extent of
gralru Factory “:“;E::"‘d exemption Remnria
af
cxempiin
]
I 2 3 q_ 5
AU} | Al factories Llrgent repairs sections 25, 26 & | (1) Mo worker shall be employed on such
31 rapaies for moree than 15 hours on any one
day, 3% hows during any three consecutive
days, or 66 hours during each
porigd  of  seven  consecutive dnws
commencing from is first employment on
Such repaiss,
(i1} Within 24 hours of thecommencement
the work, notice shall be sant to the
Inspector  describing the nsfire of the
urgent repmirs and the period probably
required for their completion,
(lii) Exemption from the provisions of
section 25 shall apply only in the case of
odult male warkers,
FHANEY [ Al factaries () Work in the machine | Sections 25, 76 & | The limits of work Tnelusive of overime

shop, the smithy or the
Toundry or in conpection
with the mill gearing,
the electric driving or
lighting apparatis,

the mechanical or
electrien] lifts or the steam
ar water plpes

o pumgs af a

faciory,

() Work of examining
or FEpainng

any mEchinery or other
part of the plani which

i mecessary for carrying
on work in the ficiory,
{e) Weak in bailer hoeses
EAEINe raoms atch ns
lighting fires in arder

| penersie gps

31

=k

Efnll not exceed those memioned in section
I

-dlg=
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Frepardory (o the

Commencement af
regilar work in fhe
iy fictory. .
) | Al factories {a)Wark performed [y Sections 35, 26 & | “dn.
drivers on lighting, 2
veuitilating ang
hmidifying npparse
L Wark performed by 3
fire pumpmen, o A
AN TE [ 10 O3 vank Work performed by, Seclions. 25, 26 |'In the nbsenve o n worker who has filed
instaikation Workers comnected with & 30 1o report for duty, a shifl worker shall he
Iimping operabions mlkowed to wirk the whole or.afa
subsequent shift provided thar —
(i) the next shift of the shift worker
shall not commence hefure g period of |6
hoiurs has elapsed;
(i) within 24 heurs of the Coimancen=ni
ofthe subsequent shifi, notice shall be sent
to the Inspectar deseribing the
eircumstances utder which the worker 1y
required o work in the subsequeant shif;
(i} the exemption will be rasricted )
andy mabe adult workers; and
(Ev) the lmits of wark inclusive of sverima
shall not exceed those mentioned in saction
1.
(2} Pulilie hydro. Dperation pod Sections 25 & | -
olesiric Mnintengnce of Prinse 2
sipply faciorios mavers and noxiliaries,
franaformers aml
Switehes,
{3WPublic electrie Work of engine drivers -t o=
supply and aidstants, penemtor
COmpanics attencunts, oifers angd
penerating efectricity Breasers, switch bapnd
from «il in internal aperitors and pumpren,
canbistion engines,
{4) Edecirigal Waork of operation and =ifp- =da-
transfadning IMintenance of the
Fctories transforming
plant, switches ang
iy ehronows condensers,
{5) Distifleries Work on the extraction of | -do- i
sugar froim
wariom bhases,
fermentalion of
SUgE joice and
distitlation of farmented
winshy
(%) Sugar fictories Extraction of the furice st =il
e the cane,
clarification,
L evapration aad o =
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Boiling of the juice:
euring of the masseouits;

il bapging.

{71 Chermienl
lactories

Waork an the aulphor
bisiiers, chambers,
coTicaraions,

and pumps;

roasting furaces,
manfaeiure of
Iylrachboric and
mitre ngid, sulphates
sulphides, nlimies,
Supesphosphates mnd
chlorides; amd

waork on the steam
servics,

(R} Vogeiable
Tactorics.

Woairk on refining,
hydrogenntion bleaching,
Filbzring, peneratio of
hydirogen; hydrogensting;
decdorizng proceises:;
compression of axygen
and exlinder flling; and
wark o the electrical

_powver plunt,

-tlo-

(9 lee factories

Wiork on the engine and
compressar difvers and
assiztanks and oilers,

-y

{10} Ol mills

Adl wark,

Section 25

(11} Flair mills

Al work,

Soctlons 25 and
2B

{ I2} Cilnas factories

CalWork in allending 1o
furnace.

(BIAN work and processes
from mixing of haich 1o
removal of the

mnnu factured

{13} Paper factorics

() All work on paper
miaking machinery and oo
the generation and supply
of power connecied
therewidh,
(b)Waork on choppers,
digesters, lneaders,
stroinees and washers,
beuters, paper riking
mnchines, pumiplng plam
reglers, culters and prwer
plant,

glassware froim ifie lears,

Becticns 25 &
20
Aeclion 23

| Sections 25

Hections 25 &
26

«do:

(14) Rubber tyre

All work on curing
process,

Seciin 25

=iln-

(15} Iron anid skeed

All work an steel
furmaces,

Sccifens 25 &
26

-t

| (18] A fachories |

Work an automarie i

| Bections 25, 36

L1} The limits of work Tnclusive 6F ovestime |

&
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equipnent cngaged in

& 29

shall not exceed fhose mentiomed in section

=

anlvanizing, anndizing {2}- - o A
i B EXGmption § -] il oy in
kil enarieiling, respect nl‘ndiﬂr:lt ik wnrlngrsg.m .
B (2} i} Mewspaper printing Teleprinter service Sections 25 & T
fciorics 6
G420} | All factories Loading and unlcading of | Sections 25 & [ -da-
railway wagons Larries or | 26
i trucks ]
H4(2%k) Any fuctory or class | Waork of national Beotions 15, 25 (10 The limit of wark and Inclusive of
or descalption of impartunces as may be and 29 wvertime shall not exceed those memioned
factories ns may be matified by the J&K in section 91,
notified by the 14K Covernment in memioned (2} The exemption shall be fimited o ndule
Cioveriment in the Official Gazetrs, mnle workers,
in the Official
Clazciie,

11&



Ty -]
(5w sul ruale-g 1) & sy rule § LAE) o F Haide by,

Application for Regist ratlon for oxist inng establishmonts! New Establishment! Amendment to ceriificate ol Reglstration

A, Estublishment Details,
|, Retrieve details of Establishment throughLINY regisiration o, -
2. Mame of Establishment:
3, Location and Address of the Estahilish mieni;
4. Others details of Estahlishment:
& Total Number of employess engaged directly in the sstablishment:
Mdale: Female:
b, Total Mumber of the contract employess engaged-
Manle: Fenisle:
€. Total Number of Inter-State Migraat workars employed:
helaic; Femals:
5 [} For factaries;

Details of the manulacturing | Full postal address an situntion) Mame and nddress of | Maximum number  of
process of the factory along with plan| the oeciipler  and | workers 1o be employed
approval details I ger o imy day

L ; [ :

5 (b} For building and other construction work:

Type of Construction Probable  pesiod  of Expecied period for | Dietails of upprcival of
wirk commencemenl of wark completion of wack the local authority

| A | m

5 {c} For Motor Transport Undertaking

—
Mame  of  Muotor Type of Trnspon Meximum  number Maximmem number of
Transpadt (Freight/passenper of vehicle attaghed wirkers engaged
undertaking SETVices)

Permanent  |Contracl
{hdale tﬁmﬂl Male :Femal
3

i b ; 4

6. Ownership Type/Sector:
7. Activity as per National IrdustrialClassification;
8. Details of Selected NIC Cade:
9, ldentification of the estwhlishment e-sign digilal sign of emploverireprosentative:
B. Details af Employer:-
1. Mame & Address of Emplover / Orcupier { Dwner/Agent’ Chief Executive e

ra

Lresignation
o Father's’ Husband' s Mame of the Employer: i
4. Email Address, Telephone & Mabibe No:

med
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C. Manuger) Apent Dotalls

I Full name & Address o
the Eatablizhmen:

2. Address of Marager/'agont:

4 Email Address, Telephone & Mobile Na -

Iv. Contracior Deiails

f Mannger' Agem or parson regpansil

le foor supervision and contral of

Mame  and Emuil address, PAM [Nome

Address ol na, & Mobile of [Work
Cowtracior Clroasiracior

af

Micimom Mo, of Date of Commencement |
Confroct  labour Probable date of Completion
engaged of work

[ F |

E; Dbers Datsila-

Dated:-
Mlnce,-

L1E

SignotureEsipnddigiial sign of einployer




FOYREM §-A
[See sub rule (%) of role 56]
APPLICATION FOR REGISTRATION AND GRANT OF RENEWAL OF LICENCE FORTHE YEAR AND
MEVTICE OF C0CCL AT TN

I, (a) Full name of the factory
{h} Factory lisence number
IFadrendy registered bofore

2.0n) Full posenl address msd
situstion of the factory -
() Full postal address to which commundications
relating 1o factory shaild be sent ;

3. Hature of
manfctirmg
proCess i#F
PIOCESaes -

{a} carried on in the factory In the les iwelve
months {in the case of fetores already in
existomon); and

(b to be corried on in the fewory during the next
Iwelve months (i the casz of all the Tactaries)

4. Mames and values af principal Name Walkue

producis manufactured during B simiacict b Pk pmeseeres s
the Inst iwelve mondhs {in e B ik v i T W i L
case of fnctosles already in o o RN
axistencal

5ola) Maximom  awmber of  workers
propuged o be employed in any
ome diy during
fhe vear

(b) Maximum number of workers employed
on any one day during the last (welve
months {in the cose of factories already in
cistenoe) :

{c} Number of wiorkers le be ordinarily
amploved in the factory

0. [a) Mature and tatal amount of power [hhwmr&] -
() installed: or i
(i} proposed o be mstalled
() (b} Maximum amount of power |:k|luwnlts]
progazed 10 be sl

7. Full name aod résidential nddress
of the person whe shall be fhe
mignnger of th
ctery for the purposes of the Cade '

#. Full name and residentind address of the occupier, thar is -

{a) the propeietor of the factory i case of o
priviie fivn of propelelan conoem

(i) the direetors m ense of
a public limited liability
cnmpamy o firm

A e pt] T R
H
i
i



() (i the managing agent in case where o
nsEnaging ageal is emploved |

(i) the direciors of the L i srisir s
nhove managing agent Bl

(ily the sharcholdess in cass of i
I privals company i e L,
where ho managing ment Lo s s
is empioyed; or } 4

(%) the chiel administrative

hiead in case of a Governiment
or local fund factory

Y. Full name and sddress of the owner of the
premises- or I:lurld]uﬁ {including the prn:a:r_ru:[a.
thereof) referred o in section 50 :

1. In the case of o factory constricted
or  exlended  after the date of
commencement of the rules -

(n} reference pumber and date of
approval of the plans for site
whether for ald
of  new  building  and for
constroction  or  extenslon  of
[nctary by the State
Government’ Chisf Inspectar; and

(b reference number dnd dote of
approvad of the prangements, il
any, made for the disposal of
rade waste and effluens and
the name of e
autharity granting such appeovy) :

Signature: nl‘mupur

Drater

Signature nfmnnge: :
Date 2
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FORM- 11
15ee subs rules(4) of rule 6]
Certifente of Registention of Fsty bslis nnmmssin

Registration Ma,

A Certifieate of resistration comilinin

g the following particulars is heseh

¥ granted under sub

Dty

section (1) of section 1 of the

Oceupational Safety, Health and Waorking Conditions Code, 2020 (oofl220 W (Name of the establishment)
I Mature of work carried on in the esinblishment (Please tickmark)
(B} Factory kil Contriat Work
(¢} Building and Other Construction Works {d) any other wark {not covered sbove)
2 Deetails of the establishmes-
i Tatel Number of employess engaged directly n the establishmens-
Male: Fermala:
b. Taotal Mumber of the emplayees engaged through contractor._
hlale:; Female:
[ Totnl Number of Contractors and their detaifs:
hdmbe; Femnle:
d. Mumber of ider-stnze MEIRFAAL workers engaped:
Pl sife: Female:
3 (a) For factaries
Details o the | Full postal nddiess and | Nanie and addresa af thel  Masdim i nimber ol
manifacturing process situation of the factory necupier ind mannper workers to be employed o
alang with plan any duoy
approval desails
| ||;: 1 f-l _J

3 () For building and other constrection wark

Dretails of approval of
the local authority

Expected pesicd for
commipletion of work

Probakle period of

Type of Construction
commencement of work

work

L 2 £ 4
4 {c} For Motar Transpart Undertaking

Name  of  Malor Type of Transport Manimum  mamber Maximum number of
Transport {Freight/passenger of velicle aitnchid workers engaped
undzriaking services)
Permanent fras|
Male (Fema Vale Femnl
le ¢
I B 3 4 -
4, Amaunt of registration fee paid....,
i Remarks of registering officers
fSiganture E -Sigw/DSC of Registering Officer
ulong with destpnation
Ploge:
Dz

Conditions of Registration

(13, Every cartificate af registrtion sued under rule § shall b suibifect t the thllowing conditions, T
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1l
()

ich

(2)

{3)

{4

the certificate of registration xhall be: non-transferalle:
the number of workers empleyved in on estahiishmens directly and comrace employees shall pot, ap
any day, exceed the maximum mimber spocified in the certificate of registration:and

Sive a8 provided in thess ritles, the fees paid Tor the grant of registration eertificate shall he non-
refundable.

The employer shafl intirmnfe fhe change, if any, in the number of workers ar-the conditions of wark
to the reglstering officer within 30 elays

The employer shalt, within thirty. days of the commancement and completion of any work, intlrate
1o the Inspector - Cum- Facilitatar, having jurisdiction in the arag where thi proposed exlablighrment
or s the case may be work is o be executed, infimating the actunl date of the commencement 0T, as
the case may he, completion of establishment sych work in Form 1V wnnexed 0 these rules
alectronically,

A copy of the centificale of registration shall be displayed ot the conapicuous ploces at the peemizes
where the work {5 bebng carried an,
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FORM-1I

(5ee xuls rule-(12) of rule il

Repister of Establishayent

Mature of work

Mo, and Doge

Mame il
Auddregs,
location of fhe
eslablishiment
registered

Mame,
Auledresy
and
Contai
Details ol
Employer

Total number

ol
amd

Horae powes

(i any)

Workers
Toial

Todml
nenkber
ol
contract
Workers

rﬂlln

Fente i F.ﬂ

Rensarks

f=4

ich

i Factoanes

Building and
other
Conatmicton
work

Contrwct work

Itersiato
Migrant Work
hdator
Transpori
Undartaking
Any wther
wirk

i]
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FrHEM-1 Y
(See subr rurle=( 13} of rule- 6 qa riile-H}
A Naliee of Cammincement / cessatlon ol Estallizli ajepi:

Registration Nao:

Mame and Address of Establishment:-

Name & Designation of emplayer {wha bas ultimate control over the affaire of the estnblishment:-
4. Full address 10 which communication relntiig to the sciablishment 16 be e

Matire of work of the establishment:-

In case of the notice is for commencement of work the appeosimate dumsion ofwork:-

in s of cessation, the date ofcessation:

17'We hereby intimate that the wark of establishment liaving registration Mo,

Pt R s g 8 WS At o men oo R i o i e Hkelyto
comimencs’cassation i likely to he completed with effect from
........... s et L DRIOOHOIN i it i piionss (DB

In ense of cessation of work:

Iiwe hereby certify that the payment of | duies to the workers employed iy (he establishment has been made
and the premises nre kapt free from storage of hnzardous chemicnls and substances.

Signpbire of the Emmployer

To,
The Inspector - Cum- Facilitatnr
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FORM.v
8o Fafe )

The medienl examination shall be conducied by i qunlified medical practifioner s per following proforma:
A, Demographics:

[ Chiestion [Antanyer Remards R |
Dnce;

Name of the Warker:

|_ Age:

Permanent Addrese:

Cender;

Total Mumber of Famnily Mermbers;
Total menthly fam iy Ineome:

I the employes under F5] (Emplovees' Siaie Yeaho
Insutance) Schemey? IT yes, provide [P Mutber,

15 the employer under iy ather health scheme nparky'ea § Mo
from ES1-Schenye? {F yes, provide the name af ih

schame) [
bumm History

i Question Answer Kemarks 7
Present Desigration:

Woark Profile:

Dueation of sarvice in the Presient work profifa:
i Warking Hours per shik:

Night Shifi Per Week:

Night Shifi per Month:

C. Brief Review of Medical History: Disgnpsed Previously or currently wnder treatment or Cul‘r:li]}'_l
- suffering from

Question Arswer { Yes/Na) Remarlks

Anaemin

faundice

Asihma

COpPp

History of Any her Lung DHsease: (If Yeas, Pleacd
Specify)

Vertign/Dizsiness

Ehbﬂﬂ Mallitus

Hypertensian

_Ai'z}- Cancer {IF Yes, Plozse Specify tha Cancer)
Chronde Low Rack Pajn =

Chronie Pain In hang or Fllaw Qs _{

Erm'a _________J______J

E*W'““‘“___:%::::;ii:if_f ]




[ Varicose Vel

Hiermerhodily

wark (I Yes, please specity)

History of amputiion fracture/dislocation Injury during

Dlermatitis {IF Yes, spetify Site)

Hearing Impairment

Visial Impairmen

{If Yes, Name of the Disanse)

| Any ajar Tllness requiring hospitnlization in last | year

Location of injury and frequency

Oecupationnl Injury in Laat | year: if' yes Specify thel

EC.‘EMMMM{INH

|_ Cuestion

Answer {'Yes/No)

Femnrks

Smoking habit

Chewing Tobacco or Pan Masala or stk ha;

Aleohol Addiction

Derimititis):

Dermatosis (livitnnt Contacy
[Ja::-nr.atﬁiafE-:z:mm“E‘hrnrmu.-'ﬁrlm-gin Coaitact

chemical apent o biological ageni:

Mucosal Trrifion of ey NoseThroar with TeSpIomnss [y

Dy Cough at beginning of shift:

Symploms like Respiratory Difficulty’ Chest Tighiness

| Currcnily suffering from TH:

Jaundice or Hepatitie:

Currently suffering from Low Back Pain

" Currently suffering from Pain i hand or Efbow:

Currently saffering from Visial Problems

Lurvently suffering from Hewring Problems

Amy current injury (amputation’ frastere dislocation)

Any current musculoskelen) spraing strains
Lﬂmmlﬁmlnﬂ_m.l_

Date of Examination:

'_[]umi{m

Answer [ YesNo) or a8
ippropriate

| Remarks

General Skin Condition: (IF Any Diermatitis, pkm|
mention its locatian)

Welght (in Kg):

Height fin Meter)

Temperature {"F

BE:

.2!(}_

126




(5w rude-#)
The medical examination shall be conducied by a qualified medical practitioner as per foilowing proformsg
A, Demograplics
L—_ Chiesting A nswer Remarks
Date:
| Nime of fiis Worker
Ape
Permanent Address:
I_ﬂmdu':
Total Mumber of famnily Members-
Total monthly family Income:
I3 the smployes ynder ESI (Employees® Sinte YesMo
Insurimee) Bcheme? 17 Yos, provvids [P Winnbes.
Is the emplover under any other healtl scheme apartYes [ Mo
from ESI-Scheme? {17 yes, provide. the nome of the
schame) _J
k—ﬂmli_unmm
B uaglice Anzwer Remarks
~ Present Dealgnation:
Wark Profile:
Duiration of service in ihe present work profife:
Warking Hours por shin-
Night Shift Per Week-
Night Shift per Month:
I C. Brief Review of Medical History: DMz iroseg Previsisky o- cwrrently under trestment or Corrently
— SWffedng from T e bin
[ Cuestion Answer (Yes/Na) Remarks
Anngmin
Jnndige
l_AsHum:
COPRD
History of Awy other Lung Disease; (I Yeu, Plepse _l
Specify) '
Vertipa/Dizzinass
| Diabetes Melling
Hypertenzion g

Any Cancer (I Yes, Plegsn Specify the Cancery

Chronjc Low Back Pain

fhmni.: Pain in haned or Elbow

[ir.‘mja

Il:.ilj*drnﬁult S
s A ??r -~
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Pulse;

SpOgy

Respiratory Rate;

Examinalion of Bregst of female-employes
: -

¢ Routine Fioad Investipation: Atiach the Phitoeopy of therepart
" Blood Grouping & Rh Typing and HE Electrophoresis Oneg in alifelime

Parameter Answer Value |
{NumiJﬂmem.l’Iiurﬂst}

Hiva:

Total WRC Count and Differentin] Count:
Platelet Count:

ESR:

%

FPRS:

HEAIC feval

BLUN:

Crantinina:

Total Protein
Albumin

Gilobulin

BGOT

SGFT

Bilirubin

Lirine RE

Urite ME

Proztue Epanjf_fc Antigen (PSA)

G, Standard Chest X Ruy (PAY View: attach the photocopy of thereport
Date:
[ Parameter Answer (Noemal/ Abnormal) Value { if any Importance) ]

Beport
Repon:

H. Eye Examination: attnch the photocopy of thereport
Date:
|_' Paramerer "-"nluw'RnuirJ'anmr:ta!im

Visual Inspection of Eye lor any abnormality Jiks cornenl
opacity’searing, cataract e,

Visunl Acuity; Right
Visunl Acuity; Left

Calour Yislan

“Field of Vision

Binocularity Jﬁ‘_ e - _-I

B



Lateral Phoria
Vertical Plaria
Stereascopic Vision and Depth Perception Testing

?ﬂudu!; mﬁ:ﬁnmimﬁnn

L 12 lead ECG and Echi cardiography:
Final Repart:

Az applicable po a| emiplovess
2. Specinl Examinntion

) Carciovivscular

Uncontralied hypertension or ischemje heart dizcase will ba 4 contraindication. In tha Presence of hypertension and
abnermal BOG findings, the employes should be refarred to 4 Cardiologist for fitness,

B) Testa fior Labyrinthine fimetions and for sense of position Eye Examlnation for Bilateral Nystagmis, Rornbergsign,
The presence of bilateral nystagmas nod a pogitive Romberg sign will be ap nhsolutecontra-indication

¢) Newrologicsl exam inagion Evaluate seizure disorders; oo Stan of Braln and EEG ifindicated

o} Assessment of Disbetic ControlStats;

(e case of employees sulfering from Habepes Melliiis)

&) Assessment of Phobin {Acrophobiay and any otlher Maital Health Diisorder [iie Anxiaty orDepeession
o} Evaluation far Vertigo and Dizsiness
For use of Industria Safety Sectipn;

Walking feely pver g horlzontal bar at | . height: PASS ¢ FATL
Wearing o safely helt und tying the rope knot; PASS) FATL

Walking over 3 horizontal strucnue gt 9 . height weiring n belt: PASS/ FAJL

Genernl physigue (0.K./NOT 0. passr FAIL

K. Any other irlfm'maliun."t:mtll.irulﬁw'hhlugiml Envestipation/test gs mutually agreed by the tmployer amnd
qualified medieal pracitjoner.
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FORM- V|

[5e suh rule<{1}, suls robes2 and sih Fule-{3} ol Fule | []

NOTICE OF ACCIDENT OR DANGEROUS OCCURRENCE

ESLC Emplayers Cage iiEmkier .

E.5.LC. Insurance Numbes ofthe infured persan
I, Name of employer

2, Address of works / premissg
where  the  acciden o
donyeraus

Cheewrrence fook flnce

3, Mature of indiustry and
LIN/ registration oo, of
the establishmenp:

4. Branch or department and
exacl place where the accident or
dangerous occurrenee took place

5. Mame and sddress of (he injuresd person
. {a) Sex

(b} Ape fut thelast birthelay)

(c) Occupation of the infisred poeson
7. Lacal B.5.1.C. Offics tn which the
injured persan i Attachod

E. Date, shift and howr ofiegident

o1 diangermis oecurrence

9. () Howr st which the  infured
person stacled work on (e day af
echdent or danperos OCCUMmance

ib} whether wbges o full or par pre
payable 1o him for the day of the
neeident or dangerous OLCUTFEnCE :

10, (a) Caunse or nture ol acciden
oF dangermus UCCLETEnce I

(b} If cansed by machinary-

(1) Give the name of machine wef
the part causing the accidan
or dangerons occurrence

(i1} state whether it wasmoved
by mechanical powsr st e time of
accident or dangerous OEQIITae

() State exactly what (e injured peraon
was dobng ar the time of accident
o dangerous ocoumence -

(e} In your opinion. wis (e injtired
perann at the time of nccident or
dangerers acenrrence-

(i} ecling donfriventlon of
provisions of any Jaw applicable oo
R

VY acting in vanimvention of any orden
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given by or an heha ' af hia ermployer: or

(it} ncting WVithiour
instructions  fram his
emphoer?

fe) I case reply to {d) (i), (i) or (i)
s Tn the affirmative » Sabe whether
the act was done for the Purpsse ol
and in connection with ihe
Empioyer's trade or husiness.

L1 In case the secidant or dungeroug
Becurrence (ook place while
travelling in the employers

IFanEparc, state whether -

(3} the infured PErEON was
fravelling az 3 PH3sEnger
to ar from his placenf
of works;

b} the  injured perssn wag
truvelling with the Xpress or [inplied
permiszion of s ermployver:

() the transpor is being operated

by or on behalf of the emplover or soe

other person by whom i1 s provided in
Farstance of amangements made with

the employer; and :

(d)the vehicle s beiniyno
being operated in (he otdinary
course of public ransport service

12 In case the accident ar danmeraus
sccumence ook place while imeetiing
ETNergency, state- (a) s natyre and

(b} whether the injured porson ar the time
of accident or dangerous occuronce WS
employed for the purpose of his employer's
trde or buginess in or abouf the Premises ar
which the nceident oe dangerous
Cheourrence fank Pnoa,

13. Describe  briefly  how  he accident or
datgerous ocoumence ook placs :
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14, Mames and eddreagas of
wilnesseay 5 (1]

15, {a) Nasture and extent of mjury

(e.g. fatal, loss of finger,
fracture of log, senld, seratch
followed by-sepsiz eqc. )

() Losation of infury {e.u right e
lett hand, lefi eye, eI,

fa. a)  If tha fccident  or
dingeroms  oceurrence WAS e
facal, state whether (he i e

Person was
disabled for move thay 48 haers

(b} date and bour of return of wirk

17, (a) Physician, dizpensary  or hospiral
fram whaom or which the injured parson
recelved ar I5 receiving treatment

(b} Marne of dispensary/pane! doctor
clected by thelnjurad person

18. (&) Has the injured person died?
(B IT 50, dite of death ;
I certity that to the best of my knowledpe and belicf the shove particulars are correct in every respet,

Dinte of dispaich of repare ;. Place;

Sigoatore and Name g Designation of pwaes cmployer /munagerngont
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FORM VI
(See Rule 21)
Natiee of Perimd of Work
Name of the Establishment ..., L R Distriet ...,

Periods | Men Women Description  of rt:mal.'i::
of work Cirowps,
Group Tatal no., of men employved Total no. of women empoyed Kistnig

Relay A B || s 5 3

1=

:Jalljllelz

JHEI';

E |i131]23]|‘|2‘|3|23|

On working days
From..
To

From |,

Ta

From .

Ta .

On partiol Working dayvs

From,,
Ta

From .,
T

Date an which this notice is firse exhibited: Signatere of manager or agent ;

(ke
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FORM-V 1]

15ee sulb rule- 1) or Rule 23]

REGISTER OF WORKERS FEMPLOYED IN AN ESTABLISHM ENT, WACES, OVERTIME, FIN E,
DEDUCTION FoR DAMAGE OR LOss
Register of Wages, Overtime, Fine, Deduetion for dampge and Lass
MName af the Establishmang: Mame of the Emplaver;
Name of the Owner: PANITAN of the Employer:
Labour Identificating Mumiher (LIM repigtrio n);
St no. | Name of | Designatio Duralion of | Wage | Tatal | Tomi Rates of wages
i the n Payment of Weges | Perin . of | avertime =
Employe | employe | (MonthlyFornigh | o diys (hourswork | Basi | DA Allownnes
e © Departme. | tly From | worke | ad o | ¢ 5
Regisier nt WeeklyDiilyiple | - To |[d production
) durlig [ in ecase of
£ raje e phece
I period | workers}
E ]1 3 i 5 3 7 rs ] iy
[ Gvertim Natite  of [ Amopnt Demage or [ Amoum Total Dateof T Attendance
e ozl wnd | of  fine | |oas chused | of nrmint )| : ]
eaming | omissions imposed | [y the | dedustion | of WAZES i Drale | Signator
for  which employer firam paiy 8
fim by neplec WaEes
imgposed or default of
With e the
employes
1 12 I3 14 5 [6 17 1% 19
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FORM-1X
{5ee suls rithe-{ 1 of Righe 44

ANNUAL RETURN
LUNIFIED ANNUAL RET| RN FORM

[ Single Integrated Raturn to bre filedd On-ling und&-li'reﬂﬂl-lptllnmlrill‘mu. Health and Working Conditions Cods, 2000, the 1

R THE YEA ]

Code on lndmlﬂarnﬂm 2020, tha Cade on !'m]al&n.rr:lur, 2000, and the Code an Wagas, 2020

Instructions ta fillup the Annual et

{I;I This return i to be Tited-up and furnished on ar before 28" gr 2™ February everyyear,

2 _he return Fas iwo Barts ke, Partd o be flled up by ail estabiishments. |

{ (3) The 1erms Establishment and Mines shall have the same mefning as under e Olecupatipmal Safery, Hlﬂtﬂh_l
wnd Working Conditions Code, 2020,

() This return i o be filled-up in case of Contractar WF manpower supplice who haye engaged more than S0
workers ind i case of Mines even if thers iy one worker eiployved in the relevantpering,

Applieable to All Extabdishmonis -
A, General Information :
5L Mo, Instructions fay filling the column

I Labouy EPFO, BSIC, MCA, MoLE (LIN}
Idamtificating
Number/Regisirar
o o,

2 Period of the Returm From . Tq- Perind should be calendar year

1, Mg af th
Estublishment
L_-d ; Email 11

i. Tedephone No,

s Maobile number
Fi Premise name 1
Sub-loealipy
|_ o, District
. [State
I Pin code

12, | Geo Co-cedinules
Ha), Hours of Wark Iy

day
Bih) Numhemfﬂhil’h
| C. Details of Manpower Boployed o o
Dol - Directly employed Emplayed through Contractor Gran |
1 il
s bl TEe T—————— e Tatal
Skill Category Highl [ Skille | Semi- Un- | Bight | Sidlled] Semr- | Ua|
¥ el Skillg Skille | y Skille Skille
Skille i ] Skille il i
=L I e~y % |
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0 Maximun No, of Male | Femal THHE&E'I Tatal
employees employed &
the estnblishment i any
day during the year

Male | Femaie Transgende | Toal
r

() Average Moo of Male | Femal | Trlll.'ij:l:rlqu Total

Male | Female Transgende | Toral

1. Dietails of chntrictors engaged in the Establishment

Employsss erniplaved in ] I

the establishmen iiring

the year _

(i) Migrant Worker oul Malo Femal | Transgender Tomt | Jaic Female Trm:gcndﬂ Tatal
af g r

{ii) above

(vINumber of fixed termy Male | Femal Trimsgendar] Tata] Male | Female Transgende| Tom)
employee sripaped @ N r

Sk Mo, [ Name with LI régisteation nnf
of the Contracinr

Ne-. of Contract Labour Engaged

E, Detnils of various Healih antd Welfare Ameniifis provided,

Sl [ Mature of varons welfire | Starurory (apecify
Mo, amenitics provided the: starure)

Instructions for filling

|l | Whether ficilliy of Canteen movided| Tick ves ar no in
(&5 per section 24(v) af O5H Code,] the box
20200y

Applicable 1o all establishments  where fn
hundeed or more worker imcluding  contrset
[abour ware ordinarily employe|

2. | Crdches fas per secting 87 of Code on | Tick Y& Oor no n
Social - Security Code, 2020 and | the b
Section 24 of the DS Coxde2020)

Applicable to all establishmanta where fifty o
more workers are employed

3. | Ambulance Room fas per section Tick yes or o Iy
2421} of (SH Cade, 20207 the hax

4 | Bafely Commitiee (a5 per Section| Tick VS or no in
231} of OSH Code, 2020, the box

Applicable i mine, building and  other
construction. work  wherein  mope than five
hundred workers a7z ardinarily employed
Applicable o eatablizshments ang Inetories
employing 500 workers or mars,  factory
eurrying on  harardous process and  BaCw
employing 250 workers pr more, and mines
employing 100 or more warkers.

3. | Safety Officer (25 per section 22N Mo,  of safety
of D5H Code, 220y ulficers appoisted

In case of ming 100 or more workers and in
case of BolW 250 o heore workers g
ordinarily emploved.

6 | Qualified Medical Practitiones (as Mo, of Ounlified
per Section 12 (21 of OSH Cods Medical Practitioner
2020, appoisted,

There is no specification for minimum number
of Cualified Mzdical Praciitioner emmiplaved in

stublishment, However, this detadl is required
[0 leave fafa an Sccupitionalhenith,

Instruetions for filling

|_I'. The Incustria] Reltions:
I,

tsection 3 of IR Code, 2020

Is the Waorks Commiies has  beey functicning, | YesNo Industrial  establichinent

whicl 100 or more workers
are employed

(8] | Date of jis constitlion,

const Huted (secthon i of IR Code, 20209 |

2. Whether  ilsn Crievance Redresssl  Comminee Yeu'Ne

Indasirial

establishme
m employing 20 or more

——— ke wenpioyed |

I 3.'_Iﬁlﬁhﬁrﬁamﬁmmm:uﬁ._ o
| | | Whethar any ncgnliarltlﬂ ||.'Id'url_|.':-;lFtI-"El‘li'ﬁ]Wl ?&Fﬁ = - __}
| | ®Cade, 207y | |
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5 | Whether any negotinting counell s consinmeg YesNo ' ==
| (Section [4 of IR Code, 2024)

. Mumber of workers discherged, dismissed, tetrenched or whose services were
terminated during thevenr:

Discharged Dismissed | Retrenched Terminated or Removed | Gran _I
il
Tota]

- J

| Man-days lost during the year on nceount of

SL Reason Period | Wa of | Loss i term

Mo, ] f i ol maney
Dnta dnys lost

(o} [ Strike

() | Lockout

AL
B, | Details of retrenchmen / Iy off
Sl | No. of persond Details of | Mo of | No. of man-days ost due o Iny-

Mo | retrenched PayTneat wearkirg off
thring  the | paidi [niict ol
retrenched thirin
S ! |
periad cmployess the peripd —|

G, Dretails Pertaining to maternily benefic:

Mo of femaeld Mo al female | Mo, af  femmle No. of deduction of whges, if
emnployees emplovecs wviiled | emplovess pald | amy  made  fiom female
matemnityleave medienl boaus employees

H. Details of payment of bon iis:

Sl | No. of employees coversd Total amount of boms Daate on which the Bomng paid
Ne. | under the Bonus provision | actualiypaid

L Details of acedents, dangerons oeearrence wnd notifinble disonses:

SL | Total number of mecidents | Toral  pumber of fatal [ Todal number  of | Toetal number of coses
Mo, | by which a person injured | accidents and names of the | Dangerous Oveurrencos of Notifiable Disenses
is préevented from working | deceased a5 per Section 10 [ a5 defined under | specified i Third

for & period of 48 bours or of the OSH Code, 2070, Section 11 of the OSH Schedula of the Dy

More 05 per Section |0 of Caddi, 2020 Code, 2020 iloeg vl

he OFH Code, 2020, the details of affected
[PErsans

Ji Mandiys and Production Last due to necidents { dangeraus BeCUrrTnCE

S, Accilent/Dangerans | Mumilnys bost Production Lot
M, Decurrencs
L | _— ]

Certified that the tables in hlﬂﬁnl'jhu:[’g!n[ are duly filled i and informagion and’ figuwes given in all the [nbles ape
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enmect to the best of my kmawlodge,

Higndure ul‘l}wuerf.igtm!:’l"r‘lmnger willi seal
Mage:
[hated:
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FiRM-X
150 Sal Rule~{2) o Buale |

REGISTER OF ACCIDENTS AND DA NGEROUS OCCUR RENCES

— -
Wame of | Dme  of | Dage of repart | Mature of accident | Date of Feturn of | Number of days the
Injured person Actident or | 1o Inspeceor - | o dangergus infured  Pepson iffured

{if any) dangeriais - DCCITEnCE Iowark Ferson wis. absen
QLT e Facilitator- from work
cum-Facilitator
’) £ “ i1
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FORM-X1

[See suly rule-{30 af rulp 24)

REGISTER FoRr LEAVE WITH WAGES

Part I - Adules
Part [ - Adalescenis
Establishmeni: Mame of worker
Departrment: Father'sMame:
8l | 8lno. [ Interruplions Lea | Whet | [age Wa —l_Dia:h;a Re
- |in the |eof ve | har from | ges | raed m
N | regigter | epir .. due |leave | which for | worker )
0 of ¥ i ] the Wil nod ilie Lan ks
workers' | it ickn .'fuﬂm- Loc | Involuntal o 4 desire i Date | [Bapa
e85 rized |k ry s Woiite .o | of &
Y and Leave | Oy unemplo effe 3 r” in | Faid Disch [ ama
e aceid o vinent al wrm ) allow | jn arpe | umi
ents Leg fro 18 the [ed aof
i next Feive payme
al
Sirf 12 nt
J'F'Il Imdend r.nmlc
hs in kg
oof
lesve
|_ due _|
| 2 3 fd 5 fy T H 4 1l B} 12 13 4 15

Hnm;-Sn:qunlapaga shall be allotted to ewch workes

1349



PO —-x)
(e sul rule- (1) of rila Z7)

IMPROVEMENT NOTICE AND PROHIBITION ORDER

PART 1
FROHIBITION ORDER
Inspector - Cum- Facililator's Motice on Inspection of Establisliment, Lifting Applisnce, Loose Gears snd other such gears,
Equipment, Lacders and Staging. Inspector - Oy Facilitator's natiee to the decupier, emplayer, SIS, Inasier, Officer-in-chargs,
Dwmner of lifting npplisnces, kaose gears and lifting devices or the person, seaffold who, Ly himself, his agentz, or his employers ag
the case imay be.

Mame of (he eatabilishment, | Wherns situated | Registration o, ol the LiNfregistration ]
lifting appliance, Iifting device, lyingused! location ustablishment Mo, of g
ransport equipmeni, ladders and establishment

saging
1 ] 3 4 ]
An inspection of the above named establishment, fifting appliance, lifting device, trinspad equipment, bidders and

SURINE was made on

The activities connected with eatublishment-which are being earried an by yowabout ta be carried on by yowunder |
FOUr coiirol mvolve § orisk o donger fo the Jife. Safety ond heahl of employee and nvalve ghe follevring

coniraventions -
CﬂNTIt.ﬂ..‘I-’EHTIﬂNS

On hearing from you that the requiremenis have bewn complicd with the eatablishment, lifting appliance, loose pear gr
similnr Eearrinsport equipmentadders? saging, sealfold chall agnin b wisited with g view o the inspection being

cemiplicrad,

Mo
Dated af this, davof 20

Inspector - Cum- Facilitioe under the Oceupational Safety, Health and Warking Conditlons Code, 2020
REQUIREMENTS

Hir,

The contravention noeified by you have beap effectively attended to, The estnblishment, lifting applisnee, loose pears
or similar zenr, iransport equipment, Raddees and staging, scaffold shall he realy for inspection on the dage

Sle,

The contravention noti fied by you have bees effectively attanded to, The establishmens, lifting appliance, keose peary
or similier gear, iransport equipitent, ladders and Slaging, scaffold shall jss ready for inspection on the date and ploce
named hafow

I| Drate of Inspection A | Ploce o q

| Dated a1t _rIIF Tﬁa}'_nf ___ Efployer, Dr.mtpier.ﬁ:.-n:r. Manager, Mrt.smr,-{}ﬁ':cu-
20 in-charee or Agents, swner of mochingry and gear nr|

| theer person, who by himself, hiz agents or fijs ermployers,

] enrried on deesiablishient |

—_— e . ]

I\_——.—_— - —_—
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'
The Tnspector - Cuin- Facilitatar uader the Ocoupational Safety, Henlth and Warking Conditions Code, 2000
PART - 11

lnprovement Notice

Inspector - Cum- Facilitanor natice to the employer, Orwmer, Master, Manager, Officer-in-Charge or Agents, Owner of
lifting appliances, loose gears lifting devices, seaffold or the person, wha, by himself, his agents or his emplovess,
carries on the estatlishment, as the case iy e,

Name of the cstablishment, liftimg | Where
appliances, lopgs gear, lifting devies, sttuatedAying
rnsport, equipment, lndders and | medfocation

Pan of Begistry | Officinl e Lif any) of the ship

stgings, scaffold;

AN nspection of e above-named estahlahment, diack, ship, lifting BppHliances, lagse gears, lifiing davices, rangpor
equipment, ladders and stagings, saffold was made -

The: following contraventions were observed. Yoy are requited 1o remedy the snjd contraventions and sand the
eomplinnce repor inwritingwithin._._, vanss YR

This notice is being iasued withou) prejudice to any lepal action which may o raken for thege colilraventions o

hearing from ¥ou that the requiremonts have been complisd with he extablishment, lifting applianceoose genr ar
similar other EENTIRANSPON equipmentladders’ slaging, scaffold wil] Bgin be vislted with & view 1o the inspection

being complajed.
Contraventions Me, N this_ . divof
20 Inspector - Cum- Facilitator under the Cecupntinnnl Safedy, Health and Warking Conditions
Code, 2070

Resuirements, (n complisnce with all or any of the requiremonts, (he Inspoctor - Cym- Facilitator should be
mfermed m ihe mpnner prescribed overdeaf of the date and place ar whieh the astablishment, lifting applinnce, lonse
EEar, Imnsport equipment, Iadders and tnging, scaffold can be re-inapected,

[ Date of Ingpection Place
Daated at thisdayof Emplayer, occupier, Owner, Master, Minager, Officer-in-charge
20 Agents, owner of mnchinery and Bear or the person, wha, by himself

his agents or his em Ployers, carried on the estahlisliment

L

To
The Inspector - Cumn- Facilitator mder the Qeoupation Safar ¥, Health and Warking Conditions Cacde, 2020,
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FOMRm-X 110
5e rule-38 i pule 35)
APPLICATION FoR

LICENSE
~On Line Aplication for License! Renewal or License/ Amondment ||chmrludfnu Enmnnnum
livense)

Department of Labour, Governmenr nrjmm - - i
ESTABLISHMENT PROFI . e — T
Labeniridentification Numbes|icenos i ~ Dae s
Acknowledyenegg Miembsr; .., 4._ D of Application: =]
L Partlenlary af Establishment for which licencerequired: ]
1. Name of Bstablishmen: o ]
|_3. Address of establishnent
|0 Head Office address nliang with gmaii 12 _'_|

b} Corporate office nddreus Hong with ermadl 1qg:
ﬁlaphum: Wimbaer ;

4, Activity as per Nationg) I et Classification : (Select 4] ippdicable activiries Biven)
3, Details of salocted Wi Cogke:

. Nature of woek carricd an in main estublishment ;

7. ldentifier of the Establishimon) (Sebect) ; esignidigital sig,
I, Betain ol m iy

L Full MameofEmplover- A A A s v relationship withestablishment,

3. Full Address o Employer: = ul
[3. Eimail bd of eanplayer- 1
4. Mahlle Mo, of emplioyer:
HE.  Particulars of the Contract Labaur to Jog emplayed / is emploved (17 licenee i3 required workywise)
Locations | Name of Activity a5 perl Date ol Date n1] MName of | Name |
of wirks hationsl  indisr]y tommeacement | completion Estnblishments Address,
waorksites classification in which | emsil id
contracl labour | of e
i b [ Bije
be employved Incharge
] ] J 1 4 3 6
& Maximum number of workmen propoged o be emploved on fle Establishinent on any dane
&, Ammaant of Licence Fes: INR { Transaction Iy £
. Amount of Security Déposil: INR { Transaction Iy ; ¥
IV, DETAILS 0 HSTHIILISHM ENTS FOR WHICH COMMON LICENCE REQUIRED « (IF APPLYING
Fi)

Type  of Mame & | ((Nature of work | Dae of | Permmnent | Maximg Maximu
Establishms Aiddreas off cnrried oul i [l commencem | establishm | 1y m
s establizhimen) establishment (ji) | eny =l | Aumber nmuinher
Activity g per priohphle af al
Matigaal lidl*l date  gf eifploye ey
clasaification | completion | ey ot
aiploy emphay
} | | ed! od!
— 1 ] | |prpesdu _|arm':-=t_|
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D ' be IEECE

employed employ
e
T Jl_z T 13  [a 5 f ?
[ﬁmur.s OF ESTABLISHMENTS FOR WHICH SINGLE LICENCE IS REQUIRED {IF APPLYING FOR) J
Fl"-hma of | Name  of Ml imun Date of Fermanent | Maxinium o her Ragja‘h‘aﬂmTl
District  in | each work mimber  of | commencemen citablishme | of employees | number, jf
whk:hl the fabour il | nt or | emploveds ﬂbiadnr;'d,ﬁ
e i e of it N B
completien EESN
[ 2 i 4 I| 3 & _j 7 B
—
Signnture urﬂmmlnr
[ eSign/ DS C)
Note: This is an online a:l-liumrjnn sunimary applied on {%'ﬂm i} ]
PLICAT NEWAL LICENC
| LicenceMo, Daare
2, LIN & PAN |
2. Name and address of the establishinent.
3. Date of expiry of previois licence ; -|
4. Whether the licence of e emplovericoncor Wtk suspended or revalkped:
I_:i._Dﬂmifﬂ- of Fees paid * (Enclosi E-PaYmEn receipt): Amount, | date of puyment:
E-sign digitnl &lgn nﬂhaar.rq:.l'e:-y:rfmmmm:nr dane;
Errumnum FOR AMENDMENT OF LICENCE - ]
I LicenceNg Date:
£ LIN & PAN
3. Wame and cldress of the establishment ==
4.Deiils for which ameidment s sougly |
(2. Maximum nunber of wirkar presently eenployved : (if there I8 Increase in the maximm mimber of wiirkirs tnTeI
emploved, then addiion| feesisecurity deposit a8 per v peeds o be deposited:
ib), Detnlly of fups poad thraugh e pasment dare ol Wit sl - - ]

£ Orher defails requiiring amendmen in the ficence sated (Mecessary docimens muy e u|:|.'mT:d I S ﬂ1|
EJ‘"E required) = — J

E-sign idbgigal sign oftheemplayerican raciape dte ofapplication,

~

-

L
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FORM-X1V

15ee rule- 38 and sub ryle (23 of rule 39 aud ryle T
PROFORM A OF LICENSE

LicenceNo, —i e Rag.No. v Data of Reg —..o...

Licence is herehy pramted sy S TR TN
fior the premises known as
sgeda e
For use nsaestablishment within thelimits spatad hesein affer, subject 1o provisions of fhe Cecapationn] Safiety, Healil
and Working Conditians Code, 2020, and the nifes ifade there under,

T S o e B e = B e i e Akt B o

Thiteeemsueay Issuing Autharjty
— =
SLNp, Perlod of issue Valld For E""'"'-‘-'E
allch upta
Maximnm Date Exe Date Signat
Fee |[or (=5 afl ure of
nuimber  4f Paym fee paym the
Contract i fur 21| Issuin
lnbour Inte g
fwarkers  on paymemnd Authority
| any one day
AMENDMENTS:
|_'E’¢ur when Maximuom Date of poyvment of Dt of | Bignoture of
Armercled ainendment fae Paymem the Issuing
number of Contract labour Authiority

Sworkers onany one day
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FORM-XY
(5ee rule-47)
EXPERIENCE CERTIFICATE OF CONTRACT EM FLOYER

T whom so ever congprmed

Mame efcomtrmion/employer®;

LIN'Registration no. [PAN Mo, of the cantraciorfemplayer *-

Emazil Id of the contrmctor femgrloyer:

Miabile Mo, of e collracior/amplover *;

Madure and location of work:

6. MNameof Pringipal Eniployere:

7. LIN‘Registration not PAN Mo, of the Principal Employer:*

B, Emnil Id ofthe Princijsal Emplayer ;#

9 Maobile Ne. of the Principal Employer:*

10, Nama of the warker®:

I UAN AndhanrMos

2. Mobile No, :

13, Berial Number ja the Employes Repister:

14, Registation number, dhate nnd name of the Hoard if the building and other conatrction worker |s registered gea
beneficiany:

[15. Period oEmployment

E Designation:

F:ﬂl andd Signature of Contracior

| *Please strike off whichever Is ot applicable.

____|___| — | |
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FORM-xvI
(e rube-53)

Agreement between Producer sad Aadin-visual worlgy

This agreement is made on thic Y . moath YEOr_._.,.,.. between Messers.... ... Juving office
e dhate i afher referred b0 as  phe “Produser™  sn jhe First  part  pnd
FSMUK, L i | S SonDnughier ud‘.Shri.-......-......-.r:sidl'n,g i {here in afer refeered 10 ns ihe
“Awdio  Visual Warker™) the second  part The terms_ Producerand_sudio: visggl worker'  shall  include

heirs successors adminidrmtors and egal represon mtives:
Mow, therefore this agreement is minde as follaws:

I That both ihe parties pgree thap g duration of this agreement shall be from the date hereaf' (i the campletion of
ihe awlio-visun] and {his period shull me excend consedulivermanihs,

4. Thit the sudic-visual worcor Agrees 1 utlend stisdio, location or wark Plice, a5 the case may be, subjest o the
requirernent of his provious engngoment and on his confinmation, to his repective job pmctunlly as and whep he
stundl be required by n wiligen intimation by the Pradiscer or the person duly anthoded By himt inwriting,

i That incengidesation of the audio-viszal worker services, as aforesaid, the Producer sirrees 1 Py amd 1he aadine
vistinl worker ngress 1o recefve & sum of R, s e RUPSRS ¥ payable as advance an
sigiing of this agreement and the balince of R POYEBlE T s cijiml inatnliments,

4. That in the event of the nudie-visun! peoduction being not complete within the slipulted period ane the Prodicer
still needing the services of e audia-vismal worker {0 complete the audio-vigsl production, the praducer OGS {n
ey and the asdio-visual woakoar grees i receive adeitionnd remuamernti on I pro-rata. basis, payable in the sane
manner a3 stated In Clanss 3 above, i) the eompletion of the prodyiion,

+ That in case the assignment of the aucio-vigieal worker is completed sarfior than the period stipulated in Clagses |
and 4 above, the producer shall seile the account of the andic-visual warker and Py the remaining balance of the
ngreement smounl in full befre the commencement of ro-recording workicensor of (he production, whichever jx
enrfier,

6. That the audio-visual warkar shall, if so required,

{a} nitend ilso Studios, lozation or work-ploce, as ihe cuse oy b, earlier fhan the o seheduled e of the shift,
for prepamtary work, and in that case, hefshe chall be paid by the Producer extra wapzs al the mie of
B ot TR e s b s A T ) Ak e e per
heair

or part there of for such early attendance.

b} continue to work bevond the warking day, with ane hour bresk andd in that case, hefshe shall he paid by ihe
Producer extra wages at the rate of WO i For the  work dising  the extended  hows and
refreshments, nnd franapont facilitios.

i. That the Producer ghall provide transport and faod ar pay traveling allowanees 1o and fto o repont i disdy and
food allewance while gn duly a& are customary or fixed by bilatersl arrangenents botween the Producer's and audjo-
viminl worker's TCpresentalivenrmnizslians

9. That the Prochocer shall also pay for all wavelling and secamimidation expenses, fires, cast of fiond and soch adlyer
mllpwinces as are susiomary when the nudio-visual worker 15 requirad to work-on lecation oufdongs,

1. Theat the Producer shall Bt the audio-visual worker insured fior mny Injury or damage to histher persen ncluding
death canead by mecident arising out of of in the course of hizler employment andiar during the petiad of histher
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assgnment incler this agreensen).

L1, That where the Progucer i prevented fiom praceeding with the peoduction of tha audio-visual by reason of e,
ried, natisal calamity, order of public autharity o iny other reason beyond his confral:-

{a} b ghall be entitled 1o auspend the operation of this agresment during the period of HEpension of prodictiog in
cass the production s sie=pended. The producer shall serve notice in writing of such sispension on the audio-visua|
worker and shall pay @l hisher dijes i b the date of service of suok notice, Lipon resumiption of work on the filin,
this agreament shall revive and sholl remain valid for e period stipulaied in Clause | excluding the periad of

i} he shafl be entitled o lermtinate this agreesient as frome the cesantian of praduction, in case the prodisttiog cesees
complelely. The producer shall serve & natjes in writing of such cessatinn an the: audio-visual weorker anid makca
payment of all the amouni due to e idic-vizwal weorker at the time of termination,

12. That in case if the Prodicer degires jg terminate this agresmen; befire the expiry of its term for reasons ofler

i relation to performance of fhe asdio-visual worker's disias ar of histher umwlllingpess £ perform
the services required ynder this agropment, the producer shall be eatitled 1o do an cnly upon PaYment of the halajce
of the stipulated amouint of the agrecment. Only afler such payment in the audig-visual workes, the Prodycer shall be
titled to ermploy ancther audio-visun] warker iy higherplages,

[3. That the Producer shall have the right lemmitate this agresment an ground of miscondyct an fhe part of fhe
divisunl worker i relatiog o perfamance of fdafier difies g hiser anwillingmess 1o parform the seryvica
reduired Lnder (e ARreement, upon payinent to the midio-vigys| warker of the mnount de a1 the time of termination,
elculated taking intn enrsiderstion the nudio-visua| worker*s tolal work iy {he audio-visual and the work ha'she lns
complated till the date of terminmgion of this agreement, Termination uider this clause shall nog be tacte isilese ihe
chorges of the Producer against the audic-visuai worker are provest before 8 forom somprising equal numaer of
representatives of the Produosrs® Organization and ihe suclio-vismal worker's Crrganisation e which the Producer nag
the audio-visual warker respectively may belong The decision of the forum skall be binding on both the parties. The
produces can engage ancdher audic-visual worker far the job towsirds tds Agreement anly after the forum has Biven a
decision in fivowr of such termination and the audioevisunl worker has been paid all his clues,

14, That in cage of prematyre lermination of this agreament, i1 sha| be: the option of the Producer whether ar not 1o
fetzin the work of the mudiovisu) wocker in the audio-visual and ge the =ame tirne, it shall he aption of the audin-
vigual worker whether or notto allow hisher namea o g on the credit titlas of the film,

15, Theat the Praducer shall hye the right 1o decide the manner al representing the audio-vigual worker's personality
on the sereen, histhes clothes, meke-up nnd hair-style and the audio-yisual worker shall fully and willingly comply
with the direction of the Producer in this regard, provided thay the requitements of the Producer I this respect have
been notified t the aulio-visual worker gnd nccepted by himdhey,

16. That the audio-visusl worker agrees that he/she shl| reider hisher services to the hess of histher ability in siuch
fanner as the Producer or, o liis instance, the Director of the audio-visagm| oy direct and chall comply with ali
reasonable instructions thag he may give for the prodiction of the fifm.

I'7.That the Producer shall also pay forall traveling and sccommadition expenses, fires, cost of fond and such atlies
allowances as pre clstomary when the mudio-visual worker 3 reqrired 10 work on Incation cuidonrs,

1. That the Praducer shal] gt the audio-visunl worker insured for any injury or damage to hisher persan ingluding
teath cavsed by accident wrising out of or in the copse of hizther employment andiar during the periad of hishar
aEsipnient uider Uids agfeement,

19, That where the Producer i prevented from proceeding with he prodisstion of the audic.visyal by resesan of fire,
ieH, fsatural calnmity, order of the public autharity or any other reasan beyond bis control:-

(i} lve sholl be eniiled 10 suspend the operation of this agreement during the periad of stspension of producion
In case the production is suspended. The producer shall serve notice in writing of such FIEapensicn an the aisfio-
vissal worker and shall Py all bisfher dues up to the date of service of such potice. Upon resumption of woek
o the filin, this agreement shal| revive ind shall remain valid for the periad stipulted in Clyuse Teseluding
the periad of suspension there from 0
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27,

(b he shall e entitled 10 lermkinute this agresment ge (e the cessatian of production, in case fhe raduction
cemses complelely. The producer shlp SErve @ nolice in writing of such ceasation on the audio-visual worker
and make payment of al] (he nmaunt due to the audio-visual worker gt the: time of termination,

20.That in case if the Produger disires to terminate this ngreemend helivwe the expiry of its term for FEsons other than
misconduct in relation to perforrance of the nodis-visisl worker's duties or of hisher unwillingtiess 1o perforem ihe
Services required uider dis Agreemical the producer shall be entitled 0 do 50 aaly upon payment of the bilance of
he stipialated amount of Ure agreement. Only after such payment to the mudio-visml worker, the Producer shall beag
tifed to employ andther aisfio-visual worker in hivher placa,

1. That the Produger shall hove the right to terminate this acteement on ground of miscondict on the part of Lhe
auhio-visual werker in relation 1 performaice of hisfer dutles o hisher unwillingness 10 perform the service
required under the ngresment, HPn payment to the audio-visual worker of flee mmount dise @i the time of termination,
calculnied 1aking into considernticn Hhe audio-visual worker's toel work N the sudio-visenl and the wark hefshe ns
eompketed fill the date of termination of this agreemend. Termistion under this clause shall not be made tnless the
charges of the Prodicer ngainst the andio-visual wackes are provide before o forum comprising equal mumber of
representatives of the Producers: Organisation and the audio-visual worker's Organisation to which the Producer and
th andic-visual worker respectively may belong. The decisian of the forune shal] be binding an both the parties. The
producer can engage another duclio-vizunl warker for the job iowards this agresment oaily sfter the farum has given o
decizion in favor of such termirmtion and the oo vigigs) wittker has been prid alf his direz,

22 Thut in case of Premntiare termination of this dgresmnent, it shall be the option of the Producer whether or nat o
refain the work of e nudioevisual workar in the andio-visiml and ® the same time, i shall ke option of the auclin-
wisuial workers whether or not to allow histher name 10 go an the credin fitles of the fifm.

3. That the Producer shall have the: right 1o decide the mpnper of representing the nudio-visual warker's personality
an the screen, histher clothes, ehake-up and hair-style did the agdio- visual worker shall fully and willingly comply
with the direction of the Praducer jy this regard, provided thit the requirements of the Producer in this respect have
hean natified m e micliervisual worker ang acecpted by himddaer,

24. That the nudio-visual worker ngrecs that heshe shall render hisfher services o the best of his/er ablity in such
manoer ns-the Praducer o, ai his frstnnce, the Director of the audis-yvisug) may divect and shall comply with afl
rensdanble instructions dat he mny give for the production of the filin,

25, That the sudio-visal worker shall comply with all the regulations of the studio, location or wark place g e
Case moy be.

26, That the Produser shall not withowl the consent iy writing of the audio-visua) worker, assign or transfer ihe
bemefit of this agreament 1o any olher persan,

That the provisions of the Employees Provident Funds ang Miscellaneous Provisions Act, 1952 shall be applicabile o fhis

agresment,

28. That the Producer shall not wtifise the work of the dudio-visunl worker in any film, other than the audio-vigual
under this agreement, withom prioer permissiog of fhe andic-visial worker,

The parties have PUE thelr hands to this ngreement on the date, monih god year said above in the presence of exch
other and in the presence of the wilnesses,

I, Witness Prodicer
Marme Adidress
2 Winess Aurdio wismal worker

MName Address
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FOMRM-X¥11
{See=aub rule (1) of rle ZR]
Application for grant of certi ficatan of competency to an insthiutjon
Wame and full address of the organizntio.
DrERRIELN s daius (specify whither Government, aionomaoins, co-operalive, carporate or privaie)

Y Purpose far which competency cerfificate sought (specify the section of the Conde)
4, whether the organization has heen declired as & competent person under any other statuie (it so furnish dotalls)
5. Particulars of persoms employed and possessing qualification as Expetience as set out in Scheduls B
SMo.  Nome of the Dualificntion Experience Section{a¥rlefs)
Crganizatlan Linder which
Compebengy souphi
f
-
.
i Detalls of fellities Lexamination, testing e )
li. Armngements of callbrsting arid maintaining the sccumay of these facilitles)
T any other relevant information
E Declaration:
I - = hereby declare that ife informatlon furmished sheve qre correcd in the best of my
knowledae. I undeginke to:
a)  Tomaintain the facilities in goad working eeder callbmting pericdieally ag per manuficiurer’s Irstruciians ar as per
Motional slandards; apd
b} o fulfill and abide by nll conditions stipulsed in the certificate of competency and instructions issued by Chief Inspector
cum Facilitator from time fo fime.
Flace:; Signuture of the Head of the
Institution or the person authorized
1o sign on his behalf
Chutey
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FORM-XVI)
| St siabs rmile: (33 of rule 28]
Application for grant of certificalion of compelenzy i Porson

. Mame:
2. Deteof Birtly:
3 Mame of organizalondif nor self emploved):
4. Dresipnaticn:
5. Educational Qunllﬂl.:lriun[(.'ﬁpim of tesfimanials to ha mitached):
fi.  Detnils of professiom| experience] in chronalogical arder)
Name of the Organimtion, Period of service Deslgnation Area of Respensibdiity
I
2
7. Memberghip if any, of professional bodies:
i

1l

I

[d.

Place;
Drate;

Declaration by the Institution (Il employed)
I

i, Dietails of fcilities Lexamination, testimg otc,)

i Arrangements of calibrating 4nd msaintaining the socuracy of twese facilities)

Pust posse: fior which competency cenificats sought {specify the section of the Ciefe)

whether the npplicant has been declared s 0 competent PErsom under any other statute (i so fienish details)
any aiher relavant informatiog

Declaration by the applicant:

Jmmee = === herely declare tha e informntion formiched above is true, | undertske to:

That ins the event of any change in the eilities a my disposal {sither pdelition or deletion} or my leaving the afresaid
organizstion , Fwill promadly infiarm the Chief Inspector cum Focifitator ;

To maininin the facilities in good working aeder, calibrating pericdically B3 per manuficturess inatructions ar as pier
Matlona? standards: and

b0 Tulfll and abide by all conditions shipulated in the cerifiante ol competency and instructiong tssued by Chiel Inspector
cum Froilitntor from time to time.

Signnture of the applicant

- certify that Shei whose desails are furnished ahave, is in

aur employment and nominate im on befindfof the organization for the purpose of being dectared gs a Competent person uider the
Code . | aleo underiake ihat I will.

Signnaune
Designmtion
Tel. Mo,
Ciffiednd Saal
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FORM-X1Xx
[See sub rule { 1) af rule 21
Form of cerlificate of congpetenty jssued Wka parson or an instinition.

I . - - In excreise the power conferred an e under Decupationn Safety Henlth and Waorking Cendition's
Code and the miles made there under, here by recognize- e bl 5 || ¢ [ =--mmeeee emiploved jn-—
R 10 I competent person for the purpase of carrying tests, Examinations, inspections and certification for

such buildings, dnngerops machinery, [ifts, tnckles, pressire planis, confined page, ventilation or plant and SQUIpmeEnt as the cace
may be in o factory located jy--—mn., tnder sechion ——._ g the rules made there undar.

Thas certificate is valig 75| B ey
This certificate is subject 10 the following conditions s ipulnted ihere wnder.
L. tesls, examinations and inspections shall be carried out in accordynes with the provizions of {he Code and the mulas made
there uler,
4 tests, exsminatlons and mapeetions shall be caried oL under the direcl supervision of compatent persoa or g person
suihorized by insthution recognized do bo competent,
3 the cerlficnte o rompetency shall siand cancelled if the person declared competent leaves the arganization mentioned i
his application

Station CHFicial sen) Signnture of Chief Inspecior cum Facilitaar

Mote- n separnie certificate shpuld be issucd under each relevant section. A persan ar instituiion may e recognized compelent
peracn for the purpose of mape than one section of fhe codle,™
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FORM XY
iSee b pile ¢35 of nilo 54

APPLICATION FOR PERMISSION T CONSTRUCT, EXTEND OR TAKE INTO USE ANY BUILDING
AS A FACTORY

I Applicant’s name and addresy
L Full name and postal address af factary

1. Situation of factory ;
(8 Prowdince :
(b} Districi
(£} Town ar villsge
{d} Nearest Police Siation
(=} Mearest rai lway station

O steamier phai :

4. Porticulnres of plant to be instalied

Signature af applican:

Motz == Thie application shall he aceompanied by the following dacumetts +-
(a} & fow chert of the manfacitring process supplemeamed by g |.H'|=Fd&i|:rl|'.|t|-un of the process in it varlogs Hages:

(b} plans, in duplicate, drown (o seabe showing -

(i) the site of U factory and immedinie sumadndings including adjacent buildinge aned atlier Structures, roads,
drains, eec,;and

(iilthe plan, elevation and AFCOREATY Cross-Sectiong of the varjoys buildings indicating all relevan dedails
relating to natural lighting, ventilation and means of escape in case of fire, The plans shall also clearly indicaig
the pesition of the plant and machinery, nisles and PAESAZE- Wiy A

e} such other particulars as the Chief [nspector oun Facilitator may reéguire
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FOMAM-X X
[5ee zub vule {83 of pile ]|

Certificate of Stabiity
I, Mome of the Factory,

Village, Tewn, Disirict
It wwhich Factory is situased-

3. Full postal acdress of (he Factory:
4. Mame of the Occupier of the Factory;
5. Mature of munufacturing pragess
Ta be caried on in the factory:
b Number of Floors on which

Workera will be employed:

[ certify that | hove Inspecied the buildingbuildings, the plas of which have been approved by the Chicl Inspector sum
Facilitator in his letter Ma.,_ voa ddabed ... and exarmined the various parts imahiding the foundations with special reference to
the machine, plant etc,, thut have been installed, | am of the opinion thad the huﬂdir:p‘huil:liqg; which has/have been conshuctad!
reentstructed/exicnded taken inta use isfae m eccondance with the Plans spproved by the Chief Inspector cum Facilitator in his
letter mentioned ahove, that it isthey are structurally sound and thar iethair stability will nor be endnngered by fisiheir use ps

Inclory/par of g factory for the msmefacture O i Far wiliiicls e amchinery, plant, ete. installed are interded
Signature ...

Quatifications .., 4

e A

B ) O T,

Ifemployed by 4 EBMpINY o nssociationg, )
tarne and nddress of the company ar )
assocltalion)



Form Mo XX11
|See subs vule (10) & sub e (1) of rule %)
Registvatinn and Licence i Woirk A Factory

Registrution No........,,.... PO s e
Seriml Moo

Licence is hereby granted to . T T b ¥ide only for the premises described helow for use us o
faetory emploving ot mor L1111, B e PIECROTS-ON. ANy one dny during fhe yenr pnd using motlve power nat

e P i stbject o the peovisions of The Oocupitional Safety, Health & Warking

Conditions Cade, 2020 and the Rules made thereunder
This Licence shall remain in fuce il he 31" day of December,

Chief Inspector eum Fucilltator

L e A e e Y i
Description of the Licensed Fremives
The  Heenwed premises shown o0 Plan Mool S| |11 e sdtuabed g
........... L TETI P TRV | 1] BT 21 W & 100
Dute of renewal Dnte of expley Slgnature of Licensing Authority

Fall
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FORM XXi[]
(5 Schodule B and vile Sk}

CERTIFICATE OF FITNESS

Berial munbar -

Feertify that | hove persanally examined (name) .., 0 e Y 4 L L
Son of (Father's R - reziding al {addms}
Who iz desirous of being employed i {cdeal pnndion). ..., AR i i (process, depariment
Bl RO . e T T AT and thne his age, as nearly
U3 can be uscertnined from my EXRIMANGON, ..., -+ YHTS, and that be is, in oy oplnion, fit‘unfit fior

emplayment i the shove mentioned fctory as mentioned aai:;- :
4. He may be prodiced for further examination Afbera o 6. .o s iy
A. The serlal number of the previous cerfificuteds,,...,.... .

Signature or left hand thumb

impression of person examines:
Sigmature of Cerlifving Surpesn:

Bhite

wnmined {he person| sot extended; ihe peripd T wihich the warkes Ohserved certifylng
mentioned above on | Is  considered unfit for warle is e be during Surgeon
naentinmed) Examination : =

I certify that 11 extend this certificate untl (il cerlificate ?Elgus and symptoms| Sipaature of the
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Ferm Mo XXV
(See Schelule B ) rile 5K)

HEALTH REGISTER
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FORM-XxV
(A sl rule (33 of rule 549
APPLICATION FOR THE SITE APPRAISAL COMMITTE E

. Mame snd address of the apgilicai L
£ Site Ownership Daty:

.o Revanwe details of the site sugh & Burvey Mo, Ploi Ka

42 Whelher the Prapsed sie milrecds e provisine of seclion 3 of Envirsmnents Frofection Act, 19806, IF s the mene of ihe
restclions: and

' 3 Lacal autharty under vl jiarsdiction the sie is henied.

& Bite Plan «

31, Aite plan with elear idsatification of baundries andine) arep Praposed (o b occupied shawing detni Is nenrby the proposed site

0l BMame of neljedming manatscturing enis and hmgs habits, eduationsl and Irnining ingliloiions, peprol installations starnges liguified
Peiralenm Gus snd piher hagmidens substances, if amy, veinay une Aflewmerar frow ihe P init,

By Wiler sources [erivers. sireame, conal dagts waier fflieration planis) in the viginkdy,

Z1 Weareal hiospitals, Firesstations, £ DrefenceSiations and Polipe Beatian and their dicances,

dy - Detalts of high tenskon efecinical lmnsmssion lines,pipe lines for oil, FASSEWETIEE, if iy, puesing tbraugh the gite, nnd

e} Location of railway stoffons, rall wity lines, Schediibe rod, hyuepass,, W iirny mear (fio sipe,

13, Ploa Flan of the fziorny, shawing ertry and, oxitpolits, rmod,

4. Pinjeet Repost,

i1, A summmary of the wmlien Feaditres of Profest,

4.2, hakimenm number ol persons fke he warking inthe fctary,

43 Mnscimuem amouat of power qiel rEquirements andsource of spply

dd, Block diagrams of e builiings fostaliniane. finghe Aregrarpde nnd

4.5, Dratnils of housing enleny, hospital, schon) nnpcodhar infraslructionn) facilitles nroposed

5 Drgonisation strecture of the projroyed manufactiaring wnit'faciory ;
il Frersain respansible fiar prolection of galety, henlthand envirnnment.

 fJ Proposed healih g sAlely policy af the nroposedenterprse,

0, Munufacturing Process Information -

ol Process flow dingrans,

.2, Bried write up on processand iechnilngy,

6.d, Critieal Process peramesers Such as pressure bsaidehuap, domperuivire s FUR=VFay Temctian,

fid, (b externad effoclions critical to the processhiving sufety mplications sueh as dngrass of maistmee Waler, contngl with
inconsputinhie sibstercesiud fen P fdliire ; and

6.5 High lights i ilse baiflt-in-snfetyipod iugion coptroldevices: pe mensgros incorpamied in the mami lncturinglechmnligy,

T.  Taformation of Hazardous Materjsls .

| Row materialy, intermediafes, pducts amd byeproducesand iheir uekntities {enchosed Msierial SafetyData Sheet in respect of

eneh hmritais substamies)
7.2, hlnim e inderinedinnge soriges proposed fir myw mnlerial fl'lllmmdinll:a"pnpduth.n'ﬂ}lﬁ Products| musimim quentities o be slared
it any Lime)
e Tm;purmrﬂn methads i be used for maserials infhow snd vt i, their queantities in be stoped gt alytime ;
B Safety measires proposed for
*  Hondfing of magerials.
*  internal gnd extesnnl iraneportition, n
*  Dispasl {packing and farwarding of finishedproducts),

1. Informniles ot [higpe of wastes and pollutants .

BT, Moy Podiatants {pae, ligithds, slidrheirnchuracterissics and quintities (averspe and o poakinacls)

1.2 Quabiy. And quantity of solid Wastesgeneratod, methads of their tromtmens aned dlimpasal

LR Alr, Water sl Sadl Pallisting problems mnticiparedand (he propeded mensares 10 comiral the sarne including tréatmenl ansd

disposal af afflisents.
10, Process Huzards Informntlom
1e1, Enclose s copy of the FEpon o0 enviranmesinfimpact nesevsmani.
2 Enclossd a capry of the report on MiskA ssessmesn Study : and
3, Pubilisbed fopen o elnssified) reports if My, anacsitent situnionoocupationg healily hazurds crsimilar Plamis (within or oulside

the conmtry),
1. Inforinntion of propased Snlety Creeipational Fealth Measure i
1.1 Details of fire fighting facitities miinsim quantily of wates cartaorldi- oxide and mhier fe fighting messures nesded to nest

I citergencies
1.2 Details ef in-howne iedical lncsliifes Propaseid
12, Infarmation on Emergency [rreparednes, 1
|21, O Sile Emargency Plan ¢ ang
122, Propased ATHNGEments, if any For miufug| Eidscheme with the grvap af neighboring factnrizs

I'cerilil that ghe imfirmmition Tamished ahove s warTeet i e best of my knowledpe nod nedbiing his been concoled whike furmizhbag i
Bigmture

- lhesigmition

-1
o
|



